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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 606/2018

INTHE MATTER OF

Compliance of Municipal Solid Waste Management Rules, 2016 and other

environmental issues.

S.No. | Particular Page No.

1. Action Taken Report and Progress by way of Affidavit
on behalf of Andaman and Nicobar Administration in| A-C
Compliance of order dated 21.11.2024

2. ANNEXURE R-1
A true copy of the order dated 21.11.2024 passed by this| 1-3
Hon’ble Tribunal in O.A. No. 606 of 2018.

3. ANNEXURE R-2

A copy of the tabulated statement providing
justification/clarification in respect of each of the points 4-1 350
indicated by this Hon’ble Tribunal in respect of action
taken by the Andaman and Nicobar Administration.

4. ANNEXURE R-3
A summary of the best practices and undertaken various

programmes to achieve the objective of effective waste| 13517 -

management in the Andaman and Nicobar Islands in 1408
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.606 OF 2018

IN THE MATTER OF:;

Compliance of Municipal Solid Waste Management Rules, 2016.

ACTION TAKEN REPORT AND PROGRESS BY WAY OF
AFFIDAVIT ON_BEHALF OF ANDAMAN AND NICOBAR

ADMINISTRATION IN COMPLIANCE OF ORDER DATED
21/11/2024.

|, Dr. Chandra Bhushan Kumar, S/0. Shri. DN Singh aged about 57 vears,
holding the post of Chief Secretary, Andaman and Nicobar Administration
having office at Secretariat, Sri Vijaya Puram, Andaman and Nicobar

Islands do hereby solemnly affirm and state that:

§

Ilam conversant with the facts and circumstances of the case as per the

~; records of the case and competent to swear present affidavit.

2. This Hon’ble Tribunal vide Order dated 21.11.2024 in present case has

pointed out deficiencies in the Status Report dated 15.11.2024 and listed
the matter on 23.08.2025 for consideration of report in respect of UT of*
Andaman and Nicobar. A true copy of the Order dated 21.11.2024 passed
by this Hon’ble Tribunal in O.A No. 606 of 2018 is annexed and marked

hereto as Annexure-R-1, (Page Nos .. 01 10 .93 )
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| state that further to the aforesaid steps have been taken to comply with

the directions passed by this Honble Tribunal in true letter and spirit.

I state that the action taken by the Andaman and Nicobar Administration
as set out in a tabulated statement providing justification/clarification in

respect of each of the points indicated by this Hon’ble Tribunal is annexed

|||||||||

In addition to the aforesaid, I state that the Andaman and Nicobar

Administration has adopted various best practices and has undertaken

various programmes to achieve the objective of effective waste

management in the Andaman and Nicobar Islands in accordance with the
applicable rules under the Environment Protection Act, 1986. A summary

in this regard is annexed and marked hereto as Annexure-R-3. (Page

[nthe premises aforesaid 1 state that the Andaman and Nicobar
Dy

Al
miﬂ istration is taking steps in compliance with the directions passed by

o i& Hon’'ble Tribunal. The Administration will take further steps to ensure
~ there is effective compliance in future.

7. In light of the factual circumstances stated above, this Hon'ble Tribunal

I o

may be pleased to kindly take on record the present affidavit and pass

appropriate orders as deemed fit and proper.



2697

VERIFICATION

nd
Verified at §ri Vijaya Puram on this the 227 day of August 2025
that the contents of the above affidavit are true and correct to
the best of my knowledge and belief. No part of it is false and

nothing material has been concealed there from.

DEPONENT

Identified by me:

NOTED & REGISTERED
at Searial Numb rrst’
Dated......... ";f“f ‘l"""'f
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Item No. 17 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 606/2018
(IA No. 163/2021 & IA No. 299/2024)
(In respect of UT of Andaman & Nicobar)

Compliance of Municipal Solid Waste Management Rules, 2016 and other
environmental issues.

Date of hearing: 21.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondents: Mr. Gigi. C. George, Mr. Shatadru & Mr. Sunil Kumar, Advs. for UT of
Andaman & Nicobar Islands
Shri. Keshav Chandra, Chief Secretary (Through VC)
Shri A.S.P.S. Raviprakash, Secretary (Urban Development) (Through VC)
Shri Amit Kale, Secretary (SVPMC) (Through VC)
Shri. Arjun Sharma, Secretary (RD&P) (Through VC)
Smt. Purva Garg, Secretary (APWD) (Through VC)
Shri Jatinder Sohal, Member Secretary (ANPCC) (Through VC)
Shri. Shiv Singh Meena, Director (RD&P) (Through VC)

Mr. Raj Kumar, Adv. for CPCB (Through VC)

ORDER

1. In this original application, Tribunal is considering the issue of
solid as well as liquid waste management as per orders of the Hon’ble
Supreme Court dated 02.09.2014 in Writ Petition No. 888/ 1996, Almitra
H. Patel vs. Union of India & Ors., with regard to solid waste management
and order dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5
SCC 326, Paryavaran Suraksha vs. Union of India, with regard to liquid

waste management (sewage).

2. Today, matter has been taken up in respect of compliance by UT of

Andaman & Nicobar.
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3. We
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have heard Shri. Keshav Chandra, Chief Secretary,

Shri A.S.P.S. Raviprakash, Secretary (Urban Development), Shri Amit

Kale, Secretary (SVPMC), Shri. Arjun Sharma, Secretary (RD&P), Smt.

Purva Garg, Secretary (APWD), Shri Jatinder Sohal, Member Secretary

(ANPCC), Shri. Shiv Singh Meena, Director (RD&P) virtually and Learned

Counsel UT of Andaman & Nicobar Islands for the UT of Andaman &

Nicobar.

4. We have examined the report dated 15.11.2024 and we find

following deficiencies;

Al

(@)

(i)

(iii)

[B]

(i)

Solid Waste Management:

Estimated waste generation is disclosed to be 62.60 TPD
(Urban) of which, the entire 31.79 TPD of biodegradable
waste is composted. When questioned on daily compost
generation, it is disclosed that 2-3 TPD of compost is
produced. It needs to be clarified as to how the compost is
prepared when the island face almost 4-6 months of rains.
The details of in house composting is any.

No disclosure has been made on authorisation granted to
the Agency for handling and shipment of waste to be
handled on the mainland. Further, the facility receiving
waste should have due authorisation from the concerned
SPCB.

Regarding remediation of legacy waste at Brookshabad, the
entire waste of One lakh MT reported in the year 2022 has
been remediated but, the final disposal of rejects and
stabilised material (Bio earth - 21,932 Tonnes, inerts and
stone - 74,642) has not been disclosed. On similar lines,
the status of remediation of legacy waste (18.84 MT) for 10
locations should be disclosed.

Sewage management

In Andaman Nicobar Island (Urban areas), the generation of
sewage is 23.6 MLD, with black water of 10.083 getting
treated through Septic tanks and soak pits and grey water
of 13.517 MLD being discharged to the sea through 20
drains. We find that the BOD of grey water flowing through
drains is disclosed to be < 30 mg/1, but values of FC are not
disclosed to rule out any chances of contamination through
black water. This needs to be clarified, as to why STPs have
not been constructed as proposed. Direct discharge in sea

2
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without treatment is a violation of Water (Prevention and
Control of Pollution) Act, 1974.

(i) We do not find an appropriate system adopted for sludge/
septage management on account of the inadequacy of faecal
sludge Treatment Plants (FSTPs) and to details of house
hold connections. Final disposal areas of sludge may also be
indicated.

(iiij In order to have overall status of solid and sewage

management, next report should disclose status individually
with respect to each inhabited island (31).

5. List the matter on 25.08.2025 for consideration of report in respect

of UT of Andaman & Nicobar.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

November 21, 2024

Original Application No. 606/2018
(IA No. 163/2021 & IA No. 299/2024)
A..
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Annexure-R2

ACTION TAKEN REPORT CUM STATUSREPORT | N-COMPLIANQ]‘?BW ORDER DATED 21.11.2024 PASSED BY THE HON’BLE NATIONAL 4

GREEN TRIBUNAL

Directions/Observationsand | Issuesto be addressed Clarification and Current Status Tentative
Deficiencies mentioned in the Timelines
Order of this Hon’ble
Tribunal
[A] Solid waste management-
() Estimated waste generation | @ Location wise Urban Area:
isdisclosedtobe62.60 TPD | Compost generation e SVPMC collects 31.79 TPD (avg. of 06 months May to Oct 2024) Bio-
(Urban) of which, the entire degradabl e/ organic waste comprised of household/ commercial & market organic
31.79 TPD of biodegradable waste, horticulture, & tender coconut waste, Annexur e-|
waste is composted. When This organic waste is transported to 11 decentralized wet waste processing
guestioned on daily compost facilities, operated by SVPMC, SVPMC operates 11Nos. of wet waste processing
generation, it is disclosed facilities for a total capacity of 32.5 TPD, at different locations, Annexure-l|
that 2-3 TPD of compost is (Details along with Photographs of the Facilities).
produced. It needs to be Out of the daily raw compost of 2-3 TPD, the | eftover waste after sieving (usually
clarified as to how the 20% of generated compost), which requires longer decomposition periods, is
compost is prepared when recycled back into the subsequent decomposition cycle. So effectively, ready
the idand face amost 4-6 compost generation per day is avg. 2 tonnes, Details of Compost produced from
months of rains. The details May 2024 to October 2024 and Nov 2024 to July 2025 is placed at Annexure-l11
of in-house composting is and 1V
any. The Summary of Waste Collection from November 2024 to July 2025 is placed
bel ow-
Dry Domestic Inert
Month Total (TPD) Wet waste | Hazardous Waste &
waste (TPD) Sanitary Waste waste
(TPD) (TPD) (TPD)
Nov., 2024 76.81 34.18 36.95 0.29 5.39
Dec., 2024 77.32 32.74 36.74 0.37 7.46
Jan, 2025 72.13 31.66 33.25 0.27 6.94
Feb., 2025 65.55 29.07 32.46 0.32 3.70
March, 2025 66.25 28.72 32.15 0.32 5.07
April, 2025 73.04 30.93 34.71 0.35 7.05
May, 2025 67.57 28.62 34.14 0.33 4.49
June, 2025 63.79 26.67 33.12 0.13 3.88
July, 2025 72.46 30.84 37.90 0.21 351
Average 70.55 30.38 34.60 0.29 5.28
Detailed Monthly wise Waste Collection is placed at Annexure-V
Page 1 of 34
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e Details ofmq Wet waste Facilities:

ﬁo Composting facility Capacity 'gqrne,la "N | Remarks
1. At Brookshabad 5TPD 250 38 Pits

2. At Gandhi Park 5TPD 288 28 Pits

3. At Anarkali-1 3TPD 100 02 Pits

4. At Anarkali-2 2TPD 100 Windrow

5. At Brichgunj 2TPD 130 03 Pits

6. At Junglighat 1TPD 60 07 Pits

7. At Garacharama-1 5TPD 265 18 Pits

8. At Garacharama-2 3TPD 105 Windrow

9. gfggl?;: ab"g’daSte shredding fecility at | 4 +pp, 200 | Mechanized
10. | Junglighat Fish waste processing Unit 2TPD 170 M echanized
11. | Electric composting unit 0.5TPD 100 M echanized
Total 325TPD | 1768

e All the plants are operated by SVPMC through its own manpower, machineries

& infrastructure.

Compost rates have been notified for different category of consumers viz.,

Genera Public, bulk consumers & farmers, Annexure-VI.

The Compost generated from existing plants are being utilized & distributed to
Government departments, schools and SVPMC’s parks and general public (on

sale), Annexure-VII.

Rural Area
Sl.no | Month Dry Wet Mixed Solid waste | Solid waste | Gap
(TPD) | (TPD) | (TPD) generation | processed | (TPD)
(TPD) (TPD)

01. |Jan25 9.76 1.76 0.16 11.68 10.04 164
02. Feb 25 10.24 | 0.23 0.04 10.51 9.32 1.19
03. March 25 | 7.82 2.13 0.031 9.981 8.761 122
04. | April 25 5.56 2.46 1.34 9.36 8.42 0.94
05. May 25 6.60 1.79 1.34 9.73 8.53 12

06. | June?25 6.53 1.89 14 9.82 8.01 181

Page 5 of 1410
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07. |ly257qh621 [139 |11 8.7 7.1 16

Total 52.72 | 11.65 | 5411 69.781 60.181 9.6

Average 753 |1l664 | 0.773 9.9687 8.597 1.37

(Total Processing Capacity= 0.5 TPD x 26 SWM clusters = 13 TPD

e Out of 7.5 TPD dry waste generated from Jan to July 2025 in rural area, dry waste
of 6.2 TPD processed and transported to mainland. As 3 to 4 bailing machines out
of the total 26 are under repair, the Gap will automaticaly be filled once the
machines are repaired, and the waste from all 26 SWM clusters of the ANI will be

fully processed.
Existing dry waste facilities
S.No. Name of SWM Cluster Capacity in TPD
1. Shivapuram 05
2. Rangat 0.5
3. Kadamtala 0.5
4. Nilambur 0.5
5 VIP Road 0.5
6 Bakultala 0.5
7 Rampur 0.5
8 Pahalgaon 0.5
9 Basantipur 0.5
10 Madhupur 0.5
11 Nabagram 0.5
12 Kishori Nagar 0.5
13 Radha Nagar 0.5
14 Kerlapuram 0.5
15 Beodnabad 0.5
16 Shyam Nagar 0.5
17 Neil Kendra 05
18 Netaji Nagar 0.5
19 Rabindra Nagar 0.5
20 Shore Point 0.5
21 Manarghat 0.5
22 Collinpur 05
23 Brindaban 0.5
24 Chouldari 0.5

Page 6 of 1410
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25 270 4Vandoor 0.5
26 | Laxmi Nagar 0.5
TOTAL 13 TPD

COMPOST GENERATION, CAPACITY AND PROCESSING

Out of 0.68 TPD of wet waste generated in rural areas, the entire 0.68 TPD is being
processed through existing composting facilities. The compost produced is then provided
to householdsfor usein kitchen and terrace gardening. The rejected waste generated from
the screening of compost and from solid waste management clustersis being disposed of
in landfills. Vermicomposting is also being practiced by most households, using
earthworms to convert organic waste into nutrient-rich manure, which is further used in
kitchen and terrace gardening.

e Details of Existing Wet waste Facility in Rural Area

S.No. | Location Capacity in TPD
1 Shivapuram 5
2. Rangat 5
3. Kadamtala 5
4. Nilambur 5
5 VIP Road 5
6 Bakultala 5
7 Rampur 5
8 Pahalgaon 5
9 Basantipur 5
10 Madhupur 5
11 Nabagram 5
12 Kishori Nagar 5
13 Radha Nagar 5
S.No. | Location Capacity in TPD
14 Kerlapuram 5
15 Beodnabad 5
16 Shyam Nagar 5
17 Neil Kendra 5
18 Netaji Nagar 5
19 Rabindra Nagar 5

Page 7 of 1410
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20 ghpppeboint 5
21 Manarghat 5
22 Collinpur 5
23 Brindaban 5
24 Chouldari 5
25 Wandoor 5
26 Laxmi Nagar 5
TOTAL 130 TPD

Photographs of the existing waste facilities enclosed as Annexure -VIl|

e Management of
compost during rainy
season

Urban Area:
e Rainy Season Measures:. al the wet waste is collected from households, business

establishments etc., and transported to composting facilities in covered vehicles.
All composting facilities are covered under sheds, to prevent from rain disruption.
Increased level of moisture/ humidity prolongs the duration of composting, which
is adjusted by addition of carbon materials like, shredded coconut pest, sawdust,
dry leaves, and compost accelerators, such as microbial inoculums or microbial
consortia, are added to organic waste to speed up decomposition and improve the
quality of the final compost.

The compost accelerators are being used in consultation with ICAR-CIARI,
which are approved quality developed by ICAR, and technical assistance support
from Agriculture Department, Annexure-1X.

Considering the operational challenges in managing the wet waste during rainy
days & prolonged composting process, A& N Administration through Ministry of
Home Affairs, has requested MoHUA for providing support in assessment of
feasibility for setting up smaller size bio-methanation plantsin Sri Vijaya Puram
Municipal area, Correspondence with MoHUA is placed at Annexure-X.

SOP isframed and circulated among all stakeholdersfor effective management of
wet/organic waste (from collection to processing) during the monsoon/rainy
season Copu of SOP and Compliance Report are placed at Annexur e-XI|

e Details of in-House
Composting

Urban Area:
e At present, 395 HHs & 10 Schools are having in-house composting facilities,

managing around 300kgs. /day of wet waste. Apart from this, 03Nos. in-house
composting facilities are being managed by bulk waste generators at M/s Fortune
Bay Island Hotel, Gandhi Park & Jogger’s Park, managing around 220kgs/d.
These facilities have been inspected by the SYPMC, and were found the facilities
are operational & generated compost being utilized within the respective
premises, Details of in-housefacilities & inspection report isplaced as Annexur e-
X1l

Page 8 of 1410
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(i) No disclosure has been

made on authorisation
granted to the Agency for
handling and shipment of
waste to be handled on the

mainland.  Further, the
facility receiving waste
should have due
authorisation from the
concerned SPCB.

e [nformation of

agency handling
waste to mainland

the
the

Urban Area: 6

* In absenceof arecycling/ disposal facility in ANI, SYPMC has outsourced the
operation & management of 18 Nos. of Dry Resour ce Centres (DRCs) to the 14
Nos. of private agencies (to bale/ compact the waste and send it to the End disposal
units situated at mainland),

* The operators/ agencies selected through Eol process, under Rule 15 (r) of SWM
Rules, 2016 which allows transport of non-bio-degradable waste to the respective
processing facility or material recovery facilities or secondary storage facility.
SVPMC receives per kilogram rate for each type of dry waste as a revenue from
the vendors, Annexure-X111

+ The SPCBs/ PCCs authorization is applicable only for those facilities which are
handling operating more than 5TPD capacity, as per Rule 15(y) of SWM Rules,
2016 states that, “make an application in Form-1 for grant of authorization for
setting up waste processing, treatment or disposal facility, if the volume of waste
is exceeding five metric tones per day from the SPCB/PCC, as the case may be.”
None of these 18 DRCs are handling 5 Tonnes dry waste per day. Therefore,
SPCBs/ PCCs authorization is not required for operating DRCs by the vendors,

* All 14 DRC operators are sending their waste baled materialsto Mainland through
04 major plyers/ vendors, who are having the tie-up with the processing facilities
duly authorized with respective SPCB/ PCCs,

* As per the declaration & submission of DRC operators, al the end facilities
receiving waste at Mainland, are having valid authorization from their concerned
SPCB9 PCCs. Details of DRCs along with facility receiving wastein mainland is
placed as Annexure-X1V

Rural Area

There are 02 authorized vendors of RD Dept. for handling of waste from rural areas of
ANI to Mainland. The details are as such:

1. NHC Enterprises 2. Idand Waste Recycling Company
District South Andaman District North & Middle
Andaman
Work Order Order No. P- | Work Order | Order No. No. P-
11046/9/2024- 11046/9/2024-
Panchayat-RD/2589, Panchayat-RD/2599,
dated 07.10.2024 dated 07.10.2024
CPCB CPCB Regn No. IM- | CPCB CPCB Regn No. IM-30-
Registration 11-000-04- Registration | 000-07-AAKFI0549L -
No. ASTPB1916F-25 No. 25

C
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Authorization B AND B Triple Wall Containers Limited vide Consent Order
of the agency | No. 2405157647231

handling  the
waste in | M/s. Green World Plastic Company Kozhikode vide consent

mainland no.PCB/KKD/DO/ICO/12265/G21K 0Z527956/15198916/2023
Copies of documents placed at Annexure-XV

1C

(i) Regarding remediation of
legacy waste a
Brookshabad, the entire
waste of One lakh MT
reported in the year 2022
has been remediated but, the
final _disposal _of rejects
and _stabilised _material
(Bioearth - 21,932 Tonnes,
inerts and stone - 74,642)
has not been disclosed. On
similar lines, the status of
remediation of legacy waste
(18.84 MT) for 10 locations
should be disclosed

Status of remediation
of legacy waste

Urban Area:

Details of Bio-remediation of Legacy Waste at Brookshabad:

The tender for the project was awarded to the firm on 1 November 2021. Installation of

machinery was completed on 20 March 2022, and the electricity connection, along with

the DG set, was installed on 13 December 2022. The facility was equipped with a

weighbridge. Waste processing operations commenced on 16 December 2022 and were

completed on 12 January 2024, the scope of work included supplying, installing, and

commissioning a mechanized Material Recovery Facility (MRF) with a capacity of 250

TPD. It also covered biomining of legacy waste, including excavation, segregation using

mechanical equipment, and spraying of bio-cultures to maintain soil quality as per the

benchmarks of the Guidelines for Disposal of Legacy Waste (CPCB, 2019), as well as
the management of fresh waste.

e For waste processing, the facility was equipped with a manual segregation-cum-
feeder conveyor for mixed waste feeding, connected to 100 mm, 35 mm, and 8 mm
trommels. To expedite the work, the contractor installed two sets of machinery, each
rated at 250 TPD, at the project site.

e Thework was executed at the Brookshabad L egacy Waste Dump Site. The entirearea
was divided into grids to facilitate operations and land reclamation, resulting in the
reclamation of approximately 3 hectares of land.

Copies of documents are placed as Annexur e-X V|

Extracted Materialsand Final Disposal:
e Total Quantity of Bioremediation is 01 Lakh MT, during the process, various
fractions such as inerts and stones, bio-earth/compost, and RDF, are generated.
e These fractions are separated using trommels, collected in the open, and
transported daily to the respective sites for utilization or disposal, as detailed
below.

Page 10 of 1410
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270823 | 11
i of g Bio SVPMC’s
. . . egacy remediatio :
Running Bill details waste bio- n work earth/ Inert & | RDE& Resolution
remediate  duration  Compos | stones | Others | towardsthebills
d t
39 RA No.: 81 & 82/EE- 16.12.2022 18703.7
/WK S/SWM/MC/2022 25310 to 5525.85 & 1080.4 | 3rd and 4th RA
-23 28.02.2023 — Resolution No.
4™ RA No.: 83 & 84/EE- 01.03.2023 26786.4 16/FTA/MC/202
II/WKS/SWM/MC/2022 34210 to 6462.27 3 ' 574.73 | 3 - Dated 08-05-
-23 20.04.2023 2023
5th RA —
?:ERA o IBE 21625 21.0?.2023 5183.7 16441.5 94.71 Eﬁﬂmc’:\}goz
(0] . .
HIWKSISVMMCI2022 31.05.2023 o 3 Dated 02-08-
2023
6th RA —
?;ERA oAt 17840 10.132023 4760.2 12710.6 369.2 ?gﬁ.—ill'lﬂ/m(’:\}gm
(0] . X X
IIWKS/SWMIMCr2022 14.01.2024 4 Dated 03-06-
2024
Total Quantity 98985 . 2103202 | 144123 | 290
Summary of the processed materials extracted and its utilisation:
Material Quantity Waste Utilization M ethod Remarks
Type (Tonnes) | Composition
Per centage
(%)
Bio earth/ | 21,932 22.1 Transported and sprayed in | Annexure-
compost municipal parks and green patches | XVII
(covering 29.653 hectares) and
issued to Panchayats for non-
cultivation purposes (Calicut Gram
Panchayat, South Andaman).
Inerts & | 74,642 75.33 Segregated and re-laid at the existing
stones bio-remediated site  for land
reclamation (around 29,000 m? area),
as per the grid-planning at legacy
waste site.
RDF 2,119.04 2.138 Transported to mainland for | Annexure-
incineration at cement factoriesi.e., | XVIII
M/s Chettinad Cement, Tamil Nadu.
Lost Around 1.05% L oss during operations. -
fraction 1.05%

Monitoring M echanism:

Page 11 of 1410
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The project was mg ' through technical supervision by SVPMC, special inspections
by the A&N Administration, and visits by the Ministry’s Swachh Survekshan inspection
teams.

e Junior Engineer (JE): 100% verification of field measurements.

e Assistant Engineer (AE): 50% test-check of work execution.

e Executive Engineer (Engineer-in-Charge): 10% test-check of executed work.

Reports and payment bills were reviewed by the respective sub-committees of SVPMC
for verification and issuance of necessary directions.

Rural Area
Details of the remediation of 18.84 MT of legacy waste at 10 locations in Panchayats has
been enclosed as Annexure-X1 X

[B] Sewage management

Page 12 of 1410

Directions/Observationsand | Issuesto be addressed Clarification and Current Status Tentative
Deficiencies mentioned in the Timelines
order of this Hon’ble Tribunal
() In Andaman Nicobar Island |e Estimation of Fecal | Urban Area:
(Urban areas), the generation Coliform (FC) e Thewastewater analysisof all 20 major drains have been tested through NIOT,
of sewage is 23.6 MLD, with Sri Vijaya Puram. Results show the FC (b/w 170-1600MPN/100ml), are well
black water of 10.083 getting within the max. permissible limits (<2500M PN/100ml), Copy of the report
treated through Septic tanks received from NIOT is placed as Annexure-XX.
and soak pits and grey water e To assess environmental impact, Testing was carried out by NIOT in May
of 13517 MLD beng 2024, BOD levelsin drains were well within permissible limit (<30 mg/L) as
discharged to the sea through per schedule of Environment (Protection) Rules, 1986.
20 drains. We find that the |e Justification of delay | Urban Area:
BOD of grey water flowing in STP construction e Inthe SYPMC area, 23.6 MLD of sewage is generated, (calculated as per the
through drains is disclosed to methodology prescribed in the CPHEEO Manual, 2013), of the 23.6 MLD,
be <30 mg/l, but values of FC 10.083 MLD is treated through pre-captive, onsite sanitation systems (septic
are not disclosed to rule out tanks with soak pits). Additionaly, 2.303 MLD istreated by sewage treatment
any chances of contamination plants operated by private units, including hotels and other establishments. The
through black water. This remaining 13.517 MLD, primarily greywater from urban areas is discharged
needs to be clarified, as to through 20 major drains located across the SVPMC area.
why STPs have not been
Page 9 of 34




constructed as proposed.
Direct discharge in sea
without treatment is a
violation of Water
(Prevention and Control of
Pollution) Act, 1974.

To addreﬂg 53.517 MLD gap and cater to future needs, a Detailed Project
Report (DPR) was prepared in 2019 under the Smart City Mission for the
development of the water supply and sewerage network system in Port Blair.
The project falls under the Area-Based Development (ABD) component and
covers Wards 02, 03, 04, and 05.

The Sewerage project envisaged 03 decentralised Sewage Treatment Plants
(STPs) based on the interception and diversion of sewageto decentralised STPs
with atotal capacity of 10 MLD.

In 2020, the Tenders were invited for an Engineering, Procurement and
Construction (EPC) contract with a completion period of 24 months and
Operation & Maintenance (O& M) for 5 years.

In the August 2021, the work was awarded to M/s Shristi Infrastructure
Development Corporation Limited (later renamed M/s Shrist-Krushi GKR — a
Joint Venture) vide Agreement No. 04/CEO/PBSPL/2020-21 dated 19 July
2021, Annexure-XXI|

Till 2023, it was found the inordinate delays in execution of work and the
contractor failed to maintain project timelines, adversely affecting
implementation progress.

2024, During the 31st PBSPL Board Meeting, it was proposed to terminate the
project due to persistent delays and non-compliance with contractua
milestones and same was approved, Annexure-XXI1.

2024, proposal received from IIT Bombay for a comprehensive wastewater
management plan for the entire South Andaman (Sri VijayaPuram) region with
the in-situ Nalla Treatment (for al nallah outfals discharging into the seq),
Annexure-XXII1.

In compliance with Hon’ble NGT directives, the UT Administration engaged
1T Bombay to prepare a comprehensive grey and black water management
plan for the entire South Andaman (Sri Vijaya Puram) region.

In 2024, PBSPL resolved to drop the ABD-based project (restricted to 4 wards)
and adopt the IIT Bombay in-situ solution for its economical cost and
scalability.

2024, Necessary Tender documentswere prepared for In-situ Nallah Treatment
was done, SVPMC invited tenders for in-situ treatment of 20 nallahs, grouped
into 6 clusters of works.

Tenders were floated as per Old Schedule of Rates (DSR 2021) and thereafter,
revision of estimates was made as per the new Schedule of Rates (DSR 2023).
2024, in thefirst and second calls, no bids were received (DSR 2021).

Page 13 of 1410

Page 10 of 34




April ZOZQW jrd call (DSR 2023), Only one cluster received bids (three in
total); however, the L1 bid was 36.39% above the justified rate, rendering it
non-viable.

In June 2025, 4" and 5" tender call issued with revised terms for wider
participation; tender opening scheduled for 24" July 2025. Each cluster is to
be completed within 12 months from the work award date. However, no
participation received, Annexure-XXIV.

In 1% week of August 2025, a Pilot Project “floating treatment wetlands” at RK
Mission Nallah & Corbyn’s Cove Nalla was selected and SVPMC executed
the project departmentally using in-house resources to ensure timely
completion.

The pilot project covers a combination of physical and biological processes
i.e., by installing screens to avoid solid waste, constructed atemporary weir to
increase detention time for silt accumulation aong with phytoplankton (canna
indica) was introduced to ensure the biological as well as nutrients uptakes
Annexure-XXV.

The Plan of action for implementation of the project in al drains were made
and being implemented through the departmental engineering staffs,
Annexure-XXVI

14

(i)We do not find an appropriate

system adopted for sSludge/
septage management  on
account of the inadequacy of
faecal dudge  Treatment
Plants (FSTPs) and to details
of household connections.
Final disposal areas of sludge
may also be indicated.

Disposal of sludge

Urban Area
Name of Faecal i Treatment
the sludge Faecal TrGeZ{)n:';nt Capacity
. |Treated . Remarks
concer ned|Generation (KLD) available
body (KLD) (KLD) | (KLD)
Urban 29.5* 295 0.0 420 |42KLD
area FSTP
facility at
Brookshabad
by SVPM,
Annexure-
XXVII

*Si Vijaya Puram generates a Faecal sludge is 29.5KLD (derived fromthe 1S2470 -
1985 Part 1).
[33% of the wastewater is fromtoilet flushing (45 litres per capita per day, based on
1S1172: 1993, reaffirmed in 2007) and Calculated based on clause 3.4.3.3 of 1S2470
- 1985 Part 1 (Code of Practice for the Installation of Septic Tanks): 0.00021
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me/capita/day, 1,49:5%242015), with a design period of 12 years (2030)], Annexure-
XXVILI.

e The entire city’s 46456 households are covered under the FSTP design
capacity. Desludging is currently carried out on an on-cal basis and will
transition to a scheduled basis.

e SVPMC has two desludging vehicles with a capacity of 12.5 KL each, and
seven desludging vehicles operated by private operators with a combined
capacity of 37 KL. These resources meet the requirements specified in the
CPHEEO guidelines (at least seven vehiclesfor Sri VijayaPuram) issued under
the Safaimitra Suraksha framework, Annexure-X X1 X.

e The processed sludge from the FSTP is converted into bio-solids/ bio-compost
and utilized in co-composting.

Rural Area

e 9.65MLD of sewage generated in the rural areasisfully treated asit is captured by
the septic tanks which areinstalled in al households.

e 100 percent sewage treatment has been done in rural areas through septic tank.

e For management of black water, there are soak pits in most of the households in
therural areas. ANI administration is aso making soak pits under MGNREGA, we
have 237 soak pits for households and 210 communities soak pits for management
of grey water, it is ensured that the water is discharged in the local gardens, farms,
fields etc. As per the SBM-G guidelines.

e Giventhefinancial and technical constraints, the ANI administration is processing
for having 04 FSTPS of atotal capacity of 20 KLD in the first phase at the most
densely populated regions of the islands.

Details of FSTP

Urban Area
e Under the Smart City Mission, an additional 60 KLD FSTP has been
sanctioned and is under construction as a backup to meet future demand and
serve suburban (rural) areas. The likely completion is by December 2025,
Annexure-XXX
Hence, the urban area of A&N Idlands, is having adequate facilities for faecal sludge
treatment.
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Rural Area 2713
Sl.n  Location Sludge Capacity

0. generation  of the
proposed
FSTP

01. Chouldari 57KLD 5KLD

Popul ation: 59,465

02.  Diglipur 43KLD  5KLD
Popul ation:
44,898

03. L/andaman 2.4KLD 5KLD
Popul ation:
25,101

04. Rangat 35 5KLD
Population:35,418  KL/DAY

Current status

E-tender notice issued vide
no.1-5/db/ee/cd-iii/2025-
26/1908, dated 30.6.2025
Bid opening date:
08.8.2025

Due to the non-participation
of eligible agencies,
invitations will be issued
again, and the work order
will be finalized and issued
accordingly.

E-tender notice issued vide
no.db/cd/dp/2025/3226,
dated 01.08.2025

Bid opening
date:13.08.2025

Thework order will beissued
shortly

E-tender noticeissued vide
no.15-22(2)/pn/mid/2025-
26/1280, dated
06.08.2025.

Bid opening
date:18.08.2025

Revised estimate

16
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In order to have overal
status of solid and sewage
Management, next report should
disclose status individually with
respect to each inhabited island
(32).

(iii)

Status of Solid Waste
and Sewage
management in 31
Inhabited Islands

STATUSOF SOQIPIWASTE AND SEWAGE MANAGEMENT IN 31 IN HABITANT ISLAI\W

SL. | NAME OF | POPULA | SOLID WASTE MANAGEMENT | SEWAGE
NO. | THEISLAND | TION MANAGEMENT
01. | SOUTH 2,38,142 | COMPON | DESCRIPTION COMPON | DESCRIP
ANDAMAN ENT ENT TION
ISLAND Gram There are 25 GPs|GREY & BLACK
Panchayats | mapped to SWM | WATER
mapped to | Clusters under South | MANAGEMENT
SWM Andaman: Grey water originating
Cluster Sippighat, Beodnabad, | from baths, sinks,
Cdlicut, Govind | kitchen, and laundry—
Nagar, Shyam Nagar, | excluding toilets in South
Neil Kendra, Shoa | Andaman Idlands are
Bay, Manarghat, | reuse for garden
Wimberlygunj, irrigation, discharged in
Kanyapuram, Farms & fields and for
Bambooflat-1, flushing as per the SBM
Bambooflat-11, Shore | Guidelines.
Point, Hope Town,
Brindaban, Ferrargunj, | Backwater scoming from
Tushnabad, Collinpur, | toilets in rura areas are
Mithkhari, managed through Soak
Numunaghar, Pits and Community Soak
Chouldari, Pits.
Humphrygunj, Septic 100 percent
Wandoor, Guptapara | Tank sewage
& Stewartgunj treatment
has  been
done in
rural areas
of SA
through
septic tank.
Blocks 02 Blocks, Household | 23
mapped to | Prothrapur & -Leve Individua
SWM Ferrargun Liquid soak  pits
Cluster Waste and 17
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A4

- Commuﬂtt
y Soak Pits
have been
constructed
in SA for
grey water
disposal,
built under
MGNREG
A and
SBM (G).
SWM There are 10 SWM | Community/ 141
Clusters Clusters for scientific Community
disposal of waste Public sanitary

Liquid WaStecompIexes

Facilities | il etg/baths
built in SA
rural pockets

271

)

Machinerie | Bailing Machines- 08 | Monitorin | Field-level
S Shredding Machines- | g officias,
02 including
Panchayat
Secretaries
and Junior
Engineers,
have been
trained to
oversee
implement
ation

SWM Generation | 3.612 Achievem | ODF++
(TPD) ents status in Sri
Vijaya
Puram,
Swachh
Suja
Pradesh
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2716

designatihQ
for ANI UT

Solid Waste
Processed (TPD)

3.112 FSTP A 5KLD
FSTP in
Chouldari,
designed to
manage
sludge from
South
Andaman
Idand, was
tendered on
30 June
2025, and
the bid
opened on 8
August
2025. Work
is to
commence at
the earliest

Plastic Waste
Generation (TPD)

0.33

Plastic Waste

8-10 % used for Road Construction

Authorized agency
for waste collection

NHC Enterprises

Door to Door
Collection

Ensures segregation at source and covers
al 70 Gram Panchayats.

Composting at Multi
Levels

Supports household and community-
scale nutrient recycling.

SOP on the Roles &
Responsibilities  of
different
stakeholders under
Swachh Bharat
Mission (Grameen)

F.No. T-11/1/2022/Panchayat-1927
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2717

Andaman & Nicobar

Panchayati Raj
I nstitution and
Tribal Councils

Rural Areas Solid
Waste (Handling &
Management By -
L aws),2019

)

Q

276/2019/F/NO.3-28/2018-PR

Door to Door Monthly

User Chargesfor Stake Holders

Agencies User Charges
House Holds 50

Grocery & Small | 150

Shops

Hotels Minimum 500/-

This does not include
restaurant (user fee)
a) Less than 500

per day

b) More than 500/-
per day tariff

No. of roomsx 10 x 30

¢c) Hotels with more
than 500/- per day
tariff and those
who serves
complementary
bottled water in

No. of roomsx 15 x 30

rooms
Restaur ant No. of seatsx 3 x30
a) AC Restaurants

b) Non- AC | No. of seatsx 2 x30

Restaurants (that
serves full meals)
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2718 Dive Shops No. of employees/ DM¢ Instructors stl

5x30

Vegetable & Meat | 300

Shops

Private/ Govt. | 300

Establishments

Government Schools | 150

& Colleges

Other Commercial 50to 100

Street Vendors @Rs 20per Day

Community Regular training, inspections, and safety

Engagement provisioning & Drives awareness and
participation via cleanliness campaigns.

Safety Measures Sanitation workers fully equipped with
PPE and Fire Extinguishers provided for
SWM Clusters

02. LITTLE ANDAMAN ISLANDS

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

The total population of Little Andaman is 25,101, and there are five Gram
Panchayats—Netaji Nagar, Hut Bay, V.K. Pur, R.K. Pur, and Rabindra Nagar. Two
Solid Waste Management clusters are equipped with one baling machine and one
shredding machine. NHC Enterprises is the authorized vendor responsible for the
collection, management, and transportation of waste from the Little Andaman
Islands to the mainland. A total of 0.78 TPD of solid waste has been generated, of
which 0.71 TPD has been processed. Plastic waste generation stands at 0.15 TPD,
with 8-10 % utilized for road construction. Gram Panchayats have achieved 100 %
door-to-door collection, and regular monitoring and user fee collection are in place.
BDO monitor waste management in all clusters according to SOPs. A tota of 67
sanitary workers and 7 sanitary supervisors have been approved for Little Andaman
for the scientific disposal of waste to the mainland. Composting pits have been
constructed in SWM clustersto process wet and mixed waste, with the compost used
inlocal gardens, fields, and farms. Gram Panchayats conduct regular inspections to
enforce the SUP ban, and cleanliness drives are regularly organized to eliminate
marine pollution.

Individual households have been provided with septic tanks, and both soak pits
and community soak pits have been constructed to manage Grey water and black
water safely. Treated wastewater is appropriately discharged into fields, farms,
and gardens in accordance with SBM guidelines.

A SKLD FSTP in Little Andaman, designed to manage sludge from Little
Andaman Island, was tendered on 06.08. 2025, and the bid opened on 18 August
2025. Work isto commence at the earliest.

03. HAVELOCK ISLAND (SWARAJ DWEEP)
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SOLID WASTE MANAGEMENT

24 SEWAGE WASTE MANAGEMENT 7'/

The total population of Swargy Dweep is 6785; there are 02 Gram Panchayats
Govind nagar & Shyam Nagar and 01 SWM cluster in Shyam Nagar. Solid waste
management clusters at Ssyam nagar is equipped with one baling machine machine.
NHC ENTERPRISES is the authorized vendor responsible for the collection,
management, and transportation of waste from the little Andaman Islands to the
mainland. A total of 0.93 TPD of solid waste has been generated, of which 0.89 TPD
has been processed. Plastic waste generation stands at 0.014 TPD, with 8§-10 %
utilized for road construction. Gram Panchayats have achieved 100 % door-to-door
collection, and regular monitoring and user fee collection arein place. BDO monitor
waste management in all clusters according to sops. A total of 51 sanitary workers
and 4 sanitary supervisors have been approved for little Andaman for the scientific
disposal of waste to the mainland. Composting pits have been constructed in SWM
clusters to process wet and mixed waste, with the compost used in local gardens,
fields, and farms. Gram Panchayats conduct regular inspections to enforce the sup
ban, and cleanliness drives are regularly organized to eliminate marine pollution.

Tndividual households have been provided with septic tanks, and both soak pits
and community soak pits have been constructed to manage grey water and black
water safely. Treated wastewater is appropriately discharged into fields, farms,
and gardens in accordance with SBM guidelines.

04. NEIL ISLAND (SHAHEED DWEEP)

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

The total population of Shaheed Dweep is 3657; there is 01 Gram Panchayats Neil
Kendraand 01 SWM cluster in Shaheed Dweep. Solid waste management clusters
at Shaheed Dweep are equipped with one baling machine. NHC ENTERPRISES is
the authorized vendor responsiblefor the collection, management, and transportation
of waste from the little Andaman Islands to the mainland. A total of 0.066 TPD of
solid waste has been generated, of which 0.066TPD has been processed. Plastic
waste generation stands at 0.001 TPD, with 8-10 % utilized for road construction.
Gram Panchayats have achieved 100 % door-to-door collection, and regular
monitoring and user fee collection are in place. BDOs monitor waste management
in all clusters according to sops. A total of 28 sanitary workers and 2 sanitary
supervisors have been approved for little Andaman for the scientific disposal of
waste to the mainland. Composting pits have been constructed in SWM clusters to
process wet and mixed waste, with the compost used in local gardens, fields, and
farms. Gram Panchayats conduct regular inspections to enforce the sup ban, and
cleanliness drives are regularly organized to eliminate marine pollution.

Individual households have been provided with septic tanks, and both soak pits
and community soak pits have been constructed to manage grey water and black
water safely. Treated wastewater is appropriately discharged into fields, farms,
and gardens in accordance with SBM guidelines.

05. ROSSISLAND (SUBASH CHANDRA BOSE ISLAND)

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Ross Island—officially renamed Netaji Subhash Chandra Bose Island—has no
civilian population. The only inhabitants are personnel from the Indian Navy
stationed at INS Jarawa quarters, and civilian settlement is not permitted. The

Septic tanks have been constructed to manage sewage for the naval personnel,
and toilets provided for tourists are properly connected, ensuring that no
wastewater is discharged into water bodies, in accordance with Swachh Bharat
Mission—Grameen (SBM-G) guidelines.
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island covers approximately 0.312 kmz, with a population of just 10, as per the ZQJH
census—essentially limited to those associated with naval operations.

[l There are no specific waste management systems like SWM clusters,
segregation, composting, or municipal servicestailored for Ross Island.

[ Itsisolated, heritage status and restricted access as a naval-maintained tourist site
mean it likely follows periodic cleanups, rather than structured waste-processing
infrastructure. Naval personnel collect and segregate waste and transporting it back
to Sri Vijaya Puram for proper disposal.

(&'

0

06. BARATANG ISLAND

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

The total population of Baratang Island is 5691; there is 02 Gram Panchayats
Sundergarh & Nilambur and 01 SWM cluster in Nilambur. Solid waste management
clustersat Baratang Island are equipped with one baling machine. ISLAND WASTE
RECY CLLING COMPANY isthe authorized vendor responsible for the collection,
management, and transportation of waste from the little Andaman Islands to the
mainland. A total of 0.13 TPD of solid waste has been generated, of which 0.13 TPD
has been processed. Plastic waste generation stands at 0.001 TPD, with 8-10 %
utilized for road construction. Gram Panchayats have achieved 100 % door-to-door
collection, and regular monitoring and user fee collection are in place. BDO Rangat
monitors waste management in the cluster according to SOP. A total of 10 sanitary
workers and 1 sanitary supervisor have been approved for Baratang Island for the
scientific disposal of waste to the mainland. Composting pits have been constructed
in SWM cluster to process wet and mixed waste, with the compost used in loca
gardens, fields, and farms. Gram Panchayats conduct regular inspections to enforce
the SUP ban, and cleanliness drives are regularly organized to eliminate marine
pollution.

Individual households have been provided with septic tanks, and both soak pits
and community soak pits have been constructed to manage grey water and black
water safely. Treated wastewater is appropriately discharged into fields, farms,
and gardens in accordance with SBM guidelines.

07. DIGLIPUR ISLANDS

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

The total population of Diglipur Island is 48898; there are 15 Gram Panchayats and
05 SWM cluster in Madhupur, Nabagram, Kishori Nagar, Radha Nagar and Kerla
Puram. Solid waste management clustersat Diglipur I1sland are equipped with baling
machine. ISLAND WASTE RECYCLLING COMPANY is the authorized vendor
responsible for the collection, management, and transportation of waste from the

Individual households have been provided with septic tanks, and 120 soak pits
and 88 community soak pits have been constructed to manage grey water and
black water safely. Treated wastewater is appropriately discharged into fields,
farms, and gardens in accordance with SBM guidelines.

Diglipur islands to the mainland. A total of 1.46 TPD of solid waste has been
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generated, of which 1.36 TPD has been processed. Plastic waste generation st

at 0.36 TPD, with 810 % utilized for road construction. Gram Panchayats have |

achieved 100 % door-to-door collection, and regular monitoring and user fee
collection are in place. BDO Diglipur monitors waste management in the cluster
according to SOP. A total of 194 sanitary workers and 27 sanitary supervisors have
been approved for Diglipur Island for the scientific disposal of wasteto the mainland.
Composting pits have been constructed in SWM cluster to process wet and mixed
waste, with the compost used in local gardens, fields, and farms. Gram Panchayats
conduct regular inspections to enforce the SUP ban, and cleanliness drives are
regularly organized to eliminate marine pollution.

08. MAYABUNDER ISLANDS

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Thetotal population of Mayabunder Island is 29824; there are 08 Gram Panchayats
and 03 SWM cluster in Rampur, Pahalgaon and Basanti Pur. Solid waste
management clusters at Diglipur Island are equipped with baling machine. ISLAND
WASTE RECYCLLING COMPANY s the authorized vendor responsible for the
collection, management, and transportation of waste from the Mayabunder islands
to the mainland. A total of 1.36 TPD of solid waste has been generated, of which
1.32 TPD has been processed. Plastic waste generation stands at 0.13 TPD, with 8—
10 % utilized for road construction. Gram Panchayats have achieved 100 % door-to-
door collection, and regular monitoring and user fee collection are in place. BDO
Mayabunder monitors waste management in the cluster according to SOP. A total of
45 sanitary workers and 8 sanitary supervisors have been approved for Mayabunder
Island for the scientific disposal of wasteto the mainland. Composting pits have been
constructed in SWM cluster to process wet and mixed waste, with the compost used
inlocal gardens, fields, and farms. Gram Panchayats conduct regular inspections to
enforce the SUP ban, and cleanliness drives are regularly organized to eliminate
marine pollution.

Individual households have been provided with septic tanks and 40 community
soak pits have been constructed to manage grey water and black water safely.
Treated wastewater is appropriately discharged into fields, farms, and gardensin
accordance with SBM guidelines.

09. RANGAT ISLANDS

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

The total population of Rangat 1sland is 35418; there are 14 Gram Panchayats and
06 SWM cluster in Shivapuram, Rangat, Kadamtala, Long Island, Nilambur &
Bakultala. Solid waste management clusters at Rangat Island are equipped with
baling machine. ISLAND WASTE RECYCLLING COMPANY s the authorized
vendor responsible for the collection, management, and transportation of waste from
the Mayabunder islands to the mainland. A total of 1.26 TPD of solid waste has been
generated, of which 1.20 TPD has been processed. Plastic waste generation stands

Individual households have been provided with septic tanks, 67 soak pits and 05
community soak pits have been constructed to manage grey water and black
water safely. Treated wastewater is appropriately discharged into fields, farms,
and gardens in accordance with SBM guidelines.
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at 0.26 TPD, with 8-10 % utilized for road construction. Gram Panchayats l‘zvrz
achieved 100 % door-to-door collection, and regular monitoring and user Tee
collection are in place. BDO Rangat monitors waste management in the cluster
according to SOP. A total of 159 sanitary workers and 20 sanitary supervisors have
been approved for Rangat Island for the scientific disposal of waste to the mainland.
Composting pits have been constructed in SWM cluster to process wet and mixed
waste, with the compost used in local gardens, fields, and farms. Gram Panchayats
conduct regular inspections to enforce the SUP ban, and cleanliness drives are

regularly organized to eliminate marine pollution.

2

10. CAMPBELL BAY

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Thetota population of Campbell Bay Island is 8624; there are 03 Gram Panchayats
and 01 SWM cluster in Laxmi Nagar. Solid waste management clusters at Campbel|
Bay Island are equipped with baling machine. MANU SEA WAY Sisthe authorized
vendor responsible for the collection, management, and transportation of waste from
the Mayabunder islands to the mainland. A total of 0.4 TPD of solid waste has been
generated, of which 0.4 TPD has been processed. Plastic waste generation stands at
0.09 TPD, with 8-10% utilized for road construction. Gram Panchayats have
achieved 100 % door-to-door collection, and regular monitoring and user fee
collection are in place. BDO Campbell Bay monitors waste management in the
cluster according to SOP. A total of 33 sanitary workers and 04 sanitary supervisors
have been approved for Campbell Bay Island for the scientific disposal of waste to
the mainland. Composting pits have been constructed in SWM cluster to process wet
and mixed waste, with the compost used in local gardens, fields, and farms. Gram
Panchayats conduct regular inspections to enforce the SUP ban, and cleanliness

Individual households have been provided with septic tanks, 24 soak pits and 51
community soak pits have been constructed to manage grey water and black
water safely. Treated wastewater is appropriately discharged into fields, farms,
and gardens in accordance with SBM guidelines.

drives are regularly organized to eliminate marine pollution.

12. PULOMILLO ISLAND- Pulomillo Island is a small, largely uninhabi

isvisited by forest department personnel and researchers for conservation activities.

ted island in the Andaman group with no permanent settlements. Occasionaly, it

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Minimal Waste Generation:

Due to the absence of permanent residents, waste generation is minima and
restricted to temporary visitors. All solid waste generated by personnel is collected
and transported back to Sri Vijaya Puram or appropriate disposal sites.

Strict Waste Control:

“Carry-in, carry-out” policy is strictly enforced to maintain ecological integrity. No
dumping or littering is permitted on the island.

Temporary Sanitation Facilities:
o Portabletoilets or pit latrines are used during temporary visits.
o Waste is properly managed to avoid contamination of the island’s
environment.
Environmental Safeguards:
o No untreated sewage discharge occurs on theisland. Theisland is
maintained under strict eco-sensitive area protocols.

13. TILLANGCHONG
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Tillangchong Island is a protected forest reserve in the Andaman%?%, primarily uninhabited except for forest department staff and occasio@t

resear chers. The island has no permanent settlements or villages, and

e environment is maintained under strict conservation protocols.

4

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

o No Permanent Waste Generation:
o Dueto thelack of permanent residents, there is minimal solid waste
generation.
o Waste generated by forest staff and researchers during temporary
visitsis strictly managed.
« Waste Protocols:
o All waste is carried out by staff following a strict “carry-in, carry-
out” policy to prevent pollution.
o Nodumping or littering is allowed on the island.
e Environmental Protection:
o The idand is monitored regularly to prevent any illegal waste
disposal or environmental damage.

e Sanitation Facilities:
o Temporary sanitation facilities such as portable toilets or pit
latrines are used during official visits.
o Waste is managed to prevent contamination of soil and water
SOUrces.
e Zero Discharge Policy:
o No untreated sewage is discharged into surrounding waters.
o Strict adherence to eco-sensitive area guidelines ensures
preservation of island ecology.

14. GREAT NICOBAR

Great Nicobar Island, the southernmost island of the Nicobar group, has a population of approximately 8,000 residents, including the indigenous Nicobarese
tribal communities and personnel associated with government installations, forestry, and security. Theisland has several villages and basic infrastructure like

schools, health centers, and administrative offices.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

o Waste Segregation and Awar eness:

o Waste segregation at the source into biodegradable and non-
biodegradable components is practiced in households and public
buildings.

o Regular awareness programs on waste management and
environmental conservation are conducted for the local community.

o Collection and Disposal:

o Waste collection is managed by local Panchayats and sanitation
workers.

o Biodegradable waste is composted locally using vermin composting
and other methods.

e Sanitation Infrastructure:
o Septic tanks and soak pits are widely used for sewage treatment in
residential and public buildings.
o Public toilets and sanitation facilities are maintained with proper
drainage and waste disposal mechanisms.
e Monitoring and Compliance:
o Regular monitoring is conducted by the Hedth and Sanitation
departments to ensure no untreated sewage enters the environment.
o Theidand follows a zero-discharge policy for sewage into coasta
waters.
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Non-biodegradable waste is collected and transported periodicall
larger waste management facilities on the mainland or Port Blair.
o Plastic and Hazardous Waste Control:

Initiatives to reduce single-use plastics and to manage hazardous
waste are actively pursued.

Strict regulations are in place to prevent open dumping and littering.

(0]

(0]

(0]

P24

15 LITTLE NICOBAR

Little Nicobar Island, part of the Nicobar group, has asmall population of approximately 1,000 r esidents, mainly belonging to Nicobarese tribal communities.
Theisland features afew tribal villages with basic facilities including schools and health posts.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

o Waste Segregation Practices:

Waste is segregated into biodegradable and non-biodegradable
categories at the household level.

Local community awareness programs are conducted to encourage
environmentally safe waste disposal.

o Collection and Disposal:

Village sanitation workers and tribal council members manage
regular waste collection.

Biodegradable waste is composted
composting and natural decomposition.
Non-biodegradable waste is periodically transported to larger islands
or the mainland for proper disposal.

e Plastic and Hazardous Waste:

Use of single-use plastics is discouraged, and hazardous waste is
handled with appropriate care and security.

(0]

(0]

(0]

locally through vermin

(o]

e Sanitation Facilities:
Most households use pit latrines or septic tanks with soak pits.
o Public toilets are maintained with proper drainage systems.
o Environmental Safeguards:
No untreated sewage is discharged directly into the environment
or coastal waters.
The Health Department regularly monitors sanitation facilities to
prevent contamination.

o

o

16. Nancowry

Nancowry Island, located in the Nicobar group, has a population of approximately 6,000 residents, predominantly Nicobarese tribal communities, with afew
government and security establishments. Theisland consists of several tribal villages with essentia infrastructure including schools and health facilities.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

A new Solid Waste Management (SWM) Cluster is set to commence operations
shortly. Thisinitiative is part of the ongoing efforts to enhance waste management
practices and promote a cleaner, more sustainable environment.

[0 Waste Segregation and Collection:

A new Solid Waste Management (SWM) Cluster is set to commence operations
shortly. This initiative is part of the ongoing efforts to enhance waste
management practices and promote a cleaner, more sustainable environment.

[0 Waste Segregation and Collection:
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Households and public buildings segregate waste into biodegradable TFE
non-biodegradabl e categories.

Regular awareness programs promote environmentally responsible waste
handling.

0 Disposal and Composting:

Biodegradable waste is composted locally via vermin composting or
traditional methods.

Non-biodegradable waste, including plastics and hazardous materias, is
collected and periodically transported to centralized waste disposal facilities
on the mainland.

0 Plastic Waste Control:
Efforts to reduce single-use plastic consumption are underway through

community engagement and enforcement of regulations.

Households and public buildings segregate waste into biodegradable Q(t
non-biodegradabl e categories.

Regular awareness programs promote environmentally responsible waste
handling.

[0 Disgposal and Composting:

Biodegradable waste is composted localy via vermin composting or
traditional methods.

Non-biodegradable waste, including plastics and hazardous materials, is
collected and periodically transported to centralized waste disposal
facilities on the mainland.

0 Plastic Waste Control:
Efforts to reduce single-use plastic consumption are underway through

community engagement and enforcement of regulations.

5

17. KAMORTA
Kamorta Island, part of the Nicobar group, has a population of approximately 4,500

villages equipped with basic amenities including schools, health centers, and tribal administration offices.

residents, primarily Nicobarese tribal communities. The island has a number of

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

e Segregation and Collection:
Solid waste is generated from households, institutions, and limited
commercial activities.
The local administration and Gram Panchayats have implemented
source segregation (biodegradable, recyclable, and inert waste).
Disposal Methods:
Biodegradabl e waste is managed through small-scal e composting pits
at community and household levels.
Non-biodegradable waste (plastics, metas, etc.) is collected and
periodically transported to centralized facilities or stored in
designated safe storage zones.

o Burning or open dumping is prohibited and actively discouraged.
Awar eness Programs:
Tribal Council, Health Department, and Rural Devel opment agencies
conduct |EC activities (Information, Education, and Communication)
promoting waste minimization and hygiene.

(o]

(o]

(0]

0

Decentralized Sanitation Infrastructure:

Most households have been provided with individual household
latrines (IHHL s) with septic tanks and soak pits.

Public institutions (schools, health centers) maintain their own
sanitation blocks with proper containment.

No Sewage Discharge into Open Areas:

There is no centralized sewage treatment plant, but no untreated
sewage isreleased into natural water bodies or coastal areas.
Water sources are monitored to ensure they remain
uncontaminated.

Ongoing Improvements:

Under schemes like Swachh Bharat Mission (Gramin) and Tribal
Area Development Plans, efforts are ongoing to improve waste
and sanitation systems using eco-friendly technologies.

o

o

o

o

o

A4
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18. KATCHAL

Katchal Island, part of the Nicobar group, has a population of approximately 4,000 residents, predominantly Nicobarese tribal communitiesliving in several
villages. Theisland has basic facilities such as schools, health centers, and administrative offices.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

o Waste Segregation:

o Households and public offices segregate waste into biodegradable
and non-biodegradabl e categories.

o Awareness programs by local administration promote eco-friendly
waste disposal practices.

o Collection and Disposal:

o Wasteiscollected by the Panchayat and sanitation workersregularly.

o Biodegradable waste is composted locally through traditional
methods or vermin composting units.

o Non-biodegradable waste, including plastics and metals, is collected
and transported periodically to the mainland or larger waste disposal
centers.

o Plastic Waste Control:

o Efforts to reduce single-use plastics include community campaigns
and regulations by local authorities.

o Hazardous waste is managed carefully and stored securely before

o disposal.

e Sanitation Facilities:
o Individua households and public buildings use septic tanks and
soak pits for sewage treatment.
o Public toilets with proper drainage are maintained in community
arees.
e Environmental Protection:
o No untreated sewageis discharged into water bodies.
o Periodic inspections ensure compliance with sanitation standards.

19. CHOWRA

Chowra Island, part of the Nicobar group, is inhabited primarily by the Chowra tribe. The island has several small tribal villages with a population estimated
around 3,500 residents. The community relies mainly on traditional lifestyles, with limited modern infrastructure.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

o Traditional Waste Handling:
o Thetriba population practices natural waste disposal methods, with
biodegradabl e waste decomposed locally.
o Non-biodegradable waste generation is minimal due to limited use of
plastics and packaged goods.
e« Awarenessand Limited Modern Facilities:

o Traditional Sanitation Practices:
o Most households use pit latrines or eco-friendly toilets that prevent
direct discharge into the environment.
o Greywater typically drains into natural soak pits or surrounding
vegetation.
e No Centralized Sewage System:
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o The administration has initiated environmental awareness prograyeg
to gradually reduce plastic use and improve sanitation.

Waste Collection & Disposal:
Waste collection is carried out by local community members and
Panchayat workers.
Non-biodegradable waste is gathered and periodically transported to
larger disposal sites on Car Nicobar or other islands.
Challenges:
Logistics and transportation constraints pose challenges in effective
waste management.
Limited availability of proper dumping and segregation facilities.

(0]

(0]

(0]

(0]

o Thereisno centralized sewage treatment plant on theisland. 3L
Due to low population density and tribal lifestyle, this is currently
manageable with traditional sanitation.

FutureInitiatives:

Plans are underway to introduce improved sanitation units with septic
tanksin public buildings and schools.

The administration is exploring small-scale STP models suitable for

island conditions.

7

(o]

(o]

(o]

20. TERESSA ISLAND
Teresa Idland, part of the Nicobar group, has a population of approximately

some government officials and security personnel. The island has basic infrastructure including schools, health centers, and tribal council offices.

5,000 residents, comprising mainly of Nicobarese tribal communities along with

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

e Household Waste Segregation:

Waste is segregated at the household level into biodegradable and
non-biodegradabl e waste.

Awareness campaigns are conducted regularly to encourage proper
waste management practices among residents.

Collection and Disposal:

Theidland has designated collection points and alocal team for solid
waste management.

Biodegradable waste is composted locally, while non-biodegradable
waste is collected and transported to Port Blair or larger disposa
centers via scheduled shipments.

Plastic and Hazardous Waste Control:

Efforts are ongoing to minimize single-use plastics and to control
hazardous waste disposal.

Periodic clean-up drives are organized by local administration and
NGOs.

(0]

(o]

(0]

0

Sanitation Facilities:

Houses and government buildings use septic tanks and soak pits
designed to prevent environmental contamination.

Public toilets have been constructed in key community areas with
proper sewage handling.

No Direct Discharge:

Sewage is treated on-site with no direct discharge into nearby
water bodies.

The health department monitors sanitation infrastructure regularly.

o

o

o

22. Car Nicobar
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Car Nicobar isthe northernmost island of the Nicobar District, and m$
opulati

gover nment institutions, schools, and security establishments. The p
developed post-2004 tsunami under thetribal protection framework.

gnificant tribal population, including Nicobar ese communities, along V®1
on isdistributed across 15 tribal villages, with basic urban infrastructure

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

A new Solid Waste Management (SWM) Cluster is set to commence
operations shortly. This initiative is part of the ongoing efforts to enhance
waste management practices and promote a cleaner, more sustainable
environment.

0 Household-L evel Segregation:
Waste is segregated at the household level into biodegradable and non-

biodegradabl e waste.
The administration has initiated awareness programs for tribal communities
to promote safe waste handling.

00 Waste Collection and Disposal:
Each village is assigned sanitation workers under the Panchayat or Tribal

Council system.
Waste is collected regularly and sent to designated waste pits or collected at
centralized locations for transport to the waste management facility.

00 Organic Waste Handling:
Biodegradable waste is composted locally through vermi-pits or traditional

decomposition methods.

0 Non-Biodegradable Waste:
Plastic and other recyclable waste is collected and periodically shipped to

Port Blair or designated mainland facilities through administrative
arrangements.

0 Challenges and I mprovements:
Due to remoteness, logistics remain challenging, but proposals are in place

for plastic baling units and compactors.

The District Administration is working toward a centralized waste
management hub with funding support from the Tribal Affairs and Rural
Development departments.

Septic Tank System:
All individual houses and government buildings are provided with septic

tanks and soak pits.

Construction was standardized post-tsunami under disaster-resilient
housing projects.

[0 No Direct Discharge:

There is no direct discharge of sewage into coastal waters. Sanitation
facilities comply with both tribal welfare norms and coastal regulations.

[0 Monitoring and Sanitation Drives:
Periodic health and sanitation drives are undertaken with the support of

the Health Department, and NGOs working in tribal areas.
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23. AVISISLAND

27

P
L4 [ 4

Avislsland, located near Mayabunder in North & Middle Andaman, is uni n%e?oited and maintained as an eco-sensitive zone. It was previously considered for |
eco-tourism development but currently remains closed to public access and is under the management of the Forest Department. Only occasional visits by forest

officials and researchers are permitted for monitoring purposes.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

No Permanent Waste Generation:

Due to the absence of any residential, commercial, or tourism activity, there
IS no routine solid waste generation.

0O Forest Department Protocols:

During official visits, a “carry-in, carry-out” waste management policy is
strictly followed by al personnel.

No plastic, packaging, or non-biodegradable material is left behind.

00 No Dumping Zone:
Avis lIdand is designated a no-dumping and no-littering zone, with

occasional inspections to verify cleanliness and prevent marine debris
accumulation.

0 Environmental Safeguards:
The Forest Department ensures the island remains free from anthropogenic

waste and human interference through continuous ecological monitoring.

Thereisno infrastructure or activity that generates sewage or wastewater.
Temporary pit latrines may be used by officials during visits and are
covered and decommissioned after use.

00 Zero Discharge Policy:
No human waste or grey water is allowed to enter the island ecosystem
or surrounding marine waters.

24. VIPER ISLAND

Viper Idand is a small, historically significant isand located near Port Blair. It is uninhabited, with no permanent residents or commercial
establishments. Theisland primarily servesas a heritage site and isvisited by tourists and officials occasionally.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Tourism Waste Handling:
Tourists visit the island on aday-trip basis viaferries from Port Blair.

The island has designated waste bins, and signage has been installed to
discourage littering.

Waste is collected daily and brought back to Port Blair for proper disposal
by the Tourism Department and ferry operators.

0 Plastic Waste Control:
Viper Island is designated as a “no single-use plastic” zone, with regular

checks at ferry boarding points.

No Residential Sewage Generation:
Asthere are no residential or commercial buildings ontheisland, thereis

no regular sewage output.

[1 Temporary Sanitation Facilities:
Portable eco-toilets or bio-toilets are provided for tourists during the

visiting season.

These units are maintained by the Tourism Department and removed or
serviced regularly to ensure no waste enters the natural environment.

1 Zero Dischar ge Policy:

Page 32 of 1410

Page 29 of 34




Awareness boards educate visitors on eco-friendly behavior.

_ 27
0 No Dumping or Storage:
Thereis no open dumping or long-term storage of any waste on the island.

0 Forest and Tourism Department Monitoring:
Regular cleanliness drives and inspections are conducted to ensure the island

remains clean and waste-free.

3

All sanitation infrastructures comply with azero marine discharge po@t
in line with coastal zone norms and island protection guidelines.

0

A4

25. FLAT BAY

Flat Bay Island is a small island near Sri Vijaya Puram, with no permanent residents or commercial establishments. The island is primarily a natural habitat with
occasional visits by Forest Department personnel and researchers. Flat Bay is a remote and uninhabited area, primarily comprising mangrove creeks and low-lying
tidal zones. It isnot inhabited by any civilian or tribal population, and its ecological character makesit unsuitable for permanent settlement. The areafals under
protected coastal and forest jurisdiction and may only occasionally bevisited by Forest Department or defense per sonnel for patrolling and ecol ogical assessments.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

[0 No Regular Waste Generation:

Asthereisno habitation or tourism activity, Flat Bay does not generate
domestic or commercial solid waste.

[1 Monitoring and Cleanliness:

Occasional inspections are carried out by the Forest Department and Coast
Guard/Defense patrolsto ensurethe bay isfreefrom marinedebrisor illegal
dumping.

[1 Marine Debris Response (If found):

If any drift waste (plastic, fishing nets) is observed in the bay area or
mangrove fringes, it is collected and removed during monitoring drives,

[0 No Dumping or Storage:

Flat Bay is a no-waste-storage and no-dumping zone. This is actively
enforced by local authorities.

No Sewage Infrastructure:

There is no sewage generation or infrastructure in the bay area due to
the absence of human habitation.

Temporary Use Protocols:

If used as a temporary anchorage or patrol stop, all personnel are
instructed to carry back all waste and avoid any discharges, in line
with the Andaman Marine Eco-Sensitive Zone regulations.

26. RED SKIN

Red Skin Island is a small, uninhabited island located near Port Blair. It has no permanent residents or commercial activity. Theisland is occasionally visited by the
Forest Department staff for patrol and ecological monitoring purposes. Red Skin Island isuninhabited, but it is a seasonal tourism destination, open to visitors only
during specific months of the year (typicaly between May and October) as per the guidelines of the Department of Environment & Forests and the A& N

Administration. It lies within the Mahatma Gandhi Marine National Park and is

part of an eco-sensitive, protected area.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Tourist Activity Control:
Entry to the island is strictly regulated, with a limited number of tourists
allowed each day.

Tourist Activity Control:
Entry to theisland is strictly regulated, with alimited number of tourists

allowed each day.
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e All tourism activities are day-based only, with no overnight stay permitﬁq
(] Carry-in, Carry-out Policy: N
e Tour operators and visitors are mandated to carry back all non-
biodegradable waste to the mainland (Wandoor).
o Signage and forest staff are deployed to ensure compliance.
() Biodegradable Waste:
« Any minor biodegradable waste (e.g. food peels) is collected and transported
back daily for composting at designated sites on the mainland.
[0 No Dumping Zone:
o Strict enforcement of “No Dumping” and “No Littering” policies in
coordination with the Forest Department and local enforcement personnel.
(] Awareness & Monitoring:
o Vigitorsare briefed by tour operators and forest guides about environmental

1 All tourism activities are day-based only, with no overnight @4

permitted.
Carry-in, Carry-out Policy:
e Tour operators and visitors are mandated to carry back all non-
biodegradabl e waste to the mainland (Wandoor).
« Signage and forest staff are deployed to ensure compliance.
Biodegradable Waste:
e« Any minor biodegradable waste (e.g. food peels) is collected and
transported back daily for composting at designated sites on the mainland.
No Dumping Zone:
e Strict enforcement of “No Dumping” and “No Littering” policies in
coordination with the Forest Department and local enforcement
personnel.

norms. Awareness & Monitoring:
o Daily monitoring is done during the tourist season by the Forest e Visitors are briefed by tour operators and forest guides about
Department. environmental norms.
e Daily monitoring is done during the tourist season by the Forest
Department.
27. CHATHAM

Chatham Island, located adjacent to Sri Vijaya Puram, isinhabited and industrial in nature, housing the historic Chatham Sawmill, offices of the Forest
Department, and some residential quarters for staff. It also attracts domestic and international tourists due to its heritage and historical significance.
Chatham Island, located within Port Blair city limits, isnot residential but hosts key infrastructure, including:

The Chatham Sawmill (one of Asia’s oldest and largest),
Indian Navy and Forest Department offices,

A museum and heritage site,

And a small number of staff accommodations.

Theidland receives a steady flow of tourists, students, and officials daily.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Segregation at Sour ce:
o All waste from the mill, offices, and residential quarters is segregated into
biodegradable and non-biodegradabl e at the source.
Waste Collection & Transport:
o Solid waste is collected daily and transported to the Port Blair Municipal
Council (PBMC) disposal system.

Septic Tanks & Soak Pits:
e All buildings (offices, mill quarters, canteen, and public toilets) are
connected to individual septic tanks and soak pits for on-site treatment.

[0 Monitoring of Coastal | mpact:
e Since the island is adjacent to coastal water, monitoring is done by the
Pollution Control Committee to ensure no leakage or seepage into the sea.
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o Forest Department and mill staff oversee proper handling to a\Qiflq’

accumul ation.

Industrial Waste (Wood Residue):

e Wood shavings, bark, and sawdust from the Chatham Sawmill are reused
internally as biomass fuel or mulch, ensuring zero waste generation from
timber operations.

Plastic Waste M anagement:

o Awareness programs and collection drives are in place to reduce plastic

usage, especially in tourist and office areas.

o Plastic wasteis sent to authorize recycling unitsin Sri Vijaya Puram.
No Open Dumping:

» Theidland follows a no-open-dumping policy with routine inspections.

P
L4

[0 Proposal for Up gradation: <

e A proposa is under consideration for upgrading the sanitation system,
possibly including a modular STP (Sewage Treatment Plant) to serve the
island’s needs sustainably.

A4

28. East Idand

East |sland islocated at the northernmost tip of the Andaman group, near the mouth of the Interview Sound. It hosts avery small settlement, primarily comprising
coast guard, police outpost personnd, lighthouse staff, and a few families involved in fishing. The total population is estimated to be less than 100. East Island
hosts avery small population, comprising a few civilian households, local tribal residents, and personnel from the police, forest, and lighthouse departments.
It serves as one of the northernmost inhabited islands in the Andaman group and is under administrative oversight for both civil and security purposes.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Segregation at Source: Waste is segregated into biodegradable and non-
biodegradable components at the household and institutional level.

0 Community Collection System: Waste is collected regularly and stored in
designated collection points. Non-biodegradable waste is transported to Diglipur or
Port Blair for final disposal.

00 Composting of Organic Waste: Organic and kitchen waste is managed through
pit composting or vermin composting by local households and government quarters.

00 Awareness and Training: Regular awareness programs are conducted by the
local administration to promote responsible waste disposal and reduce plastic use.

[0 No Open Dumping: There is strict prohibition on open dumping or burning of
waste. Routine inspections are carried out by local authorities.

Septic Tanks & Soak Pits: All buildings, including residential and
government facilities, are equipped with septic tanks and soak pits for
sewage treatment.

[ Zero Discharge into Water Bodies: No untreated sewage is released into the
surrounding marine environment or freshwater sources.

[1 Monitoring and Maintenance: Sanitation infrastructure is monitored regularly
by the local administration and health authorities to ensure compliance with
health and environmental norms.

[0 Proposal for Upgradation: A proposal for the installation of eco-friendly
toilets and possible introduction of a small-scale decentralized sewage treatment
unit has been submitted for consideration, depending on population needs and
feasibility.
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29. CURLEW ISLAND

27

P
L4

Curlew Island, located in the northern part of the Andaman group, is unm%gbited and designated as a protected natural area. It occasionally hosts short-
term visits by Forest Department staff or scientific researchers, but there is no permanent population or tourism activity. Curlew Island is completely uninhabited,
with no permanent or temporary population. Theisland is part of a protected and ecologically sensitive zone under thejurisdiction of the Forest Department, and

access is restricted for conservation and wildlife protection.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Zero Waste Generation: Asthereisno regular human activity, theisland does
not generate any domestic or institutional solid waste.

0 Occasional Official Visits: During rare monitoring visits by the Forest Department
or researchers, a strict “carry-in, carry-out” waste protocol is enforced.

[1 No Dumping Activity: No solid waste is disposed of or stored on the island. The
island is maintained in its natural and undisturbed condition.

[0 Periodic Inspections. Forest Department staff conducts visual inspections to
ensure the island remains free from marine litter or drift waste.

No Sewage Sources. Thereareno sanitation facilities or sewage sourcesdue
to the absence of human habitation.

1 Temporary Visits: If field camps are established (rarely), portable eco-friendly
sanitation solutions (such aspit latrines or mobiletoilets) are used and dismantled
post-use.

[1 Zero Discharge Policy: No wastewater or human waste is released into the
island environment or surrounding marine ecosystem.

30. SPIKE ISLANDS

Spike Island, located near the northern coast of Middle Andaman, is uninhabited. It is under the jurisdiction of the Forest Department and occasionally accessed by
departmental personnel for patrolling or ecological monitoring. Thereisno permanent human settlement or tourism-related activity. Spike Island is uninhabited, with
no permanent civilian or tribal population. Only occasional visits by Forest Department personnel or patrol teams occur for ecological monitoring and protection
activities. Theisland is classified as ecologically sensitive, and accessis highly restricted.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Negligible Waste Generation: Dueto the absence of permanent habitation, solid
waste generation is extremely minimal and only arises during brief official
visits.

0 Carry-back Protocol: All non-biodegradable waste generated during field visitsis
strictly carried back to authorized disposal centers on the mainland (e.g., Port Blair)
following a"zero litter" protocol.

[ Biodegradable Waste: Any minor organic waste is composted on-site using
temporary covered pits that are dismantled after use.

[J No Open Dumping: Dumping of waste on the island is strictly prohibited, with
monitoring conducted during each official visit.

Most homes utilize individual septic tanks for sewage treatment, while grey
water is managed onsite through household soak pits—ensuring safe percol ation,
minimal environmental impact, and compliance with Swachh Bharat Mission
(Gramin) guidelines.
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[0 Awareness & Compliance: All visiting personnel are briefed on Wﬁq
management protocols before deployment. N

4 S

31. Stewart Islands

Stewart Island, located near Mayabunder in the North and Middle Andaman district, has a very small and seasonal population, mostly comprising For est
Department staff and fisher folk who occasionally stay temporarily. There is no permanent civilian habitation or commercial development. Stewart Island has a
very sparse and temporary population, primarily consisting of Forest Department personnel and occasiona visits by researchers or support staff. There is no
permanent civilian population, and theisland remains under restricted access dueto its ecological sensitivity.

SOLID WASTE MANAGEMENT

SEWAGE WASTE MANAGEMENT

Minimal Waste Generation: Owing to limited and regulated human presence,
waste generation on theisland isminimal.

[0 Segregation at Source: All personnel are instructed to segregate waste into
bi odegradabl e and non-biodegradabl e categories at the source.

[ Biodegradable Waste: Organic waste is composted on-site using covered compost
pits, reducing environmental impact.

[ Non-biodegradable Waste: Plastic and inorganic waste is stored securely and
transported off the island during regular supply or patrol movements, primarily to
Port Blair for appropriate disposal.

[0 No Dumping Practices:. Strict rules prohibit open dumping or littering, with
routine monitoring by Forest Department staff.

Sanitation Facilities: Temporary field camps and quarters are equipped with
septic tanks or eco-friendly pit latrines.

[1 Zero DischargePolicy: No untreated wastewater or sewageisdischarged into
the sea or natural water bodies surrounding the island.

[0 Monitoring Measures. The Forest Department ensures that all activities
comply with environmental guidelines and that sanitation practices do not affect
the surrounding ecosystem.
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ANNEXURE-|

Waste Collection details for the month of May 2024

Domestic Hazardous

Inert/ reject

Date Total (kg) Dry waste (kg) | Wet waste (kg) Waste & Sanitary waste(kg)
Waste (kg)
01-05-2024 41,530.00 18,143 21,847 80 1,460
02-05-2024 78,619.00 34,347 41,358 150 2,764
03-05-2024 72,639.00 31,733 38,213 139 2,554
04-05-2024 72,669.00 31,747 38,228 139 2,555
05-05-2024 26,497.00 11,576 13,038 51 932
06-05-2024 78,110.00 34,125 41,090 149 2,746 |
07-05-2024 70,745.00 30,907 37,216 135 2,487
08-05-2024 62,981.00 27,515 33,132 120 2,214
09-05-2024 46,494.00 20,312 24,458 89 1,635
10-05-2024 73,550.00 32,132 38,691 141 2,586
11-05-2024 70,446.00 30,776 37,058 135 2477
12-05-2024 27,551.00 12,036 14,493 53 969
13-05-2024 77,932.00 34,047 40,996 149 2,740
14-05-2024 64,043.00 27,979 33,690 122 2,252 |
15-05-2024 58,114.00 25,389 30,571 111 2,043
16-05-2024 73,340.00 32,041 38,581 140 2,578
17-05-2024 46,505.00 20,317 24,464 89 1,635 |
18-05-2024 65,936.00 28,806 34,686 126 2,318
19-05-2024 29,386.00 12,838 15,459 56 1,033
20-05-2024 65,383.00 28,564 34,395 125 2,299
21-05-2024 54,231.00 23,692 28,528 104 1,007
22-05-2024 51,542.00 22,517 27,114 99 1,812
23-05-2024 48,891.00 21,359 25,719 94 1,719
24-05-2024 59,794.00 26,123 31,455 114 2,102
25-05-2024 50,322.00 21,985 26,472 96 1,769 |
26-05-2024 36,134.00 15,786 19,008 69 1,271
27-05-2024 76,838.00 33,569 40,421 147 2,701
28-05-2024 52,905.00 23,113 27,831 101 1,860
29-05-2024 57,016.00 24,909 29,993 109 2,005
30-05-2024 44,478.00 19,431 23,398 85 1,564 |
31-05-2024 55,615.00 24,297 29,257 106 1,055
Total waste (kg) | 17,90,236.00 7,82,111.00 9,41,760.00 3,423.00 | 62,942.00
Average TPD 57.75 2523 30.38 0.11 2.03
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Waste Collection details for the month of June 2024

Domestic Hazardous

Inert/ reject

Date Total (kg) Dry waste (kg) | Wet waste (kg) Waste & Sanitary waste(kg)
Waste (kg)
01-06-2024 61,972 27,609 30,920 175 3,268
02-06-2024 25,594 11,403 12,769 72 1,350
03-06-2024 68,389 30,468 33,899 205 3,817
04-06-2024 47,406 21,120 23,597 137 2,552
05-06-2024 42,198 18,800 21,498 97 1,803
06-06-2024 42,048 18,733 21,257 105 1,953
07-06-2024 50,440 22,472 25,165 143 2,660
08-06-2024 54,216 24,154 27,050 153 2,859
09-06-2024 25,624 11,416 12,785 72 1,351
10-06-2024 63,603 28,336 31,234 205 3,828
11-06-2024 57,943 25,814 28,910 164 3,055
12-06-2024 47,555 21,186 23,726 135 2,508
13-06-2024 49,766 22,171 24,886 138 2,571 |
14-06-2024 52,143 23,230 26,017 147 2,749
15-06-2024 58,856 26,221 29,366 166 3,103 |
16-06-2024 23,470 10,456 11,711 66 1,237
17-06-2024 43,574 19,413 21,740 123 2,298
18-06-2024 54,147 24,123 27,016 153 2,855
19-06-2024 48,322 21,528 24,109 137 2,548
20-06-2024 74,157 33,037 37,000 210 3,910
21-06-2024 49,145 21,895 24,520 139 2,591
22-06-2024 59,941 26,704 29,906 170 3,161
23-06-2024 24,042 10,711 11,995 68 1,268
24-06-2024 73,537 32,761 36,691 208 3,877
25-06-2024 48,445 21,583 24171 137 2,554
26-06-2024 46,577 20,751 23,238 132 2,456
27-06-2024 45,931 20,463 22,916 130 2,422
28-06-2024 55,520 24,735 27,701 157 2,927
29-06-2024 61,248 27,286 30,560 173 3,229
30-06-2024 29,291 13,050 14,614 83 1,544
Total waste (kg) 14,85,100.00 6,61,629.00 7,40,967.00 4,200.00 78,304.00
Average TPD 49.50 22.05 24.70 0.14 2.61
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Waste Collection details for the month of July 2024

Domestic Hazardous Inert/ reject
Date Total (kg) Dry waste (kg) | Wet waste (kg) [ Waste & Sanitary
waste(kg)
Waste (kg)
01-07-2024 66,462 25,774 34,599 132 5,957
02-07-2024 57,579 22,329 29,975 114 5,161
03-07-2024 60,080 23,299 31,277 119 5,385
04-07-2024 59,171 22,947 30,804 117 5,303
05-07-2024 61,954 24,026 32,252 123 5,553
06-07-2024 58,070 22,520 30,230 115 5,205
07-07-2024 28,803 11,170 14,994 57 2,582
08-07-2024 63,804 24,743 33,215 127 5,719
09-07-2024 59,401 23,036 30,923 118 5,324
10-07-2024 68,755 26,664 35,793 136 6,162
11-07-2024 66,487 25,784 34,612 132 5,959
12-07-2024 69,124 26,807 35,985 137 6,195
13-07-2024 67,295 26,097 35,033 134 6,031 |
14-07-2024 28,083 10,891 14,619 56 2,517
15-07-2024 76,528 29,678 39,839 152 6,859
16-07-2024 64,191 24,894 33,417 127 5,753
17-07-2024 38,693 15,005 20,143 77 3,468
18-07-2024 76,832 29,796 39,998 152 6,886
19-07-2024 71,041 27,550 36,983 141 6,367
20-07-2024 66,197 25,672 34,461 131 5,933
21-07-2024 31,624 12,264 16,463 63 2,834
22-07-2024 75,073 29,114 39,082 149 6,728
23-07-2024 69,434 26,927 36,146 138 6,223
24-07-2024 65,838 25,532 34,274 131 5,901
25-07-2024 62,606 24,279 32,592 124 5,611
26-07-2024 62,328 24,171 32,447 124 5,586
27-07-2024 66,223 25,682 34,475 131 5,935
28-07-2024 39,966 15,499 20,805 80 3,582
29-07-2024 75,246 29,181 39,172 149 6,744
30-07-2024 66,458 25,773 34,597 132 5,956
31-07-2024 60,963 23,642 31,736 121 5,464
Total waste (kg) | 18,84,309.00 7,30,746.00 9,80,941.00 3,739.00 | 1,68,883.00
Average TPD 60.70 23.54 31.60 0.12 5.44
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Waste Collection details for the month of August 2024

Domestic Hazardous Inert/ reject
Date Total (kg) Dry waste (kg) | Wet waste (kg) | Waste & Sanitary waste(kg)
Waste (kg)
01-08-2024 98,844 40,049 50,862 188 7,745
02-08-2024 1,01,229 41,015 52,089 193 7,932
03-08-2024 90,108 36,509 46,367 172 7,060
04-08-2024 42,926 17,392 22,088 82 3,364 |
05-08-2024 85,161 34,505 43,821 162 6,673
06-08-2024 85,252 34,542 43,868 162 6,680
07-08-2024 76,808 31,121 39,523 146 6,018
08-08-2024 90,495 36,666 46,566 172 7,091
09-08-2024 82,592 33,464 42,499 157 6,472
10-08-2024 81,199 32,900 41,782 155 6,362
11-08-2024 46,188 18,714 23,767 88 3,619
12-08-2024 95,588 38,730 49,186 182 7,490
13-08-2024 95,840 38,832 49,316 182 7,510
14-08-2024 1,00,951 40,940 51,993 102 7,916
15-08-2024 4,476 1,776 2,256 99 345 |
16-08-2024 1,02,119 41,376 52,547 194 8,002
17-08-2024 1,02,064 41,354 52,519 194 7,997
18-08-2024 70,931 28,739 36,499 135 5,558
19-08-2024 53,564 21,703 27,562 102 4,197
20-08-2024 91,845 37,213 47,260 175 7,197
21-08-2024 77,953 31,585 40,112 148 6,108
22-08-2024 64,313 26,058 33,093 123 5,039
23-08-2024 56,094 22,728 28,864 107 4,395
24-08-2024 65,047 26,355 33,471 124 5,097
25-08-2024 32,164 13,032 16,550 62 2,520
26-08-2024 61,244 24,814 31,514 117 4,799
27-08-2024 65,027 26,347 33,461 124 5,095
28-08-2024 60,147 24,370 30,949 115 4,713
29-08-2024 65,420 26,506 33,663 125 5,126
30-08-2024 75,782 30,705 38,995 144 5,938
31-08-2024 65,580 26,571 33,745 125 5,139
Total waste (kg) | 22,86,951.00 9,26,611.00 | 11,76,787.00 4,356.00 | 1,79,197.00
Average TPD 73.77 29.89 37.96 0.14 5.78
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Waste Collection details for the month of September 2024

Domestic Hazardous Inert/ reject
Date Total (kg) Dry waste (kg) | Wet waste (kg) Waste & Sanitary waste(kg)
Waste (kg)
01-09-2024 36,180 15,218 17,805 72 3,085
02-09-2024 73,604 30,938 36,243 145 6,278
03-09-2024 76,604 32,223 37,699 151 6,531
04-09-2024 67,579 28,427 33,258 133 5,761
05-09-2024 79,436 33,414 39,093 157 6,772
06-09-2024 77,416 32,564 38,099 153 6,600
07-09-2024 61,598 25,911 30,314 122 5,251
08-09-2024 43,239 18,188 21,280 85 3,686
09-09-2024 91,450 38,468 45,006 180 7,796
10-09-2024 71,783 30,195 35,326 142 6,120
11-09-2024 74,037 31,143 36,436 146 6,312
12-09-2024 69,418 29,200 34,163 137 5,918
13-09-2024 66,285 27,882 32,621 131 5,651
14-09-2024 55,325 23,272 27,227 109 4,717
15-09-2024 39,749 16,720 19,561 79 3,389
16-09-2024 45,336 19,070 22,311 90 3,865
17-09-2024 77,002 32,390 37,895 152 6,565
18-09-2024 69,773 29,349 34,338 138 5,948
19-09-2024 78,787 33,141 38,774 155 6,717
20-09-2024 69,073 29,055 33,993 136 5,889 |
21-09-2024 75,913 31,932 37,359 150 6,472
22-09-2024 40,864 17,189 20,110 81 3,484
23-09-2024 86,544 36,404 42,591 171 7,378
24-09-2024 68,930 28,995 33,923 136 5,876 |
25-09-2024 78,060 32,835 38,416 154 6,655
26-09-2024 71,356 30,015 35,117 141 6,083
27-09-2024 71,604 30,120 35,239 141 6,104
28-09-2024 56,474 23,755 27,793 111 4,815
29-09-2024 30,328 12,757 14,925 60 2,586
30-09-2024 81,171 34,144 39,947 160 6,920
Total waste (kg) | 19,84,918.00 8,34,914.00 9,76,862.00 3,918.00 | 1,69,224.00
Average TPD 66.16 27.83 32.56 0.13 5.64
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Waste Collection details for the month of October 2024

Domestic Hazardous Inert/ reject
Date Total (kg) Dry waste (kg) | Wet waste (kg) Waste & Sanitary
waste(kg)
Waste (kg)
01-10-2024 66,520 30,221 32,901 158 3,240
02-10-2024 44,937 20,415 22,226 107 2,189
03-10-2024 67,213 30,536 33,244 159 3,274
04-10-2024 80,941 36,772 40,034 192 3,943
05-10-2024 76,139 34,591 37,659 180 3,709
06-10-2024 33,834 15,371 16,735 80 1,648
07-10-2024 84,252 38,277 41,672 199 4,104
08-10-2024 61,259 27,831 30,299 145 2,984
09-10-2024 78,131 35,496 38,644 185 3,806
10-10-2024 77,676 35,289 38,419 184 3,784 |
11-10-2024 56,906 25,853 28,146 135 2,772 |
12-10-2024 67,953 30,872 33,670 161 3,310 |
13-10-2024 35,284 16,030 17,451 84 T.719 |
74-10-2024 94,126 42,763 46,555 223 4,585 |
15-10-2024 84477 38,379 41,783 200 4,715 |
76-10-2024 74,658 33,918 36,926 177 3,637
17-10-2024 80,682 36,655 39,906 191 3,930 |
18-10-2024 73,327 33,313 36,268 174 3,572
19-10-2024 85,524 38,855 42,301 202 4,166
20-10-2024 45077 20,479 22,295 107 2.196
21-10-2024 89,679 40,742 44,356 212 4,369 |
22-10-2024 75,358 34,236 37,273 178 3,671
23-10-2024 69,110 31,397 34,182 164 3,367
24-10-2024 75,939 34,500 37,560 180 3,699
25-10-2024 69,884 31,749 34,565 166 3,404 ]
26-10-2024 71,964 32,694 35,504 170 3,506 |
27-10-2024 39,095 17,761 19,336 93 1,905 |
28-10-2024 79,212 35,987 39,178 188 3,859 |
29-10-2024 68,828 31,269 34,043 163 3,353
30-10-2024 63,097 28,665 31,208 150 3,074
31-10-2024 29,350 13,334 14,516 70 1,430
Total waste (kg) | 21,00,432.00 9,54,250.00 | 10,38,885.00 4,977.00 | 1,02,320.00
Average TPD 67.75 30.78 33.51 0.16 3.30
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2741 Annexure-ll
TR urferst ulRug
Office of Municipal Council
&t faera ru
Sri Vijaya Puram
Details of Existing Wet waste Facilities:
S. No | Composting facility Capacity Areain sgm. |Remarks
1. | AtBrookshabad 5TPD 250 38 Pits
2. | AtGandhi Park > TPD 288 28 Pits
3. |AtAnakai-1 3TPD 100 02 Pits
4. | At Anakali-2 2TPD 100 Windrow
5. At Brichgunj 2TPD 130 03 Pits
6. At Junglighat 1TPD 60 07 Pits
7. At Garacharamar1 5TPD 265 18 Pits
8. At Garacharama-2 3TPD 105 Windrow
9 Coconut waste shredding facility at 4TPD 200 M echanized
' Brookshabad
10. Junglighat Fish waste processing Unit 2TPD 170 Mechanized
11. | Electric composting unit 0.5TPD 100 Mechanized
Total 325TPD 1768 in sgm.
NOTE: TPD- Tons per day.
(1
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S.No. Name /Location/Technology Design Capacity
(TPD)

L. Gandhi Park Vermi Compost Facility 5.0

2. 5.0
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Anarkali Compost Facility-1&2

5.0

(3.0 & 2.0)

2.00
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Junglighat compost unit: 1.0
Garacharama compost plant: 8.0
i (5.0 & 3.0)
!'I'.I F
T 1o ﬁ B
Junglighat Electric Composting Unit 0.25
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8. Mohanpura Electric Composting unit 0.25

9. 2.0

10. 4.0
325 TPD
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ANNEXURE-III

Summary of Compost produced at SVPMC's wet/ organic waste facllities

Average per day Wet Average compost Average compost
Month waste collected & produced (raw) in | produced (sieved) in

processed in TPD TPD TPD
May, 2024 30.38 243 1.94
June, 2024 24.7 1.98 1.58
July, 2024 31.6 2.53 2.03
|August, 2024 37.96 3.1 2.48
September, 2024 32.56 2.6 2.08
October, 2024 33.51 2.68 2.14
Average 31.79 2.56 2.03

e i

,:an

.l"'|’L- _|:|i I:‘E{,'ulrﬂwmj

Page 49 of 1410

49




2747

Walghbridge Detalls for the manth of May 2024
Compost Compost
Date Tolal (kg) | Wet waste (kg) | production-raw production-sleved
i {in kga.) (in kgs.)
01-05-2024 41,530.00 21.847 1.747.78 1,388.21
02-06-2024 TH,610.00 41,358 3,308,64 2,046.91
03-05-2024 7263900 38,213 3,057.04 2 445 63
04052024 72.660,00 38,228 3,068.24 _2446.59
05-05-2024 26,497.00 13,928 1.116.04 ~ 892.03 |
06-05-2024 78.110.00 41,000 3,287 20 2,829.78
O7-05-2024 70, 745,00 A7 218 287728 2.361.82
08-05-2024 52,881.00 3312 285056 212045
08052024 45,454 .00 24,458 1,856,64 1,565.31
10-05-2024 73,550.00 38,691 3.005 28 247622
11-05-2024 70.448.00 37,058 2064 64 2,371.71 |
12-05-2024 27.561,00 14,493 1,150.44 927 55
1305-2024 77.932.00 40,588 327668 2.623.74
1405 2024 64,043,00 33,650 7.695.20 2 158.16
15-05-2024 58,114.00 0,571 2,445 68 " 1,056.54
16-05-2024 73,340.00 38,501 5,000.48 2.469.18
1 7-05-2024 48, 50%.00 24 484 1,057.12 1 Esﬁ-m
18-05-2024 75, 536.00 34,688 2,774.88 2 219,90
19-05-2024 26,386.00 15,458 238.72 ~Bag 3a
20-05-2024 55.383.00 34,355 2.751.60 2.201.28 |
71052024 54,231.00 26,528 228224 182579
72052024 51,542.00 714 2.169.12 4.795.30
23-05:-2024 5% 70400 31,465 251640 zlum 19
24052024 4B,831,00 25,718 2057 52 ) BAB.02
75-05-2024 50.322.00 %472 211776 1,554.2)
G54
26-05.2024 38,134.00 18,008 1.620.64 1216 54
27-05-2024 76.835.00 40,421 3,233 68 S ERCBA
28-05-2024 52,905.00 27,831 2,220.48 78118
26.05-2024 57,018.00 26,993 2,390 44 1010 82
30-05-2024 44,478.00 23,308 1,871.84 | 407 47
31052024 55.615.00 20257 2.340.55 87245
Total waste TPM | 17,80,236.00 |  8,41,760.00 75,340,580 60,272,654
Average TPD 57.T5 30.38 243 1.84

@,f

g w\ )
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Wasts Colaction details for the month of June 2024
Compast Compost
Date Total waste | Weal wasie production-raw pmﬂmﬂnn-ﬂﬂlﬂ'
01-06-2024 61972 30,920 2.473.60 1,674 88
(2-06-2024 26,654 12,789 1,021.52 ;mraz
| 0a06-2024 B389 33,808 2711.82 Z,168.54
04-06-2024 47 406 23,587 188778 1,510.21 |
05-06-2024 42,188 21,458 1,719.84 1,375.87
05-06-2024 42,048 21,257 1,700.56 1,36045
Q7-06-2024 50,440 5,165 2,013.20 1.610.56
08-06-2024 54216 27,050 Z,164.00 1,731.20
05-06-2024 25,624 12,785 1.022,80 A18.24
10-"6-2024 63,603 31.234 2,408.72 1.888.56
1- J6-2024 57,943 23810 2312680 1.850.24
12-06-2024 47 555 73,726 1,A08.08 1,518.48
13-06-20 43,786 24 BRA 1.890.88 160270
14-06-2024 52,143 26,017 2,081.36 1,665.00
15062024 SEBSE 29366 234824 1870.42
16-06-2024 23,470 11.711 B35 84 748,50
17-08-2024 74157 37,000 2,850,00 .
18-DF-2012 54,147 21,018 161.26 1.729.02
1505-2004 48,333 24,909 02872 1,542 98
20-068-2024 43 574 21,740 1,739.20 1,301 .36
21-06-2024 48,145 24,520 1.061 60 1,568.26
| 22.D5-2074 58,941 25,008 2.342 48 1,013.08
23-06-2024 24,042 11,005 556,60 76768
24-06-2024 74,537 36,691 7.935.28 2,348.92
2 48,445 24,171 1,533 88 1,546.04
26-06-2004 46,577 23238 1.858.04 1487.73
¥7-06-2024 45,931 22 016 1833268 1,466 62
28-06-2024 55 520 27,701 321608 1.772.88
29.06-2024 1,248 30,560 244480 1.956,84 |
30-06-2024 28201] 14614 1,169.12 §35.30 |
| Total waste TPM | 14,85100.00 | 7 4096700 50,277.36 47 421.80
Average TP 449.50 24.70 i1 1
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Waste Coliection detalls for tha month of July 2024

Compost Composi
Tatal Wel waste (kg) |production-raw| production-
. 0w lnkgs) | sioved (in kys,)
071-07-2024 60,462 34,500 2.787.92 2.214.34
02-07-2024 57 579 28,875 3 306.00 1.918.40
03-07-202¢ 50,000 3,277 2,500 18 2,001.73 |
04-07-2024 59,171 30,804 2 464,32 1.971.46 |
05-07-2024 61,554 32,252 2,580.18 _2.,0684.13
06-07-2024 58,070 30,230 3 418,40 193472
07-07-2024 28 803 14,904 1,150.52 050,62 |
DB-07-2024 63,504 33,215 2.857.20 2.125.76 |
08-07-2024 58,401 30,923 247384 1,970.07
10072024 38,603 20,143 1.611.44 1.780.15
1-07-2024 BE, 487 34,612 2,768.96 221517
12-07-2024 BB,124 35,985 2,878.80 2.303.04
13-07-2024 67,205 35,083 2,802 64 224211
14-07-2024 28,083 14,618 1.168.52 935 62
15-07-2024 78,528 39,830 3,187.12 2.548.70
16-07-2024 64,101 33417 2.6734.36 2,138 69
17-07-2024 68,755 35,793 2,853 .44 2.290.75
18-07-2024 76,332 30,598 3,199.84 2 550 87
19-07-2024 71,041 36,583 2,555 64 2.365.51
20-07-2024 56,197 34,451 2,756 B8 2.205.50
21.07-2024 3 18,463 1.317.04 1,053 63
22.07-2024 15073 30,082 3.126.56 250125
23.07-2024 59,434 35.148 2 89168 2.313.34
24.07-2024 65 B38 34374 Z.741.82 2.193.54
25-07-2024 52,508 32,592 2,607.36 2,085,859
26-07-2024 B2.328 32,447 2,508.7R 207661
27-07-2024 66,223 34,475 2,758.00 2,206.40
25-07-2024 39 9EA 20,805 1,564.40 133152
28-07-2024 75,245 38,172 3,133.75 2,507.01
30-07-2024 56,458 34,507 2761.76 2214
31-07-2024 50,563 31,736 2,538.88 2.031.10
Total waste TPM 18,84,300.00 9,80,841.00 78.475.28 52.780.12
60.78 31.64 2.53 2.03 |

ﬂl'F-'.J-l-l_ {H"JE‘WW
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Welghbridge Detalls for tha month of August 2024

4

Compoest Compast
Date Total (kg) Wet waste (kg) |production-raw {in | production-sieved
kgs.) (In kgs.)
21-08-2024 BB Bad 50 862 4, 068.80 3.255.17
2-08-2024 1,01.228 52 080 416712 333370
NA-08-2024 20,08 a6 36T _3,709.36 2 B67.49
04-08-2024 42,928 22 DEY 1,767 04 1.413.63
05-08-2024 BE, 161 43,821 3,505,658 E'BME
DE-08-2024 BE,252 43,868 3,509 44 | 2,807
07-0B-2024 76,608 39,523 3,161.54 Z,528.47
08-05-2024 90,495 45,566 3,725.28 298027 |
09-08-2024 Bz 502 47 459 3.308.92 2.718.04
10-08-2024 A1,109 41,782 3,342 56 2.674.05
___ 11.08.2004 46,168 23,767 1,901.36 1521.08
12-08-2024 §5 566 49,166 3,834,88 3,147.90
13-08-2024 B8 B 43,318 3,845.28 3,156.22
14-08-2024 1,03,935 53497 427916 3423 81
15-08-2024 46,138 23,767 1,901.36 1,521,008
B-0B-2024 102118 52 547 4,204.76 3,363.01
17-08-7024 70,831 36,400 2,919.92 2,335.94
13082024 53 564 27,562 2,204,96 1,763.87
10-08-202- 91,845 a7,.250 —3,780.B0 3,024 54
20-D6-2024 1,02 064 52,519 4,707 3,361 .22
21-08-2024 77,053 40,112 3,208,065 256717 |
22-08-2024 €4.313 33,003 264744 2.117.98
23-08-2024 55,004 28 BEA 230812 1847 30
24-08-2024 65,047 33,471 2,677.68 214214
25-08-2024 32184 18,550 1,324.00 1,053,

26-08-2024 61,244 31,514 2,521.12 2,016.90
2T-00-2029 85,027 32,461 2.676.68 2.141.50
2B-08-2024 B0 147 040 247582 {,980.74
20-08-2024 35,420 33,653 260304 2.158.43
__30-08-2024 75 782 368,995 3,118.60 ~ 2405 50 |
31-08-2024 85,580 33,745 2,608.60 2,150.68
Total waste TPM 23,31,647.00 11,99,302.00 85,984.18 TE,787.33
Average TPD 75.21 38.70 3.10 Z.48

pe Lo, S
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Walghbridgs Datalls for the month of Ssptember 2024
Compost Compost
Diate Total hg) | "VEEWOste | o duction-raw {in | production-sieved
(ha) kge.) (In kg.}
01-08-2024 36,180 1T 805 142440 113052
n2-08-2024 73,604 36,243 2,800.44 2,318.55
03-00-2004 T, G0 a7.886 3,01 .82 2412 74
04-09-2024 57,578 33258 2,660.64 2.128.51
05-08-2024 _T840E 38,093 4,127.44 2,501.95
DE-08-2024 T A16 38009 304780 2 438 34
o7-08-2024 61,558 50,314 2,425.1 1,840.10
08-0B-2024 43,238 21 280 1.1EI2A1.I 1,351 62
09-00-2024 91,450 45008 360048 2 B30 3R
10-09-2024 71,783 35326 2.626.08 2,280.88
11-09-2024 74,037 36,436 291488 2,331.90
12-09-2024 B9 418 34,183 2,733.04 218843
13-08-024 3,285 32 621 2,600 &8 208774
14002024 56,325 o7 297 217816 1,74253
15-05-2024 30,740 19,581 1,564 88 1.951.00
18092024 77.002 37,895 1,031,680 2425 28
1702024 45,336 22,311 1,734 BB 1.427.90
18-09.2024 BE,773 34,338 2,747 04 2,197 53
15-09-2024 78,787 36,774 3 101.52 2.481.54
20-09-2024 63,073 13,903 }T19.44 2,175,665
21-05-2024 75,913 37,359 588,72 2.300.08
22082074 40,884 20,110 1,608.80 287 .04
23049-2024 86,544 42 5019 3,407.28 2. 72582
24-00-2024 BE,930 33 823 Z2713.84 2.171.07
25-015- 3024 78,060 A8 415 3,073.28 2,458 .62
5-09-7024 71,356 35117 2,609,368 2,247 48
37-09-2024 71,604 35,230 22819.12 2 355 .30
28-09-2024 56,474 27,793 222344 1.778.75
20-08-H24 30,328 14,925 1.194.00 95510
30-08-3024 81T 38,947 3,185,786 Z.558.81
Tabal waste TEM 19,84.918.00 | 9,76.882.00 TE.148.94 62 51617
Average TPD 66.16 32.56 2.60 2.08

Page

54 of 1410

54




2752

waste Collection detalls for ihe month of October 2024

Compost Compost
Date Total (kg Wet waste (kg) | productionsaw |production-slaved
{im kogs.} {In kgs.)
01-10-2024 B6,520 52,601 2532.08 7.108.66
02-10-2024 44,537 20226 1,776.08 142240 |
03-10-2024 67,213 33,244 2,550.52 2127 62
4-10-2024 80,941 40,004 3,202,172 2,562.18
05-10-202¢ 76,139 37,850 3012.72 2410.18
05- 102024 33,834 16,735 1,338.80 107104 |
07-10-2024 84,252 41,672 3,333.76 26670
06-10-pl24 61,250 30,29 242382 1,8389,14
08-10-2024 78,131 38,644 3.081,52 247322
10-10-224 77,678 38418 3.073.52 245882
1-10-2024 56,906 28,146 2,251 63 180134
21 0-2004 67,951 33610 Z,604.80 2,151.04
3-10-2024 35,284 17,451 1,396.08 1,116.86
4-10-2024 54,128 48555 724,40 2,978.52
3=1 02104 B 47T 41 r_:I"II:! 3,342, 69 2.874.11
8-10-2024 74, 05! 30,920 2,854.08 2.363.26
17-10-2024 B0, B 35,906 3,192.48 2.553.08
18-10-2024 13,327 36,268 2,901.44 232115
19-10-2024 B5,524 42,301 3,384.08 2,70738
20-10-2024 45,077 22,285 1,7B3.60 1,426 .88
21-10-2024 B5,B7D 44,356 3,540.43 283878
22402024 75,358 37,274 2,081 84 2,385 47
23-10-2024 69,110 34,182 2,754 58 2,187 65
24-10-2024 75,038 37,560 3,004.80 240384
25-10-2024 60,85 14,565 2,765.20 2212.18
26-10-2024 71,964 E.504 2,047 52 2.278.02
27-10-2024 30,085 16,336 1,545.88 1,237 80
28-10-2024 78,212 30,178 3,134.24 250738
20-10-2024 58,628 34,042 2.773.44 2178.75 |
30-10-2024 E3,097 11,708 2,496 B4 1,007 31
31-10-2024 25,350 14,516 1.161.28 920,02
Total waste TPM | 21,00,432.00 10.38,885.00 E3.110.8 66,458 84
Average TPD _B1.76 33.51 2,68 2,14
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ANNEXURE-IV

Summary of Compost produced at SVPMC's wet/ organic waste facilities

Average per day Wet

Average compost

Average compost

Month waste collected & produced (raw) in | produced (sieved) in

processed in TPD TPD TPD
Nov., 2024 36.95 2.59 2.07
Dec., 2024 36.74 2.57 2.06
Jan, 2025 33.25 2.66 2.13
Feb., 2025 32.46 2.60 2.08
March, 2025 32.15 2.57 2.06
April, 2025 34.71 2.43 1.94
May, 2025 34.14 2.73 2.18
June, 2025 33.12 2.65 2.12
July, 2025 37.90 2.65 2.12
Average 34.60 2.61 2.08
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2754
Compost details for the month of November 2024
Compost Compost
Date Total (kg) Wetlrv aste productron-raw produstion-
(ka) (inkgs.) _|sieved (in kgs.)

01-11-2024 68,601 32,997 2,310 1,848
02-11-2024 90,037 43,308 3,032 2,425
03-11-2024 49,226 23,678 1,657 1,326
04-11-2024 89,571 43,084 3,016 2,413
05-11-2024 83,556 40,190 2,813 2,251
06-11-2024 88,510 42,573 2,980 2,384
07-11-2024 82,773 39,814 2,787 2,230
08-11-2024 87,476 42,076 2,945 2,356
09-11-2024 82,159 39,518 2,766 2,213
10-11-2024 41,128 19,783 1,385 1,108
11-11-2024 87,124 41,907 2,933 2,347
12-11-2024 84,193 40,497 2,835 2,268
13-11-2024 91,450 43,987 3,079 2,463
14-11-2024 76,521 36,807 2,576 2,061
15-11-2024 60,050 28,884 2,022 1,618
16-11-2024 81,242 39,077 2,735 2,188
17-11-2024 43,807 21,071 1,475 1,180
18-11-2024 94,340 45,378 3,176 2,541
19-11-2024 74,900 36,027 2,522 2,018
20-11-2024 84,140 40,471 2,833 2,266
21-11-2024 79,501 38,240 2,677 2,141
22-11-2024 71,207 34,251 2,398 1,918
23-11-2024 79,077 38,036 2,663 2,130
24-11-2024 38,090 18,321 1,282 1,026
25-11-2024 93,457 44,953 3,147 2,517
26-11-2024 83,311 40,073 2,805 2,244
27-11-2024 81,425 39,165 2,742 2,193
28-11-2024 75,964 36,539 2,558 2,046
29-11-2024 93,755 45,096 3,157 2,525
30-11-2024 67,766 32,595 2,282 1,825
Total I‘(’;es'f-”ht "M 2304357 11,08,396 77,588 62,070
Average TPD 76.81 36.95 2.59 2.07
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Compost details for the month of December 2024
Compost Compost
Date Total (kg) Wetlrv aste productron-raw produstion-
(ka) (inkgs.) _|sieved (in kgs.)
01-12-2024 43,066 20,465 1,433 1,146
02-12-2024 89,218 42,396 2,968 2,374
03-12-2024 77,335 36,750 2,572 2,058
04-12-2024 97,050 46,118 3,228 2,583
05-12-2024 76,913 36,549 2,558 2,047
06-12-2024 81,109 38,543 2,698 2,158
07-12-2024 84,494 40,152 2,811 2,248
08-12-2024 39,603 18,819 1,317 1,054
09-12-2024 98,379 46,750 3,272 2,618
10-12-2024 91,554 43,506 3,045 2,436
11-12-2024 81,408 38,685 2,708 2,166
12-12-2024 77,154 36,664 2,566 2,053
13-12-2024 85,370 40,568 2,840 2,272
14-12-2024 84,181 40,003 2,800 2,240
15-12-2024 43,900 20,861 1,460 1,168
16-12-2024 1,04,049 49,444 3,461 2,769
17-12-2024 94,981 45,135 3,159 2,528
18-12-2024 84,519 40,163 2,811 2,249
19-12-2024 79,512 37,784 2,645 2,116
20-12-2024 70,658 33,577 2,350 1,880
21-12-2024 74,196 35,258 2,468 1,974
22-12-2024 41,103 19,532 1,367 1,094
23-12-2024 91,379 43,423 3,040 2,432
24-12-2024 85,187 40,481 2,834 2,267
25-12-2024 41,652 19,793 1,386 1,108
26-12-2024 80,904 38,446 2,691 2,153
27-12-2024 80,878 38,433 2,690 2,152
28-12-2024 83,039 39,460 2,762 2,210
29-12-2024 43,245 20,550 1,439 1,151
30-12-2024 95,162 45,221 3,165 2,532
31-12-2024 95,696 45,475 3,183 2,547
Total I‘(’;es'f-”ht ' 2396804 11,39,004 79,730 63,784
Average TPD 77.32 36.74 2.57 2.06
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Compost details for the month of January 2025
Compost Compost
Date Total (kg) Wetlrv aste productron-raw produstion-
(ka) (inkgs.) _|sieved (in kgs.)

01-01-2025 70,752 32,617 2,609 2,087
02-01-2025 69,302 31,948 2,556 2,045
03-01-2025 76,287 35,168 2,813 2,251
04-01-2025 84,821 39,102 3,128 2,503
05-01-2025 41,584 19,170 1,534 1,227
06-01-2025 88,301 40,707 3,257 2,605
07-01-2025 90,455 41,700 3,336 2,669
08-01-2025 78,626 36,247 2,900 2,320
09-01-2025 86,463 39,859 3,189 2,551
10-01-2025 80,131 36,940 2,955 2,364
11-01-2025 90,087 41,530 3,322 2,658
12-01-2025 42,916 19,784 1,583 1,266
13-01-2025 91,032 41,966 3,357 2,686
14-01-2025 43,146 19,890 1,591 1,273
15-01-2025 88,499 40,798 3,264 2,611
16-01-2025 93,351 43,035 3,443 2,754
17-01-2025 78,353 36,121 2,890 2,312
18-01-2025 75,482 34,797 2,784 2,227
19-01-2025 42,371 19,533 1,563 1,250
20-01-2025 84,214 38,823 3,106 2,485
21-01-2025 64,588 29,775 2,382 1,906
22-01-2025 60,811 28,034 2,243 1,794
23-01-2025 62,837 28,968 2,317 1,854
24-01-2025 62,286 28,714 2,297 1,838
25-01-2025 64,112 29,556 2,364 1,892
26-01-2025 30,907 14,248 1,140 912
27-01-2025 81,288 37,474 2,998 2,398
28-01-2025 79,322 36,567 2,925 2,340
29-01-2025 82,621 38,088 3,047 2,438
30-01-2025 76,176 35,117 2,809 2,247
31-01-2025 74,777 34,472 2,758 2,206
Total I‘(’;es'f-”ht M| 22,35898| 10,30,749 82,460 65,968
Average TPD 72.13 33.25 2.66 213
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Compost details for the month of February 2025

Wet waste Compost Compost
Date Total (kg) (kg) prod_uction-raw .produ?tion-

(in kgs.) sieved (in kgs.)

01-02-2025 72,943 36,121 2,890 2,312
02-02-2025 31,663 15,680 1,254 1,003
03-02-2025 65,119 32,247 2,580 2,064
04-02-2025 65,415 32,394 2,591 2,073
05-02-2025 62,962 31,179 2,494 1,995
06-02-2025 58,924 29,179 2,334 1,867
07-02-2025 63,336 31,364 2,509 2,007
08-02-2025 66,862 33,110 2,649 2,119
09-02-2025 34,648 17,158 1,373 1,098
10-02-2025 83,673 41,435 3,315 2,652
11-02-2025 77,368 38,313 3,065 2,452
12-02-2025 74,311 36,799 2,944 2,355
13-02-2025 75,108 37,193 2,975 2,380
14-02-2025 82,656 40,931 3,275 2,620
15-02-2025 65,647 32,508 2,601 2,081
16-02-2025 31,044 15,373 1,230 984
17-02-2025 85,886 42,531 3,402 2,722
18-02-2025 70,617 34,970 2,798 2,238
19-02-2025 72,903 36,102 2,888 2,311
20-02-2025 70,760 35,040 2,803 2,243
21-02-2025 65,429 32,400 2,592 2,074
22-02-2025 63,589 31,489 2,519 2,015
23-02-2025 29,595 14,655 1,172 938
24-02-2025 66,753 33,056 2,644 2,116
25-02-2025 70,476 34,900 2,792 2,234
26-02-2025 83,169 41,185 3,295 2,636
27-02-2025 72,529 35,916 2,873 2,299
28-02-2025 71,994 35,651 2,852 2,282
Total I‘(";es'_ght "M 1835379  9,08,880 72,710 58,168
Average TPD 65.55 32.46 2.60 2.08
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Compost details for the month of March 2025

Wet waste Compost Compost

Date Total (kg) (kg) prod_uction-raw .produ?tion-
(in kgs.) sieved (in kgs.)
01-03-2025 71,713 34,795 2,784 2,227
02-03-2025 36,665 17,790 1,423 1,139
03-03-2025 72,553 35,203 2,816 2,253
04-03-2025 82,414 39,987 3,199 2,559
05-03-2025 76,156 36,951 2,956 2,365
06-03-2025 79,235 38,445 3,076 2,460
07-03-2025 65,726 31,890 2,551 2,041
08-03-2025 62,299 30,227 2,418 1,935
09-03-2025 37,134 18,017 1,441 1,153
10-03-2025 79,303 38,478 3,078 2,463
11-03-2025 69,748 33,842 2,707 2,166
12-03-2025 72,642 35,246 2,820 2,256
13-03-2025 73,785 35,800 2,864 2,291
14-03-2025 41,463 20,118 1,609 1,288
15-03-2025 80,568 39,092 3,127 2,502
16-03-2025 41,615 20,192 1,615 1,292
17-03-2025 68,484 33,228 2,658 2,127
18-03-2025 88,516 42,948 3,436 2,749
19-03-2025 75,342 36,556 2,924 2,340
20-03-2025 68,795 33,379 2,670 2,136
21-03-2025 64,499 31,295 2,504 2,003
22-03-2025 65,123 31,598 2,528 2,022
23-03-2025 39,202 19,021 1,522 1,217
24-03-2025 61,716 29,945 2,396 1,916
25-03-2025 83,601 40,563 3,245 2,596
26-03-2025 70,010 33,969 2,718 2,174
27-03-2025 74,973 36,377 2,910 2,328
28-03-2025 72,410 35,133 2,811 2,249
29-03-2025 76,792 37,259 2,981 2,385
30-03-2025 50,709 24,604 1,968 1,575
_31 -03-2025 50,693 24,596 1,968 1,574
Total I‘(";es'_ght "| 2053884 9,96,545 79,724 63,779
Average TPD 66.25 32.15 2.57 2.06
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2759
Compost details for the month of April 2025
Compost Compost
Date Total (kg) Wet waste productron-raw produtr:’tion-

(kg) (in kgs.) sieved (in kgs.)

01-04-2025 79,201 37,636 2,635 2,108
02-04-2025 70,340 33,426 2,340 1,872
03-04-2025 71,490 33,972 2,378 1,902
04-04-2025 74,303 35,309 2,472 1,977
05-04-2025 65,321 31,041 2,173 1,738
06-04-2025 31,055 14,757 1,033 826
07-04-2025 86,606 41,155 2,881 2,305
08-04-2025 78,988 37,535 2,627 2,102
09-04-2025 81,387 38,675 2,707 2,166
10-04-2025 82,294 39,106 2,737 2,190
11-04-2025 66,154 31,436 2,201 1,760
12-04-2025 82,743 39,319 2,752 2,202
13-04-2025 32,175 15,290 1,070 856
14-04-2025 62,292 29,601 2,072 1,658
15-04-2025 89,258 42,415 2,969 2,375
16-04-2025 88,552 42,080 2,946 2,356
17-04-2025 77,595 36,873 2,581 2,065
18-04-2025 59,778 28,407 1,988 1,591
19-04-2025 83,593 39,723 2,781 2,225
20-04-2025 33,145 15,751 1,103 882
21-04-2025 88,807 42,201 2,954 2,363
22-04-2025 90,302 42,912 3,004 2,403
23-04-2025 76,679 36,438 2,551 2,041
24-04-2025 83,992 39,913 2,794 2,235
25-04-2025 83,480 39,670 2,777 2,222
26-04-2025 76,589 36,395 2,548 2,038
27-04-2025 31,644 15,037 1,053 842
28-04-2025 91,672 43,563 3,049 2,440
29-04-2025 88,504 42,057 2,944 2,355
30-04-2025 83,202 39,538 2,768 2,214
Total I‘(";es'ght "M 21,901,141  10,41,230 72,886 58,309
Average TPD 73.04 34.71 243 1.94
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Compost details for the month of May 2025

Wet waste Compost Compost
Date Total (kg) (kg) prod_uction-raw .produ?tion-

(in kgs.) sieved (in kgs.)

01-05-2025 31,751 16,041 1,283 1,027
02-05-2025 94,029 47,503 3,800 3,040
03-05-2025 87,592 44,251 3,540 2,832
04-05-2025 35,235 17,801 1,424 1,139
05-05-2025 95,069 48,029 3,842 3,074
06-05-2025 91,557 46,255 3,700 2,960
07-05-2025 78,851 39,836 3,187 2,549
08-05-2025 82,199 41,527 3,322 2,658
09-05-2025 82,651 41,755 3,340 2,672
10-05-2025 75,250 38,016 3,041 2,433
11-05-2025 33,675 17,013 1,361 1,089
12-05-2025 71,417 36,080 2,886 2,309
13-05-2025 65,253 32,966 2,637 2,110
14-05-2025 58,403 29,505 2,360 1,888
15-05-2025 89,764 45,349 3,628 2,902
16-05-2025 64,667 32,670 2,614 2,091
17-05-2025 62,782 31,717 2,537 2,030
18-05-2025 39,941 20,178 1,614 1,291
19-05-2025 66,547 33,620 2,690 2,152
20-05-2025 60,790 30,711 2,457 1,966
21-05-2025 70,738 35,737 2,859 2,287
22-05-2025 72,469 36,611 2,929 2,343
23-05-2025 76,933 38,867 3,109 2,487
24-05-2025 79,635 40,232 3,219 2,575
25-05-2025 29,593 14,950 1,196 957
26-05-2025 61,036 30,835 2,467 1,973
27-05-2025 44,812 22,639 1,811 1,449
28-05-2025 77,702 39,255 3,140 2,512
29-05-2025 88,263 44,590 3,567 2,854
30-05-2025 57,671 29,135 2,331 1,865
_31 -05-2025 68,478 34,595 2,768 2,214
Total :; es'_ght "] 20,94,753| 10,58,269 84,662 67,729
Average TPD 67.57 34.14 2,73 218
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Compost details for the month of June 2025

Wet waste Compost Compost
Date Total (kg) (kg) prod_uction-raw .produ?tion-

(in kgs.) sieved (in kgs.)

01-06-2025 33,413 17,345 1,388 1,110
02-06-2025 81,072 42,085 3,367 2,693
03-06-2025 70,849 36,778 2,942 2,354
04-06-2025 77,628 40,297 3,224 2,579
05-06-2025 48,581 25,219 2,017 1,614
06-06-2025 64,274 33,365 2,669 2,135
07-06-2025 46,802 24,295 1,944 1,555
08-06-2025 28,536 14,813 1,185 948
09-06-2025 79,041 41,030 3,282 2,626
10-06-2025 77,897 40,436 3,235 2,588
11-06-2025 74,236 38,536 3,083 2,466
12-06-2025 64,635 33,552 2,684 2,147
13-06-2025 74,706 38,780 3,102 2,482
14-06-2025 68,392 35,502 2,840 2,272
15-06-2025 36,104 18,742 1,499 1,199
16-06-2025 83,053 43,113 3,449 2,759
17-06-2025 72,964 37,876 3,030 2,424
18-06-2025 53,029 27,528 2,202 1,762
19-06-2025 69,550 36,103 2,888 2,311
20-06-2025 69,340 35,994 2,880 2,304
21-06-2025 73,257 38,027 3,042 2,434
22-06-2025 36,595 18,996 1,520 1,216
23-06-2025 80,505 41,790 3,343 2,675
24-06-2025 73,592 38,202 3,056 2,445
25-06-2025 68,132 35,367 2,829 2,263
26-06-2025 64,914 33,697 2,696 2,157
27-06-2025 74,446 38,645 3,092 2,473
28-06-2025 67,665 35,125 2,810 2,248
29-06-2025 36,812 19,109 1,529 1,223
30-06-2025 63,806 33,122 2,650 2,120
Total I‘(’;es'f-”ht "l 1913825  9,93,466 79,477 63,582
Average TPD 63.79 33.12 2.65 212
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Compost details for the month of July 2025

Wet waste Compost Compost

Date Total (kg) (kg) prod_uction-raw .produ?tion-
(in kgs.) sieved (in kgs.)
01-07-2025 80,375 42,044 2,943 2,354
02-07-2025 80,258 41,983 2,939 2,351
03-07-2025 82,924 43,378 3,036 2,429
04-07-2025 77,560 40,572 2,840 2,272
05-07-2025 75,617 39,555 2,769 2,215
06-07-2025 32,484 16,992 1,189 952
07-07-2025 75,369 39,426 2,760 2,208
08-07-2025 68,712 35,943 2,516 2,013
09-07-2025 82,857 43,342 3,034 2,427
10-07-2025 80,886 42,311 2,962 2,369
11-07-2025 83,123 43,482 3,044 2,435
12-07-2025 77,475 40,527 2,837 2,270
13-07-2025 34,820 18,214 1,275 1,020
14-07-2025 85,733 44,847 3,139 2,511
15-07-2025 88,210 46,143 3,230 2,584
16-07-2025 79,971 41,833 2,928 2,343
17-07-2025 77,277 40,424 2,830 2,264
18-07-2025 83,921 43,899 3,073 2,458
19-07-2025 73,031 38,203 2,674 2,139
20-07-2025 36,848 19,275 1,349 1,079
21-07-2025 88,155 46,114 3,228 2,582
22-07-2025 84,935 44,429 3,110 2,488
23-07-2025 84,757 44,336 3,104 2,483
24-07-2025 71,874 37,597 2,632 2,105
25-07-2025 66,032 34,541 2,418 1,934
26-07-2025 79,303 41,483 2,904 2,323
27-07-2025 34,059 17,816 1,247 998
28-07-2025 81,338 42,548 2,978 2,383
29-07-2025 53,154 27,805 1,946 1,557
30-07-2025 80,202 41,954 2,937 2,349
_31 -07-2025 64,937 33,969 2,378 1,902
Total o es'_ght M1 2246197 11,74,986 82,249 65,799
Average TPD 72.46 37.90 2.65 212
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66

TPD- Tons per day.

Page 66 of 1410

ANNEXURE-V
Summary of waste collection details by SVPMC
" : Domestic Hazardous -
Month Total (TPD) R Wet waste Waste & Sanitary ol
(TPD) (TPD) Waste (TPD) waste(TPD)

Nov., 2024 76.81 34.18 36.95 0.29 5.39
Dec., 2024 77.32 32.74 36.74 0.37 7.46
Jan, 2025 72.13 31.66 39.25 0.27 6.94
Feb., 2025 65.55 29.07 32.46 0.32 3.70
March, 2025 66.25 28.72 32.15 0.32 5.07
April, 2025 73.04 30.93 34.71 0.35 7.05
May, 2025 67.57 28.62 34.14 0.33 4.49
[June, 2025 63.79 26.67 33.12 0:13 3.88
July, 2025 72.46 30.84 37.90 0.21 3.51
Average (TPD) 70.55 30.38 34.60 0.29 5.28
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Waste Collection details for the month of November 2024

Domestic
Hazardous
Date Total (kg) Y :’ a0 WEt:' e Waste & lr;ertk
(kg) (ka) Sanitary Waste wasteikg)
(kg)
01-11-2024 68,601 30,527 32,997 261 4816
02-11-2024 90,037 40,066 43,308 342 6,321
03-11-2024 49,226 21,906 23,678 187 3,456
04-11-2024 89,571 39,859 43,064 340 6,288
05-11-2024 83,556 37,182 40,190 318 5,866
06-11-2024 88,510 39,387 42 573 336 6,213
07-11-2024 82,773 36,834 39,814 315 5,811
08-11-2024 87,476 38,927 42,076 332 6,141
09-11-2024 82,159 36,561 39,518 312 5,768
10-11-2024 41,128 18,302 19,783 156 2,887
11-11-2024 87,124 38,770 41,907 331 6,116
12-11-2024 84,193 37,466 40,497 320 5,910
13-11-2024 91.450 40,695 43,987 348 6.420
14-11-2024 76,521 34,052 36,807 291 5,372
15-11-2024 60,050 26,722 28,884 228 4216
16-11-2024 81,242 36,153 39,077 309 5,703
17-11-2024 43 807 19,494 21.071 166 3,075
18-11-2024 94,340 41,981 45,378 358 6,623
19-11-2024 74,900 33,331 36,027 285 5,258
20-11-2024 84,140 37,442 40,471 320 5,907
21-11-2024 79,501 35,378 38,240 302 5,681
22-11-2024 71,207 31,687 34,251 271 4 999
23-11-2024 79,077 35,188 38,036 300 9,951
24-11-2024 38,090 16,950 18,321 145 2,674
25-11-2024 03,457 41,588 44 953 355 6,561
26-11-2024 83.311 37,073 40,073 317 5,848
27-11-2024 81,425 36,234 39,165 309 5716
28-11-2024 75,964 33,804 36,539 289 5,333
29-11-2024 93,755 41,721 45,096 356 6,582
30-11-2024 67,766 30,156 32,595 258 4,757
T““'k‘;:fte N | 2304357| 10,25439|  11,08,396 8,757|  1,61,766
Average TPD 76.81 34.18 36.95 0.29 9.39
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Waste Collection details for the month of December 2024

Domestic
Hazardous Inert
Date Total (kg) Dry waste (kg) | Wet waste (kg) Waste & Sanitary| waste(kg)
Waste (kg)

01-12-2024 43,066 18,238 20,465 208 4,155
02-12-2024 89,218 37,784 42,396 430 8,608
03-12-2024 77,335 32,751 36,750 373 7,461
04-12-2024 97.050 41,101 46,118 468 9,363
05-12-2024 76,913 32.573 36,549 371 7.421
06-12-2024 81,109 34,350 38,543 391 7,825
07-12-2024 84,494 35,783 40,152 407 8,152
08-12-2024 39,603 16,772 18.819 191 3,821
09-12-2024 98,379 41,664 46,750 474 9,492
10-12-2024 91,554 38,773 43,506 441 8,833
11-12-2024 81,408 34,476 38,685 392 7,854
12-12-2024 77,154 32,675 36,664 372 7.444
13-12-2024 85,370 36,154 40,568 411 8,236
14-12-2024 84,181 35,651 40,003 406 8,122
15-12-2024 43,900 18,592 20,861 212 4,235
16-12-2024 1,04,049 44 065 49 444 502 10.039
17-12-2024 94,981 40,224 45,135 458 9,164
18-12-2024 84,519 35,794 40,163 407 8.154
19-12-2024 79,512 33,673 37,784 383 7,671
20-12-2024 70,658 29.924 33,577 341 6,817
21-12-2024 74,196 31,422 35,258 358 7,158
22-12-2024 41,103 17,407 19,632 198 3.966
23-12-2024 91,379 38,699 43,423 440 8,816
24-12-2024 85,187 36,077 40,481 411 8.219
25-12-2024 41,652 17,640 19,793 201 4019
26-12-2024 80,904 34,263 38,446 390 7.806
27-12-2024 80,878 34,252 38,433 390 7,803
28-12-2024 83,039 35,167 39,460 400 8.012
29-12-2024 43,245 18,314 20,550 208 4172
30-12-2024 95,162 40,301 45,221 459 9,181
31-12-2024 95,696 40,527 45 475 461 9,233
Total waste in kgs. 23,96,894 10,15,085 11,39,004 11,553 2,31,252
Average TPD 77.32 32.74 36.74 0.37 7.46
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Waste Collection details for the month of January 2025

69

Domestic
Wet waste | Hazardous Waste Inert
K ToRalihg) | [uky'waste (%g) (kg) & Sanitary Waste | waste(kg)
(kg)
01-01-2025 70,752 | 31,060 32,617 | 267 | 6,808
02-01-2025 69,302 30,424 31,948 262 6,668
03-01-2025 76,287 33,490 | 35,168 | 288 | 7,340
04-01-2025 84,821 37,236 39,102 321 8,161
05-01-2025 41,584 18,255 19,170 157 | 4.001
06-01-2025 88,301 38,764 40,707 334 8,496
07-01-2025 90,455 39,710 41,700 342 8,704
08-01-2025 78,626 34,517 36,247 297 7,565
09-01-2025 86,463 37,957 39,859 327 8,319
10-01-2025 80,131 35,178 36,940 303 7,710
11-01-2025 90,087 | 39,548 | 41,530 | 341 | 8,668 |
12-01-2025 42,916 18,840 19,784 162 | 4,129
13-01-2025 91,032 39,963 41,966 344 8,759
14-01-2025 43,146 18,941 19,890 163 4,152
15-01-2025 88,499 38,851 40,798 | 339 | 8,515
16-01-2025 93,351 40,981 43,035 353 8,982
17-01-2025 78,353 34,397 36,121 296 7,539
18-01-2025 75,482 33.137 34,797 285 7,263
19-01-2025 42,371 18,601 19,533 160 | 4077
20-01-2025 84,214 36,970 38,823 318 8,103
21-01-2025 64,588 28,354 29,775 244 6,215
22-01-2025 60,811 26,696 28,034 | 230 | 5,851
23-01-2025 62,837 27,585 28,968 238 6,046
24-01-2025 62,286 27,344 28,714 235 5,993
25-01-2025 64,112 28,145 29,556 242 6,169
26-01-2025 30,907 13,568 14,248 i 2,974
27-01-2025 81,288 35,685 37,474 307 7,822
28-01-2025 79,322 34,822 36,567 | 300 | 032
29-01-2025 82,621 | 36,271 38,088 312 | 7,950
30-01-2025 76,176 33,441 35307 288 7,330
31-01-2025 74777 32,827 34 472 283 7,195
Total waste in kgs. 22,35,898 9,81,559 10,30,749 8,452 2,15,138
Average TPD 72.13 31.66 33.25 0.27 | 6.94
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Waste Collection details for the month of February 2025

Domestic
Wet waste |Hazardous Waste Inert
ke Total (kg) |Dry waste (k@) ) |& sanitary Waste| waste(kg)
(kg)

01-02-2025 72,943 32,350 ' 36,121 352 4120
02-02-2025 31,663 14,043 15,680 153 1,788
03-02-2025 65,119 28,880 32,247 314 3,678
04-02-2025 65,415 29,012 32,394 315 3,695
05-02-2025 62,962 27,924 31,179 303 3,556
06-02-2025 58,924 284 3,328
07-02-2025 63,336 305 3,977
08-02-2025 66,862 322 3,776
09-02-2025 34 648 167 1,957
10-02-2025 83,673 403 4,726
11-02-2025 77,368 373 4,370
12-02-2025 74,311 358 4197
13-02-2025 75,108 362 4 242
14-02-2025 82,656 398 4,668
15-02-2025 65,647 316 3,708
16-02-2025 31,044 150 1,753
17-02-2025 85,886 414 4 851
18-02-2025 70,617 340 3,988
_19-02-2025 72,903 351 4118
20-02-2025 70,760 341 3,997
21-02-2025 65,429 310 3,695
22-02-2025 63,589 306 3,592
23-02-2025 29,595 143 1,672
24-02-2025 66,753 29,605 33,056 3,770
25-02-2025 70,476 31,256 34,900 3,980
26-02-2025 83,169 36,885 41,185 4 697
27-02-2025 72,929 32,167 35,916 4,096
28-02-2025 71,994 31,929 35,651 4,066
Total waste in kgs.| 18,35,379 8,13,991 9,08,880 1,03,662
Average TPD 65.55 29.07 32.46 3.70
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Waste Collection details for the month of March 2025

71

Domestic
Dry waste Wet waste |Hazardous Waste Inert
e fotaltkg) | e (kg) & Sanitary Waste | waste(kg)
(kg)
01-03-2025 11,713 31,088 34,795 346 5,485
02-03-2025 36,665 | 15,894 | 17,790 | 177 2,804
03-03-2025 72,553 31,452 35,203 | 350 5,549
04-03-2025 82,414 35,726 39,987 397 6,303
05-03-2025 76,156 33,014 36,951 367 5,824
06-03-2025 79,235 | 34,348 | 38,445 | 382 | 6,060
07-03-2025 65,726 28,492 31,890 317 5,027
08-03-2025 62,299 27,007 30,227 300 4765
09-03-2025 37,134 16,098 18,017 | 179 2,840
10-03-2025 79,303 34,378 38,478 | 382 6,065
11-03-2025 69,748 | 30,236 33.842 | 336 5,334
12-03-2025 72,642 31,490 35,246 | 350 5,556
13-03-2025 73,785 31,986 35,800 | 356 5,643
14-03-2025 41,463 17,974 20,118 200 3,171
15-03-2025 80,568 34,926 39,092 388 6,162
16-03-2025 41,615 | 18,040 | 20,192 | 201 | 3,183 |
17-03-2025 68,484 29,688 33,228 330 5,238
18-03-2025 88,516 38,372 42,948 427 6,770
19-03-2025 75,342 32,661 36,556 363 5,762
20-03-2025 68,795 | 29,823 | 33,379 | 332 5,261
21-03-2025 64,499 27,960 31,295 311 4,933
22-03-2025 65,123 28,231 31,598 314 4 981
23-03-2025 39,202 16,994 19,021 | 189 2,998
24-03-2025 61,716 26,754 29,945 | 297 4,720
25-03-2025 83,601 l 36,241 | 40,563 | 403 | 6,394
26-03-2025 70,010 30,349 33,969 337 5,354
27-03-2025 74,973 32,501 36,377 361 5,734
_ 28-03-2025 _ 72,410 31,390 35,133 | 349 5,538 |
29-03-2025 76,792 33,289 37,259 370 5,873
30-03-2025 50,709 | 21,982 24,604 | 244 3,878
31-03-2025 50,693 21,975 24,596 | 244 3,877
Total waste in kgs.| 20,53,884 8,90,359 9,96,545 9,900 1,57,081
Average TPD 66.25 28.72 32.15 0.32 5.07
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Waste Collection details for the month of April 2025

72

Domestic
Dry waste | Wet waste | Hazardous Waste Inert
e total (xg) (kg) (kg) & Sanitary Waste | waste(kg)
(kg)
01-04-2025 79,201 33,542 37,636 382 | 7,641
02-04-2025 70,340 33,426 339 6,786
03-04-2025 71,490 30,276 33,972 345 6,897
04-04-2025 74,303 35,309 358 7,169
05-04-2025 65,321 31,041 315 6,302
06-04-2025 31,055 14,757 150 2,996
07-04-2025 86,606 41,155 417 8,356
08-04-2025 78,988 37,535 381 7,621
09-04-2025 81,387 38,675 392 | 7,852
10-04-2025 82,294 39,106 397 7,940
11-04-2025 66,154 31,436 319 6,383
12-04-2025 82,743 39,319 399 7,983
13-04-2025 32,175 15,290 155 | 3,104
14-04-2025 62,292 29,601 300 6,010
15-04-2025 89,258 42 415 430 8,612
16-04-2025 88,552 42,080 427 8,543
17-04-2025 77,595 32,861 36,873 374 7,486
18-04-2025 59,778 28.407 288 5,767
19-04-2025 83,593 39,723 403 | 8,065
20-04-2025 33,145 15,751 160 3,198
21-04-2025 88,807 42,201 428 8,568 |
22-04-2025 90,302 38,243 42912 435 8,712
23-04-2025 76,679 32,474 36,438 370 7,398
24-04-2025 83,992 35,571 39,913 405 8,104
25-04-2025 83,480 35,354 39,670 402 8,054
26-04-2025 76,589 32,435 36,395 369 7,389
27-04-2025 31,644 13,401 19.037 153 3,053
28-04-2025 91,672 38,823 43,563 442 8,845
29-04-2025 88,504 _ 37,481 42 057 427
30-04-2025 83,202 35,236 39,538 401 8,027
Total waste in kgs.| 21,91,141 9,27,948| 10,41,230 10,561 2,11,401
Average TPD 73.04 30.93 34.71 0.35 7.05
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Waste Collection details for the month of May 2025

Domestic
Dry waste Wet waste |Hazardous Waste Inert
Dae Towl e (kg) (kg) & Sanitary Waste | waste(kg)
| ke |
01-05-2025 31,751 13.447 16,041 | 153 2.111]
02-05-2025 04,029 39,821 47 503 453 6,251
03-05-2025 87,592 37,095 44,251 422 5,823
04-05-2025 35,235 17.801 170 2 342
05-05-2025 05,069 48,029 458 | 6,320 |
06-05-2025 01,557 46,255 441 6,087 |
07-05-2025 78,851 30,836 380 5,242
08-05-2025 82,199 41,527 396 5,465
09-05-2025 82,651 41,755 308 5,495 |
10-05-2025 75,250 38,016 363 5,003
11-05-2025 33,675 17.013 162 2239
12-05-2025 71,417 36,080 344 4,748
13-05-2025 65,253 27 635 32,966 315 4,338
14-05-2025 58.403 29 505 282 3.883
15-05-2025 89,764 45,349 | 433 | 5,968 |
16-05-2025 64,667 32,670 312 4,299
17-05-2025 62,782 31,717 303 4,174 |
18-05-2025 30,041 20,178 | 193 | 2,655 |
19-05-2025 66,547 33,620 321 4,424 |
20-05-2025 60,790 30,711 | 293 | 4,041 |
21-05-2025 70,738 35,737 341 4,703
22-05-2025 72,469 36,611 | 349 | 4,818 |
23-05-2025 76,933 38,867 371 5115
24-05-2025 79.635 40,232 384 5294
25-05-2025 20,593 12,533 14,950 143 1,967
26-05-2025 61,036 25,849 30,835 294 | 4,058 |
27-05-2025 44,812 18.978 22 639 216 2,979 |
28-05-2025 77.702 32.907 39,255 375 5.166
29-05-2025 88,263 37.379 44,590 | 425 | 5,868 |
30-05-2025 57.671 24 424 29135 278 3.834
31-05-2025 68,478 29,000 34,595 | 330 | 4,552 |
Total waste in kgs.| 20,94,753 8,87,128 10,58,269 10,097 |  1,39,259
Average TPD 67.57 28.62 34.14 | 0.33 4.49 |
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Waste Collection details for the month of June 2025

Domestic Hazardous

Date Total (kg) Dry( :; a;ste WE::;? o Waste & Sanitary Iner:k:?ste
Waste (kg)

01-06-2025 33,413 13,967 17,345 68 2,034
02-06-2025 81,072 33,888 42,085 165 4,935
03-06-2025 70,849 29,615 36,778 144 4,313
04-06-2025 77,628 32,448 40,297 158 4725
05-06-2025 48,581 20,307 25,219 99 2,957
06-06-2025 64,274 26,867 33,365 130 3,912
07-06-2025 46,802 19,563 24 295 95 2,849
08-06-2025 28,536 11,928 14,813 58 1,737
09-06-2025 79,041 33,039 41,030 160 4811
10-06-2025 77,897 32,561 40,436 158 4742
11-06-2025 74,236 31,031 38,536 151 4519
12-06-2025 64,635 27,017 33,552 131 3,934
13-06-2025 74,706 31,227 38,780 152 4,547
14-06-2025 68,392 28,588 35,502 139 4,163
15-06-2025 36,104 15,091 18,742 73 2,198
16-06-2025 83,053 34,716 43,113 169 5,055
17-06-2025 72,964 30,499 37,876 148 4 441
18-06-2025 53,029 22,166 27,528 108 3,228
19-06-2025 69,550 29.072 36,103 141 4,233
20-06-2025 69,340 28,984 35,994 141 4221
21-06-2025 73,257 30,621 38,027 149 4,459
22-06-2025 36,595 15,297 18,996 74 2,228
23-06-2025 80,505 33,651 41,790 163 4,900
24-06-2025 73,592 30,761 38,202 149 4 480
25-06-2025 68,132 28,479 35,367 138 4,147
26-06-2025 64,914 27,134 33,697 132 3,951
27-06-2025 74,446 31,119 38,645 151 4 532
28-06-2025 67,665 28,284 35,125 137 4119
29-06-2025 36,812 15,387 19,109 75 2,241
30-06-2025 63,806 26,671 33,122 130 3,884
Total waste in kgs. 19,13,825 7,99,979 9,93,466 3,885 1,16,495
Average TPD 63.79 26.67 33.12 0.13 3.88
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Waste Collection details for the month of July 2025

Domestic

Date Total (kg) Dry(:.r a;ste We::v ?Ste Hazardous Waste & wal:tzrtk
9 9 Sanitary Waste (kqg) (kg)
01-07-2025 80,375 34,208 42,044 | 233 3,890
02-07-2025 80,258 34,158 41,983 | 233 | 3,884
03-07-2025 82,924 35,292 43,378 | 240 4,014
04-07-2025 77,560 33,010 40,572 225 3,754
05-07-2025 75,617 32,183 39,555 219 3,660
06-07-2025 32,484 13,825 | 16,992 | 94 1,672
07-07-2025 75,369 32,077 39,426 219 3,648
08-07-2025 68,712 29,244 35,943 199 3,326
09-07-2025 82,857 35,264 43,342 240 4,010
10-07-2025 80,886 34,425 42,311 | 235 3,915
11-07-2025 83,123 35,377 43,482 | 241 | 4,023
12-07-2025 77475 32,973 40,527 | 225 3,750
13-07-2025 34,820 14,819 18,214 | 101 1,685
14-07-2025 85,733 36,488 44,847 | 249 4,149
15-07-2025 88,210 37,542 46,143 | 256 4,269
16-07-2025 79,971 34.036 | 41,833 | 232 3,871
17-07-2025 l.aid 32,889 40,424 224 3,740
18-07-2025 83,921 39,717 43,899 243 4,062
19-07-2025 73,031 31,082 38,203 212 3.535
20-07-2025 36,848 15,683 19,275 | 107 1,783
21-07-2025 88,155 37,519 46,114 256 4,267
22-07-2025 84,935 36,148 44 429 246 4,111
23-07-2025 84,757 36,073 44,336 | 246 4,102
24-07-2025 71,874 30,590 37,997 | 208 3,479
25-07-2025 66,032 28,103 34,541 | 191 3,196
26-07-2025 79,303 33,751 41,483 230 3,838
27-07-2025 34,059 14,496 17,816 | 99 1,648
28-07-2025 81,338 34,617 42,548 | 236 3,937
29-07-2025 53,154 22,622 27,805 | 154 2513
30-07-2025 80,202 34,134 41,954 233 | 3,882
31-07-2025 64,937 27,637 33,969 | 188 3,143
Total waste in kgs.| 22,46,197 9,55,981 11,74,986 6,514 1,08,716
Average TPD 72.46 30.84 | 37.90 [ 0.21 3.51
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2773 76

Office of Municipal Council
ey gy
Sri Vijaya Puram

45
Sn Visaya Puram, datad 05 04,2025

ORDER No.; | 2 30

In accordance with the recommendations of the Market Rate Analysis Commiltes

constituled for Compost and Coco g b bl e
immediate implementation e, cllowing s are hereby notifie

MNOTIFIED RATES FOR COMPOST AND COCOPEAT

Category Product Price per Kg (Rs.) | Price per Ton
| (As.)

Opan market! | Organic compost 20.00 20,000,00
Genetal public Cocopeat 05.00 5,000.00
Bulk supplies: | Organic compost 15.00 15,000.00
i=01Tons} Cocopeat 04.00 _4,000.00
Far Farmers i_lll_zlv_geu'lil:: compaos! 10.00 10, 000000

Cocopest 03.00 3,000.00
DIRECTIONS TO OFFICERS:

1. Agriculture Officer
= Esiablish dedicaied ssles counters al all parks of SVPMC and SVEMC
Headquarter.
« Colleborate with Seli-Heip Groups (SHGs) for packaging and local-market sales
under the SVPMC brand. Packaging and SHG marging shall not exceed T5.00Mkg.
= Liaise with the Agriculture Depariment and other government agencies lo ensure
compast availabiity for departmantal wse and farmers,

2. Organizer/ Project Officer
= |ssue prass releases and disseminabe promotional messages for wide publcity
across print, electronic, and soclal media platforms,
» Coordinate with the Agriculture officer for the engagement of SHG in sale/
Branding.

3, Chisef Accounts Officer
» Creale a separate revenue head to track 15 sales transactions.

4. Ravenue Officer
» Ensure inlegration of the notified rates into all Point-of-Sals (PoS ) machinges across

SYPMC facilities immediaialy,
All concerned officers shall comply with this order. This order comes into effect
immudiately. -
Suparinten Enginaer
Municipal Council
[F Mo, M2 EEZ024-SWi-PEMC-PEMCAN-Par{Zf]
Copy to:

PA to Secretary, SYPMC for kind information of Secrefary, SVPMC.

The Joint Secretary, SYPMC for kind infarmation.

The Chiaf Accounts Officer, SYPMC for information & necessary action.

The Executive Engineer (E&M/ SWM), SVPNC for information & necessary actin.
The Sanitary Officer, SVPMG for information & necessary action.

The Agriculiure Officar, SVPMC for information & necessary action.

The Organizes, SVPMC for infarmation & necessary action.

The Revenue Cfficar for Information & necessary ection.

The Assistant Managar, IT, SWPMC for information and to upload in the SVPMC
wabsite for information/ publicity. ' e

Superintending Enginear
Municipal Council

Do g e En e B R
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TR grfereT uikug

Office of Municipal Council
oft faoran R

Sri Vijaya Puram

SVPMC’s DESIGNATED COMPOST SALE POINTS

S.No.| Name of the Compost Photograph
Sale Point
1 SVPMC-HQ, Mohanpura

2 Jogger’s Park, Sri Vijaya
Puram

3 Gandhi Park, Sri Vijaya
Puram
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S.No.| Name of the Compost Photograph
Sale Point

4 Marina Park, Sri Vijaya

Puram
5 Office of Agriculture

Officer, SVPMC, Dairy

Farm, Sri Vijaya Puram
6 Sunday Market,

Junglighat, Sri Vijaya
Puram
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PHOTOGRAPHS OF COMPOST SALE AND DISTRIBUTION DONE BY SVPMC

VO
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2780 Annexure-VIII
S.No. Location Capacity in TPD Photographs
1. Shivapuram 5 4
2. Rangat 5
3. Kadamtala 5
4. Nilambur 5
5 Neil Kendra 5
6 Bakultala 5
7 Rampur 5
8 Pahalgaon 5
9 Basantipur 5
10 Madhupur 5
11 Nabagram 5

Page 83 of 1410

33



2781
12 Kishori Nagar 5
13 Radha Nagar 5
14 Kerlapuram 5
15 Beodnabad 5
16 Shyam Nagar 5
17 Neil Kendra 5
18 Netaji Nagar 5
19 Rabindra Nagar 5
20 Shore Point 5
21 Manarghat 5
22 Collinpur 5
23 Brindaban 5
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24 Chouldari 5

25 Wandoor 5

26 Laxmi Nagar 5
TOTAL 130 TPD
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PUSA DECOMPOSER DEVELOPED BY ICAR-IARI, NEW DELHI IS BEING USED BY
SVPMC FOR ACCELERATING THE COMPOSTING PROCESS
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2785 N ST

E. Mo M/2SBI2025-Plg-ELE-ELE_ANI 5 5
e i afore

office of Municipal Council
ot F=ar .

Sri Vijaya Puram
Sii Vijaya Purarmn, dated 11,07.2025

1o
The Director,
Swachh Bharat Mission — Urban (SBM-U) 2.0
Minigtry of Housng and Urtban Affairs (MoHUA), Gaol.,
sjirman Bhawan, Maulana Azad Road, New Debhi - 110011

Request for Sample DPRs and Handholding Support tor Preparation and

Sub:
Timely Submission of Proposals for Bio-Methanation and RDF Plants - Reg.

Sir, .
With reference o the recent meeling convened under the chaimanship of ihe
Additional Sacratary (UT), MHA, Gal., was held on 26" July 2025 to discuss the status of
Waste 1o Energy (WIE) inlliatves across the UT Administrations, wherein key deliberaticns
including the LT of Andaman & Nicobar Islands, were held.

During the discussions, it was mformed that the MoHUA would provide sample
Detailed Project Reponts (DPRS) for bio-methanation plants and Refuse Derived Fuel (ROF)
planis based on biomass waste. The suppor is sought to enabie the S Vijaya Puram
Municipal Council (SVPMC) to prepare and submil comprehensive and technically sound
proposals within the stipulated timeline of SBM-U 2.0 {within 50 days), keeping in view the
sunset clause of the scheme on 2™ October 2020,

In this cortest, | would fike 1o request your good office o kindly:

1. Share sample DPRs of successful & approved projects under SBM-U 2.0 for bl:l'[h
bio-rethanation & ROF-based projects, along with the templates’ formats. required

for submission o MoHUA

9. Extend technical guidance and handholding support to SVPMC in the preparation
and customization of DPRS relevant o the geographical and logistical condiions of
the Islands;

5. Faclitate coordinamon with domain experis or technical consultants,  any,
empanelied or recommendad by MoHLUA for assisting LLBs in project preparation.

Given the umgue challenges of operating in an island-based UT and the need to strengthen
decentralized waste processing infrastructure, your assistance in this maiter would be highly
valuable and appreciated, We are commated 1o ensuring that the projects are planned and
executed in alignment with the otjectives of SEM-U 2.0 and contribute meaningfully o

sustainable waste management in the region

W look forward 1o your kind support in this regard.
Waours faithfully,

a

\
(Shi Azharuddin Eahimﬂd-ln’sg:l' IAS)
retary

Municipal Councal
Copy to:
1 PS5 Commissioner-cum-Secretary (UD), AEN Administration, for kind infarmation of
Commissioner-cum-Secrelany (UD], AN Administration,
2. PS o Secretary (UD), ABN Administrabion, for kind information of Secretary (UD}), AGN

Admirusiraton,
3. The Superinterding Engineer, SYPMC for inlormation & necessary action.

. il
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F. No, U-13034/33/2025-ANL
Government of India (Bharat Sarkar)
Ministry of Home Affairs (Grin Matralaya)

Room No, 34049, Kartavya Bhawan-3, Janpath, New Delhi
Dated, the | 2™ August 2025

OFFICE MEMORANDUM

Subject: Meeting to discuss dispesal of Waste, feasibility of setting up of
facilities for waste procession plants in UT Administrations of Andaman &
Nicobar lslands, Chandigarh, Dadra & Nagar Haveli and Daman & Diu,
Puducherry and Lakshadweep Islands - reg.

The undersigned is directed to forward herewith a copy of the Minutes of the
Meating held on 26.07.2025 at 12.00 Noon under the chairmanship of Additional
Secretary (UT), MHA in Room No. 34000-C, 4™ Floor, Kartavya Bhawan-3 {(Central
\ista), Janpath, New Delhi regarding disposal of Wasle, feasibility of setting up of
facilifies for waste procession plants in UT Administrations of Andaman & Nicaobar
islands, Chandigarh, Dadra & Nagar Haveli and Daman & Diu, Puducherry and
Lakshadweep lslands, for information and necessary action.

Encl As above M
T el

(S.K. Sudhakar)
Under Secretary to the Govt. of India
sk.sudhakar@gowv.in

To

1 The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New
Delhi

2. The Secretary, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jorbagh, New Delhi - 110003

3. The Secretary (DWS), Ministry of Jal Shakti, Department of Drinking VWater
and Sanitation, Pandit Deendayal Antyodaya Bhawan, CGO Complex, New
Delhi [with request to nominate officer/ official of appropriate rank, who is well
versed with the subject matter/ dealing the matler of Swatch Bharat Mission
(SWNL]

4, The Secretary, Ministry of New & Renewable Energy, Atal Akshay Urja
Bhawan, CGO Complex, Lodhi Road, New Delhi.

5 The Secretary, Minstry of Housing and Urban Affairs, Nirman Bhawan, Maulana
New Azad Road, Delhi = 110011
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Record of Discussions of the meeting to discuss disposal of waste, feasibility
of setting up of facilities for waste processing plants in UTs of ANI,
Chandigarh, DNHDD, Puducherry and Lakshadweep under the chairmanship of
Additional Secretary (UT), MHA held on 26.07.2025 at 12:00 noon at Kartavya
Bhawan — 3, Central Vista, New Delhi — 110001

A meeting was held under the chairmanship of the Additional Secretary (UT),
MHA discuss disposal of waste, feasibility of setting up of facilities for waste
processing plants in UTs of ANI, Chandigarh, DNHDD, Puducherry and
Lakshadweep on 26.07.2025 at 12:00 noon at Kartavya Bhawan — 3, Central Vista,
New Delhi - 110001. The list of participants may be seen at Annexure - I.

2. At the outset, Director (ANL), UT Division, MHA welcomed all the participants
and set the agenda for the meeting.

3. Thereafter, UTs made the presentations highlighting the quantum of waste
generation, utilization of waste as per existing processing facilities, etc. and the road
ahead, as elaborated in Annexures Il to VI for five UTs. The matter was discussed
and following are the deliberations and the decisions taken in the meeting:

4. UT of ANI

Deliberations during the meeting

e During the presentation, UT Administration mentioned that Sri Vijaya Puram
Municipal Council (SVPMC) has requested MoHUA to approve funding under
SBM 2.0 for 20-30 TPD Bio Methanation/Bio-CNG plant at Sri Vijaya Puram.
However, they face challenge in applying for Swachh Bharat Mission — Urban
(SBM-U) funding for CBG plants, as the existing eligibility criterion of cities is
for population of over 3 lakh.

e Further, they also mentioned that SVPMC has also requested support from QOil
India Limited (OIL)/ Indian Qil Corporation Limited (IOCL) to establish a
Biogas/Compressed Biogas (CBG) plant under the GOBARdhan Scheme.

e MoHUA highlighted that the humid conditions slow down the composting
process of wet waste. Further, there is difficulty in collection and
transportation of waste from multiple islands. Accordingly, MoHUA will explore
the option of providing funds for 3-4 smaller Bio-Methanation plants for UT of
ANI to be set up in different islands.

e MNRE mentioned that under the National Bio-energy Programme (NBP),
financial assistance is being provided under three sub-components viz. Waste
-to-Energy, Biomass and Biogas. Further, the budget under phase-l of the
scheme is completely exhausted and the Ministry is preparing for approval of
phase-ll of the scheme. However, to support Waste to Energy projects in the
UTs, Ministry will examine the availability of funds under ‘greening of islands’
scheme or any other scheme of MNRE.

Decisions taken in the meeting

e UT of ANI to plan for creating facilities for processing of waste generated from
urban, as well as rural areas.
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In case, UT of ANI intends to %?ﬁ? smaller Bio-Methanation plants in the
islands, UT may like to submit the proposals, along with DPRs for seeking
funds from MoHUA on priority, as the sunset date for the scheme under
MoHUA is October 2026.

In case, UT of ANI intends to set up Waste to Electricity generation plant,
MNRE to also explore the option for providing funds for electrical
infrastructure for the projects.

(Action: UT of ANI, MoHUA and MNRE)

UT of Chandigarh

Deliberations during the meeting

During the presentation, UT of Chandigarh highlighted the details of existing
dry waste, wet waste and Horticulture waste facilities. The UT mentioned that
they are in process of setting up of an integrated solid waste management
facility of 500 TPD. RFP on Hybrid Annuity Model was floated and bids
received were on higher side and the proposal was dropped in March 2025.
In June 2025, revised RFP for selection of Transactional Advisor (TA) has
been floated and the TA is expected to be appointed by September 2025.

At present, Chandigarh has been processing 420 tonnes of waste through
composting and is also envisaging installation a Compressed Bio-Gas (CBG)
plant to process segregated wet waste.

MoPNG highlighted that the Municipal Corporation can explore partnership
with Oil and Gas Marketing Companies (OMCs) to set up CBG plant. An
Advisory has also been issued to States/UTs regarding facilitating OMCs to
provide land at a nominal lease rental and uninterrupted supply of segregated
organic waste to the operator for CBG project. However, for running CBG
plant effectively, there is a need for proper segregation of waste. Further, in
this model, UT of Chandigarh may not bear any expenditure on setting up of
the plant and UT will also not get the income generated from this plant.

MoHUA highlighted that considering 52% of waste generation is horticulture
waste, Waste to Energy plant is not feasible in the UT. Further, for the
proposal of setting up an integrated Solid Waste Management plant, VGF
may be availed by the UT under SBM-U 2.0. The standardized document
issued by MoHUA can be referred for preparing the proposal on VGF by the
UT.

Decisions taken in the meeting

UT of Chandigarh to take appropriate steps for properly segregating dry waste
for setting up and effective functioning of CBG plant.

UT of Chandigarh may examine and decide on the possibility of creating a
Joint venture with Government owned OMCs for setting up CBG plant or to
send the proposal for VGF to MoHUA for setting up of integrated Solid Waste
Management plant under SBM-U 2.0.

(Action: UT of Chandigarh, MoHUA and MoPNG)
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UT of DNHDD

Deliberations during the meeting

During the presentation, UT of DNHDD the details of existing dry waste, wet
waste and Horticulture waste facilities.

MoPNG highlighted that for setting up CBG plants, there is a need for proper
segregation of dry waste being generated in the UTs.

Decisions taken in the meeting

UT of DNHDD to take further necessary steps for proper segregation of wet
waste at the source.

In case, UT of DNHDD intends to set up Bio CBG plants under SBM-U 2.0,
UT may like to submit the proposals, along with DPRs for seeking funds from
MoHUA on priority, as the sunset date for the scheme of MoHUA is October
2026.

UT of DNHDD may examine and decide on the possibility of creating a Joint
venture with Government owned OMCs for setting up CBG plant.

(Action: UT of DNHDD, MoHUA and MoPNG)
UT of Lakshadweep

Deliberations during the meeting

During the presentation, UT of Lakshadweep highlighted that it generates
approximately 40,000 MT of coconut biomass annually, however, only 2,025
MT is consumed each year. Environmental concerns due to remaining 38,000
MT each year also affecting the aesthetic appeal of the coral islands,
potentially harming eco-tourism also.

Further, the UT administration mentioned that the issue of coconut waste was
discussed with IIT Delhi and IIT Delhi has recommended the pilot waste to
energy plant i.e., coconut biomass incineration with energy recovery due to its
cost-effective and feasible approach. It was also informed that a PPA will be
executed with the selected concessionaire by UT Administration.

Decisions taken in the meeting

UT of Lakshadweep to examine the option suggested by IIT Delhi, so as to
find out the solution of waste generated in the islands.

In case, UT of Lakshadweep intends to set up Waste to Electricity generation
plant, MNRE to also explore the option for providing funds for electrical
infrastructure for the projects.

(Action: UT of Lakshadweep and MNRE)

UT of Puducherry

Deliberations during the meeting

The UT of Puducherry highlighted the details of existing processing facilities.
UT admin mentioned that there are 3 SWM processing facilities for processing
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of Municipal Solid Waste in tt’z7<§1%re UT of Puducherry. Further, it was
mentioned that Bio CBG facility is yet to start for 100 TPD processing on 24
hrs basis which will commence from operations by October 2026. Also, the
gas generated will be used in-house by the concessionaire for their fleet and
surplus will be supplied to East Coast Gas Ltd who are developing gas
network in Puducherry.

Decisions taken in the meeting

UT of Puducherry to expedite completion of new Bio CBG facility being
created in the UT and to take concrete steps for segregation of waste at
source, so as to increase the effectiveness of CBG plant.

(Action: UT of Puducherry)

The meeting ended with a vote of thanks to the chair.

*kkkk
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Annexure-|
List of participants
SI. | Name, Designation State/ uT/ Ministry/
No. Department
1. | Shri Nitesh Kumar Vyas, AS (UT) M/o Home Affairs (Chairman)
2. | Shri Praveen Kumar Rai, JS (UT) M/o Home Affairs
3. | Shri Deepak Virmani, Dir (UT-ANL) M/o Home Affairs
4. | Shri Binay Mallik, AGM (NVVN) Ministry of Power
Shri Lakshmi Narayan Nanda, AGM (NVVN)
5. | Karanjit Singh Nganbam, Director DDWS, Ministry of Jal Shakti
6. | Dr. Gaurav Mishra, Scientist-F Ministry of New & Renewable
Energy
7. | Shri Binay Kumar Jha, Director Ministry of Housing and Urban
Affairs
8. | Shri Vikash Singh, Director Ministry of Petroleum & Natural
Shri Sachhidanand Yadav, ED, Gail Gas
Through VC
9. | Shri Amit Raj, Director Ministry of Environment, Forest
and Climate Change
10. | L. Kumar, Secretary (UD) UT of Andaman & Nicobar
Shri Arjun Sharma, DC, South Andaman Islands
Shri Sushant Padha, I/c Secretary PBMC
11. | Shri Mandip Singh Brar, Home Secretary UT of Chandigarh
Shri Amit Kumar, Commissioner
Shri Sanjay Arora, Chief Engineer
12. | Shri Nikhil Desai Secretary (RD) UT of Dadra & Nagar Haveli and
Shri Shivam Teotia, Joint Secretary (UD) Daman & Diu
13. | Shri Shaktivel, Director, Local Admin. UT of Puducherry
Shri Rajesh, Supdt. Engineer
14. | Shri Rajthilak S, Secretary, Environment & | UT of Lakshadweep Islands

Forest
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ANNEXURE-II

Brief facts of UT of ANI regarding waste generation, utilization of waste, as per

existing processing facilities, etc. and the Road Ahead

Total waste generation is around 63.8 TPD, which includes 44.55 % as dry
waste, 52.10 % of wet waste, 1.85% of DHW and sanitary, 1.5 % of Inerts
/Rejects.

Current waste processing capacity is 87.19% (55.63 MT Avg.) and available
waste processing plant capacity is 87.77% (56 MT Avg.).

Existing dry waste facility - current dry waste generation is 26.67 TPD, of
which 23.00 TPD is baled and transported to mainland and remaining 3.67
TPD is the gap in dry waste processing. Further, 05 TPD Plastic Material
Recovery Facility with 3TPD Glass shredder unit is functional at Brookshabad,
w.e.f. July 2024 onwards.

Existing wet waste facility - current wet waste generation is 33.12 TPD, of
which 32.50 TPD is processed and remaining 0.62 TPD is the gap in wet
waste processing.

Proposed facilities: Considering the future demand and to cater the present
gap of waste processing, an additional facility of 30 TPD capacity centralized
& integrated Municipal Solid Waste Processing for Dry and Wet waste at the
Brookshabad is under construction and will be established by the end of April,
2026.

Compost generated from existing plants is being utilized & distributed to
Government Departments, schools, SVPMC’s parks and general public (on
sale) and leftover/un-processed is recycled back for onward composting. Also,
cocopeat extracted from tender coconut shredding unit of 04 TPD capacity is
being utilized for the composting purpose

Quantity of non-recyclable waste generated is 09-10 TPD and quantity of
biomass waste generation is around 16-20 TPD.

As per the 2023 report of GlZ-India under the MoWI project, “Management of
Organic Waste in Sri Vijaya Puram Situational Analysis, shows that there is a
potential for Bio methanation for a capacity of 20-30 TPD.

Sri Vilaya Puram Municipal Council SVPMC has requested MoHUA to
approve funding under SBM 2.0 for 20-30 TPD bio methanation/Bio-CNG
plant at Sri Vijaya Puram. SVPMC has also requested support from Oil India
Limited (OIL)/ Indian Oil Corporation Limited (IOCL) to establish a
Biogas/Compressed Biogas (CBG) plant under the GOBARDHAN Scheme.
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ANNEXURE-III

Brief facts of UT of Chandigarh regarding waste generation, utilization of

waste, as per existing processing facilities, etc. and the Road Ahead

The city population is 10.45 lakh as per Census 2011 and has 35 Wards. The
city presently generates 500 TPD of Municipal Solid Waste which is expected
to grow to 651 TPD by 2037.

As on date, there is 100% Collection of different types of waste, including wet
waste, dry waste, sanitary waste, domestic hazardous waste, horticulture
waste, floral waste, C&D waste.

Presently, there are 3 Garbage Transfer Station cum Material Recovery
Facility of collective capacity of 225 TPD.

Dry waste operational capacity is 200 TPD and wet waste operational
capacity is 400 TPD.

There is dedicated horticulture waste processing plant with operational
capacity of 30 TPD, along with on-site horticulture waste compost pits with
operational capacity of 32 TPD.

Existing Dry Waste Facility: Waste generated is 120 TPD, which includes 100
TPD RDF, 10 TPD Recyclables and 10 TPD Inert. The processing capacity of
existing plant is 200 TPD

Existing Wet Waste facility: Waste generated is 228 TPD, which includes 200
TPD Windrow compost, 5 TPD Bio Gas plant and 23 TPD Inert. The
processing capacity of existing plant is 300 TPD

Existing Horticulture facility: Waste generated is 90 TPD, which includes
Briquettes and compost. The processing capacity of existing plant is 30 TPD
Proposed facility: Setting up of an integrated solid waste management facility
of 500 TPD has been approved High Power Committee & by General House
on MC. RFP on HAM model was floated and bids received were on higher
side and the proposal was dropped in March 2025. In June 2025, revised
RFP for selection of TA from Swachhata Knowledge Partners was appointed
by MoHUA and DEA notified TA Agencies for structuring the project is floated.
The TA is expected to be appointed by September 2025.
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ANNEXURE-IV

Brief facts of UT of Dadra & Nagar Haveli and Daman & Diu (DNHDD) regarding

waste generation, utilization of waste, as per existing processing facilities, etc.

and the Road Ahead

DNH

e For DNH, total waste received is 135 TPD (including dry waste of 60.75 TPD
and wet waste of 74.25 TPD) from 15 Wards & 20 Gram Panchayats. The
calorific value of RDF material is 4400 Kg/ kcal.

e Existing plant is located at Kharadpada.

Daman

e For Daman, total waste received is 98 TPD (including dry waste of 44.1 TPD
and wet waste of 53.9 TPD) from 15 Wards & 14 Gram Panchayats. The
calorific value of RDF material is 4400 Kg/ kcal

e Existing plant is located at Dunetha, Daman.

e MSW waste is separated into Dry Waste and Wet Waste at 80 mm Trommel
Machine. Wet Waste after approximately 4 weeks of Turning and
Decomposition process is feed into 25 mm Trommel Machine.

e Hard Plastic variants like PET Bottles are provided to Recyclers (Plant is
under Development Stage).

e RDF (Refused Derived Fuel) Plant is under Development Stage.

Diu

For Diu, total waste received is 35.2 TPD (including dry waste of 13.7 TPD
and wet waste of 21.5 TPD) MSW waste is separated into Dry Waste and Wet
Waste at 75 mm Trommel Machine. Wet Waste after 4 Weeks of Turning and
Decomposition process is feed into 25 mm Trommel Machine and 4 mm
Screening Machine.

Hard Plastic variants like PET Bottles are feed into Bailing Press machine for
conversion into Compressed Bails for feasibility in transport to Recycling
plants. RDF (Refused Derived Fuel) Material after separation of recyclable
material from Dry waste are sent to “Waste to Energy Plants” and “Cement
kilns” for burning as a fuel.
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ANNEXURE-V

Brief facts of UT of Lakshadweep regarding waste generation, utilization of
waste, as per existing processing facilities, etc. and the Road Ahead

e The Coconut Biomass on the Islands consist of consists of leaves, bunch
waste and husk. The major consumption of coconut biomass includes
firewood, Masmin production, Animal feed and Agriculture.

e lLakshadweep generates approximately 40,000 MT of coconut biomass
annually from 2,675 Ha of land, however, only 2,025 MT is consumed each
year.

e Environmental concerns due to remaining 38,000 MT each year also affecting
the aesthetic appeal of the coral islands, potentially harming eco-tourism also.

e Proposed facility -

e The issue of coconut waste was discussed with |IT Delhi, who presented 3
options viz., coconut biomass incineration with energy recovery or incineration
without energy recovery or gasification with energy recovery. IIT Delhi has
recommended option 1 i.e., coconut biomass incineration with energy
recovery due to its cost-effective and feasible approach.

e UT of Lakshadweep has proposed a pilot waste to energy plant (option 1) with
an estimated cost of Rs. 6 crore at Kavaratti.

e The plant will be designed to operate with 16 MT/day of coconut biomass
(daily coconut Biomass generation in Kavaratti), generating approximately
13,000 units of electricity daily and the cost of generation of electricity will be
much cheaper than the current electricity generation through diesel.

e |IT Delhi has been selected on nomination basis for providing consultancy
services for selecting concessionaire which will set up the plant.

e A PPA will be executed with the selected concessionaire by UT Administration.
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ANNEXURE-VI

Brief facts of UT of Puducherry regarding waste generation, utilization of

waste, as per existing processing facilities, etc. and the Road Ahead

There are 3 SWM processing facilities for processing of Municipal Solid Waste
in the entire UT of Puducherry for 5 ULBs-one common facilities for
Pondicherry and Oulgaret Municipalities, one facility for Karaikal Municipality,
one facility for Yanam Municipality (it is being set up — operations will
commence from November 2025) and Mahe Municipality practices in-situ
waste processing.

Source segregation in Pondicherry and Oulgaret Municipalities will begin from
August 2025 and wet waste is expected to be less than 200 TPD. The new
concessionaire has begun operations from June 2025.

The designed total capacity of the common Material Recovery Facility (MRF)
for Pondicherry and Oulgaret Municipalities is 900 TPD. This has been
designed keeping the population projection and scaling up of waste
generation in view for the next 19 years i.e upto 2043 (concessionaire
agreement period). The current generation in Pondicherry and Oulgaret
Municipalities is 400 TPD that is being processed at the MRF.

The designed capacity of the Construction and Demolition Waste for
Pondicherry and Oulgaret Municipalities is 80 TPD, whereas the current C&D
waste generation and processing is 50 TPD.

Bio CBG facility is yet to start for 100 TPD processing on 24 hrs basis.

The design of the Bio-CBG facility has been conceptualized for 100 TPD
processing on 24hr basis from the captive raw material / feedstock derived
from Municipal Solid Waste, which will commence from operations by October
2026. The pre-treatment facility is also a part of the Bio-CBG facility that is
being set up. Further, the gas generated will be used in-house by the
concessionaire for their fleet and surplus will be supplied to East Coast Gas
Ltd who are developing gas network in Puducherry.

5 TPD incinerator with same day processing for dead animals and diapers
facility is being set up and start operations by November 2025.

*kkkkkkk
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F. No. U-13034/33/2025-ANL
Government of India (Bharat Sarkar)
Ministry of Home Affairs (Grih Matralaya)
(UT Division)
North Block, New Dethi
Dated, the 18th July, 2025

Meeting Notice

Subject: Meeting to discuss the status of Waste to Energy Plants in UT
Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar
Haveli and Daman & Diu, Puducherry and Lakshadweep Islands - reg.

The meeting regarding above said matter has been scheduled for 26th July,
2025 (Saturday) at 12:00 noon in Room No. 118, North Block.

= It is requested 10 nominate concerned officer, who is dealing/ well versed
with the said proposal, to attend the meeting through VC,

3 The UT Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra
& Nagar Haveli and Daman & Diu, Puduchefry and Lakshadweep Islands are
requested to present a brief PPT on the above issues (maximum 10 slides or 10
minutes) during the meeling.

4.  The VC link will be shared In due course through a separate mail.

Digitally signed by
Subodh Kumar Sudhakar
Date: 18-07-2025
18:32:19

(S.K. Sudhakar)
Under Secretary to the Gowvt. of India
Tel. 011-23093575
h AN
To,

1. The Secretary, Ministry of Power, Shram Shakli Bhawan, Rafi Marg, New Delhi

2. The Secretary, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jorbagh, New Delhi - 110003

3. The Secretary (DWS), Ministry of Jal Shakti, Department of Drinking Water and
Sanitation, Pandit Deendayal Antyodaya Bhawan, CGO Complex, New Delhi [with
request 1o nominate officer/ official of appropriate rank, who is well versed with the
subject matter/ dealing the matier of Swatch Bharat Mission (SWM)).

4. The Secretary, Ministry of New & Renewable Energy, Atal Akshay Urja Bhawan,
CGO Complex, Lodhi Road, New Delhi,

5. The Secretary, Ministry of Housing and Urban Affairs, Nirman Bhawan, Maulana
New Azad Road, Delhi- 110011

6. The Secretary, Ministry of Petroleum & Natural Gas, Shastri Bhawan, Dr.
Rajendra Prasad Road, New Delhi
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7. The Chief Secretary, UT of Andaman and Nicobar Administration, Sri Vijaya
Puram

8. The Advisor to the Hon'ble Administrator, UT of Chandigarh, Chandigarh -
160001

9. The Advisor to the Hon'ble Administrator, UT of Dadra & Nagra Haveli and
Daman & Diu, Moti Daman - 623910

10. The Chief Secretary, Gowvt. of Puducherry, Puducherry - 505001

11. The Advisor to the Hon'ble Administrator, UT of Lakshadweep, Kavaratti -
682555

Copy to: The In-charge, NIC is requested to provide the VC link for the above
meeting.

Copy also forwarded to. PSO to AS(UT), PPS 1o JS(UT), PPS to Director
(UT/ANL) and SO (Protocol).
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F. No. U-13034/33/2025-ANL
Government of India (Bharat Sarkar)
Ministry of Home Affairs (Grih Matralaya)
(UT Division)
North Block, New Delhi
Dated, the 15th July, 2025

Meeting Notice

Subject: Meeting to discuss the status of Waste to Energy Plants in UT
Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar
Haveli and Daman & Diu, Puducherry and Lakshadweep Islands - reg.

A meeting (through VC) under the chairmanship of Additional Secretary
(UT),MHA is scheduled 1o be held on 18.07.2025 (Friday) at 4:00 P.M. in Room
No. 118, North Block, to discuss the status of Waste to Energy Plants in UT
Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar Haveli
and Daman & Diu, Puducherry and Lakshadweep Islands.

2. It is requested to nominate concerned officer, who is dealing/ well versed
with the said proposal, to attend the meeting through VC.

3. The UT Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra
& Nagar Havell and Daman & Diu, Puducherry and Lakshadweep Islands are
requested to present a brief PPT on the above issues (maximum 10 slides or 10
minutes), during the meeting.

4 The VC link will be shared in due course through a separate mail.
Digitally signed by
Subodh Kumar Sudhakar
Date: 15-07-2025

11:06:51
(S.K. Sudhakar)

Under Secretary to the Govt. of india
Tel, 011-23093575
sk.sudhakar@gov.in

To,

1. The Secretary, Ministry of Power, Shram Shakli Bhawan, Rafi Marg, New
Delhi

2. The Secretary, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jorbagh, New Delhi - 110003

3 The Secretary, Ministry of New & Renewable Energy. Atal Akshay Urja
Bhawan, CGO Complex, Lodhi Road, New Dalhi.

4. The Secretary, Minisiry of Housing and Urban Afiairs, Nirman
Bhawan, Maulana New Azad Road, Dethi - 110 011

5. The Secretary, Ministry of Petroleum & Natural Gas, Shastri Bhawan, Dr.
Rajendra Prasad Road, New Delhi
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6. The Chief Secretary, UT of Andaman and Nicobar Administration, Sri Vijaya
Puram

7. The Advisor 1o the Hon'ble Administrator, UT of Chandigarh, Chandigarh -
160001

8 The Advisor to the Hon'ble Administrator, UT of Dadra & Nagra Haveli and
Daman & Diu, Moti Daman - 623910

9.  The Chief Secretary, Govt. of Puducherry, Puducherry - 505001

10. The Advisor to the Hon'ble Administrator, UT of Lakshadweep, Kavaratti -
682555

Copy to: The Incharge, NIC is requested to provide the VC link for the above
meeling.

Copy also forwarded to: PSO to AS(UT), PPS 1o JS(UT), PPS to Director
(UT/ANL) and SO (Protocol).
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STANDARD OPERATING PROCEDURE [S0P)

ANN

For Wet Waste Pracessing from Cellection to Processing during Manseon (4-6 Months)

1. Intredction;

This Slandard Operating Procedure (S0P) establishes the protocols for the comprahensive
management of wal wasie within he jufscdicion of the Sr Vijaya Puram Municipal Councl
{SVPMC]), Arddairan & MNicobar (ABN) islards. || specifically addresses the urique and significant
challesigas encounlered during the monscon seaen, The scope of this SOF encompasses al
stagas of the wat wasle managemen| lifecycier generation (Trom households, commercial
ettablshmards, and insfuions), malicuious Soce segregation, syslemalis coflection, efficient
fransponalion. necessary pre-processng, epprofiiale processing andior freaimenl, and sale of
bye-praducts A central focus B maintaned o0 implementing monsoon-esilent racices

Ehrougheut this lifecysla,

This S0P has been maticulsusly formulated to enawre dirsal compliance wih Ihe dreclions izaued
by the Hon'ble Nalional Gresn Tribunal (NGT) In Original Appication No. 606 of 2018, which
periairs o comprehensive solid waste managamant, Furtharmane, this dosument aligns with and
oparatonalzes the provisions of the Salid Wasle Managamentd (SWM) Fules, 2016, as rotified
by the Menisiry of Environment, Ferest and Climate Change (MoEFACC), Gavernmant of Indla,

The Standerd Oparating Procedure (S0P} hag been duly verified and vefed by the Indan Coungd
of Agricutural Resaarch - Cantral talard Apricultural Research Instilube [ICAR-CIARI|, S Viaya

Puram.

%, Scope:

This S0F I3 mandalory and binding for all wasle genersiers, including individual howsahelds,
commarcial entifies (such as markets, hotals, restaurants], and institlions (echocls, povemmant
offices, e[ M i3 ales mandabory for all persannel of tha BVPMC, and any third-party sonractors
of agencias engaged by SVPMC for amy aspect of wel waste mensgement within the
gedgraphicef and administrative purview of the SVEMC,

i, Abbreviations:

HH: Households
Comm.: Commercial Estabishments

D2D: Door-to-Door

& ® & @ " W & @ W

BWG: Bulk VWasta Gareratars (washe ganaration > SDkgs.iday).

Institutional; Educational instifulians, govemmen ofices, hospials, ate.

PPEs: Parsonal Protective Euipment (.9, hand gloves, masks)
SVPMG: S Vijeya Puram Muresipal Corporation

Bafaimitras: Waste colection personnalisanitalion woskars

Generator: Al waste generators (Household, commercial & irsakusonal),

4. Actipnable points stage-wise during monsoon season:

5, Stage/lssue | Respansible
Ne. | . | __Farly
| 9 Wasle generation - Generalor
| Souwrces {HHY
| G,/ Incaitinal
|___ 1A BWG
7. | Segregation al | Gamrabo
| Bowrca

Probable Solutlons

"+ Covered binslbins with lids are mardatony for &l |

was generainis.

dry wasto
w  |rilnosduclion
golecling wasle al o Source
_Golwmitms,
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5. _' Stagefissue
Wmlld wasle

n | Colecton -
|| (Houssholds)

|

P | Segregated  wasts

Cofectlon -
| (Commerciall

| Institubions’ BWGs)

| Rup-unllbh
[ m

SWPMC

_| D00 am,

?803_ e
bla Salutions |

[- l.hwrmbamlppadﬂhmandalﬂwFFEE'
(hand gloves & masas] and rain gear (reincoat).
|- Door-o-Door waste coflecion is mandatory
ovary day,
Il Uge of oppropriste  eguipment such  as
wheslbarmows Bnd  movable  dusibing  Tor
howseholkd collection.
* Collection wehicles equipped wilh gaparaba
I coverad compganments,
. HummaubuuqulmmmmmmmrrPFEa
| fhand gioves & misks) rain gear (ramcoot ),
# Doardp-Ooor wagte calleclion & mandabony

| Bvery day.
* Use of amppropriate equipmen! such a5 |
whesibarrows  and movable dusibing  for |

| collection.

= Commeacalinsiivbons be handed over waste
| in @ sRgragated mannar during collacton,

= Matihod wasse collection mings for cormmadcial |
| establishmorts: 08:00 pom. to 11:00 pm. in |
adailion o morning collectan from 0600 &.m, i

= Collection vehicles designed wilh separate |
companments, with dadicaled vehicles for wet
washe,

« Vehicles s wakage-procd o prevent spillage
and .:mcu,.r transpot waste io designabed

« Treatment Ea:ﬂ.ﬂm; equipped  wilh pmpar

ficmiving stations,

» Treaimenl faciities mandatorily have roofs wilh
sida walls b preven raliwaier ij.ranﬂmsura
corlinuous operation.

s Sufficien! carbon sowces (e.g., shredded
coconud peat, sawdust, dry lsaves) and ensure

| the stack of catalyst'cukures availabie & used o

acocelerate ohganic decempasiion of waste.

| Processing of wet/ arganic waste:

| Eazily bipdegradablo waste {food wasle. market
wasle sch as fish, mesl, vegstables, fowers,
fruits. etc.) - These have a high patentiai for
mathane gas ganerstion and are best Suiled for
araerobic  digestion through  bio- |
mathanation/bipges technology In the h:n'lg-baum|
| pdan.
» In the present scenario, anaerchic composting |
or aprabie composting can be adopbed, with the
| addition of consorlia developed by CIARI or
alher ICAR instilutes.
s The stall involved in the reatment plant shall
have adeguale fraining from the ICAR KVE |
| Agricultuse Depariment, for technical know-how
for beller compos| making,

| Dry avganic / non-easiy blodegradable wasie (ree
feaves, Iwigs, grass, vanches, etc) - These ana |
slowly blodegradable, taking al least 90 days. Such |

| wiasle  shouhl e shrodded and  mized  wilh
corsoiia i peoalerse composting,

= Apply speciic microblal consonia o ennch l:m

I i
v,
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_.i‘a Stagellssus Responsihle | Prebable Solutions
. Party

|+ Recycle Ieachatel vermiwash back into the

compostng system fo enhance compost quality,
or utilize il &g liquid fertilizer,

+ Benerated compast is distributed 1o farmers and |

other consumers, including parks, at nofified
| rades,

roe

|8 Disposal SVPMC | Leflover waste requring longer decomposiion |

mechanism pedods 5 recydled back o the subseguent
decampaosition cycle,

v Mon-biodepradsble  fraclions  should  be
segregated and managed through approprale
disposal methads,

+ Rasidual organic waste should be recycled back
Into the compesling process, with he addilian of
consortialdecomposers far comalets
degradation.

5. Monitoring & Review:

Thig S0P will be reviewed penodically by the Executive Enginest (SWH), SVPME at pra, during
& post monsoon sesasont of 53 deemed necessary based on operational perormance,
imzhnological advancemants, o changas i ememanmerntsl regulations and subm writhen reporl
will ohgervabions & remedial measures jo Secelary, SVPMC 1o ensure compliance and

effectivgriess, 111\
5 )
This has the approval of Competent Autharly. '1;.1!:\"-:":*{3
Superintending Englneer
Municipal Council
F, Nou3d/ 3 2025-5WH-PEMC-PEMC_AN| 201 Sri Vijaya Puram, dated | 0BE.2025,

Copy for information & necessary action by:

The Exegulive Enginesr (EEMI SINM], SVPMC

Thi Sanitary Officer, SVPMC.

The Assistan; Engireer (SWM), SVPMC.

Tha grculiure Officar, SVPMC

Tha Junier Engineers (W), SVPMG through AE, SWM

Thee Sr. Sanitary Inspeciors & Sanitary Inspactars though S0, SVPME,

&l the mositaring Juricr Engineers of wet) organic & dry waste processing Taciites
The Swachhats Awareness Team/ IEC Team, fon oreating public & sammunity
B BTEEE,

The Crganizar, BVPMC for wide publicity,

W R

Copy also fo: \
1. P& io Sscreary, SYERE for kind perusal of the Secretary, SWPMC. "y 4

=X

Superintending Engineer
Wuridipal Counl
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Sri Vijaya Puram

Compliance Report on Standard Operating Procedure (SOP) for Wet Waste Management During Extended Monsoon Period (4—6 Months)

Activity
Compliances at Waste
generation - Sources
(HH/ Comm./
Institutional & BWG)

Status
Households, commercial establishments, and
institutions were provided with color-coded twin
bins with awareness stickers to educate and
inculcate the habit of waste segregation at source.
SVPMC made it mandatory to maintain these bins
with lids for the collection, storage & handover of
waste to Safaimitras in a segregated manner.
Bulk Waste Generators (BWGSs) have been
mandated to have their color-coded bins on their
premises.
Standpost twin bins with covered lids have been
installed in public areas.
Public awareness is being promoted through a
dedicated Swachhata Awareness Team of
SVPMC, as well as via radio, artistic wall paintings,
and print and electronic media.

RENEES
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Activity
Segregation at Source

Status
Public awareness on waste segregation practice
is being done through a dedicated Swachhata
Awareness Team of SVPMC, as well as via
radio, artistic wall paintings, and print and
electronic media.

Color-coded biodegradable waste collection
bags have been introduced to collect segregated
waste according to the prescribed color code
(Blue for dry waste, green for wet waste & Red
for Sanitary & Hazardous waste), making the
process easier for both Safaimitras and
residents when handing over waste.

2807

Remarks
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Activity
Segregated waste
Collection - D2D
(Households)

Status
Safaimitras of SVPMC collect segregated waste
from the source as per the designated timings.
All Safaimitras have been directed to collect
segregated waste from the source, which is
monitored by the area supervisor and then by
the Sanitary Inspector.
Personal protective gear is mandatory;
manpower is deployed quarterly as per roster,
and gloves and masks are compulsory for all
workers.
Door-to-door collection is ensured every day.
Household collection is carried out using
equipment such as wheelbarrows and movable
dustbins.
SVPMC has notified commercial & institutions
waste collection timings from 8:00 p.m. to 11:00
p.m., in addition to the morning collection from
6:00 a.m. to 9:00 a.m.
Collection vehicles have separate covered
compartments.

2808

Remarks
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Activity
Transportation of
segregated waste

2809

Status
The collection vehicles have separate
compartments, and dedicated vehicles are
deployed for wet waste.

The vehicles are covered to protect the waste
from rain and transport it directly to the
designated processing facilities.

Remarks
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Activity

Status
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Remarks
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Processing/ Treatment
of waste.

Dry waste:

In absence of a recycling/ disposal facility in
ANI, SVPMC has outsourced the operation &
management of 18 Nos. of Dry Resource Centres
(DRCs) to the 14 Nos. of private agencies (to
bale/ compact the waste and send it to the End
disposal units situated at mainland).

The operators/ agencies selected through Eol
process, under Rule 15 (r) of SWM Rules, 2016
which allows transport of non-bio-degradable
waste to the respective processing facility or
material recovery facilities or secondary storage
facility. SVPMC receives per kilogram rate for
each type of dry waste as a revenue from the
vendors.

All 14 DRC operators are sending their waste
baled materials to Mainland through 04 major
plyers/ vendors, who are having the tie-up with
the processing facilities duly authorized with
respective SPCB/ PCCs.

For Wet waste:

SVPMC operates 11Nos. of wet waste
processing facilities for a total capacity of 32.5
TPD, at different locations.

A
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Activity

Status

e All the plants are operated by SVPMC through

its own man-power, machineries &
infrastructure.

Rainy Season Measures. all the wet waste is
collected from househol ds, business
establishments etc.,, and transported to
composting facilities in covered vehicles. All
composting facilities are covered under sheds, to
prevent from rain disruption. Increased level of
moisture/ humidity prolongs the duration of
composting which is adjusted by addition of
carbon materials like, shredded coconut peat,
sawdust, dry leaves, and compost accelerators,
such as microbial inoculums or microbial
consortia, are added to organic waste to speed up
decomposition and improve the quality of the
final compost.

2811

Remarks

114

Page 114 of 1410



Activity
Processed by-products

2812

Status

Out of the daily raw compost of 2-3 TPD, the
leftover waste after sieving (usualy 20% of
generated compost), which requires longer
decomposition periods, is recycled back into the
subsequent decomposition cycle. So effectively,
ready compost generation per day is avg. 2
tonnes.

Compost rates have been notified for different
category of consumersviz., General Public, bulk
consumers & farmers.
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Activity Status
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Activity
Disposal

Dry waste:

Wet wate:

2814

Status

The recyclables & non recyclables dry waste is
baled materials being sending to Mainland
through 04 major plyers/ vendors, who are
having the tie-up with the processing facilities
duly authorized with respective SPCB/ PCCs.

Out of the daily raw compost of 2-3 TPD, the
leftover waste after sieving (usualy 20% of
generated compost), which requires longer
decomposition periods, is recycled back into the
subsequent decomposition cycle. So effectively,
ready compost generation per day is avg. 2
tonnes.

Remarks
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ANNEXURE-XII

Details of Households managing their wet waste either through Home composting/ biogas
generation or any other means within the jurisdiction of Sri Vijaya Puram Municipal area- As
per the Inspection report of Ward Sanitary Inspectors

. . . HHs practicin
Ward No. Ward. Ward Area Y-Ivzzc;:hiﬁ;d(iln::)l IEI)orpe ° Qty. of waste
Population | (Sq.km.) Nos. Compt;ls;lsng (HC) [ managed (kgs.)
1 7384 0.59 1942 22 17.16
2 6745 0.65 2033 22 17.16
3 7356 0.75 1953 20 15.6
4 5635 0.64 2200 27 21.06
5 7939 1.07 2026 9 7.02
6 7590 0.72 1914 1 0.78
7 6816 0.37 201 17 13.26
8 3917 1.21 1214 14 10.92
9 6195 0.75 2112 20 15.6
10 4905 1.31 1845 16 12.48
11 6175 0.53 1984 12 9.36
12 6467 2.27 2159 25 19.5
13 5891 0.72 1827 7 5.46
14 6247 0.2 1883 15 11.7
15 6688 0.65 1802 25 19.5
16 5544 1.33 1499 17 13.26
17 9198 4.11 3055 10 7.8
18 8023 3.53 2692 9 7.02
19 7763 1.79 2359 10 7.8
20 7857 1.59 2069 5 3.9
21 5410 3.14 1358 29 22.62
22 2762 7.98 611 30 23.4
23 8359 3.97 2696 11 8.58
24 8400 1.37 2727 22 17.16
47971 395 308.1
.
b
Sanitary Officer

Municipal Council
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WET WASTE MANAGEMENT THROUGH COMPOSTING PRACTICE AT SCHOOLS
WITHIN SRI VIJAYA PURAM MUNICIPAL AREA

S.No. Name of School Address In-house
composting
type
1 Govt. Senior Aberdeen Bazaar, BRC-South Pit method
Secondary School Andaman, Port Blair — 744101
(GSSS) RBV
2 Govt. Senior Garacharma, BRC-South Pit method
Secondary School Andaman, Port Blair — 744105
(GSSS) Garacharma
3 Govt. Secondary Opp. Hotel Mansa, Delanipur Pit method
School (GSS) Haddo, Port Blair — 744102
Delanipur
4 Govt. Middle School Austinabad, BRC-South Pit method
(GMS) Austinabad Andaman, Port Blair — 744105
(exact location confirmation
required)
5 Govt. Primary School | Aberdeen Bazaar, BRC-South Pit method
(GDMS) Middle Point | Andaman, Port Blair — 744101
6 Kendriya Vidyalaya Near Aberdeen Bazar, Tagore Pit method
No. 1 (KV-1) Road, Port Blair — 744101
7 Govt. Secondary South Point, BRC-South Pit method
School (GSSS) South | Andaman, Port Blair — 744106
Point
8 Govt. Boys Senior Middle Point, Aberdeen Bazaar, Pit method
Secondary School Port Blair — 744101
9 Govt. Middle School Possibly Dolly Gunj / Sippi Ghat Pit method
(GMS) Carbyn’s Cove | area, South Andaman (exact
location confirmation required)
10 Govt. Senior South Point, BRC-South Pit method
Secondary School Andaman, Port Blair — 744106
(GSSS) Girls
R
—
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Sri Vijaya Puram
Sri Vijaya Puram, dated” 062025

INSPECTION REPORT
{Inspection at Jogger's Park- Bulk Waste Generator)

As per the instruction of the Chief Secretary, AAN Administration, during the FavViaw
meeling on Hon'ble NGT & Solid Waste Management (SWM) held on 16.06.2025. an
mspection was carnied out on 23.06.2025 a1 12:30 p.m. by the undersigned along with the
officials of SVPMC 1o ensure compliance with waste management nomms.

Date of Inspection: 23.06 2025

Location: Jogger's Park, Sri Vijaya Puram, Ward Nao.: 10

Facility Type: On-site Composting Unit (Bulk Waste Generator - BWG)
Operated & Maintained by: Horticulture Section, SVPMC

Daily Intake Capacity: 0.1 TPD

Observations:

The facility is categonsed as BWG as per SWM Rules, 2016 (waste >50 kg/day), requinng
in-house waste management. Waste is source-segregated—dry wasle (mainly plastic &
paper) is collecled via litter bins and picked up by SVPMC's ward sanitation team. Wet
wasle (mostly garden leaves) is composted in-house using pits and vermi beds.

Dunng the inspection. the on-site composting facility at Jogger's Park was found
operalional and managed departmentally under the supenvision of the Horiculture
Section. The composting process s functioning smaothly, and proper records are
mainiained.

= During the inspection, the daily intake logbook/records of wet waste wer
and records of May 2025 were analysed as foliows: e checked,

Total operational days: 24 :Eunﬂaysn'Hnindaysj out of 31 days
Total organic waste collected: 1,496 kg
Average daily organ: collection: 62.33 kg

Compost generated in the month: 75kgs. & self-ulilised (at differant parks)
Legbook entries ware updated consistently

O 0o o o &

Other Findings:

The compost generated is being utilized within the park’s garden ang
contributing to horticulture practices.

Submitted please.

Waste (dry & wet) is segregated properly before composting,
Compost pits and itter bins were found to be well-maintained

Mo leachate or foul odor was noticed at the composting site,

Staff were present at the time of Inspection and were briefed b

t "
procedures. ul eperational

green patches,
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Photographs taken at Jogger’s P?rﬁ%&lG On-site waste processing site, 1 2 1
during the inspection on 23.06.2025
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01 No. Compost pit with temporary top cover
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Photographs taken at Jogger’s PZ&&WG On-site waste processing site,
during the inspection on 23.06.2025
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Inward organic waste register maintained at Jogger’s Park

Compost generated and utilization register maintained at Jogger’s Park
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Sri Vijaya Puram
Sri Vijaya Puram, dated 23.06.2025

INSPECTION REPORT
(Inspection at Gandhi Park- Bulk Waste Generator)

As per the instruction of the Chief Secretary, A&N Administration, during the review
meeting on Hon'ble NGT & Solid Waste Management (SWM) held on 16.06.2025, an
inspection was carried out on 23.06,2025 at 12:30 p.m. by the undersigned along with the
officials of SVPMC to ensure compliance with waste management norms.

Date of Inspection: 23.06.2025
Location: Gandhi Park, Sr Vijaya Puram, Ward No.: 10

Facility Type: On-site Composting Unit (Bulk Waste Generator - BWG)
Operated & Maintained by: Horticuliure Section, SYPMC
Daily Intake Capacity: 0.15 TPD

Observations:

The facility Is categorised as BWG as per SWM Rules, 2016 (waste >50 kg/day), requiring
in-house waste management. Waste is source-segregated—dry waste (mainly plastic &
paper) is collected via litter bins and picked up by SYPMC's ward sanitation team, Wet
waste (mostly garden leaves) is composted in-house using pits and vermi beds,

During the inspeciion, the on-site composiing facility at Gandhi Park was found
operational and managed departmentaily under the supervision of the Horticulure

Section. The composting process is functioning smoothly, and proper records are
maintainad.

During the inspection, the daily intake logbookirecords were checked, and records of
May 2025 were analysed as follows:

Total operational days: 23 {excepl Sundays/Holidays) cut of 31 days
Total organic waste collected: 2,094 kg

Average daily collection: 91,04 kg

Compost generated in the month: 8B8kgs. & self-utilised (at different park)
Logbook entries were updated consistently.

o @ @ o0 9

Other Findings:

« Waste (dry & wet) Is segregated properly belore composting.

« Compost pits and litter bins were found fo be well-maintained.
. Mo leschate or foul edor was noticed at the composting site.
L]

Siaff were present at the time of inspection and were briefed about operational
procedures,

The compost generated is being ulilized within the park's gardan and green patches,
contributing to horticulture praciices.

e
gubmitted please.

e

M”ﬂﬂﬁgﬁ:ﬂj Enurncd
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Photographs taken at Gandhi Park BWG On-site waste processing site, during
the inspection on 23.06.2025
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Sri Vijaya Puram

Sri Vijaya Puram, dated 23.06.2025

INSPECTION REPORT
{Inspection at Bay island Weicomhotel by |TC Hotels - Bulk Waste Gaenerator)

Date of Ingpection; 23.06, 2025

Location: Gandhi Park, Sr Vijaya Puram, Ward No.; 13

Facility Type: On-site Composting Unit {Bulk Waste Generator — BWG)

Operated & Maintained by: Bay Isltand Welcomhotel by ITC Hotels (Hote! itself)
Daily Intake Capacity: 0.10 TPD

Obsearvations:

The facility is categorised as BWG as per SWMW Rules, 2016 (waste generation >50
kgfday), requiring in-house waste management. Waste is source-seqgregated—dry waste
mainly plastc, paper, metal, etc., collected through dedicated colour coded bins and
pleked up by SVPMC's ward sanitation team. Wet waste comprising mostly kitchen food
waste adding dry leaves & saw dust are composted using in-house electric-Organic Waste
Comverter {OWC) machine followed by curing bins for maturation.

During the inspaction, the on-site composting facility at Hotel was found operational and
managed by the hotel staffs, The composting process is funclioning smoothly, and proper
records have been maintaned.

« [Durng the Inspection, the daily Intake logbook/recards were checked, and records of
May 2025 were analysed as follows:

o Total operational days: 30

o [otal organic waste collected: 2,250 kg.

o Average dally collection: 75 kg.

- Compost generated in the month: 968kgs. & self-utilised (Housekesping)
o Logbook entries were updated consistently.

Other Findings:
« Dy & wet wastes are segregated at source & properly.
« Compost pite and bins wara found well-maintained
« Mo leachale or foul odor was noticed at the composlting site.
« Staff were present at the time of inspection and were brefed sbout operational
pracedures.

The compost generated is being utilized within the park's garden and green paiches,
contnbuting to horficulture practices

Submitted please. -h—._l%i\bki

Assistant Engineerdll (R"\Works & SBM-MIS)
Municipal Councll
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Photographs taken at Bay Island W&@s hotel by ITC Hotels - Bulk Waste 126
Generator, during the inspection on 23.06.2025
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Photographs taken at Bay Island Welcomhotel by ITC Hotels - Bulk Waste
Generator, during the inspection on 23.06.2025

Inward erganic waste & compaost generation register maintained at Hotel-BWG

G%\E}z
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On-site wet waste management:

Home Composting Initiatives under
SVPMC
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Ward No-4
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WET WASTE MANAGEMENT THROUGH COMPOSTING PRACTICE AT SCHOOLS
WITHIN SRI VIJAYA PURAM MUNICIPAL AREA

S.No. Name of School Address In-house
composting
type
1 Govt. Senior Aberdeen Bazaar, BRC-South Pit method
Secondary School Andaman, Port Blair — 744101
(GSSS) RBV
2 Govt. Senior Garacharma, BRC-South Pit method
Secondary School Andaman, Port Blair — 744105
(GSSS) Garacharma
3 Govt. Secondary Opp. Hotel Mansa, Delanipur Pit method
School (GSS) Haddo, Port Blair — 744102
Delanipur
4 Govt. Middle School Austinabad, BRC-South Pit method
(GMS) Austinabad Andaman, Port Blair — 744105
(exact location confirmation
required)
5 Govt. Primary School | Aberdeen Bazaar, BRC-South Pit method
(GDMS) Middle Point | Andaman, Port Blair — 744101
6 Kendriya Vidyalaya Near Aberdeen Bazar, Tagore Pit method
No. 1 (KV-1) Road, Port Blair — 744101
7 Govt. Secondary South Point, BRC-South Pit method
School (GSSS) South | Andaman, Port Blair — 744106
Point
8 Govt. Boys Senior Middle Point, Aberdeen Bazaar, Pit method
Secondary School Port Blair — 744101
9 Govt. Middle School Possibly Dolly Gunj / Sippi Ghat Pit method
(GMS) Carbyn’s Cove | area, South Andaman (exact
location confirmation required)
10 Govt. Senior South Point, BRC-South Pit method
Secondary School Andaman, Port Blair — 744106
(GSSS) Girls
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On-site waste processing:

School Composting Initiatives under
SVPMC
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LIST OF SCHOOLS PRACTIGING IN-HOUSE COMPOSTING 171

Govt. Senior Secondary School

(GSSS) Girls
Govt. Senior Secondary School
(GSSS) RBV
Govt. Senior Secondary School

(GSSS) Garacharma
Govt. Secondary School (GSS)

Delanipur
Govt. Middle School (GMS)

Austinabad
Govt. Primary School (GDMS)

Middle Point
Kendriya Vidyalaya No. 1 (KV-1)

Govt. Secondary School (GSSS)
South Point
Govt. Boys Senior Secondary

School
Govt. Middle School (GMS)

Carbyn’s Cove

South Point, BRC-South Andaman, Port Blair —
744106

Aberdeen Bazaar, BRC-South Andaman, Port
Blair — 744101

Garacharma, BRC-South Andaman, Port Blair —
744105

Opp. Hotel Mansa, Delanipur Haddo, Port Blair
— 744102

Austinabad, BRC-South Andaman, Port Blair —
744105 (exact location confirmation required)
Aberdeen Bazaar, BRC-South Andaman, Port
Blair — 744101

Near Aberdeen Bazar, Tagore Road, Port Blair —
744101

South Point, BRC-South Andaman, Port Blair —
744106

Middle Point, Aberdeen Bazaar, Port Blair —
744101

Possibly Dolly Gunj / Sippi Ghat area, South

Andaman (exact location confirmation required)
Page 171 of 1410
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Govt. Senior Secondary School (GSSS) Girls '

Page 172 of 1410



2870 173




(T +05:30

L ‘rw-l
i \..-._".a_.—.ﬂ.u‘:d"'" 3
SRy S v s

of¥

]

TwTey
’\\ - |.-l PvJ g = o()n sovy SENiGh SECONDARY SOHOOL

o i

4

1 - — ‘;t___:::-::: ‘.
}Lﬁ" '"‘U 14|_i_11l| ',.'," | I, N
!

18 P
QN

|.a. 41004
J 4 1 J
JOIL .'x:’ F A

MINeM

=

— e
VT SR. SEC 8w . ‘
AR ald| “L‘\"-.,I.JOL P l" - o7
G..I( 11 AQ 1\ OL[H 1‘1‘![';\&1‘\." o y‘ \ %‘\’
o \ﬁ fl

S 85 _é,;_y;

\l.-

744103,

13/08/2025 12:08 PM GMT +05:30

.

Page 174 of 1410




2872

KUAQIMA 130 100HSE VEHAGWMODE =
SPIRTMET Srsns=eT 7 BIAriss. Save eenns

3] || - —

O DOA NEma A oo vy

("L

] * |

oo LA

175



2873 176
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.2
Frrrferamaifing w1 e
OFFICE OF THE MUNICIPAL COUNCIL
u‘|'|_2-| Ty b
PORT BLAIR

Mg EE}EE‘I&IEM””“‘?"’*‘&'?"%F%L Dated: 23.01,2024
To:
@ Mk Green Wemne Eco Solu b L

In response to your willingness submitted against the PBMUC's
Expression of Interest (Eol] called vide No.: 88/EE-II/SWM/MC/2019-20,
dated: 22.12.2023, published in the Print and electronic media [or wide
publicity and invitation for collection, segregation & transportation of wastes
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry
Resource Centre (DRC) to anywhere in [ndia {mainland) for further processing
and recycling through authonzed transporters.

The Competent Authority hes accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PBMC's Solid Liquid Resource Management [SLRM) Centres
and Dry Resource Centre |DRC|] to processing units anywhere in India
(mainland] for onward processing & reeyeling, to your firm for a period of
imtally 01 Year, extendable to further 03 Years from the date of issue of
this order subject to the following conditions.

I. ACCEPTED RATES OF WASTES:
8] GENERAL SOLID WASTE

s | Items of wastes-SCH-1 PBMC's
Na. acespted
rates per kg.
in Rs.
L All type of Plaguie except Multi Lavered Plaatic, Polythene & Lag
Polyethelene Tetraepthalate (PET) :
2 Plastic-Polyethelzne Teiraepthalate [PET) 0.75
3. | Plastic- Multi Lavered Plastic 0.50
5 Waste Thermocal (Folystyrene). 0.05
= | Piastic-Empty Cement Bags 0.20
& Aluminiam 1E.00
T Tin 110.00
B Lead 200.00
4, Brass 425,00
10, | Copper 400,00
L1 Copper with PVC wire 200,00
12 Irom E 15.00
13, | Cardboard 1.00
L4 Mewspapers & Other papers 1.00
15 Tetrapacks 0.30
16 Tyres 1.00
17. | Tube 2.00 |
bl E-WASTE & HAZARDDOUS WASTE:
§.No. | Items- Categories of tlectrical and elactronic equipment SCH-II Rate per
| Page 182 of 1410 kilograms
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad %mpuﬁ%&%an sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,

Page 183 of 1410
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18,

18,

20.

21.

23.

o o

2881

Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

Allocate the Salid Liquid Resource Management (SLEM) Centres, Dry Resource
Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

GST & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLRM Centre operator at any time in casc found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the Zagmsmz on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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APy = wtem
OFFICE OF THE Hf_J]'iII‘.'II"AI. COUNCIL
A
PORT BLAIR

File No: B8/EE-U1/SWM/MC/2019-20/ LY Dinted: |6 082024

solt ; f&m&uﬂm

BR9Y I8

In response to your willingness submilted agpinst  the PBMCS
Expression of [nivrest (Eol) called vide Ne.! 88/ EE-11/SWM MO 20015820,
[(Compuler Moo B54153H dated: 14.08,2024, publbshed in the Print oo
electronic media lor wide publicity dnd nwitation for colleclon, segregalion &
rangportation of wasies fromy PEMOC's Solid Liguid Resource Mansgeimeni
(SLEM| Centres & Dy Besource Centre iDRC) o anywhers in I (mainlamd
foe farther processing and reeyeling through sauthorbeed Trarsporiers.

The Competenl Authority his occorded ppproval lor issuance  of
authorisation for Collection, segregation & Transportation of segregated
woste from PBMC's Solid Ligquid Resource Management (SLREM] Centres
and Dry Hesource Centre (DREC) to processing units anywhere in Indis
[mainland) for onward processing & recyeling, Lo your lren UL 24 Jamuaanry
20025, extendable to furiher 03 Years from (he date of issue of this onder
sulyject o the fllowing concditions,

. ACCEPTED RATES OF WASTES:
a) GENERAL 50LID WASTE

= Teams of wastes-3CH-1 PEMC'§
mocepted
| rates per kg
- L e e e ———————————. e = e mn n . h ml
| .-'|!| Iy ol Plosic exeepd Mubi Laswerrend Plisticy, Pedytiene & |
| Pubethebone Tetraepthutate [FET) 100
i 2 i'l.n:n. Fotvr lede e 'I.'I.!:_I'J.E]I||1i|.l|L 1I'h|'| E o.78
I o II.HII-. Pl Layoredd Masli [T ]
A ] ';l.l'un.-"ﬁunn-.u ol {Palystyreme) = | ous
5 | Phstie:Empty Cemen! Hags 030 |
I |'|.I-'|.r.||||||:|I|.||:| 15 My
| Tin 11duog
E Lesinl 0. 040
B 1 Fhiiss 325,00
II.'.I | Copoer A0, M) =
| 1), | Cogpey with FVC wire 30000
o Lram 15,00
13 | Candboard — T
14, | Newspapirs & Olher pajpers L00 |
13 | -|.'I.'|:l'l.\|.|.l|l|'kJ| | A b
16, | Tyres [ 1.00
17, | Tl — [ 2.00
bl E-WASTE & HARARDOUS WASTE:
[ 850 | ltems: Categories of electrical and electronic equipment SCHAL | Rate per
| wilograms
Jin Be]
| 1 Peraininl [,".'ump\.l.ﬂlbg: Pergodial Complalers Cenirad Processiog Lnie |
wiili impat und uncpul devices), Laptop CompaitersiCenirsd 5.0
I'Ll.'l.'Lm.'il.ll.H_ Laeii wiih bl misl Gutp desices], Roetadk
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SCOPE OF FIRM, shall;

Opevotienadiee alisiicd SLIEMC & DRC Maois of MAMC and instaliing necessiry
mirastreinres /. machiveries Tor baling, shredeling & any other pre-proresses
aciivities,

Peploy manpower for Operation & Mamtenance of SLRM Centre aned overses
enlieesion. pre-pracessing & starage activitica

May use SLRMC for citizens to drop all kinds of dry waste. This centre will also
arl as falr price shop In integrale the waste pickers in the surrountling areas
rnahiling hetier livelihood opportunities and sacial inchusion

Benr the charges of clectricity & water supply provided by PEMC.

Alter completing ench consigament, 1he payment a5 per the accepled rates
agavinst quantity of wasie (rapsported (o be paid ol PEMCs-Check post at
Brankshalbad or PEMC's Revesee Ooe Coupter or Dnline mode. The payment
acknmwledgement shall e updated via email at swmpbmefgmarl com or Online
mnde as provided by PEMC, along with aeighment slips & Bills of (ranspartad.
Onlime fequest shall be made to PEMC [or the next consignmesit at
sunphne sl com or thirough online mode as peosided by PEMC.

Ensoie the operation aned management shall be complying with ail the norns of
PEMC, Central Follibion Controd Board [CPCH) and Andarian & Nicobac
Pallution Contral Commities ANPCC] and approved procedures for recyclahle
and non-recycinble waske.

Albswed to renovation of the SLEMC & DRC to make 1L it for the objective with
prior intimation io PRMC,

Desiprate 5 persen to exchange informalien 0 PEMC and who will be
respansible of reporting to his/her higher authorities including management of
the cenlre,

Enable marke! linkage for all types of recyelable and non-recyclalile waste
accumulating at the SLRMC & DRC Planl.

Based on the nesds of the centre, shall install, upkeep, salely and maintain
relevant pochdoes requined Tor the collection,

The eentre shall be aperational from 06:00AM. to 0E:00P.M.

Durimg field visit by the Offietals of PEME, A%N Administralion and Ministry.
responsible person may he deputed for explaining the process and prachecing
recos,

The SLAM worlk site should be maintained nead and clean,

The Dispiay board/ Information board of the SLRM Centre Operater shiall be
trstalied in the entrance of the SLEM with operator contact details,

tnlernal teansfer of waste from one SLEM o another SLRM Centre cannol be
done, unless sequired with the Approval of JE, SWM concerned.

The SLEM Centre need in sentd the madeAals direclly to the mainkind and
reciclers can lake the Other SLRM bunlies/ haled material for Direct
shipments,/ loading withaut storage
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14,

.

20,

21,

2

24

1L

=

gllt::fml:::::lmﬁ."” W& the E-I,Hggu%éﬁ. ahall be dime by the SLEM Centre
TR AU peunding, cheoling clecidlicaiion, et

The Rural waste shall not be aecommedated withoul the approval ul tompeisng

Milhority ur H"'ﬂllfl‘f-lllwl'luu'gr.

I case of Ay sysicon lmplements for solld wosie manogemenl, o pashibe

vooperation <hall e extende

Gardening muost be done in the prosises of SLIEM Centre for miking chesn

atiosphery,

Materinl canmet be siored sl mue s o weels e frequeney of wasle

iranspotaiion shouil be muedbe, I case waste (4 lound stecng o the cenlies,

thelr deyy recyedable Inceming wird wasle will be stopped mnpmedintely UL e

charane ol the same.

. Far dealing the cowaste & humrdous wastes, the authorised firm shall sulmil

the certificates) doctments of authorisation of reglatered frm duly accepied by
the Pallution Contred Board) Comndites of State) U,

» The SLEM Cenlre operadgr shall ool vooture  iote Exdended Prochusers

Responalbitity (EPR) under various act & rules without the approval of PBMC.

SCOFE OF PORT BLAIE MUNICIFAL COUNCIL (PBMC], shall:

- Mlocate the Solld Liguid Rescurce Mansgement (SLRM| Cenres)f Dry Resoarce

Cenitre (DRAC] fir segregaiion. baling, pre-processing activites 1o the anthorised
venidlors {or the activily.

- Mixed doy/ recpctable wasle rom diflerent wards of PEMC will be supplied 1o

Ealid Liqusl Resource Mamsgeoen) (SLAM] Centees and Doy Resouroe Ceolee
(DRC) as per menthly schedubey

Ensure thee debyvery of ounimum assured quantely of wisie o all (he SLEM
Cerlres,

Provide electricity and water connection nnd feilitate o getting all apgrovals
which might be necessary lo manage the SLEMC & DRC

. Designaie a sultalde ollicer to work aoad sugpon (o the peojeet.

Mg o collect dispose ofl the rejected sosie e b 3 weels uougih the
camcermed Saniiane ollic:

GENERAL TERME & CONDITIONS:

The eontract pericd will be valid G 24 January 2026, wili Uy mies approvedl
mentioned der the Lable abwrve and can be extended fortber for period of 033
years with the consentf opproealf deciglon of competent suihority.

oI i thee chuty of fieo e check the walidity of Security Deposil submitted s

shall b re-validaied from time to Lime with g prive notlee to this oflice.

. Mininm assured guoantity of wiate will be provided ) supplied o fhe SLAM

Centres Lhrough the respeciive ward's sanifalion seciion a8 per monthly
qiliccluled bisis

GST & ocher refistration as applicable. may be done and Inform the same o
PRMC addressing to Setvetury, FBMC with a copy fe Revenee Offlcer & EE-01)
(Works & S\Wdl, FEMC

. The activities nclading Collection, Sefregation. Storage & Transporiatien shall

b el In accardance with the relevan Acts/ Hubkes and any goidelines e
these under, issued by Govt, of India, ASN Adodndstestion & the Por Blair
Municlpal Councll (FEMC) tme (o .

. You may seadl sy of the Govl./ Private Schemes for collection. transportian,

ee,, related to wastes including subsidies,
The campeient auihorty reserve the rght 1o cancel the authersation esued @

e SLEM Cenire operator at any tme in ease found violating the norms or
iirectlon of PEMC,

o Informition, Edueation & Commundcation (IEC) The anthosised operatar shall

prepare @ monthly awareness cunpaigns and  [nformation, Education &
Commminication programmes schedule for comucting once tn & month within
their area of jurisdiction and share the phowgraphs e PBMC on
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swvrplanedgmailemn, Share e same an Soctal wedla Whatsap. Fiwsheok,
ot ey, Soastoggtot, Linkedin, Yeotute, eted ly lggdng FIMES acenan I

9, Reems Bntey & Dota Mamagrmeni s Bhall ol o Ir|11[|41|lr' rapa ol recoed enlry
register anil record e datly reeetved gt Hy & shdgpment qianiiiles. The datly
A it hily conselidaird data report of wasie rollecied, sepregaied, transported
o raktand by e e shall sulandl Online & ofline mode Mirenagh varioas
maddes s provided by ihic POMEC (e o Hme, oo every (sl day il thee o,
The veeord gshall aulnlt every month end o (he W THvI=lEn rluky verilieed hy
e Work Assistant ! Sapervisse of PRMEC, for esword vertliostion.,

EWeiglinent OF Waste: Thie selected Neng shall procane anrl iniall the weighmen!
weale ol hele unll / SERM centre to welgh the daily incoming waste, segregalied
fragmieris & laasding e shipment,

V1. Warker welfare, Health & Hyglenty: The opemtor of the Cenire shall be
reapansihle foe providing (he salely gears equipment’s, 153 Carrls io M58 wialls,!
It eogaged ol SLEME. Coanduel medieal examination in ihe sl king stalls
o every half vearly

12.The vendnrs of the Solid Liguid Resoures Managerment [SLEM) Crntres/ Dry
Heamiree Centre [DRO] aliauld engage a minimum of 34 laboir faee with fan
shill working al their respeetive centres for smooth funetioning.

13.The Salid Linaid Resaurce Management (SLRM) Centres/ Dry Resonroe Cenfre
(DRCY msl enause cleanliness of it respective cenire,

14.Thie Saliel Licpuicd Resowree Management (SLEM) Centres/ Diry Ressuree Cerdee
(RO sbould install HD CCTY camera n their respective centre, and make
arrangemenis for fable for segregation of dry waste anil condainers along with
salety gears for the warkers engaged

I15.Ensure warker's weifare by enrelling in minimum 03 govt, =chemes & EPF/ e
Shram registration. Malntain digital attendanor and pay salary direcily to the
warker's acoount through online, First Add Gcilities also be selup in place,

1. The details of same shall be submifted during menthly online reporting.
Centres amd during inspection in case of nan-avadability of same will be viewed
seriously

I7.CCTV Surveiliance & Flre Safety norms: The Operator shall install necessany
fire safety measures ke fire extinguisher, m their SLEM Cenire in order to
avold any unaveidalde cireumstanoes) evenis aloag with CCTV Survellnce
eameras and shall give access to PEMC for supervision.

18. Penaltics: n ease of ooy viokstion if feund true will be viewed seriousby with a
apot fine as per (e provisions ol PEMC-Salidl Waste Handling & Managemen
ByesLavars, 2801 7.

P Complainis & Redresaal: The Operators shall submil a compliant & grievances
tas the Office of POMC and immedinfely the issue will be taken up and addessed
by the Assistan Englneer. SWM. PEMC.

ik 'hlll"M

Exzecutive Engineer-111 (Works/SWn)
Municipal Coauncil

Copy to:

1. The Secretary. PEMC for Kind informatbon

2. The Superintending Engineer, PBMC for information.

4. The Chiel Accounts Offleer, PEMC for information,

d. The Exeoutive Enginerr (E&M) & (Water Warks)l, PEMC for Information,
3. The Revenuoe Officer, PEMC for inlarmalion

6 The Sanktary Officer, FOMC for informalbon.

Copy also to;

1. The Seerclary, ANPCC for Rind infermalion
2 The Director, D55 for Kind information..

Exceutive Engineer-TIT (Works/SwM)
Municipal Counei
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OFFICE OF THE MUNICIPAL COUNCIL

l.'|_|._.'|,||_|

POAT BLAIR

Fille Moz BESEE-TT/SWM /MO 2009204/ 70 Drataocd: | G0 240044

“:....NH{}_...E#.@E-_ Dges

I response fo your willingness  submilled  ogolnst the PHMCS
Expression of Interest (Eoll colled vide No: BR/EE-(IL/SWHM AME 200020,
[Computer No. B350 doted: 14062024, published in the Print sl
clectronde media for wide pubdicity and viiation for collection, segregalion &
fransporiation of wasies from PEMC: Solid Liguid Reseuree Managemenl
(SLEM] Centres & Doy Ressures Centee [DRCY 1o anywhero iy Indin (readnlared)
for further processing and recycling thraughs autherized trnsporiers

The Competent Authorty bos accorded approvad for issunnce ol
authorisation for Collection, segregation & Transportstion of segregated
waste from PBMC's Solid Liguid Resource Managemeni (SLEM] Centres
and Dry Resource Centre (DRC] wo processing units anywhers in India
(mainland| for onward processing & recyeling, (o vour lrm 240 Jaouary
2025, extendable to further 03 Years froen the date ol Esuee of this omler
suliject 1o ihe lallmving conditions.

L. ACCEFTED RATES OF WASTES:
a) GEMNERAL SOLID'WASTE

81, Ttema of wastes-SCH-1 PEMC's
No. metepied
[ mtes per kg,
in Ks.
] Al type of Plasthe cxeopl Mulll Livere] Mlastic, Polythene &
| mibvethelene Tetracpthalate [PET) o
4| Plustie-Palyethelene Tetracpthake (PET) .75
a, Fliistie Multh Layered Plastic .50
4. | Waste Thermaen| (olysiyrent| 045
5. | Plastc Eenpiy Cerneol Bags 0,30 |
6. | Alusnknbens _ 15,1303
o o0 |
| 8 |Leod L 300
B, Hrrags | R25,1M)
10, | Cupiper LRI
LE, | Cupper wilh PVE win SO0
1X L] 3 I.E.EHEI.
1% ird b el .00
14| Mewsgpapers & Other papers 7 .00 =1
15. | Tetrapacles —— = -
16| Tvres | 100
17. | Tube [ 200 |
b E-WASTE & HAZARDOUS WASTE:
S.No, | ltems: Categories of electrical and electronic equipment SCH-II | Rate pes
kilograms
(in Bs.}
L. Personal Conpating: Personal Compaters (Cenbrd Processing Uiai
willy il and oniput divices),  Laptop CompuleesiCeniiinl . (HF
Proceszing Unit warh bipot aned antgual devices), Notcbaok
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SCOFE OF FIRM, shall:

Crpevadimiatize alloited SLRMC & DRC Mants of POIMC ol Installing neeessary
Imfrasiucinres) wachinerles foe Sobing, shoedding & ang olier pre-[oresses
ACtivilies.

Deplen manpower for Operation & Maintenanee of SIRM Crntre and averses
crflectinn, (we-proressing & siomge aellvilies,

May use SLEMC for cilizens in drap all kinds of dry waste, This cenire will also
Aot as Tbir price shop o ntegrate the wasie pickers i the surrounding areas
enabiing betler lvelihood oppertuntlies snd social inelesion,

Bear the charges ol electricity & water supply provided by PEMC

AMier compleling each consignment. the payment as per the acoepied rates
agalast quantity of waste transporied o be pald at PEBMCs-Check post at
Brookshalad or PEMCs Revenue Qifice Counter or Onlre mode, The payment
acknowledgement shall be updated via emall at swemphmefgmall.com ar Online
mode as provided by PEMC, along with seighment slps & bills of iransported,
Online request shall be made o FBMC for the nexl comsignmenl at
gwmmphme Bfmall. com or through enline mode as provdded by PEMEC,

Ensure the operation and management shall be complying with all the norms aof
PFEMC, Cendral Pollution Control Board (CPCH| arwl  Andaman & Nicobar
Pallution Coptrol Committes (ANPOC] and spproved procedures Jor recvciable
ancl non-recyelable wasie,

Allowerd 1o renavation of the SLRMC & DRC io make it 61 for the ohjective with
prior inltimation o PEMC

Designate @ person 1o exchange nformation o PAME amed who will be
respomsible of reporting io hisSher higher st horitles Ineludirg management of
Lhe centre

Enable markel linkage for ol types of recpclable and non-recyclable waste
decumulaing at the SLEMC & DRC Plant.

. Based on the needs of the ceniee, shall msiall, upkeep. salely amd maingaln

relevant machines required for the eollection.

The centre shall be operational fom 060040, 1o 0E:00P.M,

During fleld visit by the Officials of PEMC. ARN Administration and Ministry, 3
responsible person may be depuled for explaining the process and procducing
recards,

The SLES work slle should be msdniained neat and elean,

The Display boardf Infarmalion board of the SLEM Ceotre Operalor shall be
yrestallec i the entranoe of the SLRAM with aperaton conlach detafls

Intermal ieanader ol wasle Fom ane SLEM o anslter SLEM Centre cannat be
done, unless required with the Approval of JE. SWH concerned.

The SLEM Cenlre need to send the materals directly to the maniand and
recvelers can lake the Other SLREM hundies/ baled material for Direct
shipmenis/ bacing wilheml siomge
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18. Annual mndntensnee 1o ihe SL%&&M& alinll e ot Ly e SLEM ':-L‘““-F‘:I 92
Dprrinors like Pabaing, clwclbng elecivilonion, ele,

L. “The Rural waste shall i be sccommnodiies) without (he appreninl of codmpetent
autharity or Engimess-fi-clisige.

20 In cse of any systisnt Dpleoawals for solld wesie aimgemend, o gl
tuaperition shadl be extenced.

21. Gardening swust be coe 0 e premdses of SLEM Contre lor mabing clem
atmisspliery,

42 Materal cannot be stored ot more o g weell, Lhe Degoeney of wisle
transponiaiion shoukl De wade, In cose waste 18 oo stoing bn the cenires,
thedr dey) reevelabile invoming ward wisste will be stopgpen] lmmseciately U1 e
clenrmnee of the s,

23, For dealing the e-waste & lpardous wastes, (he authorised firm shall sulamit
the certiffcates doruments of aulhorisation of registensd i duly accepted hy
he Pallestivay Coniood Foand) Commibties of Staley L0

24. The SLEM Cenire operstor shall not venlure into Extesded Producer's
Resposrsibilily (EPR) under varlous sol & rules withoul the approval of PEMLC,

.  SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

b Adlgcate the Solld Liguid Resvuree Management (SLEM] Centres, Doy Hesouree
Centre {DRC) for segregation, baling. pre-precessing activities (o the muhariseel
vendors for the activily.

2. Mixed dry/ recyclable waste rom different wards of PBMC will be supplied 1o
Solidd Liguid Resource Manngement [SLRM] Centres and Dry Resource Centre

DRC) as per moenthiy scledules,
3. Ensure the delivery of minimum asswred quantity of waste to all the SLRM

Cernpes,

4, Provide elecincily and waler connectlon and Gelliiate in getting all appeovals
which mght be preessary o manage the SLIEMC & DRC.

5. Desigmate a suitnbie ollleer to work and suppon (o the project,

£ Manage o collect dispose off Lhe rejected waste once inaoweek through the
concermed Sanitary office.

. GENERAL TERMS & CONDITIONS:

1. The cantract period will beovaticl Gl 24= Sanuary 20235, with the rates apgroved
mentioned in the table above aod can be exiended lurher for a peried of 03
yvears with the consenty approvaly dediston of competent authosiy.

200 bs e duwty of T be chech e validity ol Security Deposil suatmalited ammd
sksill be pevalidater] froon time Lo tme wilh & prior notice W Lhis offiee

2. Mindenum assured quaniily of waste will be provided/ supplied e the SLIEM
Cenbpes through the respectve wands sinitation secton as per iy
sciiedubed brsis

4. G5T & other regisirnlion as applicable, may be done and infonm the same to
POMC addressing o Secretary, PBMC with 5 copy ta Revenue Olleer & BR-I1
(Works & SWM)L FEMC.

0. The activitics inchucding Collection, Segregilion, Storage & Transponation shall
be made in acconlance wih e relevant Acis/ Ruoles and Ay publelines e
there voder, Isswed by Govl of Indi, A&N Asdmbndstration & e Port Blagr
Municipal Council IPEBMC] me U e,

B. You ey avidl sy ol the Govi./ Private Schemes lor colledion, Iransporiation,
ete., related 1o wastes including subsidies,

7. The competent authority reserve the right (o cancel the authorisation sued 1o
the SLEM Centre operator @l any ilme in case founid vielating the norms ar
direriion of PEMC.

8. Iformation, Education & Communication (IEC]: The aulhorised aperalor shall
prepare o monthly swireness campaigns and  Information, Educetion &

Comuuunication progrivumes schedule for conducting once s montl within
thelr ares of jurisdiction and share the pholographs to PEMC on

Page 192 of 1410



2890 193

swpphmedgmallemin, Share ihe sane on Soclal medla Whatsapp. Facehool,
Twitier, nsbagram. Linkeellis, Youitvhe, e by Ligging PBMO S aroommnd,

9, Record Engry & Dain Masidenwnl: Shall paend s irmgale copy of erant] eniry
register anl reesned the dilly reecieed quanitly & shipmrit guantities, The dally
A ity comaatidated datad pepnrt of waste colleeied, srgregaled, Irnnsgoried
te averdnlomdd by i v shall salwmil Onlioe & alline owdde hirnogls varinos
miniles as pmadilend w Pl PR e 10 e, @il rarry |5l elay o the e,
Tl veeone] shall snbantl cvery mentls ened (o the SWA Diviskon doly weeilied by
e Werke Assistantd Sopervisor of PFUMT, o ool serilleallon,

11'|.'l.|."r|;:|'|1'||r'|.|1 O Wisde: The aeleeied Mo 2l [T aniel insiall e weiglimenl
seale al thelr il SLEM oonlve fo welgh the daily ineoming wasie, sejiregaimd
fragmenis & loading fnr 5=|11|1|1:'|['1'||

TEWorker welfore, Health & Hyglenry: The aperator of (e Centre shall be
vesponslble for providing the safety gears) cquipmeni’s, [ Cards to itk lafla f
Labors engaged ol SLRME, Capdhicl netienl exainnstlon i The woeking sialls
ol every Hall vearly

12, The venders of the Solid Lhquid Resource Management {SLEM] Centees) Dry
Resourvee Condee (IFRC) shonbd CgAge o rindmuim of &4 lahoar force with fueo
shill working at thelr resjsective centres [or siaath funetboning

133, The Snlul L1l.’|;1|.|11 Hesoree Manﬂ.ﬁﬂmﬂ“ [SLEM] Cenlresf Dy Bespures Centre
(ERC) mst ensure cleanliness of et respeciive contie,

14, The Solid Licpuid RBesoores Managesent [SLEM) Cenlres/ Drrl.' Resaures Lontre
(MRCY shasildd inalall HD CCTVY camera in thedr respectise centre, and malke
arrangemenis lor dahle for sPEreEAtion r_d'qlr:.l wagle and contalners alang with
salety prars Inr the werkers engagen.

15. Ensure warker's wellzre i:}r rmulhm in minimum 03 govi, srhwmes & EPF) e-
Shram registration. Maintain digital atiendance and pay salary direcily 1o the
worker's aceounl through anline, Firsl Anl faclites alsa be setup in place.

16, The deialls of same shall be submitted during manithly online reportiog.
Contres and durng inspection in case of non-svatlability aof same will be vieaed
serbrashy.

17.CCTV Sumveillance & Fire Salety norms: The Operator shell install necessany
fire safely measures Hke fire extinguisher, in their SLEM Cendre in order to
avodd any unavsddablie clroumstanees) evenls alopg with CCTV Surveillance
cameras and shall give acoess o PBMOC for supenision,

18, Peradiies: o case of any viokaon i foumel true will e viewed serousty with a
spol fine a5 per the provisions of PEMC-Solld Waste Handling & Management
Bye- vk, 2017

18, Complainis & Redressal: The Operidars shall sufamit a compliant & grievances
e e Offlee of FBMC and timmediately the issoe will be taken ap and addressed

by the Assistani Englneer, SWH. PEMC.
}cﬁ‘tﬁ

"1l
Ezecutive hﬂn:u—ﬂllf'l!ﬁl*urthWHI
h'[u11|:'|'|:|.'|.'| Ceonrncil
Copy to:
The Secretmy, PEMC B Kind inlormation.
The Superintending Engincer, PEMC for informatkon,
The Chiel Acesunia Oficer, PRME for informatbom.
The Execaihee Engineer [E£ME & (Water Warks], PBMC for inlornialion.
The Revenue Officer. PEBMC for infsrmation,
The Sanitary Officer, PBMC for infsramation,

T s —

alas Lot
1. The Sccretary. ANPCC For kind information
2. The Director, D55 for kind information..

Erecutive Engineer-111 (Waorks /SWM]
Murl-lil:'lp:ll Sl
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OFFICE OF THE MUNICIPAL COUNCIL

PORT BLATR
filvp, BB/EE-D/2wmine fung .y, Sty Dated: 23.01.2024

Tﬂ:....fﬁ.fi-.lﬂﬁ!?fl..E-.f.l!‘.1,.Tf!.h-.g"l’-*ﬁwu

in response to your willingness submitted against the PBMC's
Expression of Interest (Eol) called vide No.: 88/EE-III/SWM/MC/2019-20,
dated: 22.12.2023. published in the Print and electronic media for wide
publicity and invitation for cellection, segregation & transportation of wastes
from PBMC's Sohd Liguid Resource Management (SLRM) Centres & Dry
Resource Centre (DRC) to anywhere in India (mainland) for further processing
and recycling through authorized transporters,

The Competent Authority has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PBEMC's Bolid Liguid Resource Management [SLRM) Centres
and Dry Resource Centre (DRC) to processing units anywhere in India
(mainland} for onward processing & reeyeling, to your firm for a period of
initially 01 Year, extendable to further 03 Years from the date of issue of
thizs order subject to the following conditions.

[. ACCEPTED RATES OF WASTES:
a} GENERAL S0LID WASTE

194

| HL Itome of wastes-SCH-T PEMC's
N, accopted
rates per kg.
in B=s.
1. All type of Plastic except Mulii Layered Plastic, Polyihene & 1.00
Palyethelsns Telrnspthalate [PET) 3
2, Plastic-Polyethel=ne Tetraepthelate (PET) 0.75
F. | Plastic- Multl Layered Plastic 0.50
4, Waste Thermocol (Polystyrens), 0.05
5 Plastic-Empty Cement Buags 3.30
f. Aluminium 15.00
7. Tin 110.00
B. Lead 300.00
9, Hrass 425.00
18, | Copper 400,00
11, Copper with PV wire 00,00
12. [lron 15.00
13. | Cardboard 1.00
14, | Newspapers & Other phpers 1.00
15. | Tetrapacks .30
|16, | Tyres 1.00
[ 17, | Tube x 2.00

b} E-WASTE & HAZARDOUS WASTE:
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-

10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad %mpuﬁ%&%an sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

. Allocate the Solid Liquid Resource Management (SLEM) Centres, Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

3T & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLEM Centre operator at any time in case found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 2&§.n91é on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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OFFICE OF THE MUNICIPAL COUNCIL
ey
PORT BLAIR
Felndo, Hﬁ&ﬁﬂgmm””‘qﬂmﬁ'mfml. Dated: 23.01.2024

In response to your wilingness submitted against the PEMC's
Expression of Interest (Ecl) called vide No.: 88/EE-II/SWM/MC/2019-20,
dated: 22,12.2023, published in the Print and electronic media for wide
publicity and invitation for collection, segregation & transportation of wastes
from FBMC's Sclid Liquid Resource Management [SLEM) Centres & Dry
Rescurce Centre (DRC) 1o anywhere in India (mainland)] for further processing
and recycling through authorized transporters,

The Competent Authority has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PBMC's Sclid Ligquid Resource Management [SLRM) Centres
and Dry Resource Centre [DRC| to processing units anywhere in India
{mainland) for onward processing & recycling, to your firm for a period of
initially 01 Year, extendable to further 02 Years from the date of issue of
this order subject to the following conditions.

1. ACCEFPTED RATES OF WASTES:
a) GENERAL SOLID WASTE

BL ltems of wastes-SCH-I PEMC's
No. necepiod
rates per lkp.
In Rs.
I, All type of Plastic except Mulh Layered Plastic, Palythene & 1.00
Polyethelene Tetraepthalate (FET) :

2. | Flastic-Polyethelene Tetraepthalate (PET) 0.75

3. | Plastic- Multi Layered Plastic 0,50

4. | Waste Thermocal {Polystyrenc]. 0,05

5. | Plagtic-Empty Cement Bags Q.30 |

| 6. | Aluminium 15.00 '

T Tin 110.00

[ Lead 30000

Q. Brass 425.00
10, |Copper 400.00
11, | Copper with PVC wire 30:0.00

2 | Iron 15.00

3, | Cardboard 1.00

14, Newspapers & Other papers 1.00
15. | Tetrapacks 0.30

15, | Tyres 1.00

17. | Tube 2.00

b} E-WASTE & HAZARDOUS WASTE:

Items- Categories of electrical and electronie equipment SCH-T1 { Rate pur
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad %mpuﬁ%&%an sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,

Page 199 of 1410

199



18,

18,

20.

21.

23.

o o

2897

Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

. Allocate the Solid Liquid Resource Management (SLEM) Centres, Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

3T & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLEM Centre operator at any time in case found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the Zagmgms on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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In response to your willingness submitted against the PBMC's
Expression of Interest (Eolj called vide No.: BS/EE-III/SWM/MC/2019-20,
dated: 22122023, published in the Print and electronic media for wide
publicity and invitation for collection, segregation & transportation of wastes
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry
Resource Centre (DRC) to anywhere in India (mainland) for further processing
and recycling through authorized transporters.

The Competent Authonty has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PBMC’s Solid Liquid Resource Management (SLRM) Centres
and Dry Resource Centre (DRC) to processing units anywhere in India
(mainland) for onward processing & recycling, to your firm for a period of
initially 01 Year, extendable to further 02 Years from the date of issue of
this order subject to the following conditions.

1. ACCEFTED RATES OF WASTES:
a)] GENERAL SOLID WASTE

81 Items of wastes-SCH.I PEMC's
No. accepted
rates per kg,
- " in Rs,
1 All type of Plastle except Multi Layered Plastic, Polythens & 1.00
Polyethelene Tetraepthalate [PET) '
2 Flastic-Polyethel=ne Tetraepthalate [PET) 0.75
3 Flastic- Multi Layered Plastic 0.50
| =% Waste Thermotol (Polystyrene], 0.05
5, Plastic-Empty Cement Bags 0.30
6. | Aluminium 15.00
T Tin 110.00
& Lead J00.00
9 Brass 425,00
10. | Coppesr 400.00
11, | Copper with PVC wire 300.00
12, |Iron _15.00
13, | Cardboard 1.00
14 Mewspapers & Other papers 1.04
|15 | Tetrapacks 0.30
6. | Tres 1.00
17. | Tube 2.00

b} E-WASTE & HAZARDOUS WASTE:

items- Categories of electrieal and electronic equipment SCH-II Rate per ‘

{ B.No.
kilograms
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad mmpuﬁ%an sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

. Allocate the Solid Liquid Resource Management (SLEM) Centres, Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

3T & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLEM Centre operator at any time in case found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 2&?;:9132 on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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OFFICE OF THE MUNICIPAL COUNCIL
s f e pird
PORT BLAIR
- EE"EE@FLM#’”"%’ME*ML:{L Dated: 23.01.2024

....................................................

In response to yvour willingness submitted against the PBMC's
Expression of Interest {Eal) called vide No.: 88/EE-NII/SWM/MC/2019-20,
dated: 22.12.2023, published in the Print and electronic media for wide
publicity and mvitation for collection, segregation & ransportation of wasies
from PBMC's Seolid Liquid Resource Management [SLEM| Centres & Dry
Resource Centre [DRC) to anywhere in India {mainland) for further processing
and recycling through authorized transporters,

The Competent Authority has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PBMC’s Solid Ligquid Resource Management (SLRM) Centres
and Dry Resource Centre (DRC) to processing anits anywhere in India
(mainland) for onward processing & recycling, to your firm for & period of
initially 01 Year, extendable to further 02 Years from the date of issue of
this order subject to the following conditions.

I. ACCEPTED RATES OF WASTES:
a] GENERAL SOLID WASTE

8L [teme of wastes-SCH-I PEMOC s
[ mopepted
rates per
o in Bs.
1. All wwpe of Plagtic except Multi Layered Plastic, Polythene & 1.00
Palveihelens Teimmepthalate (PET) :
2 Plastic- Polyethelens Tetraspthalale (PET) 0.75
k) Flastic- Mult Layered Plagtic 0.50
4 Waste Thermocol [Polystyrene), 0.05
a5 Flastic-Empty Cement Bags 0,30
B Aluminium 15.00
7 Tin 110.00
B. Lead 300.00
. Brass 425.00
10, | Copper 400.00
11 Copper with PVC wire 0000
12. | Iron 3 18.00
|_13. | Cardboard 1.00
14, | Mewspapers & Other papers 1.00
15, | Tetrapacks 0.30
16, | Tyres 1.00
17. | Tube 2.00

b) E-WASTE & HAZARDOUS WASTE:

8.No. | [teme- Categories of electrical and electronic equipment SCH-II | Rate per ’
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12,
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14,
15.

16.

17.
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[_ Computers, Notepad Computers, 1eitvision sets [inchuding sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

. Allocate the Solid Liquid Resource Management (SLEM) Centres, Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

3T & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLEM Centre operator at any time in case found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 2&?;:9136 on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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OFFICE OF THE MUNICIPAL COUNCIL

PORT BLAIR

File wp, Hﬂﬁﬁ'ﬁfﬂmmfﬂﬂq’mng—meL Dated; 23.01.2024
To:

In response to your willingness submitted agsinat the FBMC's
Expression of Interest (Eol] called vide No.: 88/EE-1I1/SWM/MC/2019-20,
dated: 22.12.2023, published in the Print and electronic media for wide
publicity and invitation for collection, segregation & transportation of wastes
from PBMC's Sohd Liguid Resource Management (SLEM) Centres & Doy
Resource Centre (DREC) to anywhere in India (mamland) for further processing
and recrclng through authorized transporters.

The Competent Authority has accorded approval for issuance of
authorisation for Cellection, segregation & Transportation of segregated
waste from PBMC's Solid Liguid Resource Management (SLEM) Centres
and Dry Resource Centre [DRC) to processing units anywhere in India
|mainland) for onward processing & recycling, to vour firm for 2 period of
initially 01 Year, extendable to further 03 Years from the date of issue of
thig order subject to the following conditions.

[. ACCEPTED RATES OF WASTES:
a) GENERAL S0OLID WASTE

g1 Items of wastes-SCH-T FEMC's
No. accepted
rates per kg
in Rs.
| L All type of Plastic except Multi Layered Plastic, Palythene & L.00
Polyethelene Tetraepthalate (PET) a ‘
2. | Plastic-Polvethelene Tetraepthalate [PET) =t 075
3, | Piastic- Multi Layered Plastic 0
4, | Waste Thermocol (Folystyrene], 0.05
5. Plastic-Empiy Cement Bags .30
b. Aluminfam 15.00
Te 4 T 110,00
[ Lead 300.00
3 Brass 25,00
e, | Copper - 400.00
11. | Cofper with PVYC wire 300.00
12, | Iroo 15.00
13. | Cardboard = 1.00
14. | Newspapers & Other papers 1.00
15. | Tetrapocks 0.30
16. | Tyres 1.00
17. | Tube 2.00

b} E-WASTE & HAZARDOUS WASTE:

8.Ne.
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad E‘-nmpu?nrg,_%gegufﬁ.iﬂn sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

Allocate the Salid Liquid Resource Management (SLEM) Centres, Dry Resource
Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

GST & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLRM Centre operator at any time in casc found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 2&?4'::]'19 on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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OFFICE OF THE MUNICIPAL COUNCIL
ey
PORT BLAIR
FileMp, BE/EE-D /2w "M /mic aaie - 2ofany Dated: 23.01.2024

T LM, oo, Traden

In response to your willingness submitted against the PBEMC's
Expreszion of Interest (Eol] called vide No.: B8/EE-II/SWM/MC/2019-20,
dated: 22.12,2023, published in the Print and electronic media for wide
publicity and invitation for collection, segregation & transportation of wastes
from PBMC's Solid Liquid Resource Management [SLRM] Centres & Dry
Resource Centre (DRC) to anywhere in India (mainland) for further processing
and recycling through authorized ransporters.

The Competent Authority has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from FBMC's Solid Liguid Resource Management (SLEM) Centres
and Dry Resource Centre (DRC) to processing units anywhere in India
[mainland) for onward processing & recycling, to your firm for a period of
inittally 01 Year, extendable to further 02 Years from the date of issue of
this order subject to the following conditions.

I. ACCEFTED RATES OF WASTES:
g) GENERAL SOLID WASTE

BL Items of wastes-BCH-1 PBMC's
Ne. accepted
rates per kg,
in Ra,
1. | All type of Plastic except Multl Layered Plastic, Polythene & Aot
| Polyethelene Tetraepthalate (PET) 2
2. | Plastic-Polyethelene Tetraepthalate (PET) 0.75
3. | Plastic- Multl Layered Plastic 0.0
4. | Waste Thermeocsl (Polvatyrenel. 0.05
5, | Plastic-Empty Cement Bags 0.30
8. | Aluminium 15.00
7, Tm 110.00
8. | Lead ] 300.00
| 9. Brass 425.00
10. | Copper 400.00
11. | Copper with PYC wire 300,00
12. | lron 15.00
13, Cardboard 1.00
14 Newspapers & Other papers 1.00
i5. | Tetrapacks 0.30
16. | Tyres B 1.00
17, | Tube 2.00

b) E-WASTE & HAZARDOUS WASTE:
l 8. No. | Ttems- Categories of electrical and electronic equipment SCH-IT ‘ Rate per
|

kilograms
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad D:lmpu?nrg,_gé!%isiﬂn sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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18,

20.

21.

23.

o o
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Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

Allocate the Salid Liquid Resource Management (SLEM) Centres, Dry Resource
Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

GST & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLRM Centre operator at any time in casc found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 2&2:;]1& on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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TRy & STy
OFFICE ﬂFTHBmmM COUNCIL
PORT BLAIR

File No: B8/EE-1lI/SWM /MC/2019-20/ 151 Dated: 16.08.2024

~#o¥3ar%agy

In response to your willingress submitted against the PBMC's
Expression of Interest {Eol] called vide No - 88/EE-N1/SWM/MC /2019-20,
[Computer No. 24150) dated: 14.06.2024, published in the Print and
electronic media for wide publicity and invitation for collection. segregation &
tranaportaticny of wastes rom PBMCs Solid Liguid Resource Managemeni
[SLRM] Centres & Dry Resouree Centre [DRC) te amywhere in India (matnland)
for further processing and recycling through authorized transporters.

The Competent Authority has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PEMC's Solid Liguid Resource Management [SLEM) Centres
and Dry Resource Centre (DRC) to processing unils anywhere In India
{mainland] for onward processing & recycling, to vour firm till 24 January
2025, extendable to further 03 Years from the date of (ssue of this order
subject to the following conditions.

1. ACCEPTED RATES OF WASTES:
4] GEMERAL SOLID WASTE

-1 ltems of wasies-SCH-1 FEMC's
Nao. socepied
rates per kg,
= . in Bs.
L. All type of Plastic except Mulll Layered Plastic, Polythens & Log
Polvethelene Tetraepthalate [FET 2
2. Flastle:Polyethelene Tetrmepthalate (PET) .75
3. Plastics Mulli Layered Plastic ;.50
4. whaste Thermoceol [Polystyrens). o.os
B Flastic-Empty Cement Bags = 0.30 _
. Afumindurn 15.00 |
T Tin 1100
g, Lead 00,00
q. Brass A2, Oy
10. | Copper A0M0. T3
l. | Copper with PG wire 00, B
Z. | Iran 15.00
I3, CardBoard 100
L4, | Newspapers & Qther papers 1,00y
5. | Terrgpacks 0. 30
| 16, | Tyres 1.00
7. | Tube 2040

b} E-WASTE & HAZARDOUS WASTE:
Iterms- Coategories of electeical and electronlc equipment SCH-I1 | Rate per

S.No.
kllograma
{in Rs.)
L. Fersonal Computing: Personal Compulers [Central Procesalng Lal
5.00

with Input and owlput devices), Laplep Compalers{Central

Processing Unit with input and cutpul devises], Nolebanlk

Page 218 of 1410



/219
3

2916
Computers, Moepad Computers, Televiston seis (including sels
based on (Liguld Crystal Cisplay and Light Emitling Dicde
taelnalomed
Printers Including cartridges, Electrical and electronic typewrliers, B, 00
Facsimile, Telephiones, Cordless telephones, Answering systems
a. Copying equipment e 5.00
4 Relrigerator, Alr-conditioners excluding centralised air conditioning 5,00
plants S
5. ‘Washing Machine kO
B Flusreseant and other Merpury containing lamps : 5.00
7. | Used waste odl grade-l with Barrel 1000+G5T
B, | Used waste oil grade-[l with Barrel - S00-GST
| B Toners 3,00
e e
LI arL. Matosrs. capacitors, etc. =
12. | Any other, Epgcl_l:rl'g_-l_" Ml _
1. SCOPE OF FIRM, shall:

1. Operationalize allotted SLRMC & DRC Plants of PBMC and Instaliing necessary
infrastructures/ machineries for baling. shredding & any other pre-processes
activitles,

2. Deploy manpower for Operation & Maintenance of SLRM Centre and oversee
collection, pre-processing & siorage activities.

3. May use SLRMC lor citizens to drop all kinds of dry waste, This centre will also
act as fair price shop to integrie the waste pickers in the surrounding areas
enabling better lUvelihood epportunities and social Inclusion

4, Bear the charges of electricity & water supply provided by PBMC,

5. After completing each consignment. the payment as per the accepted rates
against quantity of waste transported to be paid at PEMC's-Check post at
Brookshabad or PEMC's Revenue Offlce Counter or Online mode. The payment
acknowledgement shall be updated via email at swmpbme@gmail.com or Online
mode as provided by PEBMC, along with welghment slips & bills of transported.

6. Online request shall be made to PEMC for the next consignment at
swmpbme@gmail.com or through anline made as provided by PEMC,

7. Ensure the operation and management shall be comphying with all the norms of
PBMC, Central Pollution Control Beard (CPCE) and Andaman & Nicobar
Pollution Control Committee (ANPCC] and approved procedures for recyclable
and nion-recyclable waste.

8. Allowed to renovation of the SLEMC & DRC to make IL fit for the objective with
prior intimation to PEMC.

9, Designate a person o exchange Information to PBMC and who will be
responsible of reporting to his/her higher authorities Including management of
the centre,

10. Enable market linlage for all types of recyclable and non-recyelable waste
aceumulating at the SLEMC & DRC Plant,

11. Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection,

12. The centre shall be operational lrom D6:00A.M. (o 0G:00P.M.

13. During feld visit by the Oficials of PBMC, ARN Administralion and Minisiry, a
responsible person may be deputed for explaining the process and producing
records.

14, The SLEM wark site should be maintained nsat and clean,

15. The Display board/ Information board of the SLRM Centre Operntor shall be
Installed in the entrance of the SLRM with operator contact detadls.

16. Internal ransfer of wasle rom one SLRM (o nnother SLRM Centre cannot be
done, unless required with the Approval of JE. SWM concerned,

17. The SLRM Centre need (o send the materials directly to the mainland and

recyclers can take the Other SLRM bundles/ baled material for Direct
shipments/ loading without storage.
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8. Annunl mainienanes (o the SLEQZres shall be done by Lhe SLRM Cenire 220
Opersiors lke palning, cheching cleetriflention, el : e
19. The Rural waste alall not be accommodated withoul the approval af competenl
authority or Engineer4dn-charge.
20. In case of any system implements for solld wasle s
cooperallon shal) be extendedd.
Gardening must be done In the premises of SLRM Centre for making clean
alimasphere,
22, Materlal ennnol bLe stored nol more than a weck.
transportation should be made. In case waste 1s found st
ihelr {II:'}'.I" recyelable iIncoming ward waste will be stopped 1r't1.ml:ll]|ﬂlf|.}' 1l the
clearnnee of the same,
For !11.‘41“!'IF[ the eawnzle & haxzardous wastes, lhe H'L'I.u'l-'ﬂﬂal:d firm shall subail
the certificates/ documents of authorlsation of registered firm duly accepted by
the Pollution Contrel Board/ Committee of State/ UT. :
24. The SLEM Centre aperalor shall mot wveniure into E:Klfﬂdﬂd Producer's
Responsibility [EPR) under various act & rules without the approval of FEMC.

agernient. a positive

21

the frequency ol waste
pring im Lhe centros,

m

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

1. Allocate the Solld Liquid Resource Management (SLRM) Centres/ Dry Resource
Centre (DRC) lor segregation, baling, pre-processing activities to the autheriscd

vendors for the activity,
2. Mixed dry/ recyclable waste [rom different wards of PBMC will be supplied to

Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre

(DRC) as per monthly achedules,
3. Ensure the delivery of minimum assured quantity of waste to all the SLEM

Centres,
4. Provide electricity and water connection and facilitate in getting all approvals

which mighl be necessary (0 manage the SLEMC & DRC.

5. Deslgnate a sullable oMcer to work and support to the project.

6. Manage to collect dispose ofT the rejected waste once in a week through the
corceimed Sanitary oflce.

. GENERAL TERMS & CONDITIONS:

1. The contract period will be valid (il 24 January 2025, with the rates approved
mentloned tn the talde above and can be extended further for o perlod of 03
years with the consenl/ approval/ decision of competent authority.

2, It Is the duty of irm to check the valldily of Securily Deposit submitted and
ashall be re-validated rom Umee (o time with a podor natiee 1o (his olice.

3, Minimum assured guantity of waste will be provided/ supplied 1o the SLRM
Centres (hrough the respectlve ward's sanitation sectlon as per monthly
scheduled basls.

4. GST & olther reglstratlon as applicable, may be done and inform the same to
PBMC addressing (o Sccretary, PBMC with a copy to Revenue Officer & EE-IIl
(Waorks & SWM), PEMC.

5. The activities Including Collection, Segregation. Storage & Transpertation shall
be made in accordance with the relevant Acts/ Rules and any guldelines macle
there under, 1ssued by Govt, of [ndia, A&N Administration & the Port Blalr
Munlelpal Coundl (PEBMC) time Lo tme.

. You may avall any of the Govl./ Private Schemes for collection. transparintion,
ele.. related (oo wasies including subsidics.

7. The competent authonly reserve Lhe rghl o cancel the anthorisaton lssued (o
the SLEM Cenlre eperalor ab any Ume In case found violating ithe norms or
tlirection of PBME.

B, Information, Edueation & Communication (JECE The aullorlsed aperator ahall
prepare 8 monthly avwareness compalgns and Infonmation,  Edueatlon &
Communlention programmes schedule for conducting onee s o montl within
thelr aren of Jurtsdiction  and  share the  photographs o PBMC on
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swinphme@gmall.eom, Share Il'mz?1 Saclal Tﬂ?ﬂﬁ@:ﬁm’cn:ﬁ“-m“k*
Twitter, instagram, Linkedin, Youlnbe, ce) Ty (AERIng | il nf record enlry

9. Reeprd Entiy & Data Management! shall print a lemplate Copy gt +;.I1|I
vegtster and teeord the dally recetved quantity & shipment qu i d“' n:u:I :’[
& wonthly cansalidated data/ reporl of waste callected, sepregale. ":;"fill i ec
o malnianeg 1y the Nrm shall submil Online & offine mmode through va “'—|‘5
modes as provided by the PEMC tme lo llme, o0 overy 1st clay ol the ml-?l.;ll 1
The recovd shall submit every month end to the SWM Division dluly verifled by
The Warl Assistant/ Supervisor of PBMC, for onward verificalion.

10, Wedghment OF Waste: The selected Nrm shall procure and inslall the wrelphmenl
scabe al their unity SLREM centre to weigh the datly incoming waslc, 5r.:,r.gmgnlr:rl
fragments & loading for shiproent,

11, Warker welfare, Health & Hypienly: The operator of the Cenlro shall be
responsible for providing (he salety pears/ equipment's, 1D Cards o ts stalls/
taliours engaged al SLRMC, Conduct medical examination o lhe warking stafls
on every hall yearly.

12.The vendors of the Solid Liquid Resource Management (SLRM] Centres/ Dry
Resource Cenire (DAC) should engage & minimum of 3-4 labour force with two
shift working at {their respeciive centres for smooth funetioning.

13. The Solid Liquid Resouree Management |SLRM) Centres/ Dry Resource Centre
(DRC) musl ensure ceanliness of their respective centre,

4. The Solid Liquid Resource Managemenl {SLEM) Cenlres/ Dry Resource cenire
[DRC) should Install HD CCTV camera in heir respective centre, and make
arrangements for table for segregation of dry wasie and containers aleng with
salety gears for the workers engnged.

15, Ensure warker's wellare by encolling in minimum 03 govt. schemes & EPF/ e-
Shram registration, Matntain digital attendance and pay salary directly to the
worker's acoount through online. First Aid facilities also be setup in place.

16.The delails of same shall be submitied during monthly online reporting.
Centres and during inspection in case al non-availability of same will be viewed
seriously.

17.CCTV Surveillance & Fire Safely norms: The Operator shall install necessary
fire salety measures lilke Nre exiinguisher, in their SLRM Ceotre In order (o

avold any unavoidable cireumsiances/ events along with CCTV Surveillance
cameras and shall give aceess 1o PBMC lor supervision.

18.Penalies: in case of any violatlon il found true will he viewed serausly with a

spol fine as per the provisions of PBMC-Solld Waale Handling & Management
Bye-Laws, 2017.

19.Complainis & Redressali The Operalors shall submil a compliant & gricvances

to the Office of PBMC and immediately the tssue will be taken up and addressed
by the Assistan| Engineer, SWM, PBMC,

gt
1&1“%\\
Executive Engineer-1I1 (Waorks /SWH)
. Municlpal Counetl
The Secreiary, PBMC for Kined information.
The Superintending Engineer, PEMC (or informaltion.,
The Chiel Accounts Officer. PBMC for information,

The Executive Engineer (E&M & (Waler Works), PEBMC for informntlon.
The Revenoe Olicor, FRMO for informalion,
. The Sanitary QMieer, PEBMC far information,

O LN L b o

Copy also to:
1. The Secrelary, ANPCE for Kind Infrmation.
2 he Divectoar, 1255 for kind iformad oo,

heke-

Exccutlve Engineer-1I1 (Warks §SWNM)
Munnlelpal Coupell
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OFFICE OF THE MUNICIFAL COUNCIL

| Bt ¥ T

FORT BLAIR

File No: 88/EE-111/SWM /M /2019-20/) ey Dated: 16.08,2024

R Ly M. Pabacraen
U 4 1 4 A S

In response o your willingness submitied against the PBMC's
Expression of [nterest (Eal] called vide Noo S88/EE-ILSWM /MO /S2010-90,
(Compuler Mo. B41500 dated: 14062024, published in the Print and
electronic medin for wide publicity ane fnvitation for collection, segregation &
iransporiation of wastes from PEMC's Solid Liquid Resource Management
ISLEMI Cenires & Diry Besource Centre [DREC] fo anywhere 0 Indis mainbnd)
for further processing and recyeling through anthorized transporters.

The Compeient Authority has aceerdsd approval for izsuanes of
authorisation for Collection, segregation & Transportation of segregated
waste from PEMC's Solid Liquid Eesource Management [SLEM] Centres
and Dry Resource Centre (DRC] to processing units anywhers in India
[mainland) for onward processing & recyeling, (o vour frm gl 249 Januasy
2025, extendable to further 03 Years from the date of lssue of (his srder
subjert to the lallewing conditions

I. ACCEPTED RATES OF WASTES:
al GEMERAL SOLID WASTE

g8l Il.uuul'wul.n-ﬁf_'l-l-l'_ FEMC 5
Ha acenpted
rates per kg.
in Bs,
1 | All tvpe of Mastic except Multl Loyered Plastic, Palythene &
| Palyethebene Tetraspthabste PET] 1.00
2 Flastig-Fotvethelene Tetraepihalate (PET) 0.75
3. | Plastic- Muli Laversd Fiastle .50
4, Waste Themencol [Polvsiyvrene). 0.05
| & Flastic-Empiy Cemenl Fags [T
[ G| Alumdnduim = 15,00 |
LT | Thi — 110,00
K. Laid 00, 00
. Birass Fa=.00 0
E_.-H'.I. Caapsjary { ."i-l_“
1L | Capper with VT wire 300, 00
i | lroa 15.00
13 [ Cardboard L.0e}
I4. Hewspngpers & Diher payy=es L.
15 | Tetrapacks 0.4
16 | Twres L
17| Tube =00

bl E-WASTE & HAZARDOLUS WASTE:

—

Perscanl Compuiing: Personal Computers IEvl.'-ntrH-I Procesaing Unilt
with Inpul and ouiput devies<)], Laptop Computers|{Central iR ]
F'r'ﬂ-tﬂuiu_.g I.l_gl.l with Inpul and autput devicesf, Motebook

-

_!-.Hn. | Ineme- Categories of electrical and electronic equipment BCH.IT Rate per |
ki
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13,

14.

5.

17.
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Conpirers. Ntepad Conmpmiters, Trbrviat aris Qncloiding scis ‘

Rk oy Lo Covstil Pspliy el Ligh Bmilihag Hide
j__i'l'_lnm.‘hug'] = I
Privtkers Wvshadibg citeifges, Irearient sl elertie I_'i'lr!-wflrr'rh.

Fuesiinibe, Trbeplhisws, Conlless telephianes, frsserig Ll
i Capy g coulipiyesl |
4 Fefieternior, Al romsiitioners exclucigg cend rinkised sk coecliEmyag |
: s

[, Wikslidug Snehilae 3
L Il sorint aned ol by B poowy aontalaiing kinsps

b Ulsesl wanste s e - it [arred
B | Usidl vanste il gk Nl with Harred
E;I 'I'E.!n.-'\-rp

i'.:'. ||.'|_l|-|'|'||"-!.

il I‘::_l.!'!_. ?u\.ll_|_1_|1._ _|_'._|.j_:.1-.-|.||'|r_-|__ll_-|-c'

SCOPE OF FIRM. shail:

Operationalize allotted SLRMC & DRC Planis of PBMC and Installing necessany
nfrastruclures, machiperies lor baling. shredding & any other pre-processes
actvities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection. pre-processing & storage activitles.

May use SLRMC for citizens to drop all kinds of dry wasie, This centre will also
Aact as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood epportunities and soclal inclusion,

Bear the charges of eleciricity & water supply provided by FEMC,

Alter compleling each consignivent, the payment as per the accepted rates
against quantily of waste wransported 1o be paid al PBMCs-Check post al
Brookshabad or PBMC's Revenue Oice Counter or Online mede. The paymert
acknowledgement shall be updated via email at swmpbme2gmail.com ar Online
mesile as provided by PEMC, along with weighment slips & bills of transported,
Online request shall be made to PBMC for the next consignment ac
swnpbmc@#agmall com or through enline mode as provided by PEMC.

Ensure the operaton and management shall be complying with all the norms of
PBMC, Central Pollutlon Conteod Board (CPCE] and Andaman & Wicobar
Follution Control Committee ANPCC) and approved procedures for recvelable
and non-recyclable waste.

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
],'II'I.l:ll.' intirmmilon to FBMC.

[esignate a person o exchange infonmation o PBEMC and who will be
responsible of reporing to his/her higher authorities including management of
the centre,

Enable market lnkage for all types of recyelable and nos-recyclable waste
aecumulating al the SLEMC & DRC Flant.

Based on the needs of the cenire, shall install, upkeep, safety and maintain
relevant machines required for the colleetion,

The cenire shall be operational from Q8004 M, to (G00F. M.

During field visit by the Officlals of PBMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintaned neal and clean.

The Display beard/ Infermation board of the SLEM Centre Operator shall be
irstalled mthe entrance of the SLEM with operator contact details.

Internal ransier of waste from one SLEM (o another SLAEM Centre cannaol he
done, unbess reguired with the Approval of JE, SWM concermesd.

The SLEM Cenire need to send the materdals directly to the mainlamd and
recyclers can take the Other SLEM bundles/ baled material for Chrect
shipmenis/ loading without storage.
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- Al I P v 10he SERM 4 enires sdnall Tee olesee b 1he S8 Centie

Upeimlors (e T, clseadoiing eledtsillintion, M,
The Rural waste sliall ol e acconmssbvied witfnl e et of prenpeeieil
ARhONIY ue Eiglinerr in vlare

R (11 TBE g AW mvaiem h'l'll"l'l“‘r'"-l'l frr wedi] st LR I AL N | S IIIJ.‘I"I}-I‘

oapemation shall be exiem i
Gardening st e done e presmses of SLRM Cenfre o nsikbng ckan

almosphe,

<2 Material e e storerd nof e Hum o week, the fregqueney of wasie

Wansportatton should he niaide I case wasie (8 fooned storlnat inbe cenires,
thety div/ recvetable mcoming word waste wall be stopper) imoediately E the
clearae of (e same,

For dealing 1he eowiste & hazardous wastes. (he athorised fiem shall submit
the ceniflcates) docmments of sl horsation nf registeted fem euly aeeepted by
the Pallutfon Comiral Bemrl /! Conmittee of States UT

The SLRM Centre operator shall nat wentire (i Extended  Prachicer's
Responsilality (EFR) uticker various acl & rubes withou! the approval of "B

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC], shall:

. Allocate 1he Solkd Liguid Resource Managemen! [SLRM| Centres/ Dy Hesotirce

Centre [DRC] for segregation. baling, pre-processing activities to the authorised
vendors for the acthity.

. Mixed drv/ recyclable wasle Fom different wards of PEMC will be supplied o

Solid Liguid Respuree Manigement [SLEM) Centres and Dry Resouree Centre
(DRC) as per monthily schedules

. Ensure the delivery of minimum assured quaniity of wasie to all the SLRM

Cenlres

. Provide electricity and water connection and facilitate in getting all approvals

whdeh might be necessary (o mariage the SLEMC & DRC.

. Designate a suitable oftcer o work and sugport to the project
_ Manage to collect dispase off the rojected wasie onoe in a week through the

concerned Sanitary oflice,

GENERAL TERME & CONDITIONS:

The contract period will be valid Uil 24 Jamsary 2025, with the rates approved
mentoned in the table abave and can be extended further for a period of 03
vears with the consenly approval/ decision of competent authority.

. It is the duty of finm 1o check the valldity of Security Deposit submitted and

shall be re-validated fom time 1o time with a prios notee o this oo,
Mizimum assured gquaniily of waste will be provided) supplied 1o the SLEM
Centres through Wi sespectve ward's sanltation section as per monthly
arheduled basis,

GET & other reglatration as applicable, may be done and inform the same 1o
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-II

Works & SWMI. PEME,

. The activities including Colleetion, Segregation, Storage & Transpartation shall

be made in accondance with the relevant Acts/ Rules and any guibdelines mace
there under, issued by Covt. of Indla, AN Administration & the Port Bilair
Mumictpal Councll (PEMC) thme o tiowe.

You may avail any of the Govi/ Private Schemes for collection, Irnsporiation
et related to wastes Including =ubsidies, '

- The competent mithority reserve the right o cancel the authorsaijon issed o

the SLEM Cenire operator at any thme [n case fo

il P y und vislating the norme or
Infarmation, Education & Communication (IEC]: The authorised operator shal
prepace o monthly awareness campalgns and [nformation. Education &
Cammunication programmes schedule for carducting arce in a month within
their area of Jurtsdiction and share the photugraphs to PBMC on
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swinphmedd skl eome Shace e sine en Sockal el -I'In'-'lll_-llmﬂrl. Facchack,
Pwitier, Tnstagram, Linkedin, Yoatile, e ) by ta@iing PHMCS aecounil.

4, RWevend Endiv & Data Manageoent; Shinll prinl @ tenipale eopy al pecond oalry
regtster ek veened e distly reeeteed quantily & shipenend quianiiies. The dally
& o by conisalidated dnko O veport ol wiate cofleciod, seiregatedl, Tramspn bl
1 watnlong Tn the B shall submdt Online & allline mocde roigh o
wwndes s provtdecd By (e PEME Daie b Hime, o every st day of (e manth.
The revomd shall sshimit cvery mondl ead 1 ihe SWH Division duly verilled by
the Work Assistant  Supenasor of PEMC. foe anwarnd veriflaation.

(0. Welghment OF Waste: The sebecied Anm shall procwere and install the welghment
seale ab thelr Wil SLEM centre o wetgh the dally ncoming waste, segreaated
fraginenis & boacing lor shijiameng.

L1 Worker welfare, Mealth & Hyglenty: The operator of the Centre shall be
responsibile for pravisiog the salely gears/ squipment’s, 11 Cards to fts stafls/
Tabowrs ergaged al SLRMC. Conduc! medical cxamilnation to the working staffs
o every hinlf vearly.

12.The vemders ol the Solid Ligusd Resoueee Management (SLEM) Centres/ Dy
Resmure Crpilre (DRC) shouwld cngage a minfmum of 3-4 labour force with two
shift workbng al thelr respectlve centres for smaoth funcilondng,

E3. The Solid Ligudd Resooree Management [SLEM) Centresf Dry Respuree Contre
(DRCY) must ensure cleanliness af their respective cenire

14.The Salid Liquid Rexouree Management (SLRM) Centres) Dry Resource Centre
{BREY shauld install HD CCTV camera in thelr respective centre, and make
arrangements for table for eegregation of dry waate and coniainers along with
safety gears for the workers engaged,

L5. Ensure worker's welfare by enrolling in minimum 03 govt schemes & EPF/ e
Shram regisiration. Mainiam digital attendance and pay salary directly to the
worker's account through online. First Ald [acilities also be setup in place.

I6.The detalls of same shall be submitied during monthly enline reparting.
Cenires and duning inspection in case of non-availability ol same will be viewed
seriously.

17007V Surveiiance & Fire Salety norms: The Operator shall install necessany
lire salcty measures like ire extinguisher, In thelr SLAM Centre in onder to
aved] any umavaidable circomstances? evenis along with CCTV Surveillance
cameras and shali give acceas to PEMO for supervision,

1E. Penalties: In case of any viclation if fownd true will be viewed serously with a
gpot fime as per the provisions of PEMC-Solid Waste Hondling & Management
Bye-Laws, 2017,

18, Complaints & Redressall The Operators shall submit 2 compliant & griewmnees
to the Office of PBMC and Imeredintely the ssae will be taken up and addressed
ber the Assdstanl Engineer. 5W, PEMC.

Wk M

Executive Englaeer-ITl (Warks /S%WHM)
Municipal Counell
Copy Lo
1. The Secretary, PEMC for Kind informatlon.
2. The Superintending Englneer, PEMC lor infbomation,
A, The Chiel Accounts Officer, PBMC for informallon.
4. The Exeowtive Englneer (E&M)] & Water Warks], PBMC for information,
5. The Revenue OHBcer, PEMC By information.
&. The Sanilary Cdficer, PEMC for informatian.

Copy also to;
1. The Secretary, ANPCC for kind imlormation.
2, The Direclor, 0SS [or Kind Informsation..

Ezcouative Engineer-Il1 (Works/ SWM)
Musicipal Counell
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OFFICE OF THE MUNICIPAL COUNCIL
ey

PORT BLAIR
Filu Mo, BS/EE-Dfum/ne fyo 28fa 3 Dated: 23.01.2024

...................................................

In response to your willingness submitted against the PBMC's
Expression of Interest (Eol) caelled vide No.: 88/EE-UI/SWM/MC/2019-20,
dated: 22.12.2023, published in the Print and electronic media for wide
publicity and invitation for collection, segregation & transportation of wastes
from PBMC’s Solid Liquid Resource Management (SLRM) Centres & Dry
Resource Centre (DRC) to anywhere in India {mainland) for further processing
and recycling through authorized transporters.

The Competent Authority has accorded approval for issuance of
authonsation for Collection, segregation & Transportation of segregated
waste from PBMC’s Solid Liguid Resource Management (SLRM) Centres
and Dry Resource Centre (DRC) to processing units anywhere in India
(mainland) for onward processing & recycling, to your firm for a period of
initially 01 Year, extendable to fusther 02 Yeare from the date of issue of
this arder subject to the following eonditions.

I. ACCEFPTED RATES OF WASTES:
aj GENERAL SOLID WASTE

226

a1, lteme of wastes-SCH.I PEMCHg
No. accepted
rates per kg,
- ) in Rs.
i All type of Plastic except Multi Layered Plastie, Polythene & 1.60
Palyethelene Tetraepthalate (PET) £
2 Flastic-Polyethelene Tetracpthalate (FET) 0.75
| Flastic- Multi Layered Plastic 0.50
% = 2F Waste Thermocol [Polystyrene), 0.05
5. Plastic-Empty Cement Bags .30
6. | Aluminium 15.00
7. |Tin 110.00
|8 Lead S00.00
Hrazs 225,00
10. | Copper 400.00
11 Copper with PVC wire A00.00
12, |Iron 15.00
13 Cardboard | 1.00
14. | Newspapers & Other papers 1.00
3. | Tetrapacks 0,30
&, | Tyres 1.00
17. | Tube - 2.00

b) E-WASTE & HAZARDOUS WASTE:

| &.No. J Items- Categories of electrical and electronic equipment SCH.IT |  Rate per
| | Page 226 of 1410 kilograms
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad E‘-nmpu?nrg._g%e%isiﬂn sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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20.

21.

23.
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Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

. Allocate the Solid Liquid Resource Management (SLEM) Centres, Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

3T & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLEM Centre operator at any time in case found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 2&?;12136 on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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OFFICE OF THE MUNICIPAL COUNCIL
e
PORT BLAIR
File My, B8 /EE-1ow A
i it ooy Me/soi9- 2845 Dated: 23.01.2024

T M. Dengpin Magng, Sewvices

In response to your willingness submitted against the PBEMC's
Expression of Interest (Eol) called vide No.: 88/EE-III/SWM/MC/2019-20,
dated: 22.12.2023, published in the Print and electronic media for wide
publicity and inwvitation for collection, segregation & transportation of wastes
from PBMC's Sohd Liquid Resource Management (SLEM) Centres & Dry
Resource Centre (DRC) to anywhere in India [mainland) for further processing
and recycling through authorized transporters,

The Competent Authority has accorded approval for issuance of
authorisation for Collection, segregation & Transportation of segregated
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres
and Dry Resource Centre [DRC| to processing units anywhere in India
(mainland) for onward processing & recycling, to your firm for a period of
initially 01 Year, extendable to further 02 Years from the date of issue of
this order subject to the following conditions.

I. ACCEPTED RATES OF WASTES:
a) GENERAL SOLID WASTE

L Items of wastes-SCH-1 PEMOC's
No, accepted
rates per kg,
in Rs.
1, | Al type of Plostic except Multi Laversd Plastie, Palythene 5 1.00
_Polyethelene Tetraepthalate (PET] 4
2 Plastic-FPolyethelene Tetraepthalate (PET] 0.75
3. | Flasgtic- Multi Layered Plastic Q.80
§. | Waste Thermocol [Polystyrene). 0.05
5. | Phastic-Empty Cement Bags 0.30
|G, Alurninnym 15.00
T Tin 110.00
B, |Lead 300.00
o, Brass 4£25.00
10. | Copper = 400,00
A Copper with PVC wire 200,00
12, [ Iren 15.00
13, | Cardboard 1.00
14 Newspapers & Other papers 1.00
15. | Tetropacks 0.30
16. | Tyres 1.00
17, | Tube I 2.00 ]

b} E-WASTE & HAZARDOUS WASTE:

B.No. [ Items- Categories of electrical and electronic equipmaent SCH-1I Fate par
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10.
11,
12,
13,
14,
15.

16.

17.

[_ Computers, Notepad E‘-nmpu?nrg,_g%gguﬁiﬂn sets (including sets
based on [Liguid Crystal Display and Light Emitting Dinde
technology)
a. Frinters including cartridges, Eleétrice] and elecironic typewriters, 5.00
Facsimile, Telephones, Cordless telephones, Answering systems y
| 3. Copying squipment 5.00
4, Refrigerator, Alr-conditioncrs sxcluding centralised npir conditinning 5.00
_plants —
5. | Washing Machine 5.00
6 Fluorescent and other Meroury containing lamps 5.00
1. Used waste oil grade-1 with Barrel 1000+GST
8, Usad waste ol grade-[1 with Barrel 800+GST
g Toners 2,00
10. | Batteries 285.00
11. | Fan, Molors, capacitors, ete. .00
12. | Any other, specify Ril.
SCOPE OF FIRM, shall:

Operationalize allotted SLEMC & DRC Plants of PEMC and installing neceasary
infrastructures, machineries for baling, shredding & any other pre-processes
activities.

Deploy manpower for Operation & Mamtenance of SLEM Centre and oversee
collection, pre-processing & storage activities.

May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as fair price shop to integrate the waste pickers in the surrounding areas
enabling better livelihood opportunities and social inclusion,

Bear the charges of electricity & water supply provided by PBMC.

After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be pmid at PBMC's-Check post at
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment
ackuowledgement shall be updated via email at swmpbmodgmail.com or Online
mode as provided by PBMC, along with weighment slips & bills of transported.
Online request shall be made to PEMC for the next consignment at
swmpbmafigmail.com or through online mode as provided by PEMC,

Ensure the operation and management shall be complying with all the norms of
PBMC, Central Pollution Control Board (CPCB| and Andaman & Nicobar
Pollution Control Committee |(ANPCC] and approved procedures for recyclable
and non-recyclable waste,

Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

Designate a person to exchange information to PBMC and who will be
responsible of reporting to his/her higher authorities including management of
the centre.

Enable market linkage for all tvpes of recyclable and non-recyclable waste
accumulating at the SLRMC & DRC Plant.

Based on the needs of the centre, shall install, upkeep, safety and maintain
relevant machines required for the collection.

The centre shall be aperational from 06:00A.M. to 06:00P. M.

During field visit by the Officials of PEMC, A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

The SLEM work site should be maintained neat and clean,.

The Display board/ Information Loard of the SLRM Centre Operator shall be
installed in the entrance of the SLRM with operator contact details.

Internal transfer of waste [rom one SLEM te another SLEM Centre cannot be
done, unless required with the Approval of JE, SWM concerned,

The SLEM Centre need to send the materials directly.to the mainland and
recyclers can take the Other SLRM bundles/ baled matenal for Direct

shipments/ lvading without storage,
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18,

18,

20.

21.

23.

o o

2929

Annual maintenance to the SLEM Centres shall be done by the SLEM Centre
Operators like painting, checking electrification, ete.

The Rural waste shall not be accommodated without the approval of competent
authority or Engineer-in-charge.

In case of any system implements for solid waste management, a positive
cooperation shall be extended.

Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Material cannot be stored not more than a week, the frequency of waste

tranaportation should be made. In case waste is found storing in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately till the
clearance of the same.

For dealing the e-waste & hazardous wastes, the authorised firm shall submit
the certificates/ documents of authorisation of registered firm duly accepted by
the Pollution Control Beard /! Committee of State,/ UT.

The SLEM Centre operator shall not venture into Extended Producer's
Responsibility (EPR) under various act & rules without the approval of PBMC.

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:

. Allocate the Solid Liquid Resource Management (SLEM) Centres, Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the suthorised
vendors for the activity.

Mixed dry/ recyclable waste from different wards of PBMC will be supplied to
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre
(DRC) as per monthly schedules.

Ensure the delivery of minimum assured quantity of waste to all the SLEM
Centres.

Provide electricity and water connection and facilitate in getting all approvals
which might be necessary to manage the SLRMC & DRC.

Designate a suitable officer to worl and support to the project.

Manage to collect dispose off the rejected waste once in a week through the
concerned Sanitary office.

GENERAL TERMS & CONDITIONS:

The contract period will be valid initially for a period of 01 year, caleulated from
date of issue of this Order and can be extended further for a period of 03 years
with the consent/ approval/ decision of competent authority.

It iz the duty of firm to check the validity of Security Deposit submitted and
shall be re-validated from time to time with a prior notice to this office.
Minimum assured guantity of waste will be provided/ supplied to the SLRM
Centres through the respective ward’s sanitation section as per monthly
scheduled basis.

3T & other registration as applicable, may be done and inform the same to
FBMC addressing to Secretary, FEMC with a copy to Revenue Officer & EE-III
[Works & SWM), PEMC.

The activities including Collection, Segregation, Storage & Transportation shall
be made in accordance with the relevant Acts/ Rules and any guidelines made
there under, igsued by Govt. of India, A&N Administration 8 the Port Blair
Municipal Council (PBMC) time to time.

You may avail any of the Govt./ Private Schemes for collection, transportation,
etc,, related to wastes including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLEM Centre operator at any time in case found violating the norms or
direction of FEMC,

Information, Education & Communication (IEC): The suthorised operator shall
prepare a monthly awareness campaigns and Information, Education &
Communication programmes schedule for conducting once in a month within
their area of jurisdiction and share the photographs to PBMC on
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swmpbmo@gmail.com. Share the 239::1%9 on Social media (Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, etc.) by tagging PEMC's account,

9, Record Entry & Data Management; Shall print a template copy of record entry
register and record the daily received quantity & shipment guantities, The daily
#%& monthly consolidated data/ report of waste collected, segregated, transported
to mainland by the firm shall submit Online & offline mode through vanous
modes as provided by the PBMC time to time, on every lst day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Assistant/ Supervisor of PBMC, for onward verification.

10, Weighment Of Waste: The selected firm shall procure and install the weighment
scale at their unit/ SLEM centre to weigh the daily incoming waste, segregated
fragments & loading for shipment.

11. Worker welfare, Health & Hygienty: The operator of the Centre shall be
responsible for providing the safety gears/ equipment’s, [D Cards to its staffs/
labours engaged at SLRMC. Conduct medical examination to the working staffs
on every half vearly.

12. Ensure workers welfare by enrolling in minimum 03 govt. schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s aceount through online, First Aid facilities also be setup in place.

13.The details of same shall be submitted during monthly online reporting.
Centres and during inspection in case of non-availability of same will be viewed

seriously.

14.COTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire safety measures like fire extinguisher, in their SLEM Centre in order 1o
avoid any unavoidable circumstances/ events slong with CCTV Surveillance
cameras and shall give access to PBMC for supervision.

15, Penalties: In case of any violation if found true will be viewed seripusly with a
spot fine as per the provisions of FBMC-Solid Waste Handling & Management
Bye-Laws, 2017.

16.Complaints & Redressal: The Operators shall submit a compliant & grievances
to the Office of PBMC and immediately the issue will be taken up and addressed

by the Assistant Engineer, SWM, PEMC.

Executive Engineer-III (Works/SWHM)
Municipal Council
to:
The Secretary, PBMC for Kind mformation.
The Supenntending Engineer, PBMC for information.
The Chiel Accounts Officer, PBMC for information.
The Exccutive Engineer (E&M) & (Water Works|, PBMC for information.
The Revenue Officer, PEMC for information.
The Sanitary Officer, PEMC for information.

;

o o B L 3

Co to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for kind information..

Executive Engineer-ITl (Works/SWM)
Municipal Council
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QFFICE OF THE MUNICIPAL COUNCIL
T e
PFORT BLAIR

File No: 88/ EE-11/SWM/MC 7 2009-20/ [ ©e, Diatedd: 16082004

ﬁ g :-“ P ..............

), B M zva

.H‘f‘l.!.llﬁ..ﬁﬂ..ﬁ.‘. ......................

I mesponse o your wilbigowss  salimitied anisd the PHMCs
Expression of Interest (BEoll enlled sdde Mo BRSEE-ILSWM T 20 8-20,
[Computer Mo, S41800 dsted: 14062024, publiched o the Print and
elepironic mirdin for wide '|'_||.|I:|l|.r'il:.-' anel inviiaiion lor colleetion, segregalbon &
transportation of wasies fvom PEMC's Solid quulrl. Restiuree Managerment
ISLEM) Centres & Dy Resource Centre (DRC) to anywhere in Indis {mamland)
for Turither processing and TH':.-'CHHE throwgh auihornzed transpomens.

The Compelent Aulhorty bas acoocded approval e lssuance af
authordsation for Collection, segregation & Transportation of segregated
waste from PBMC's Solid Liguid Resource Management [SLEM] Centres
and Dry Resource Centre (DRC] to processing wnits anywhese in India
[mainiand) for onward processing & recycling, Io your [rm Ll 24 January
2025, extendable to forther 03 Years from the date of =msue of this order
aubiect to the following comditions,

I. ACCEPTED RATES OF WASTES:
al GENERAL SOLID WASTE

234

e, Teems of wastes ECH1 PAMCs |

Ma. ncoepled

rates par kg,
) = e Es. |
i -"'-“T-'!-'-Fi‘-' al Flastic exeep Mull layrred Plasiic. Polytbnne & 1.00
Pubyet beleie Teiraeptholads (PET) '

2. | Plastic- P.-ﬂ-n.ﬁllrlru‘h-trnerl1|'|l-'|-1rl'.l'"'_!'l 0795
— 3| Piastic- Multi Layercd Plassic .50

3| Waste Thermorod Polvstyrenel. = —— 0.08
|'_'5' Plastic-Empiy Coment Bags 0340
:_ﬁ.. [ Aluanknium L300
7 7w 1100y

B | Lead 30000
B Birass | 425.00

0. | Coppet = A0 Dl
i1 | Copper wilh PVG wire S 50

12 | Lron 1500
13 | Cardboard 1,041
_l-il H“_l;-wq.]mill!l'“i ErﬂthET o ] l._nl]
| U5 | Tetrapaiks =~ 0,30

I6. | Tvres 1.0

17, | Tube 2.00

bl E-WASTE & HAZARDOUS WASTE

8.No_ | ltems. Categories af electrical and slectraele equipment SCHIT | Rale per
kilagrams

(nRe)

] Fersonal Computing: Personal Coraputers (Central Processing Unis
with lmipuf ankel outpul devices), Laptop Consputers{Ceniral | 4.0

| Processing Unit with input and cistgat devices], Notebook | }
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I Printers hwfuding enmivlgrs, Elecireal i electmaic et s
| Favsngdle, Telephnwes, Cordiess ielepdicnes, Answering systems
3. | Copring eqalguivnt FriL T
4 | Bringeraior, Ac-oondilinnirs exchuding eentrlised air conditlening
ahiifn
B 1*:'9'—15'.@!5 Macling N -~ | &0
i E!ITW!I.’_‘FIL:E& 1!|!!|.'_l_‘-i:l-'_l.'.;.ir_l|' El'ml..nlnliﬂ [TRIT e 500
T. | Uscd washe oil pruce-lwith farml — | T1000«GET |
U & | Used waste il g1} wilh Tinrrel | BUOsGST __
8. | Tonrrs x i 200 |
.0, 7 Taiteries e 2800
Lb, | Fan, Molors, capacilors, e, = - sog |
LE | Any othes, specily L S

| Cowpalers, Malrpml Computers, Television scis {inchnling sets
Esitirgh e fldpusd Crvsinl Dsphay nnd Light Bmiiing Desde
f tochanmogy)

2

13

14.

15,

16,

v,

SCOPE OF FIRM, shall:

Operationalize allotted SLRMC & DRC Plants of PEMC and installing necessary
infrastructures; machineries for baling, shredding & any other pre-processes
ariviiles.

Deplay manpower for Operation & Mamienance of SLRM Centre and oversee
collection, pre-processing & storage activities,

May use SLRMC for citiens to drop all kinds of dry waste, This centre will also
act &8 fair price shop to integrate the waste pickers in the surrounding areas
enabling better lvelihood opportunitles and social inchusion,

Bear the charges of electricity & water supply privided by PEMC.

Mier completing each consignment. the payvmeni as per the accepled rales
agalnst gquantity of waste (ransported to e pald 8l PEAMC's-Check post al
Brookshabad or FBMC'S Bevenue Office Counter or Online mode, The payment
acknowledgement shall be updated via emall o swompbme@gmatl com or Online
made as provided by PBMC, along with weighment slips & bills of transpored,
Ondine  reguest shall be made to PEMC for the next consi@nment at
gwmnphincSigmail.com or through online moede as provided by FEMC.

Emnsure the operation and management shall be complying with all the naros of
PEMC, Central Pallution Control Board CPCB) and Andaman & Nicchar
Pollution Contrsd Commidties (ANPOC) and approved procedurss for recyelahle
and non-recyciable waste,

Allpeeed do resovation of the SLRMC & DRC to make it fit for the phjective with
prior intimation ta PBEMC,

Designate a person Lo exchange infermation o PBMC and who will be
respansibile of reporing to his/her higher authonties including management of
the cemire.

, Enable market Hnkage for all types of recyclable and non-recyclable waste

acvumulating al the SLEMC & DRC Plant,

. Bazed on the needs of the centre. shall install, upkesp, safety and maintaln

relevant machines required for the collection.

The centre shall be aperational from 08:004.M. to 0G00P M.

During field visit by the Officials of PEMC. ASN Administration and Ministry, a
responsible person may be depuled for explaining the process and producing
recorls

The SLAM work sile should be maintained neat and clean.

The Display board/ Information beard of the SLEM Centre Operaior shall be
installed in the entranee of the SLEM with operater cantact details,

Internal transler of waste from one SLEM (o ansther SLEM Cenire casnot be
cone, unless regquired with the Approval of JE, 3WM concerned,

The SLAM Centre need o send the materals directly to the mainland and
recyclers can take the Other SLRM bundles/ baled material for [ipect
shipments, nading withouwt storage,
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18,

20,

21,

24,

o

Annual maintenanee 1o the m.@ﬁ&ﬁtm shall I done by the SLEM C'I:I'Jtl'236

Operators like painting. checking eleetribeatson, o,

The Rural waste shall nod be ncvommidated wilhoul (he approval of compeient
autharity or Engineer-in-charge -
In case of any syshem fplenenis for solld waste aanagement, @ positive
eooperation shall e extenled

Gardening st be done o the premlses of SERM Centee for making el
abmaspheee,

« Muderinl ciminol De stoeed sl see o o weels, dhe [Feguency of wasle

Iramsportation shoak! be omde. D case woste 5 sl stonog b e "-"-""I’Il"i'"'
Medr dryy reevelable inesming wan] waste will be stopped mamediately U e
cleaemnee of e sune,

cFor chenbing (e v-waste & hesirdoos wisies; e outhoedsed Qi ghiall sutamil

the certificates/ dovuments of authurisation ol registered Orm duly acoepted Ly
e Polbuition Coutrol Boaedy Commitiee of Stade, LT

The SLEM Cemtr opEEler shall pet  venbuee  inko Extormldeil 1.l.|'l.rd1.lt'H"':-i-
Resprnsibility (EFPR) nnder vanous net & rules withoul the approval of FIEMC

SCOPE OF PORT BLAIR MUNICIPAL COUNCIL [PBMC], shall:

. Alocate the Selid Liguld Resource Management (SLEM) Centres/ Diry Resoune

Centre [DRCY for sepregation, baling, pre-processing activities Lo te autboriscd
verdbors for the activity

. Mixed dryy recyclable waste from different wards of PEMC will be suppiied to

Solid Liguid Resource Managemen! (SLRM) Centres and Dry Resource Centre
(DRC) as per montbly schedules:

. Ensure the delivery of minimum assured quantity of waste to all the SLRM

Crotres,

. Provide efectricily and water connection and fecilitare in getting all approvils

which might be necessary to manage the SLRMC & DRC.
Designate a suitable afficer Lo wark and support to the praject.

o Manage to collect dispase off the rejecied wasle ance In a weeld through the

conrerinsd Sentlary office.

GENERAL TERMS & CONDITIHONG:

o The contract preriod will e vadid ull 299 Jaeary 2025, with the rates approved

mentioned i the table above and can be extended further for a period of 03
vears with the consent approval) deciston of competent authoriiv.

.t 18 the duty of llom to check the validity of Securlty Deposil subimitied and

shall be re-validated froo time to time with @ prior notice W this olfics,
Minimum assured quantity of waste will be provided, supplicd to the SLEM
Cemires through the respective ward's sandtation section s per wmonathly
schedubed hasia.

GST & other registmalion as applicable, may be done and Inform the same o
PBMC addressing 1o Secretary, FEMC with a copy to Revenue Olfteer & EE-II
Works & SWM|, PEMC,

The activitles including Collection. Segregation, Steenge & Transporiation shall
be miade - in accordance with the relevant Acts) Rules and any guidelines made
there under, issued by Govt ol lodia. ARN Adminstration & the Porl Blir
Municipad Council [PBMC) Ume to tme

You may avail any of the Gavt,/ Private Schemes for collection, transporiation,
et related to wastes including subsidies,

The competent authorily rescrve the right to cancel the authorisation issued o
Wie SLEM Cenire operatar &t any dme o case found viclating e nomns o
direction of PFHMC,

Information. Education & Commurdeation (IECE The authorised ppErator shall
pregare @ nwolldy  gwireness campoigns and  Information, Educilion &
Communication programmes schedule for ronducting onee in a month within
their area of jurisdiction and share he photogrophs to PEMC o
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swmpbme@gmail.com, Share the same on Sodal media Whatsapp, Facebook,
Twitter, Instagram, LinkedIn, Youtube, cte.) by tagging PBMCs account,

8. Record Entry & Data Masagement: Shall print a templale copy of recond entry
register and record the dally recetved guanuty & shipmenl quantties, The dadly
& monathly consolidated dataf report of waste collected, segregated, ransported
to mainland by the firm shall submit Online & offiine mode through various
modes as provided by the PBMC tlme 1o tme. on every st day of the month.
The record shall submil every month end to the SWM Diviston duly verified by
the Work Asststant/ Supervisor of PBMC, for onward verification.

10 Weighment Of Waste: The selected frm shall procure and install the weighment
sele al their unil) SLEM centre to weigh the daily incoming wasle, sepregated
Iragments & loading fr shipment

11. Worker welfare, Heslth & Hygienty: The operator of the Cenire shall be
responaible for providing the safety gears/ equipment’s. 1D Cards to its stalls/
lahours engagesd at SLAMC. Conduct medical examination o e working siaffs
on every hall vearly

12.The vendors of the Solid Liguid Resource Managemen! [SLEM) Centres/ Dry
Resource Centre [DRC) should engage & mintmum of 3-4 labeur force with wo
shift working at their respective centres for smooth funciioning.

i3 The Salid Liguid Resource Management (SLRM) Cenires/ Dry Resource Centre
INRC) must onsare cleandiness of thelr respective cenitre.

14.The Solid Liguid Resource Management (SLRM) Centres; Dry Resourcs Centre
(DRC) should install HE CCTV eamera In their respective centre. and make
armangements for table for segregation of dry waste and containers along wilh
safcly gears [or the workers engaged,

15 Ensure warker's welfare by enroliing in minimum 03 govt. schemes & EPF/ e-
Shram regisiration. Maintain digital attendance and pay salary directly to the
wirker's aroousnt Lhrough online. First Add faciliti=s alsa be setup in place,

16 The detats of same shall be submitted during manthly oaline reporiing.
Centres and dusing inspection in cise of non-avatlability of same will be viewed
seriously,

IT.COTY Survelllance & Fire Salety nornis: The Operatar shadl {nstall necesasany
fbre safety measures like fre extnguisher. in thelr SLEM Centre In arder to
avidd any wnavoidable cireumstances evends along with CCTY Sureetllance
camerns and shall ghve accrss (o PEAMC for superdsion,

V8 Penaliies: In ease of any violaton O Tound trse sdll be viewsd seclausly with A
spol ine as per the provisions of PEMOC-Solid Waste Handling & Manngement
Hyr-Laws, 2017,

19, Complainis & Redressal: The Operatars shalf submit a camplianl & gricvances
fer the Qe of PAME and lmmediately the tssue will be taben up and addeeased

|'_p IEH' .ﬁmd:M."h‘ll li-llil_’”" T, -;ll H I lelc

Ezecoutlve Engineer-111 s/ 5WH)
Muricipal Coungl
Copy to:
The Secretary, PEME for Kind infomnation,
The Superintending Engineer, PBMC for tnformmiation.
The Chiel Accounis Ofker. FEMC for informaton.
The Exveutive Engineer (E&M) & (Water Warks). PEMC far information,
The Kevenue Cifices, PBMC for tnformathoen,
Thie Sangary OMoer, PEMC for informatioe,

Copy also to:
1. The Secrvtary, ANPOC Jor kind information,
2, The Dircetor, D5SS for kind information,

gl el ol o

Executive Engineer-III [(Works/ SWM)

Adungvipal Counell
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DOFFICE OF THE MUNICIPAL COUNCIL

LTS Rl
FORT BLAIR

File Noo 88/ EE lilfﬁWHfMR'.fHUW-E"H#q [haatesl: Vi, O, 204

Gacachatmen. Ao
e b= T] M LT U S

I response 1o vour willlngness  sylaoited  against the PHMCs
Expression ol Interest (Bol) called vide Mo, HHAER-THSWH M 20 TD-4D,
IComputer Moo S4150) doterd: 14062024, poblishied in e Print ool
elecironie media e wide poldickly and ovibilon e coleciion, segnegation &
Lramspartalion of sastes om PEMECS Solid Liguid Ressurce Managemend
[SLEM] Centres & Dy Resourcs Centre (DRC) 1o anywiiere o elia (matidnnd)
for further provessing amd recyoling Urough authoried ansposiers,

The Compeient Authoriiy has actorded approval for issuance of
suthorisation i Collection, segregation & Transportation of segregated
waste (rom PEMC's Solid Liquid Resource Mansgement [SLRM] Centres
and Dry Resource Centre [DRC) to processing units anywhere in India
[mainland) for onward processing & recyeling, fo your Orm Ul 240 Janiary
2025, extendahle to further 03 Years from the date of issue o this order
subsject to the [ollowing conditiens,

L.  ACCEPTED RATES OF WASTES:
4] CENERAL SOLID WASTE

238

BL | Items of wastes-3CH-T FEMC's
He, wres pled
rules por ki
...... inRe.
1. Al by ol Plastic sseepl Multi Layered Plasts:. Palyilwne & L.00
Palvelldene Tetnsept bl (PET] T
ey ¥ Plustic Fl:il._lll__'rﬂ'hl-r-ll,lllll R ukats IH:TI'I- 075
B, | Plastic- Wlults Layered Plastic 0, 540
4| Waste Thermocal [Polysiyrenel 005 |
5| Plstic-Emply Cement Bags 30
B 6 Alaisiniuin 15,00
ARE 110,00
e I,i uli = | (2 _.E_ﬂ.l_
| 9. | Drusd 445,00
_Iu el m,ﬂﬂ__|
| Bl | Copper with PVC wire o000 |
| 2 It | 15,04}
14, | Cardbosird | W
i | h"r.—qu|ﬂr f Cblier paprs | Lo
15, |l|:\'-||-H1.h.|'L'I- | 0,30
5] Ivres | L
17, | Tabe —— 1 200

b} E-WASTE & HAZARDOUS WASTE:

S.0o, | lbems- Ell-:,[udtial'ﬂmm-nll wind lh:l.r-ni-: I'quipr-;nl. ﬂ:’:‘ll-:' Tate .i""*

| 1 Persatal Conpuling; I"'Ersmul_ﬂmnrmll:ﬁ {Crautral Processing Unid
lelh irignal iod etk disiees), Ligptop CosnpuiersCealna 5.0
L Provessdng Linal witls kgl sasl outpul deviees], Noteboik
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| | Crenpres, Notepad Compuiers, Trirvssi sets finelwling aris
| | tasserd o Plinulel Crystal Display and Light Eanbiting Diede

| teelwnbogy) -
} e !u.rhll:llng rairielelpes. Flert phed Sl eleet meie I_I.r;wn'ﬂlm 8.00
i s, Teleplwiss. Cordless icbeplines, Mwwrring sysienes |
[ ak: lu|_‘n.||15 rejiipmenl PRy _’.‘_.n'
| = Rrlvigeralor, Ar-omelilioners exelmbing ceniialBsed oy ruruIHlmuup: 2,00

= Jl-t;l“'lh ~ |y

l _ 8 Wirslaing MarIuiie _-_ e = __H‘"E._
| Fhiveseenl and otlee Mcmnng conngaming 1.l|||'l]I| e )
L7 | Userd waste: vl grovie- | wiih Rarerd | 1D00+GEF
| R |~|1w.1-.1rnllpmlr||-m||1lh|n1| — —_ s ____m‘
:r fi. | Toners 2,00
| 10 |4 itk AL um I
| I_ | | I--m ul-lum TAHIE D, M = ] 3.00

T2 | Ay other, spreily o NI

SCOPE OF FIRM. shall:

Ot lonalize allatted SLRMO & NRC Plants of FRME and installing nercssany
mirastiiciures) machineries for haling, shredding & any olher pre-processes
Aclbitos.,

2. Deeploy masipower for Dperation & Malntenance of SLEM Centre and aversee
enllection, pre-processing & storage activities

A May use SLAMC for eitizens to drop all linds of dry wasie, This centre will also
act as fair price shop to integraie the waste pickers In e surrounding areas
emabling beiter Hrelihou! opgortunities and sodial ckusion.

4. Bear the charges of electricity & water supply provided by FBMC,

5. Aller oompleling each consignment. the paymeni as per the aecepled rates
against quantlty of wasle transporied o be paid ai PEMCs-Check post at
Bronkshabad or PEMCs Revenue Offfer Counder or Ooline minde, The payimend
acknmeledpement sliall be updated via rmadl a8 samplime®gmsd]oom or Online
midr as provided by PEMC, along with weighment slips & bills of transported.

f. Online reques! shall be made 1o FBMC for the pext consigoment  ai
sumphmef@gmail.com or (heoagh onbine medes a8 provided by FRMC.

7. Ensure lw operation and management shiall e u.nnpl:,'l.nE witli all the morms of
PBMC, Central Pollution Contred Board (CPCH) and Andaman & MNicobar
Pallution Contral Commiltes [ANPOC) and approved procedures for recyclahle
and non-recyeliahle waste,

B, Allsard to renovation of the SLEMC & DRC 1o make it i (or the abjeetive with
prior inlimation to PEMC

8. Designate a person (o exchange nformation (o PEMC and who will be
responsibie of reporiing to his/her higher autherities including management of
the certre.

0. Enable market linkage for all iypes. of cecpclable and non-recyclable wasie
aecumidaiing al the SLEMC & DRC Flanl.

[1. Based on he oeeds of the eentre, shall install, upkeep, E.nlﬂ:,r anrl kil
pelevamit machines requteed far the collectlon,

12 The ornire shall ke nlnrmlirnull [ OG-D0RA M. 1o OGcIRNP. M

1A, During feld visit by the Officsals of PEMC, ARN Adadnistration and Mintsiry, a
respansibie persan mivy be deputed for explaining the process and producing
recirls,

14, The SLEM wark site shauld be mainiained neat and clean,

5. The Display beard/ Infenmation board of the SLEM Centre Opematar shall be
imstnlied b the endrance of the SLEM wilth apembor confact detadls,

18 Internal transfer af waste from one SLEM (o another SLEM Centre cannod be
tone, unless reaquired with the Appeoval of JE, SWM concermed

17. The SLEM Cenire need 1o gend the malerials directly 1o the mainiand and

peevelers can lake ihe Other SLEM bundles/ Dabed materal for Direct

shipments loading withmay storage,
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1B, Annuil maintenance 1o the Mmmm shall be done by the SLEM L‘clltl‘24o

ﬂu‘mluﬂ like Palnting, checking elecirtiloalion, el

19. The Rural waste sholl not be secommodiated without (he approval of competent
sulhorily or Engloeer-in-chang:.

<0 In ease of any system implements foc sclid wasle monagement, o positive
coperntion shall e exieiled.

41, Gardening must be done in the premises of SLAM Centre Jor nuking cean
almosplhere,

22, Materinl cnnnot be stored pol more (han o weel, U Ireguency ol wasie
tromsportation sheubl be meade. Lo case wasie 18 ool storing in the cenires,
their dry/ recyclisble icoming wart waste will be stopped Irnmseckimlely Gl the
eleariiive ol the sidme,

3. For dealisg the c-owasle & hazardows wastes, the aiborisald oo shall subanit
ihe eerificates/ documents of asthorisition of registered Oom duly seeepted Ly
ihae Pedlution Conteod Boandy Commities of Statef LT,

24, The SLEM Centre opermtor shall mol sventure into Extended Prslucer’s
Respan=ilality (EPR under varkous et & rules withaut the apgraval ul PEMC,

[1l. SCOPEOF PORT BLAIR MUNICIPAL COUNCIL {FBMC], shall:

1 Aiseate the Solid Liquid Resource Managemenl [SLEM] Centees/ Dry Resource
Centre [DRC) for segregation. baling, pre-processimg activities to the authorised
verbors for the aelivity,

2 Mixed dry/ recyclabbe wasie from different wards of PEMC will be supplicd to
Solid Liguid Resource Management [SLEM) Centres and Dy Reseuroe Cenlre
(PR s per monthly schedules

3. Ensure the deltviry of minimiom assured quantity of waste 1o all the SLEM

Cenlies,

o Provide electricily aod senter connecton sl Buctlitnde in geiting sl apperovals

wiidel mighil Le necessnry lo mamage Uhe SLEMC & DR

Designale o suitnbde officer 1wowerk s Suppart 1o ihe propect.

- Munage to collect dispose oll the rejected waste onee in o week thiough the

concerned Sandtnny oflice.

Y

o g0

IV. GENERAL TERMS & CONDITIONS:

I, The contract perioct aill Be valid Gl 29 January 2025, with the miles spproved
emeniined i the table above amd ean be exiended further for o periad of 03
yesrs with {he consent approvad/ decision of competent autharity,

20t bs the duty of frm to cheek the valbdily of Security Deposit submitted aog
slmll be re=vabickated frons Gme to tme with a priocs notice 1o this oflice.

A Mintmuem assaned gquanlity of wasie will be provided) supplicd o the SLEM
Centres through the espective wards sanitation seclion as per monthly
schiediuled Dasis.

4, GST & other registrmtion as applicable. may be done andd nform the same (o
PEMC pddressing te Secretary, PBMC with o copy 1o Bevenoe Oicer & EE-(1L
IWorks & SWMj, PBMC.

5. The activities inclacing Colleetion, Segregation, Storage & Transportition shall
e made in accordance with the relevant Acts) Hules and ooy puldelines nyade
there under, issued by Govt. of ludia, ARN Administration & ihe Port Blair
Municipal Councl (PEMC] Ume 1o e,

B, You nsy avall any of the Govi./ Private Schemes lor collection, transponation,
ele., relnied Lo wastes irpeclucding subsilies,

T The competent authonly weserve the dghl o cancel the authorsation ssued L
the SLEM Centre oparsler al any bme i ease found viobding the nomns or
directivn of PEMC.

8. Inlormation, Education & Communication [IECE The authorised operator shall
prepre & omondhly swireness  coupalgns aod nfornonsdien, Education &
Commuinicalion progrcnmes schediule [or eonducting soce in a manth within
iheir areg of jurisdicilon and  share e phowgraphs (9 POMC oo
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swmphme@gmall.com, Share the same on Soclal media Whatsapp, Facehaonk,
Tediter, Msiagram. Linkedin, Youlube, efc.) by iagging PBMCs accourt,

8, Hecord Entry & Data Managenseni: Shall print a lemplate copy of record eniry
regisler and reonnd the daily reecived quamtily & shipisent quaniitics, The datly
& monthiy eoasalbdated datng report of wasie collecied. segregatedd, imnsported
to matnland by the i shall ssbpnil Onlie & ofline mode hrsugh vartmis
maodes an provided by the FBMO tine 1o Ume, on every 18t diy of the month.
The recond skall submit every month end (o the SWM Division duly verified by
the Waark Assistant/ Supeirvisor of PFRMC. for onaard veriflcition.

10. Welghment O Waste! The selecied linn shall procure sl Install the weighmend
scale al helr unil) SLEM centre inoamigh the dally ineoming waste, segregaled
Tragments & Insding for shipmest.

1 1. Worker welfase, Health & Hyglenty: The operator of the Centre shall be
responsible for providing the safety gears) squipment’s, 110 Cands o its sinfls/
lahours engaged al SLREMC, Coanduct medical examinstion (o (he working stafls
o rvery Tinlf vrariy,

18, The vevubors of 1hie Solid Liqus] Resource Managomen! (SLEM) Centres) Doy
Remaurce Cemre [DRO] should engage o minksam of 34 labour Toree wilh ws
shift warking at thelr respeciive cenires for smnoth functianing,

1L The Salid Linquid Resouree Managemsment (SLAMI Centres ) Dry Resource Centre
(DRC) mu=t ensare cleanliness of their respective centre,

14, The Solid Lirpld Resouree Managemen| (SLEMI Centres S Dry Resource Centre
(ERC} shoulel tnsiall HD CCTV sammera i (heir respective centre, and mike:
arrangement: for tahle for segeegation of dry waste and containers along with
safely gears fnr the workers enpgager

15 Ensoie workers wellire by enredling 0 ominliman 03 g, schemes & BPF S e
Shram mgistratbon. Malntaln digital attendance and pay aalary |:|:I.|1'|.'.l|}' 1o il
worker's acoount through snline. Flrst Ald facilities slen be setup n place.

16. The detaile of same shall be subemlied dorng moeibly online ceporiing.
Centres anil during inspection in case of mon-pvailabdiioy of saee will be viewed
serimasly.

IT.CETV Sunveilfance & Fire Salely noerms: The Opaater shall install necessany
fire anlely mensures like e extinguisher, o their SERM Centie 15 order o
vl .'lrrE,r unavnidalle circimsianeesy evenls abng with COTY Surwillasce
eatmers o shall e acorss i PEMC Tor superesion,

18, Pemalties: I cose ol any vialailons il ool imee will e viesied serously with a
apol Thae as per the provissons of PEMC Solid Waste Handling & Managemeni
Aee-Lawes. 2017,

19, Compikaints & Redressal: The Gperators shall submit a compliant & grievances
i the CHTbee of PEMC and immicdiabely the Ssee will be aben up and addressed
by ihe Assistanl Engineer, 5w, PBMC.

1.1-*u_=:"‘=+'““"‘lL

Execitive Engineer-TIT [Waorks /SWHM)
Municipal Connedl
Copy to:
1. The Secretary. PBMC for Kind information.
2. The Superintending Engineer, PEMC for information,

&, The Chief Acerunts Oificer. PAMC for informatios,
4. The Exccutive Engineer [E&M) & (Water Works), PEMC for informatioa.

5. The Revenue Olficer. PEMC for infsrmatlon.
fi. The Sanitary Officer, PBMC for infrmation.

Copy alsd Lo;
i The Secreiary, ANPCE for kind informntion,

2. The Director, 55 for kind information..

3=

Executive Engineer-11T (Waorks /SWM)]
Munieipal Counetl

Page 241 of 1410



MAATHE TS T EutE
OFFICE OF THE MUNICIFPAL COUNCIL
gty
PORT BLAIR
File No: B8/EE-III/SWM/MC /20 l9~2l:}.-"-]_£.ﬂ_ Dated: 23.01.2024

To! ale SARDEV. ExpoRy

in response to your willingness submitted against the PBMCs
Expreasion of Interest [Eoll called vide Mo 88/EE-NI/SWM/MC/2019-20,
dated: 22.12.2023, published in the Print and clectronic media for wide
publicity and invitation for collection, segregation & transportation of wastes
[rom PBMCs Solid Liguid Resource Management (SLEM|) Centres & Dry
Resource Centre (DRC) to anywhere in Indla (malnland) for [urther processing
and recycling through authorized transporters,

The Competent Authorty has accorded approval for Issuance of
autherisation for Collection, segregation & Transportation of segregated
waste from PBMC's Solid Liquid Resource Management [SLEM] Centres
and Dry Resource Centre [DRC) to processing units anywhere in India
(mainland) for onward processing & recycling, to your firm for a period of
initlally 01 Year, extendable to further 03 Years from the date of lssue of
this order subject to the following conditions.

I. ACCEPTED EATES OF WASTES:
a) GENERAL SDLID WASTE

=i, Ttems of wastes-SCH-1 l_"ihl.-l:':
Mo. nooepbed
rates per kg,
in Hs.
1 Glass 025
z All bype of Plastic except Multl Layered Plaatis, Polythene & 1.00
Palyethelene Tetraepthalate (PET] 3
3 Plastic-Polyethelene Tetraepthalate [PET) 0.75
4 Plastic- Mulil Layered Plastic .50
| &, Waste Thermocol [Polvstyrensl. 0.0%
6. | Plastic-Empry Cement Bags 0.30
T Aluminkum 15.00
B ‘Tin 1 L, Gid
G, | Lead 300.00
10 [rss A425.00
11 Copper 40000
12 Copper with PAC wire 20,00
13 Eromn 1060
14 Cardboard 1.0
15 Mewspapers & Other papers 1.00
16 Tetrnpacks .30
i7. | Tvres 1.00
I1B. | Tubse 200
bl E-WASTE & HAZARDOUS WASTE:
S.No. | ltemas- Categories of clectrical and elactronls equipment SCH-IT Hote per
kilagrams
E - fin Rs.}
L. Personal Computing: Personal Compaters [(Central Processing Unlt £.00
with Input and ouipul devices), Laptop Compuiers{Central
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Processing Unit with input and ouipul devices], Notebook

Computers, Notepad Computers, Television sets (including scis

based on {Liquid Crystal Disploy and Light Emitting Dicde

technalagy|
2. | Printers Including cartridges, Electrical and electronic typewriters, .00

Facsinile, Telephones, Cordless wiephons, Answering syalems
3. Copying equlpment 5.00
4, Refrigerator, Alr-conditioners excluding centralised alr conditianing 5.00

anis

8. ﬂmmg fdaching 5.00
. Flugrescent and other Mereury containing lamps 5.00_
T Lsed waste oll grade-[ with Barrel 1000+GST
8. Lsed waste oll grade-|[ with Barzel BO0+GST
0. Toners 200
L. Batterics | Z5.0:0
Ll. | Fan, Mators, capaciiors. ete. [ BOO
12. | Any uther. specify | Nil.
SCOPE OF FIRM, shall:

1. Operationalize allotted SLRMC & DRC Plants of FBMC and installing necessary
infrastructures/ machineries for baling, shredding & any other pre-processes
activities.

2, Deploy manpower Jor Operation & Mainienance of SLEM Centre and oversee
collection, pre-processing & storage actlvities.

3. May use SLEMC for citizens to drop all kinds of dry waste. This centre will also
act as falr price shop o integrate the waste pickers In the surrounding areas
enabling betier livelthood opportunitics and secial Inclusion.

4, Bear the charges of electricity & water supply provided by PEMC.

5. After completing each consignment, the payment as per the accepted rates
against quantity of waste transported to be paid ai PBMCs-Check posl at
Brookshabad or PBMCs Revenue Office Countler or Online mode. The payment
acknowledgement shall be updated via email at swmpbme@gmail.com or Online
mode as provided by PEMC, along with weighment slips & bills of transported.

6. Dnline request shall be made to PBMC for the next consignment at
swmpbme@gmailcom or through enline mede as provided by FPBMC

7. Ensure the operation and management shall be complying with all the norms of
PBMC, Central Polluticn Control Board [(CPCE) and Andaman & Nicobar
Pollution Control Committee [ANPCC] and approved procedures for recyclable
and non-recyclable waste,

B, Allowed to renovation of the SLEMC & DRC to make it fit for the objective with
prior intimation to PBMC.

6., Designate a person to exchange information to PBMC and who will be
responsible of reporting te his/her higher autherities Including management of
the centrs,

10, Enable market linkage lor all types of recyclable and non-recyclable waste
accurnulating at the SLEMC & DRC Plant.

11. Based on the needs of the centre, shall Install, upkeep, safely and malntain
relevant machines required for the collection.

12, The centre shall be operntional from 06:00A.M. to 0G:00P.0M.

13, During feld visit by the Officials of PEMC. A&N Administration and Ministry, a
responsible person may be deputed for explaining the process and producing
records.

14, The SLRM work site should be maintained neat and clean.

15. The Display board/ Information board of the SLRM Centre Operator shall be
installed in the entrance of the SLEM with operator confact detalls.

16. Internal transfer of wasle from one SLRM to another SLEM Centre cannot be

17,

done, unless required with the Approval of JE, 5WM concerned,

The SLRM Centre need to send the materials directly to the maintand and
recyclers can take the Other SLRM bundles/ baled material for Direct
shipmenis/ leading withoul storage.
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18,

19.

TII.

Annual malntenance (o the Euaﬂﬁ“ltn:s shall be done by he SLEM Cenire

Cperators lile painting, checking electrification, etc.
The Rural waste shall not be accommodated without the approval of competent

authorlty or Engineer-in-charge,

. In case of any system Implements for solld waste management, a positive

cooperation shall be extended,

. Gardening must be done in the premises of SLRM Centre for making clean

atmosphere,

. Materfal cannot be stored not more than a week, the frequency of waste

transpartation should be made, In case waste is found stodng in the centres,
their dry/ recyclable incoming ward waste will be stopped immediately Hll the
elearance of the same,

. For dealing the e-waste & harzardous wastes, the authorised lrmn shall submit

the certificates/ documents of authorisation of registered firm duly accepted by
the Pallution Control Board/ Commities of State/ UT.

. The SLEM Ceptre operator ghall not venture into Extended Producer’s

Responsibility (EPR] under various act & rules without the approval of FBMC.
SCOFE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall:
Allocate the Solid Liquid Resource Management [SLRM) Centres/ Dry Resource

Centre (DRC) for segregation, baling, pre-processing activities to the authorised
vendars for the activity,

. Mixed dry/ recyclable waste from different wards of PBEMC will be supplied to

Solid Liguid Resource Management (SLEM) Centres and Dry Resource Centrg
(LRC) as per manthly schedules.

. Ensure the delivery of minimum assured quantity of waste to all the SLRM

Centres,

. Provide electricity and water connection and facilitate in getling all approvais

whirh might be necessary to manage the SLEMC & DRC,

. Designate a sultable oflicer to work and supporn to the project.
. Manage io collect dispose off the rejected waste once in a week through the

concerned Sanitary office,

GENERAL TERMS & CONDITIONS,;

.. The eontract perod will be valid inittally for a period of 01 year, caleulated from

date of {ssue of this Order and can be extended further for a period of 03 years
with the consent, approval declsion of competent authority,

. It 15 the duty of firm (o check the validity of Securlty Deposit submitied and

shall be re-validated from tme to tme with a prior notice to this office.

. Minimum assured quantity of waste will be previded/ supplied to the SLEM

Centres through the respective ward's sanftation section as per monthly
scheduled basis,

. GST & other registration as applicable, may be done and inform the same o

PEMC addressing to Secretary, PEMC with a copy to Revenue Officer & EE-III
Worles & SWM), PEMC.

. The activities including Collection, Segregation, Storage & Transportation shall

be made In accordance with the relevant Acts) Rules and any guidelines made
there under, issued by Govi, of India, A&N Administration & the Port Blair

Municipal Council [PBMC) time to time.

. You may avail any of the Govt./ Private Schemes for collection, transportation,

etc., related to wastes Including subsidies.

. The competent authority reserve the right to cancel the authorisation issued to

the SLRM Centre operator at any time In case found violating the norms or
direction of PEMC.

. Information, Education & Communication (IEC): The authorised gperator shall

prepare a monthly awareness campalgns and Information, Educalion &
Communicalion programmes schedule for conductng once In a month within
thelr arca of jurisdiction and share the photographs to PBMC on
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swmpbme@gmail.com. Share the same on Soclal media [(Whatsapp. Facebool,
Twitter, Instagram, Linkedin, Youtube, etc} by tagging PBMC's account.

9. Record Entry & Data Management: Shall pring a iemplate copy ef record entry
register and record the daily received quantity & shipment guantities. The daily
& menthly consolidated data/ report of waste collected, scgregated, transperted
to mainland by the firm shall submit Online & offline mode through various
modes as provided by the PEMC tme to time, on every 1st day of the month.
The record shall submit every month end to the SWM Division duly verified by
the Work Asslstant) Superdsor of PEMC, for onward verificatlon.

10. Welghment Of Waste: The selected firm shall procure and install the weighment

stale at their unit/ SLEM cenlre to welgh the dally Incoming waste, segregated
fragments & loading for shipment.

11.Worker welfare, Health & Hyglenty: The operalor of the Centre shall be
responsible for providing the salety gears/ equipment's, [D Cards to its staffs/
labours engaged at SLEMC. Conduct medical examinatien to the working stalfs
on every hall yearly.

12.Ensure worker's welfare by enrolling in minirmsm 03 govt, schemes & EPF/ e-
Shram registration. Maintain digital attendance and pay salary directly to the
worker’s account through enline. First Ald facilities also be setup in place,

13.The details of same shall be submitted during menthly cnline reporting.

Centres and during Inspection in case of non-avaiability of same will be viewed
seriously.

14.CCTV Surveillance & Fire Safety norms: The Operator shall install necessary
fire salety measures like fire extinguisher, in their SLEM Centre in order to
aveld any unavoldable circumstances/ events along with CCTV Surveillance
cameras and shall give access to PEMC for supervision.

15. Penalties: In ¢ase of any violation if found true will be vicwed seriously with a
spot line as per the provisions of PBMC-Solid Waste Handling & Management
Eye-Laws, 2017.

16. Complaints & Redressal; The Operalors shall submit a compliant & gricvances
Lo the Office of PEMC and immediately the 1ssue will be taken up and addressed
by the Assistant Enginesr, SWh, PBMC.

Executive Engineer-III [(Works/SWM]
Municipal Couneil
Copy to:
The Secretary. PEMC for Kind information.
The Superintending Engloeer, PBMC for information.
The Chiel Accounts Officer, PBMC for information,
The Executive Engineer [E&M) & (Water Works], PBMC for information.
The Revenue Officer, PBMC for information.
The Sanitary Officer, PEBMC for information.

0 ER B L b

also to:
1. The Secretary, ANPCC for kind information.
2. The Director, DSS for Kind informatian..,

Executive Engincer-Ill (Waorks/SWh]
Municipal Council

Page 245 of 1410

N 245
B



246

anzmlEmig an anmbag

OFFICE OF THE MUNICIPAL COUNCIL

e agdiely

PORT BLAIR

File No: BE/EE-1/SWM/MC /2019207 1€y Dt 16.08.2024

ﬂuﬁwj, L a——
_Anbtz80.69. —

In response to youwr willingness  suboiited  aguinst e PUMC's
Expression ol Interest [Bol) colled vide Mo, SH7EE-NL/SWM MO P20 820,
[Compaer Mo, B41560) dated: 14062004, publislved i the Print aed
electronic el o weids |:||.|'I|I!r.'.||.:|.| sl bavibidion Tor collmtion, segoegnilion &
Iransportation al wustes from PAMC's Salicl I_lrp.-ml Respurnoe  Mangdeiesnl
{=SLEM) Cenlives & Py Besource Centre (IFRC) 1o .l.n:,.whn‘n' I [nalian deosicdoescl)
for further processing and recyeling through autborzed Lranspuslers.

The Competentt Authorlty has sccorded approval for issuance of
authorisation lor Collection, segregation & Transportation of segregated
waste from PBMC's Solid Liquid Resource Management |(SLRM) Centres
and Dry Resource Centre (DRC| to processing units anywhere in Indis
[mainland) for enward procesaing & recyellng. 1o vour fom 01 24 Sanuary
025, extendable to further 03 Yeas Lo the iste of issue of his srder
subfject to the Tellewing coeditions,

1.  ACCEFTED RATES OF WASTES:
af GENERAL SOLID WASTE

=1 Items of wastes-SCH [ PEMCE |
M. mccepted
rates per kg
e in s,
i Al type ol Plastic excoept Mol Layored Plaste, Pobihene & L.o0
| Palyethelese Tetraspibataie FPET] =
L2 | Plastic-Palyethele s Tetraepthabate (FET] .75
3| Plastic- Multl Lavered Maslic = .50 |
4. | Wasie’ |'|1|,'rnh,uulll-'|ﬂ'.'-uvr|.:r|.-l .05 |
5. | 1esth-Emply Coment Higs .30
6. | Alamleihens ! A0
7. | T | §ii3,00
8, | Rand 0. 00 |
B> Hriss | _AES00 |
I Oy — A0 |
[ 11, | Copper with PYC wire —~ L oD
12, | e it SR
13, |:Hrl.‘".ﬂ.lul.|l'|:| 1.0k
14, Hi:-.l.-:-.r.nup-e rs & (i |:u|l"1‘f- Aoy
|18, | Tetrapecks 030
18, | Teres 1.0 1
| 17, | Tubs 20

bl E-WASTE & HAZARDOLS WASTE:
5.No. | Items- Categaries of electrical and elecironic equipment SCH-Il | Rate per

kllograms
e 1 i
I | Persapual C-'.H'upnllu,g" Permme] Computers [Contral Processimg U
with inpul and putput deviees), Lagiogp ComputersiCentral LR
Procensing Linil with Inpul mned outpaot devices], Niudebook
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12,
13,

I,

18,

1,

i
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Cimmgatess, Malajue] Cismaeis, Tebeyislon sein fie il mevs
Unsarsd v (U deqrale] Coawestinl Doisgilay avel Lighid Bavititneg fiisle
| 1w hinmbegn | =
2 Potmtens il g ot blges, Biecideal aml cle i iypeasliees, 1 500
. | Fastnile, Tebeplwsrs. ol ieleplionss, Ajswriing syrbrane {
o Vg e pnens : aon
A Bt igrvation, Al oo s o servl i v W vn g
| s e bl el ol il A0 |
i , Washing Mo line 3.00
el Fhisaieserod aal ol |y Bl pani g comnianiviimg L w00
| V) weiate ol b | owtthy D] Tk GET
B | Usesl wasae ol grmibe 0 wily Diaered ANDLGAT
n 1 isnrqs 1 E.ﬂ'ﬂ
11 Il fig I .“.m
Bh | Fan, Motors, eysieitras, flpe #.00
2 Ay rabier, spevil) l M,

SCOPE OF FIRM, shall:

Opeeratimatier allolied SLRMC & DRC Moanis of PRAMC and installing neressany
lrasiructnresf sachbnerics for baling. alivedddngg & sy ndher pre- feocesses
Aartivilies,

Prepshiy manpoaer for Opevation & Mamtesanes of SLEM Ceontre and oversen
eollection, pre-pwneessing & slampge aciiviiies.

My use SLREMC for cilizens 1o drop all kinds of doy waste, This eentre will also
act as falr price shop to ntegeate the waste pickers n the surrounding areas
enalling heiler Bvelihond sppertunities and social inehesion,

Bear 1he charges of electricity & water sapphe provided by PEMC,

Afler eompleimg each consignment, the poyment as per the arcopied rates
againsl quantity of wasie transporied 1o be paid at PEMC's-Check post af
Brookshabad or PEMCs Revenue Office Counder or Online mode. The payment
acknmwledgement shall be updated s email af swmpbmeBgmatl.com or Online
maede as provided by PEMC, along with weighment slips & bills of fransporied.
Online  request ahall be made 1o PBMC for the nest consignosent at
swernphomcifgmesil; com or Warouth online mode as provided by PEMC.

Ensure Lhw aperation and management shiall be camplytng with all the norms of
PEMC, Central Pollotion Condrol Besed (CPCH amd Assdaman & Nicohar
Pellution Contrel Commilles ANPCC] and approved procedures for recyclahble
and non-recyclable waste

Miewmered 1 renavation of the SLEMC & DHC 1 make it il for the objective with
priar intimation o PEMC,

Nesygmale @ person o eschange infermation 8 PEME and who will be
responsible of reporting 1o his/fher higher puthorities incliding imanagement of
the cenlre

Ennble market linkage for all types of recyclible and non-recyclable waste
accumulating af the SLEMC & DRC Plant.

. Baseel on the needs of the centre, shall Install, apkeep, safely argl maimtain

relevant prachines required [or the collection,

Tiwe centre &hall be operational [rom O6:00A M, 1o D600PM,

Durng el visit Ty the Oficals of PEME, A&N Adminlstralion and Minisiny, a
responsible person may he degpuied for explaining the peoress and protucing
rrcnerhs.

The SLEM work site shoulk) be mainianed peat and cean,

The [esplay board/ informatson board of the SLEM Centre Operator shall be
insialled in the entrance of the SLEM with operatos conlael delidls.

Infernal transfer of waste from one SLEM 1o anoiher SLEM Cenlre cannot be
dope, unless required with the Approval of JE. SWM concerned,

The SLEM Cenire necd o send ihe materials divecily o the malidand and
recyclers ean lake the Olher SURM bundles/  bBaled material [mr Crrect
shipmenis/ loading willoul stomge
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Operators like palnling, chechibyg elecieifleniiog i,

- The Rural waste shall nol e accomanebivice witticl e gpreval of ceipelent

authorlly or Englieer-in-chinnge,

oI ense of any systeiln haplenwents for ol wesle gaigeneent, o pErsitive

Conperalion stall e extemded,

Garlening wust be done 0 e prenlses of 5184 Coniee o making elean

Aalmspihere,

Material cannot 1w stored ol more than o week, e lrequency ol waste

trnnaportation should e guelbe, In case wiste B ool stodng o the coilees,

thelr iy reeyckabde tnesning wird waste will be stopgeed tmemediately Gl (e

clenme of U satse,

23, For dealing the cwaste & huenndous wastes, the aullwrised lran shall sulumi
b eertifleotes s docvments of autlserisation of regstered] frm duly I'I.-l:t'l':]ll!.'"ll by
tha: Pellutbon Conteel Boand ) Commiliee of Stie/ UT.

24. The SLEM Cenuw operator shall ool venture oto  Extended  Producecs

Hesponsibility (EPR] ander vartous acl & rules withoot (e approvad of PEME.

42

IlIl. SCOPE OF PORT BLAIRK MUNICITPAL COUNCIL (PBMC), shall:

| 1. Allecate thee Solil Liguid Besouree Mapagement (SLEM) Centres) Diy Resotires
Cenire (DRC) for segregation, baling, pre-processing activities to the aulherised
venddors lor the aclivily.
2. Mixed dry/ recyelable waste from different words of PBMC will be supplied te
Solul Liguid Resource Mammgenmst (SLEM) Centres and Doy Resgurce Centre
[DRC) a8 per monthly schedules.
. Ensure the delivery of minbmum sssured quantily of waste (o all the SLRM
Centres.
4. Provide electricity and water eonnection and Tacililate in getting all approvals
wiuch mighi be nocessary tomanage the SLEMC & DRC,
5. Designate o sultable officer 1o work and suppon o the profect.
fi. Manage to collect dispese off the rejected waste cnoe In a week through e
cancerned Saniiary office.

V. GENERAL TEEMS & CONDITIONS:

a1

Lo The contract pesbod will be walid tell 240 January 2025, with the rales approved
mentioned In the table above and ean be estended further for 8 period of 03
years vwith U consent S approvalf decision of competent authority,

2. I is the duty of Amm e check the validity of Security Deposit submiited and
shall Be re-valigdated from Wwme 1o Wme with o prior nolice 1o teis office.

3. Minimum assored quantity of waste will be provided/ supplied 1o (he SLRM
Cenlres through the respeciive ward's sanitadlon secthen as per owathly
schliled Lasis

4. GST & other regisiratlon as applicable, may be dooe and inlsom the same o
PHMC addressing to Secretary, PBMC with a copy to Bevenue Oficer & EE-HL
[Works & SWh], PEBMC.

5. The activities including Collection, Segregation, Sterage & Transportation skall
be miade in aorordance with the relessinl Acts) Bules sl any guidelines macke
there under, issoed by Qo of Incdin. AMN Administealion & e Pot Blair
Municipal Couwinctl (PEMO] o 1o tme.

. You may avall any of Ue Gevt, / Privale Schemes for callect o, transporiation,
e, related Lo wasiss induding subskidies,

7. The competert authoriny reserve the right (o eancel the suthorisation faseed 1o
the BLEM Centre operaior ab sy me in ocase found vislallng the norms or
direcion of FEMC.

8. Information. Education & Comunumnication [IEC): The authurised tperaiar shall
prepare a monihly awareness campaigns and  Inforootion, Educaiion &
Communication programmes schedule for conducting once in 8 month within
their area of jurisdiction and share the pholographs te PEMC on
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swmphmemgmall.com. Share the same on Soclal media Whatsapp, Facehook,
Twiiter, Instagram. Linkedin. Youtuhe, pic.) by tagding PBMC'S account.

4, Record Entry & Data Masagement: Shall print a template oopy of record entry
register and record the dally recelved quantity & shipmeni quanlities, The dadly
& mimithly eonselidaded data ) et o waste eollecied, segregaled ransparieed
o manand by the Gon shall sabimii Onling & aline mode throogh varous
modes a8 prosicded by the PBMC time tn Ume, an every I8t day of the month.
The record shall submit every mamh end to the SWM Division duly verified by
the Work Assisianl/ Supervisor of PRMC, or anward verilication

10, Weighment OF Waste: The selected firm shall procore aned install the weighment
seale al their unil/ SLEM rentre tn weigh ihe daily incoming waste, segregated
fragments & leading for shipment

L Warker welfie, Uealth & Hygienty: The operator of the Centre shall be
responsible for providing the safely gears/ equipment’s, 1D Cards to its atafls/
Labonars engapged ai SERMC. Conduct medieal examination to the working stalls
an every hall vearly.

12.The vendors of the Solid Liguid Resoree Management (SLRM) Centres/ Dry
Wesauree Centee (DEC| should engage & mimimum of 3-4 lnbour Tores wlh fwe
shifl working b their respect tve centres far smonth fanctoning.

14, The Salin Lisgaid Reanres Marngement (SLEM] Contres Ly Rrsouree Centre
INRCY marsi endure ceanliness of thelr reapecive centre,

14.The Solid Liguid Resourer Masngemenl (SLEM] Centres) Dy Resouroe Cenbre
INRCY shnssbd {fatall HD COTY camera a0 iheie eespective contee, arxl miake
arrangements for tnble for segeepation of dry wasie and containers along with
safeiy fears for the workers enpaged,

1% . Ensure worker's wellase by cnrolling n minimam 03 gt schemes & EPFY o-
Shenm reglstntion, Mainiain digral atiendanee and pay salany direcily e the
varher's accsinl through anliee. Fiest Al Taeiliiies alkse be selugs in peace,

16 The detals of some shall be sobmdiied doring msnthly anline reporfing.
Cenires and dudtog inspeciion in ease of sao-avlabalivg of <ame sl he viewed
H'|'||1||H|‘}-_

17.C0TY Survelllanee & Flae Balely nnane: The Opetatnst shall install necessany
M safedy fnsanes like liee extinguishier, in (helr SLEM Conire i odder (o
sivail sy umievolkdabde drcoiimslamees events aloing 2t OCTY Supeedlinnee
camirias aml shall give seeess fo PRV Bar suervision

18, Peaunlites: Iy ease ol sy vinlistion d fooed iooe wdll be views] senousle wilth n
mgied M as gaer Wl pescisdogis ol PRSAC-Sadid Wasee Floniingg & Management
Py Hawws, 20T,

19, Cmupaladinds & Hedoessal, The Opecaiss slioll silimsl o complioed & gremnces
i e CiTiee od PEMOC aeal oosediaoely e issue wdll e sikien ugs sned aeldressed
by ihwe Asstabant Enghover, SWal, PO

£ \

\Kihor= u

- 1,|-'.‘1"
Exccullve Engineer-1I1 (Werks /5WM)

Muniripal Councl]

Copy Lo:

I The Seeeetony, PBMC for Kind inlormatien,

2. The Supetiniending Engincer, PEMC for inforimstion

A The Chied Accounis Qflkoer, PBMC lor inforonmation.

4. The Execulive Engmcer (&M} & Water Works], PEMC far informateon,

8. The Wevenue OfBeer, PEMO Tar infsrmaiion.

fi. The Sanitary Olicer, PRMC lor infemtion,

Copy alss to:

b The Secretary. ANVCC lor kind information,
2 The Dieetor, [SS for kind fndomation,,

Executive Engineer-[1 (Works / SWM)

1 .'-1||'.|.|-|-||:.|I Canct
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ANNEXURE-XIV

DETAILS OF DRY RESOURCE CENTRES WITH CAPACITY, OPERATORS WITH DETAILS AND OPERATORS HANDLING THE SHIPMENT OF WASTE

SNo Name of DRC with Capacity in TPD Name of the Authorised Contact Details of Authorised Vendors/ Authorised Vendors/
address Vendors/ Operators Operators (representatives) Operators handling
shipment of waste
1 Anarkali-1, Sri Vijaya 1 M/s Greenworms Eco Munieer, Green worm, Ph.No.: 7063927822, Email M/s Greenworms Eco
Puram Solutions id: ifan@greenworms.org Solutions
2 Mohanpura, Sri Vijaya 1 M/s Greenworms Eco Munieer, Green worm, Ph.No.: 7063927822, Email
Puram Solutions id: ifan@greenworms.org
3 Junglighat, Sri Vijaya 1 M/s Hindustan SWM Solutions | Rohan, Paperman environment solution, Ph.No.: M/s Hindustan SWM Solutions
Puram Pvt. Ltd. (M/s Paperman 7063997709, Pvt. Ltd. (M/s Paperman
Environment Solutions) Email id: arunan@hindustanswm.com Environment Solutions)
4 Anarkali-2, Sri Vijaya 1 M/s A Samsuddin Irshad, M/s A Samsuddin, Ph.No.: 6294164189, M/s CM Scrap Traders
Puram Email id: samsuddina2379@gmail.com
5 Anarkali-3, Sri Vijaya 0.8 M/s NHC Enterprise Hanifa, NHC, Ph.No.: 9933293762, Email id:
Puram nmohammedirshad@gmail.com
6 VIP Road, Sri Vijaya 1 M/s Shakti Plastic Rupesh Choudhary, Shakti plastic, Ph.No.:
Puram 9933293762,
Email id: roopeshchowdhary2140@gmail.com
7 Brookshabad-1, Sri Vijaya 0.8 M/s Sankla Enterprises Rupesh Choudhary, Manager, M/s Sankla
Puram enterprises, 9933293762, Email id:
roopeshchowdhary2140@gmail.com
8 Brookshabad-2, Sri Vijaya 1 M/s CM Scrap Traders Saranraj, Manager, CM SCRAP TRADERS, Ph.No.:
Puram 9933234428, cmscrap21@gmail.com
9 Brookshabad-3, Sri Vijaya 1 M/s CM Scrap Traders Saranraj, Manager, CM SCRAP TRADERS, Ph.No.:
Puram 9933234428, cmscrap21@gmail.com
10 | New Pahargaon, Sri 1 M/s Intrend Enterprises Manoj, M/s Intrend enterprises, Ph.N0.:9933224624,
Vijaya Puram Email id: manojmarketingpbl@gmail.com
11 | Dollygunj-1, Sri Vijaya 1 M/s Waste Solutions Virender Lall, Waste Solutions, Ph.No.: 7063988988,
Puram Email id: virendharlallsunshine@gmail.com
12 | Dollygunj-2, Sri Vijaya 1 M/s Bio Green Harhit, Bio green, Ph.No.: 9474213555, 9531913005
Puram Email id: andamanbiogreen@gmail.com
13 | School Line, Sri Vijaya 0.8 M/s ATR Venture A Trirupati Rao, ATR Venture,
Puram Ph. No.: 9933221344, Email id:
) M/s Sardev Exports
atrventure@gmail.com
14 | Garacharama-1, Sri 1 M/s Andaman 3R solutions Shri. Sajit Kumar, Manager, Andaman 3R solutions,
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Vijaya Puram

Ph.No.: 9474292309, Email id:
sardevexport@gmail.com

15 | Bathubasti, Sri Vijaya 0.8 M/s KSR Scrap Traders M Chandershker, KSR scrap traders, Email id:
Puram kmrchandrasekaran@gmail.com
16 | MRF Glass, 3 M/s Sardev Exports Shri. Sajit Kumar, Manager, Andaman 3R solutions,
Brookshabad, Sri Vijaya Ph.No.: 9474292309, Email id:
Puram sardevexport@gmail.com
17 | MRF-Plastic waste 5 SWNM Division of Sri Vijaya SWNM Division of Sri Vijaya Puram, Sri Vijaya Pura,
processing unit, Puram, Sri Vijaya Pura,
Brookshabad, Sri Vijaya SWM Division of Sri Vijaya
Puram Puram, Sri Vijaya Pura,
18 | Birdline, Sri Vijaya Puram 0.8 SWM Division of Sri Vijaya SWNM Division of Sri Vijaya Puram, Sri Vijaya Pura,

Puram, Sri Vijaya Pura,
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DETAILS OF OPERATORS HANDLING THE SHIPMENT OF WASTE AND FACILITY RECEIVING THE WASTE WITH AUTHORISATION/ CONSENT OF
CONCERNED SPCB/PCC

Name of the
Authorised . N Authorisation/ Consent Number & date Authorisation/ Issuing authority
S.No. Vendors/ Type of waste Details of End User facilities of issuance Consent Validity & State
Operators
Consent No. : KSPCB/KN/
M/s Green Worms Waste ICO/10059334/2024, . Kerala State
Management Pvt Ltd., KSIDC, Plot Valid Upto : 31-01- Pollution Control
No A11 B, Valiyavelicham, 2029 Board
M/s Recyclables Cheruvanchery, Chittariparamba Issued date: 11.05.2024
Greenworms Panchayath, Kannur, Kerala
1 Eco Siva Traders; Theerthakiriyampattu Registration No. 24PRD57965035 Eginil Nadu State
polutions Tiruvallur, Chennai, Tamil Nadu Issued date 21/03/2024 | A Pto 200302 EEHIon Conte
M/s Dalmia Cement (Bharat) Consent Order No.:2307150705504 & Validity: March 31 Tamil Nadu State
Non-recyclables | Limited, Palinganatham, Ariyalur 2307250705504 y2'028 ; Pollution Control
Distict, Tamil Nadu Issued date: 10/08/2023. Board
M/s Shree Renga Polymers, I Tamil Nadu State
M/s Recyclables Kakkavadi Village, Karur, Tamil Consenté)rder'No. 2005233205815 Validity: March 31, Pollution Control
: ated: 04/07/2020 2026
Hindustan ‘Nadu Board
2 SWM M/s Dalmia Cement (Bharat) Ltd., :
Solutions |\ oo | Unit-Daimiapuram, Main Road Consent Order No. 2406249277328 Validity: March 31, Liﬂtgﬁdgoitt?é?
Pvt. Ltd. y Kallakudi PO, Tiruchirapalli-621651, Issued date: 29/01/2024 2029 Board
Tamil Nadu
M/s B and B Triplewall Containers Tamil Nadu State
Limited Olaippatti Village, Consent Order No. 2405157647231 Validity: March 31, Pollution Control
M/s CM Uthangarai Taluk, Krishnagiri Issued date: 13/05/2024. 2026 Board
3 Scrap Recyclables District, Tamil Nadu
Traders M/s Green World Plastic Company, Consent No. :PCB/KKD/DO/ICO/ Kerala State

11/539, Nallur P.O. Feroke,
Kozhikode, Kerala

12265/G21K0Z527956/15198916/2023,
Issued date: 06/02/2023

Valid Upto :31/01/2026

Pollution Control
Board
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Name of the
Authorised . I Authorisation/ Consent Number & date Authorisation/ Issuing authorit
S.No. Vendors/ Type of waste Details of End User facilities of issuance Consent Validity &gState y
Operators
M/s Dalmia Cement (Bharat) Consent Order No.:2307150705504 & Validity: March 31 Tamil Nadu State
Non-recyclables Limited, Palinganatham, Ariyalur 2307250705504 2-028 ’ Pollution Control
Distict, Tamil Nadu Issued date: 10/08/2023. Board
M/s Sri Hari Venkateswara Paper
Mills (P) Ltds. Keelanmarainadu . . . Tamil Nadu State
ViIIag(e,)Lakshimiyapuram Post, A“thO”Satc;:tg(;\‘gé /gizgg; 3004134, Validity: 31/03/2027 Pollution Control
Sivakasi, Virudhunagar (Dt), Tamil Board
Recyclables Nadu, Pin:626127 N
M/s J Basheer Ahmed & Co., Plot
4 M/s Sardev No.:8, APIIC, Industrial Park, Consent Order No.: N-239/APPCB/Z0O- Validity: 30 Nov Andhra Pradesh
Exports Menakur (V), Naidupet (M), SPS VJA/CFO/W&A/2014-2194, dated Y ¥ State Pollution

Non-recyclables

Nellore District-524421, Andhra

Pradesh

M/s.J.Basheer Ahamed and Co.,
Kadaperikuppam village, Vanur

Taluk, Villupuram District, Tamil

Nadu

08.01.2016

Consent Order No.: 2208245889470
Issued date: 29/07/2022

2025

Validity: March 31,
2028

Control Board

Tamil Nadu State
Pollution Control
Board
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GREEN WORMS ECO SOTUTIONSITTP

The Secretary,

Sri Vijaya Puram Municipal Council
Indira Bhawan, Sri Vijaya Puram,

South Andaman, A&N Islands

The undersigned is an authorised operator managing the dry waste received from
Sri Vijaya Puram Municipal Council (SVPMC) at Dry Resource Centre (DRC) for pre-
processing of waste like segregation, baling/ bundling & storage. The following details of
the end facilities to which the waste is transported for recycling/end disposal are

submitted for your kind information.

S.No. | Particulars
1. | Name of the authorised vendor Greenworms Eco Solutions
LLP
2. | DRC details, location & ward Anarkali 1 & Mohanpura
3. | Details of Waste Collected from (Other authorised
dealer), if any
4. | Details of Recyclables Plastics Green Worms Recycling Unit,
Channelization to KSIDC, PLOT NO A11 B,
End Processing VALIYAVELICHAM,
Facility at Mainland CHERUVANCHERY,KANNUR,
(Name, address, KERALA
SPCB/ PCCs Cardboard | Siva Traders;
authorisation/ & Paper Theerthakiriyampattu,
consent number with tiruvallur, chennai, TAMIL
validity), with NADU
enclosures Non- MLP, Dalmia Cement;
Tecyclables Footwear & | Dalmiapuram, Tiruchirapalli,
RS RDF Tamil Nadu

| hereby declare that the information provided above is true and correct to the best of my
knowledge and belief and channelized to the above-mentioned authorised end
processing facility in compliance with the Solid Waste Management Rules, 2016 and

applicable SPCB/PCC guidelines.

Place: Sri Vijaya Puram, A&N Islands

Date: 13 Aug 2025

Name: Mohammed Irfan
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SALES AND SERVICE AGREEMENT BETWEEN GREEN WORMS AND SIVA

I 1 ~ TRADERS
This Sales and Service Agreement providing the terms and responsibilities between the parties
(hereinafier referred to as the “Agreement”) is made and entered on 22° February 2024

] By and Between

. GREEN WORMS ECO SOLUTIONS LLP, an LLP and having its registered office at
72/1783 The Crest Building Varakkal Junction, West Hill Chungam KOZHIKODE - 673005,
Kerala, India and PAN: AAOFG8683M (hereinafter referred to as "Green Worms", which
expression shall unless repugnant to the context include its successors in interest and permitted
bassigns) of the FIRST PARTY ]
. A

] :

SIVA TRADERS, a partnership firm having its registered office at S.F.No. 23/3,
¥THEERTHAKIRIYAMPATTU village Ponneri Taluk and Tiruvallur District, Chennai, Tamil
Nadu, Pin:600052 and GST:33ADOPR4389J1ZU (hereinafter referred to as "Siva Traders",
WMMWWM&MM]% its successors in interest and
'pm:ﬁud 55igns) oflﬂu SEGAND PARTY




Bm——

Green Worms and Siva Traders are collectively referred to us “Parties” and each individually
as

"Plrt]"'

WHEREAS, Green Worms is a waste management agency engaged in the business of Waste
‘Management Services as well as Consultancy and deals with different grades of plastic waste
materials (PET, HDPE, PVC, LDPE, PP and PS etc.) and has its collection centers (MRFs) in
different parts of Kerala and Tamil Nadu,

WHEREAS, Green Worms is engaged in the business of sales and purchase of all kinds of
plastic waste materials directly from the Gram Panchayats, Municipalities and other Urban Local
Bodies (ULBs) by making direct agreements with them, and also purchase Plastic waste
materials directly from the waste collectors and local scrap dealers.

WHEREAS, Green Worms is providing professional waste management services such as
Extended Producer Responsibility (EPR), Plastic Credit Services, etc., and supports fo the socio-
environmental organization, the Producers, Importers, Brand Owners (PIBOs) and recyclers fo
acquire Plastic credits through the rcs.p‘uctwu Institutions/agencies such as State Pollution Control
Board (SPCB) and Central Pollution Control Board (CBCB) and verified plastic recovery

agencies efc.,

WHEREAS, Siva Traders engaged in the process of collecting recyclable plastic waste products
and involved in recycling process in professionally with the aid of sustainable technology.

WHEREAS, Siva Traders is seeking support of any professional waste management services in
regards to acquiring plastic credits from institutions such as State Pollution Control Board (SPCB)
and Central Pollution Control Board (CPCB) via submitting authentic/traceability documents of

recycling waste.
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g A mmmmeﬁme:mmimmammﬂEﬁuMmMngﬂm
m.ﬁmﬁumoﬂummsmmmmmmmm
 apeordance with stipulations provided in the agreement.

1. Responsibilities and Duties ut‘ﬂnhrlhg

11.The Green Worms shall collect plastic waste materials cither directly from the Urban
Local Bodies or from the local serap dealers in accordance with local, national, and
Muualmdmnmnmmmuhﬁm

IlTheﬁrmesha]lsﬂgrwm,bﬂcmdﬂmcplmmma]awdmﬂ:
plastic category as well as the requirements.

1_1mﬁmen“’urmsshaﬂpmﬂd:m}tnlablcphsh{:wast:mawdaltuSwaTrad:rsasper
the terms and conditions provided in the agreement and Purchase Orders (POs) issued
by Siva Traders.

1.4 The Green Worms shall arrange the vehicle for transportation of the material as per the

_ _ requirement.

| v § rj l_'.i The Green Worms shall load the material and generate the invoice and other supporting

= N __g ducm:muasp:rth:mns‘andmndmﬂmpmwdedmmum

y 1.6.The Green Worms has the responsibility to provide efficient and professional service in

| regards to obtaining plastic credits to their clients with the support of Siva Traders

2 i subject to the agreed conditions in the agreement.

L 1.7.The Green Worms has the responsibility to submit all relevant documents pertaining to

K securing plastic credits to the State Pollution Control Board (SPCB) and Central
Pollution Control Board (CPCB)or any other concerned authority/agency for the
purpose of acquiring plastic credits,

18.The Green Worms shall submit relevant and necessary documents provided in the
Schedule A (List of Documents) and shall be circulated in the respective State
Pollution Control Board (SPCB) and Central Pollution Control Board (CPCB) or any
other concerned authority/agency.

1.9.Subject to Clause 1.8, the list of documents mentioned in the Schedule A is subject to
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1.10. Notwithstanding anything in this agreement, the Siva Traders has the responsibility to
ensure that the relevant documents provided in Annexure A shall be submitted to the
Green Worms in accordance with oral or written direction from the official
representativeof the FIRST PARTY.

1.11. Siva Traders will provide the sourcing, recycling and other relevant documents to Green
Worms on monthly basis or as per the requirement of the FIRST PARTY. Siva Traders
will also provide the supporting documents mentioned in Annexure A to Green Worms
to support the recycling and sourcing of said quantity.

1.12. The SECOND PARTY shall issue the credit certificate (Recycling certificate) along
with supporting documents in time to time either in the name of the FIRST PARTY or
their client.

1.13.The Siva Traders has the responsibility and duty to comply that all such plastics
collected, transported, recycled by various measures on behalf of the Waste
Management Agency (WMA), must be in accordance with the norms prescribed by

SPCB/CPCB under Plastic Waste Management Rules, 2016(as amended by time to
time).

' 1.14. The Siva Traders has the responsibility to ensure that there shall be no duplication of

f chtafwﬂmvﬁmmyclelmdﬂmeuughtmbemuﬂnmmpmm'ﬁe

credits availed through the submitted documents to the FIRST PARTY.

1.15.The Second Party acknowledges and agrees that either the First Party or its

representatives shall have the right to conduct audits and inspections to verify

compliance with the terms of this agreement. Scope of Audit may include, but not
limited to the assessment of quantity and quality of the plastic waste material received,
records related to the processing and handling of supplied materials, compliance with
environmental health and safety regulations, documentation, and reporting as required
by this agreement. The Audit may be conducted periodically, at reasonable intervals, or
as deemed necessary by the First Party. The recycler shall cooperate fully with the

auditors, providing access to all relevant facilities, records and personnel necessary for

the successful completion of the audit
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" made by Siva Traders to the FIRST PARTY as per the Terms & Conditions
stipulated in the Purchase Order (PO) for all kind of plastics in the form of an
duﬂmc transfer/ chequcfdemnnd draft Pa_vabie

6. The procedure for the payment in accordance with §.2.1,2.2, 2.3 & 2.4, must be made
via Bank NEFT /CHEQUE.

~ Each Party hereby indemnifies, protects and holds harmless the other Party from and against
‘any and all claims, suits, threats and demands, actions, causes of action, liabilities, damages
. :-‘t'ﬂ ‘costs, expenses and attorney fees relating to any representation and warranty made by

is Agreement, except Siva Traders company shall indemmnify the
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 following for all the cost arising on breach of Second Party on the tions
wudnahm-l.u.l.s.n,umMmd-nyiuuummhgﬁ-ammmﬂmw.aml
penmrhmmc;eofwrﬂlu

4. mm
u"ﬁemmmﬂlmmmwmmwimmmuyumm
law of tort or contact for the actions of the Siva Traders for the submission of
- copy of data/documents as provided in S.1.11, 1.12, 1.13 and LI4.
m&&m%mmﬂmuﬁamfmﬂumwfmmmmnm
between the Siva Traders to the third party; even the agreement was in furtherance of
uﬁbmuﬁngtheuanspomﬁunofmcmmﬁalsmmemigmdduﬁmﬂmofﬁmn

Worms.

5. Duration of agreement

5.1. The agreement shall commence from the date of signing and shall remain in force for a

period of two years.
5.2 The agreement may be renewed by

both parties subject to the written mutual consent.

i. wﬂﬂdﬁewﬂt

6.1. The agreement may be terminated by either of the parties by giving one months’ notice to
the other party in writing.

6.2. The agreement can be terminated by the First Party unilaterally by giving 1 monthnotice
after the manifest and consistent violation of Clauses from 1.1 to 2.6.

7. Disputes

7.1.In the event of a dispute arising out of or in connection with or relating to the terms of this
Agreement, the Parties agree that they will attempt to settle the dispute by engaging with
each other in good faith in a process of mediation/conciliation. In case of failure to settle
the dispute amicably all the issues or connection with this agreement shall be settled in the
Jurisdiction of Kerala high court.
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Witnesses

sk B | ”“—5@,.4.— 2 Bim,;h
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REGISTRATION FOR THE RECYCLING OF PLASTIC WASTES 1
8 /' L| FE
Registration No. 24PRD57965035 Dated 21/03/2024 ~, {/ Enviranment
Proceeding No.TNPCB/DEE/Tiruvallur/1125GM P/PW R/2024, Dated21/03/2024

Sub : Tamilnadu Pollution Control Board — Plastic Waste Registration -Renewal - M/s SIVA
TRADERS,SF.No. 23/3, THEERTHAKIRIYAMPATTU Village, PONNERI Taluk,
Tiruvallur District — Registration under Rule 13(3) of Plastic Waste Management Rules,
2016 as amended in 2018 — Issued — Regarding.

Ref : 1. Proceeding No.TNPCB/DEE/Tiruvalur/1125GM P/PWR/2023, Dated: 07.03.2023
2.Unit’s Application No. 57965035 dated:4.3.2024
3. IR.No: F.1125GMP/OS/AE/GMP/PWR/2024 Dated 16.03.2024

The Tamilnadu Pollution Control Board after examining the application, hereby certifies that M/s
SIVA TRADERS,SF.No. 23/3,THEERTHAKIRIYAMPATTU Village, PONNERI Taluk,
Tiruvallur District has been registered as a unit under Plastic Waste Management Rules, 2016 as
amended in 2018 for manufacturing.

Product Name Quantity Unit

COLLECTION, 10 TONS/DAY
SEGREGATION AND
REPROCESSING OF
PLASTIC WASTES
(PLASTIC GRANULES)

This certificate of registration shall be valid for the period up to 20/03/2027 unless revoked or
suspended.

The certificate is granted subject to the following conditions:

1. The unit shall adhere with all the conditions mentioned in the Plastic Waste Management
Rules, 2016 as amended.

2. The unit shall ensure that the plastic material, shall not be used in any package for packing
gutkha, pan masala and tobacco in all forms.

3. The unit shall furnish their production, distribution and retailer/sale point details every
month to the District Environmental Engineer citing the Registration Number.

4. The unit shall not manufacture,stock,distribute or sell any carry bags made of recycled
plastic.

5. The unit shall ensure that the products made of recycled plastic shall not be used for
storing,carrying,dispensing or packaging ready to eat or drink food stuff.

6. The unit shall coordinate with UNDP to workout EPR inline with the proposed integrated
model for the state of Tamilnadu.

7. The unit shall prepare and submit an annual report in Form iv to the local body concerned
under the intimation to the TNPCB by the 30th April of every year .

Additional conditions
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1.The unit shall adhere with all the conditions mentioned in the Plastic Waste Management Rules,
2016 as amended in 2018.

2.The unit shall maintain good housekeeping inside and outside the premises.

3.The unit shall not use & manufacture ‘ use and throwaway plastics' such as plastic sheets used for
food wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler,
water pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness,
within the industry premises.

P S LIVINGSTON icsitsss sons sorse
District Environmental Engineer
Tamil Nadu Pollution control Board,
GUMMIDIPOONDI

To

The Proprietor

SIVA TRADERS

S.F.NO.23/3, DHARKAS ROAD, THEERTHAKIRIYAMPATTU VILLAGE, CHENNAI

600052

Copy submitted to

1. The Member Secretary, Tamilnadu Pollution Control Board, Chennai, for favour of kind
information

2. The Joint Chief Environmental Engineer(M), Tamilnadu Pollution Control Board,Chennai
for favour of kind information
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WASTE DISPOSAL —Memeorandumef Understanding

Tihis Memerandumof Understandingfor disposal of Multilayer process plastic waste, Footwear &
. Mefuse derived fuel (RDF) (hereinafter referred tq as "Mel") is made and executed at Dalmiapuram,
Tiniehy @n this dthelay of July 2024

- BYAND BETNERN

¢ Graan\Worms Eco Solutions LLP, 2 Limited Lizkility Partnership, incorparated under Section 12 ((b),
af the (LLP AGT, 2008 hayingits registerad office at 1408, The Crest Building, Varakkal Road unction,
| Wiestikill Ghungam, Kozhikode, Kerala =1673005 (hereinafier referred to as the Green, Worms:', which,
Expiession shall, wnless repugnant to the context, include its successars and permitied assigns: [Party,
i &fthe Fivst Part) 5

| RamipSement (Bharat) Limites. 2 company incorporated under the CompaniesAct, 1313 fp.%\am%i.,tgz
- egistened office at Dalmiapuram, Lalgydi District, Tiruchirapall (Rereinafter referred to,as the "BCRL %
i Sxptession shall, wnless repugnant ko the context. include its affiliates, parent company;

I e For .i,]_a_-,l']_vf'i".‘\. Castat (Bha Pm]l.?ff%
Wi CBRERN W
‘ ol gty
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HSsEcidte CoTipEnYy, SISt idry companics, successors and permitted 355igRs) [Party of the Second
ol

(Green Wi & DOBL ave Wereinafter individually refefred to as a "Party.. and colctiveyy referred
o s e "Paities "

WWHERERS:

. Tive Greien Worms fis a Limited Lialbility Parthership Waste Managemment Ageney incorporated in
Inliaamd s linvoivet in the businessof Managementof municipdl solid waste and provides
TrECESSANY Hssistamice, advisory and consultancy under various waste management related rules
llikee ‘Solid \iaste Nianagement Rules, 2016 (as Amended)), Plastic Waste Managerentt Ruless, 2016
(P Rdifes, 2006) (@s Arventiat)) etc., and is recognizetiby Munidipdl Corporation, Producer
TResponisibilivy Ongariization geney, where it assists produces and brand ewners in complying
with iExtentled ProtiucerRegponsibility/(TERRI and is in search for a destinationfor disposal of
Whaitilayer fPiastic waste, footwear and Refuse derived Fuel which is eollected! either By it o by its:
fpertitmers &t various llocations (Kerala, Tamil Nadu, Karnataka, Andhra Pradesh, Telamgana, Odistia
R\Uswof lakshadweep & Andaman & Nicobar Islands, etc.,) in a manner comphiamtt witin apphicabtes
reegulations.

8. DUAL jis involved iin the business of producing, grinding, manufacturing, fimishing, packing,
negpaskingg, mixing, grading, supplying, wholesaling, retailing of ordinary pertland cement and
portiand pozzolana cement and has plants located at Thamaraikulam village;, Ariyalur —621 705
and Dalmi@aperam —621 651, Tamil Nadu (hereinafter referred to as the Unit<)) and are desinous:
tto foster and advance environmentally safe production practices.

C. Tihe primayyobjeative of this MOU by the Green Worms is to achieve the pious intent of the:
government to firee india from single-use plastic and conserve environment: in the: pullic intenest:
Tihis (imitiative would be helpful to the State in getting rid of the menace of singje-use: plastic: wiicty
iis dlegrading the environment and creating health hazards for the society at large.

®. Green Wonms shall exclusively and uninterruptedly supply the Multilaver plastic waste, Footwear
ang Refiuise dlerived fuel as per Table 1 Specification and acceptable limits to, DCBL on the: terms;
set forth jin this MOV, whieh shall be free fram debris, stenes, construction, wastes, deadianimals;
metals, etc((hereinatterreferedto as the Material”

i€, v, DOBLhas agreed to co-process the plastic waste in the public, social and envirenmental
iinterastand as pait of iits secial initiative at its cement kilns /ealeiners located at the above saidi
it iR ithis puipese, DEBL commits itself te make requisite capital and other investments for
making ithe sustainable use of the Material and thereby, contributing to the aforementionad: sociali
Gauge. T, hath the Padtias jaintly while ebserving their respestive commitments in public,
$9cizl and environment interests enter inte this MBU in eansanance with laws, wiere the. Green,
Werms promises o fmid@ Material from time ta Hime in eonsenance. with this M@IY; andiinturn,
REBL commits itself and promises to co-pracess the Material at its cement kilns/caleiners while.
COMMIEngG {9 make requisite capital and ather investments: for this purpess: which shall be.geod:
Andlvaluable considerationfor each ather-

i Ay Gresn Benafits, subsidies and/ar other benefiits of any nature, if any, arriving out of
eashEmeR} iseof ahowe Material supplied shall Be claimed by DEBL plants: These could be
REIALEALO GBI, PAYT, €02 lnvedey, Bi mass use: However, Green Werms shall claim the ERR

"For GREEN RUTTON P FocBalmia Gesnoni o . L PRERAHES

IManaging Partner Arftuised ;
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i et o the supplied Naterial.

©. Tire peresedse /auantity of plastic in abeve Material shall be declared in &aeh ifvoice by the
(Giieen Wos.

| |
W@, THEREFORE, iin consideration of the mutual agreements, promises, covenants;. réprasertations:
HNY warrraT tieswet Forth fin this MIOU, the receipt and suffidienoy of which is acknowledged by the
Fratities, tihie IPatties ierelby agree as follows:

1. General Terms of Re'ferehce
1. 1 Imithis WIOW, winlless the context requires otherwise:

11111  fRefierence tto the singular includes a reference to the plural and vice versas;
1112 Refenence to any gender indudes a reference to all other gendens;;

111383 Refierence to an individual shall include his legal representative, successar;. legall heir,
executor and administrator;

Lil#  Refienence to any statutte or regulation made using a commonly used abbreviation
shall lbe construed as a reference to the title of the statute ar regulatien;; andl

1155 Referenceto any anticle, Article, section, schedule, annexure or appendixes, iff any,
shall be dleemed to be areference to an article, a clause, a sectiom;, sehedula;, Annexure:
or appendix of or to this MOU.

12  teadiggsin this MOV ane inserted for convenienceanly and shall net be used in its
interpretation.

1B Any wed or phase definedin the body of this MOU (inelugingthe recitals) shall have the
meaning assignadte it in such definition thraugheut this MOU and the recitals shalll also, form,
tthe iintegral pavit of this MOU and shall be binding en the Parties.

1é  fany provision in Article 1 is @ substantive prevision conferring rights of impesing obligations:
@0 any Padty, effect shall be given te it as if it were a substantive provision in the: body, ofithis,
MOU.

19 Tihe e of the wars! “ingluding followeas by a specific example/sin this MAU shall net be
constryed 2s limiting the meaning of the general wording preceding it

e The sohedules, annexures, appendices, if any. 1 this MOU shall be deemed;to, be incorperatied;
i ane fosm an integral pant of this MAY.

1y BaforeReeto 2 “petsan ingludes (35 the context requines)an individual praprietorship.
RATASESDIPHFR, COmPaY, Bosy of corparate, co-aperative sariety, Gatity, autherity orany, |
Rosly, Assoqiation or organization of individuals or persans whether incorporated of nok-
For Balm!a Cemgnt(aparal) Ld
Page3of i3

For GREEN SOLUTINS L ey

WaEgH Partner
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R FReferee o any AgTeRTE, Mefmorandut of urderstanaing deed, document, instrument,
iiife, B ATION FOtIfieation statuire BF the like shall ean a referenceto the same as may
e e Guly amended, medified or replaced. Fer the aveidance of doubt,. 4 decuricrt shalll |
e EomstrIat @S amentet, modificd or replaced only if such amendment, modification or
raplicemment is executed in compliance with the provisions of sueh document(s))-

D, i, Payment & Supply of the Material |

__ Deimia plants t Co Processing Charges Per Mt
| For Velume in a annum till 3500Mt - Rs 700/t

Deimiripuram (DPM) & Ariyalur (ARY) | For Volume in a annum till 5000/t - Rs 600/t
| [For Volumes in a annum Exceeds 5000 Mt - Rs. S00)/ Mt

. BEM@J-W) ) Nil / Free of cost
L KulepakDP) 200 | . Nil / Free of cost
L 'Rajgangpur(RGP) 4 : Nil / Free of cost

GST shall ibe extra applicable on the co processing Charges. If the supplied materiall quantityy
fior DPW & ARY exceeds any existing price-slab, then DCBL shall consider the: entire: quatityy
in the mext immethate priceslab. Howmewver, DCBL shall raise invoices as per minimum
matefhasespriee(Rs ZQOAMT and! if any change in the price occurs due ta change in the
Volume, then DOBL will either raise credit note or refund the excess amauntt to Greem \Narms;

Gneen Wonms shall make advance Payment through NEFT/RTGS. DCBL Shalll raise Invaice am
Fromtmightly basis as per the weight recorded in the DCBL Weighbridge. And shall be sent: te:
Gneen Womms' ofifice Through Electremnic mode Email/Fax. Original Invoices shall be raised
once iin 2 flortnight and sent by courier/pest to the Green Worms" office:,

Dutingthe Tern), the Green Werms shall exclusively supply Materialte DCBL as per the following

—

specifications.
Table 1 :- Specifications and aceeptable limits of Materiall - ok
:f. P dad Acceptance lmit- oll planis. | |
1RV | Keal/Kg MIP & Feafwearaaié@_ ]
| RDF > 2750
2 |uonsing & Unoading | | Loading i in the scape of Green Werms and Unioading & |
Feeelving end is in the scope off DEBL.
3 Matenial Availability Apprex 2808 MT é@F‘é%& oF more, %m@rr@%%m%:
| Quantity Commitment of | \Quiantities mentianed are indicative and way inciease/; |
& A per e W7 |decrease as per availability © J
nslicative) Dalmiapuram/Ariyalur/Belgaim(KedapaiRaigangpur —
4 oyl MIRIFYM 208 MT per Menin PR ,
ERE - 189 MM = l
VAT WEght of the e aprepe o f
|_é €ashbag/ ﬁﬁ material Loose truck load |
L SEEQ SOUTANLY For Balmia E:E;@iﬁmf Pagedeild |+ '
Elﬁ@

Manzgipeamer il
|
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S et e *inf GCV (ARB) of the Material is below 2750 KCal/Kg in the |
Truek

_ﬁ 'M};ig_tﬂf; - e % _IlEEff MLP & Footwear Max. Meonthly A\;g. Moisture < 10% J

[ S [For RDF Menthly Avg. Moisture < 25% Al

Ash ™% ]For MLP & Footwear Max Monthly Avg. Ash - 10% |

| ' For RDF Max Monthly Avg. Ash < 30% 18

[ 10 Chloride i ™ 'J[ T <1% '
R — | L

2.1 GREEN WORMS shall make available the Material while complying the aferementioned
specificationsfor deliveny at DCBL's said unit from the GREEN WORMS!s Material Recomery
Facility (MRF). The GREEN WORMS shall be responsible for proper segregation of plastic wastes,
loading the Material in the form of loose and delivering the same to DCBL for Co Processing. DCBL
assures to upfront provide a list of such admissible Material as specified above.

2.2 Inthe event, whole or part of the Material stored, to be supplied, and/or supplied by the GREEN
WORIMS does net match the requined specification and eharacteristies ("Non-confirming
Waste"), DCBL shall have the right ta reject any part or whole of the Nen-confirming; Waste, which
is not suitable for co-processing by its system. Sueh type of infermation should be provided by
the DCBL to the GREEN WORMS and the Nen-confermingWaste shall not be accepted by DCBL.
The non-conforming waste which when feund te be unsuitable fer eo-processing te be sent back
te GREEN WORMS, the cost of which te be borne by GREEN WORMS.

2.3 The Parties agree that the GREEN WORMS shall ensure that the specifications ef the material as
per table 1 shall be maintained en menthly average basis. It is further agreed that if the NCV or
Moisture ar Ash of the material supplied by GREEN WORMS is not within the permissible limits,
then DCBL shall be entitled te disecontinue the supplies of Material from that seurce / collection
point / Material Recovery Facility (MRF). It is agreed and understood between Parties that it shall
be prerogative of the DCBL to decide the same.

24 The GREEN WORIMS shall be respensiblete supply the Material while complying with
aferementioned specifications for delivery. Furthermone, it is mutually agreed and understood
between parties that DOBL shall also, its ewn expense, be entitled to arrange analyze the sample
of the Material at the DOBL's end, in erder to check whetherthe Material supplied by GREEN
WORMS confarms to the specifications set out in clause 1 and inferm its aceeptance / rejection
as the case may be, to GREEN WORNISwithin 10 (days) of carryingout of the representative
sampling. In the event, DOBL determinesthat the Materialis not in confermaneewith the
specifications set out in clause 1, the GREEN WORMS shall have right for the jeint sampling and
testing at DCBL's premises and / or mutually agreed third party premises, which shall be done
within a period of next 10 days, etherwise the analysis already dane at behest of DCBL's premises
shall be deemed to be final and binding on both Parties and Cost of testing by the third party shall
be borne by the GREEN WORMS.

3. Supply and Delivery,
3.1 Projections and Supply Orders
3.1.1 The GREEN WORIMS shall exclusively supply to DOBL's Plants located in states of Tamil
Nadu (Dalmiapuram, Ariyalur), Karnataka (Yadwad-Belgaum), Andhra Pradesh (Navabpet-
YSR Kadapa), Odisha (Rajgangpun)a minimum of 200 MT of Material per month, which
may be increased. The GREEN WORMS agrees and undertakesthat DCBL shall exclusively
be given first priority over any third party for the supply of Material, and in the event DCBL

~ ot) Ltd
‘For GREENWORMSECSs S0} UTICNSLLP’ for Dalmia Cement (Bha, ! PageSof1s |

Altsem
Managing Pantner
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declimes in writing to procurethe supplies of Material, then the GREEN WORMS may
supply the Material to third parties. | |

32 Delivery ;
3.2.1 The Transportation of the Material from the GREEN WORMS's collection peint(s)/ Dump

Yard / Material Recovery Facility "MRF" to the DCBL's factories shall be at the cost and
responsibility of GREEN WORMS and at no cost to DCBL, The GREEN WORMS shall ensure
that the vehidle is loadied at the earliest with the quality materiiall as per specifications
under clause 1. GREEN WORMS shall ensure that the transporter shall have all the RTO
stipulated norms compliant vehicles engaged for transporting the Material, All the risks
and liabilities shall transfer from GREEN WORMS te DEBL, after the Material reaches DCBL
Faetory gate. Notwithstanding the aferesaid, the GREEN WORMS shall eantinue to bear
100% risk of any items that are net the Material ardered by the DCBL as per this MOL.

3.2.2 The dispateh decuments shall be prepared by GREEN WORMS while eemplying with ﬂw
reguirements of applicable laws ineluding these which may be reguired by the Pellution
Centrel Beards or ether departments for the transportation ef the Material.

3.2.3All requisticappronalsfor supplyingand dispatchingthe Materialte the DOBL by the
GREEN WORMSS shall be ebtained and complied with by GREEN WORMS. DCBL shall
ebtain statutery registrations and apprevals from concerned autherities far co-processing
the material in its facteries and eomply with all applicable laws in this regard.

3.3 Decuments to be provided by the Parties
3.31 The GREEN WORMS shall, at its ewn cost, arrange te get every eonsighment of the

Material weighed at the Weigh bridige near the collection points/iiaterial Recovery
Faeility (MRF) and issue the Weigh bridge Challan te the transperter while dispatehing
the eonsignmentef the materialte the DOBLsfactories.The DCBL shall arrangefor
weighing, unleadingand storage of the material at its factories. The weighing of the
material shall be earried eut and recorded at Weigh bridge lecated at DCBL's facteries
for erass verification and will be used far documentation under the MOL. In the event
of any dispute relating te the aciual guantities of Material dispatehed by the GREEN
WORMS and the actual quantities of Material received by the DCBL, the weight of the
material reeeived at the DEBL's premises ( with +/- 0.50% variance) shall be censidered
final and binding.

3.3.2 Inorder to entail periodic manthly reconciliation ef the total quantities of the Material
sent by GREEN WORMS, the DCBL shall previde the details of the accepted guantities
of the Material, Vehicle No., date of receipt of material, larry receipt (delivery challan)
and details of conforming and nenwariformiggmaterial to GREEN WORMS. The
reconciliatiorshall be eamied out in goed faith and each panty shall provide all
necessary suppart and coaperation in this respect.

4. Coniract Period & Terminatien

4.1 This MOU shall be valid for a periagof 5 Years from 15.07 2021te 14.07 2086 (the "Term).
Thereafier, this MOU shalil be extenglahle for such further term as may be mutually decided
between the Parties.

4.2 The Parties agree that the arrangement contemplated in this MOU may be terminated prier to

\ t) Lid..
For GREENV\WAMSECQ SOLUTIONSLIF* For Dalmla ﬁwl(ﬂhae? ) B e ot

Althodsed! SIERatMY '

Page 271 of 1410




2969

e e ©rlly as per midtedl agreement of the Parties.

43 [DEBLSHE Ihave Mightt to terminate the MOU by sefving a notice of 30 days while GREEN! WORNS
shdl| ot termimatte the IO during the term of the MOU at will, consideririg the commitientss
©f DOBL wndket this MOU.

44 EitherRatyyshall continue to discharge and perform its respective obligations in terms: heraof! tilll
tthre diate of terminationof this MOU. Simce the intent of this MOU is to destroy plastic amd
wwonserve envirommentin the pullic interest, therefore both Parties shall reconcile the
idiffenemces, iif so arise, and shall make all best efforts to comply with the terms: of thisi MOU and!

etform their nespective obligations in true spirit.

45 Save asotherwise provitied herein, the Parties shall be entitled to terminate: this MOU! by senving:
wiponithe wther Pantya 3 (Three) months' notice to the said effect upon the happening; off amy; ane:
ormore of the following contingencies =

451 Weon:complianeewith the terms of any other arrangement executed amongst the:
iParnties;

452 Anymaterial breach of the terms contained herein.

. Regpresentations and Warranties
i EachiPanty nepresents and warrants to the other Party as follows:

Dalil  iits charter documentsinalude provisionswhich give it the requisite power, and all
mecessary corporate approvals have been obtained, to sign and deliver; this, MO and)
exergise jits rights and perform its obligations under this MOU;

42 itisvalidly incorperated and is in good standing under the laws of India;

Dila r:\t #Mﬁr"&ﬁ\iﬁlw frem entering inta this MOU; and that this MOU has been entered;
it by them willingly and while keeping in mind net enly their commercial| interests,
thut alse their commitment towards carrying aut social and moral respensibilities; and

Pilet none of: (@) the execution, delivery and performance of this MOU, (b) the
<onsummation of the transactians contemplaied by this MOU, o (c) compliance. with,
e provisions of this MOU, shall be in: (i) eanflict with or breach any applicable laws,
sublect Lo seceipt of il cansents, approvals authorizations as required under
anplicable lawes; or (i) violate or breach 3 provision of, aF constitute 3 default (o5 an
vent which, with Aotice ar lapse of time aF bath would constitute 3 default) uader any,
of he &erms. couenants,conditionsor provisionsof any note, band, martgage,
indenture, desd of trust, license, franchise, permit, leas, contract, agreament; orother,
SSUMER: commisment o obligation to which any of the Parties is a party, 5o as to,
AENdler the transactions envisaged under this MOU veid er unenforceahle.

gﬂ Al'#@aﬁ@@' Information disclosed by ans Rarty (th
1 Al gl s ¥ ORE Party (the “issy ) e Ray
(kihe-iResipient Parky”) within the framewark of this MBU, is and aha\hngsﬁfﬁ%{;%&éﬁ E\g’

amﬁﬁmfmsmmgwf v the purposes of His Elause g, “eanfidential informatian: shall
el &ﬁ@%ﬁ%ﬂé&m{ ,'anzgﬁ MFIEEER. vEFRally oF In %raahi& @#ﬁﬁﬁﬁﬁ?ﬁ %}:E.%%'r,'

SR SR manfstange by any mede disclosesta the Recipient Party within the
eor GREENINOEMSESY SOLTIRELLP o D! ..,..Esmwmmmﬁ o
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PTG FGT NS T it Wit s i as eenfiaemitiull and of sigriifieant value fof the Issuing
Pty Gl Wikich Courd Ibe wndermined if said infermation were to be revealed {6 third! parfies.
Inviodta s e Ty e CoTHsiseah twith the previvus senteiice, the Confiderin Infermation shall
inéngde, WiraltiTTestion the termis of this NIOU, the marketing, advertising and sales plans,
WsusTHesSs i, R For the medification of develepment of new or future Projects, sales foracasts;.
btisHeiss Al deis Al Customier information ete.

R Tive PuttiesTmiudt keup surictly conffidieritial the terms of this MOV and all the Confidential
Iffornaationwhich iy Ihave had access to pursuent to this MOU. In addition, both Parties
wiibiettdike o mefrain from wsing the Conffidleritid| Informtion for purposes other than those
frernitesduitiar this MIOU, amdl to reffirein from disclosing the Confidentiall Information te third
jpattiaswilthout the priorwiittten consertt from the other Party, except as required to be complied
wiilth ais rmemitiived thy amy applicable laws.

7. Governing lsw and Dispute Resolution
7.1 This WO shalll e governed by, and construed in accordance with the Plastic Waste Mamsgsmert!

Rulles 2016 (@s amentiet]), OPOB, State PUBs & MoEF regulationsand all other applicable laws off
Imdiia.

7.2 midisputes, difffierences and claims arising between the parties hereta under ar im relatiom to this
WD sthall the mefienned) to artbitration by a sole arbitrator (who shall be a retired judge: of amy Hign
Towmt in Inilig) to e sppoineat by DOBL. The arbitration proceedings shall be gaverned by tire:
eravisionsof the Amnbiteation & ComdiliationAct, 1996 ar any statutony medification or re-
enagimentihenedf antl the nules madie thereunsler, for the time being in force. The seat and
wenue of athittationshall be Delfi. Only, The Courts in the city of Delhi shall have the exclusive
jiuristliation te entertainany apglication pentainingto arbitratien, whether pending er to he

imitiated, or any award masie by the arbitrator or any other preceedings incidenmiiall e the: arbitiial|

8 Hiotices

lﬁil Ay rmatice pravidadfer in this MOV shall be in writing and shall be sent by: (i) faesimile

transmission, o (i) email, or (iii) courier/registered post/speed pest, oF (iv) personall deliveny; o
(W) rigmai pest:

A Iinthe case of motices te the GREEN WORIMS and DCBL,
Contagtilame  lehammead Jamsheer (Direeter, GREEN WORMS)

hsigess 1468, The Erest Builging, Varakkal Read Junetion, West Hill Ehungam,,
Kezhikede, Kerala - 673 005

Al jimsheer @greenworms.arg

Gon@atiame AR KenarL (BEBL)

Asidiass Balmip Cament (Bharat) Ltd, Unit- Balmiapuram, Main Read Kaliakudi
#8, Tiruchirappalli- 621 651

fmail L amnkuma@salmiacemsnteam

B2 Al matisesshall be desmed to have been validly given on (i) the business day immediately, afier
e slate of ransmsion, if transmitted By facsimile, of fil) the Business day immediately, after
ST 1 U 6 st ] S i Pt . S o o e S

ESIH) & () ¥ glven By persanal deliveny, and ) in
& ) i) ang mﬂe RSt apAY. the expiry of $ (Thres) Business da fiﬁ@F Eﬂiting; if sent by,

For Balmig Eemont (By.rat) Lid Page §of 13
Eﬁi

i LLP ﬁﬂm&ﬁﬁ? &9’
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st O Courier. |

B3 Hither bty may, from time to time, change its address of representative for receipt of notices
provithat for im this NIOU by giving informetionto the other Party within a period of 10 (Ten)
Husiness 8

9. Wiisodliereses
Bl FRurther sssuramoes: |
@) Tihe Ratties to this MOWU shall, and shall use reasonalble endeavor to ensure et amy
mecassayy thint partty shall, from time to time execute and deliver all such further
diocurentsamt do all acts and things as the other Party may reasonably require to
effeatively carmy out the full intemt and meaning of this MOU, to complete the:
tramsadtions comtemplatet thereunder. If, for any reason whatsoever, amy temm
comtinat! im this MOLW cannot be performetior fulfilled, the Parties agree to meet and!
explone alemmetive solutions depending upon the new circumstances, but keepimg im
wiew tihe spirit and core objectives of this MOU, whether before or after the Effective
[Datte.
th) Amy GneenBensffits, subsidies and/or other benefits of any nature, if any, arriving out of
precutement/use of abowe Material supplied shall be elaimed by DCBL plants and tie:
same imay e considiened to support the execution/management under this; MOL).

92 wmensments ang waiver: No medificationor amendment te this MOU and ne waiver off any off
tthe tierims or conditions hereof shall be valid er binding unless made in writing and duly executed
tay @ on hehaif of the Panties. No waiver of any breach ef any provision of this MOU shall be
efiective or hinding unless made in writing and signed by the Party purparting te give the: same
and, wless othenwise proviged in the written waiver, shall be limited te the speeific breaeh
waiyed,

93 Assighment: This IOV, or any right er interest herein, shall net be assignable o transfierable: by
a0y Panty except with the prier written cansent ef the ether Parties. Natwithstanding anything
contained iin this Clause 9.3, each of the Parties expressly acknowledge and agree that GREEN
WORMS shall ave the unrestrictad right te assign any right oF interest herein tQ, its affiliate(s),
All @r any of iits fights and interest here under without the cansent of any ather Party, while
senvice 2 maticeto MABLIR this regand,.

¢ Ralatianship:The relatianship of the Parties hereto shall Be on 3 principal to, pringipal basis
andshallihe RGRL govennad By the terms of this MOU. BEBL shall nat be entitied t represent and)
/ & fhalditsalf out to ke the agent oF assasiateof GREEN WORMS aF a service pravider in any
A Whatsoever .

g5 Ressvationsf rights:Noforbearance, indulgence of relaxation or inaction by any Paryatany,
fime e regiiine perfarmanseeef any of the pravisionsof this MBU shall in any way affiect, disinish
& pigikdicethe Aight of such Party to requite perfqrmaneeaf that pravision-Any Waiver of
acquiessense By any Panty of any breach of any of the pravisians af this MUY shall aat be construgd
& 2 WAV & acqWiescence of 3Ry Fight URder oF arising aut of this MBU, or of the suaseauent
IR, OF AEGNESSERCE 19 8F FECOBRIIOR 8 Fights SEREF than 33 exBressly stipwlated in this MOY:

g sightts: €aah of the rights of the Parties herei under this MBY are indenendent,

| 6;‘2&\( ﬁw@ pﬁg ﬂﬂefm 3l g;her rngh&t_af}f?!abi@ t9 Ehﬁim'. é.m% ;g.% %%ﬁ.%%ﬁ%

exgrcise : preiudice or gnstitute a waiver of any aings vig ,
g ssisr this MO oF gtherwise: For Balmla Cement (Bhara ) Lk

Pagedefiiy |
A
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97  Oher remedies: Any remedy o right conferred upen GREEN WORMS fer breach of this MOU
sl s i 2didittion to and without prejudiice to all other rights and remedies available t it.

: Spuidiic i grancan Jbe Partivs agree that damages may not be an adequate remedy and

DTBL gl e ettt to an injumdtion, restrainitg order, right for recovery, suit flor specific
iperiformance or such other equitable relief as a court of competent jurisdiotiom may deerm necessery/
or FppropiiEte to resmein GREEN WORMS from committing any violation or emforce the:
pefformianecof the coverants, representationsand obligations contained in this MOU. These
imjernadtive remedies ane cumulative and are in addition to any other rights and remedies the Parties
ey thawe @it lkew o lin eguity, indhudiing without limitation a right for damages.

PP om-Esiusi mediies: The rights and remedies herein provided are cumuliitive amdl nane: is
edlusive of amy other, or of any rightts or remediies that any Party may otherwise have at law or iim
Eguiity. The nijghtts and mematliesof any Party based upon, arising out of ar atherwise in respect oft
amy imanouracy or bneadh of any representation, warranty, covenant ar agreement ar flaillune i fulfil
amy eemglition shalllim mo way be limited by the fact that the act, omission, eccurmence ar atiher state:
off faots wpen wihich any claim of any such inaccuracy or breach is based may also be the: subject
matterof any other nepreseniationwantanty, covenanter agreementas te which there is ne

irsaLRsy o breadh.

U0 Costsand expenses: Each of the Parties hereto shall pay their ewn costs and expenses, relating
o tihe megetiation, preparation and execution of this MOU.,

D01 rhenee Wiaieuwne: Neither Party shall ineur any liability due te failure o delay in performance off
a0y odlligation caused by foree majeurne, atleast for the duratien of the force Mmajeure; provided,
thawever that the aftectedpanty shall prommntlynetity the ather of the existence of the florce
maiewe and the effeat thereof en its ability te perferm its abligations, and that the affected party,
wndartakes all reasanahieefforts to mitigatethe impact of the faree majeure on the oter Party. If
any force maieuce endures meore than 60 (Sixty) days, the Parties shall meet and review in goed
faith the cesicability and conditions of this MOU ineluding But net limited @ its termination,

942 lndemnity: The GREEN WORMS agrees 1o indemwily, defend and hold BEBL apd its
representatives harmless against any and all elaims, damages ete. which arise out of, or resulik from,
O Ry he payakle by viriue of any default, non-compliance oF Breaeh By GREEN WORMS, ofrany, off
jits conenants oF obligatians wnder this MU and/er any laws, guidelines ete. for the time being in
fiarce.

Dah3 miﬁw@iﬂ&m@w provisiengf this MOV ar the applicationtheref 1 any BerseR ok
Gisumstance shall be invalis oF unenforceablets any extent far apy reasen ineluding By reasom of
Ay ilaw oF regwiation or government policy, the remainder of this MBU and the application of such
FRERVISIAN LS RELSORS O drcumsiareesother than these as t which it is held invalid o
wnsnioresahleshall nat be sffesicr therahy, and eadh provisianef this MOU shall be valid and
&nigresableds the fullest extent permiktas By law- Any Invalid or unenforceable provision of this
DS shall e replaced With 2 provision, which s valid and enforceable and meost nearly, ieflects he

Sriginglintentof the invalid and unenforcesble provision:

P w MQY may be executed in BRE BF MBFE EAURIEFPIFLS; Bach Af WiEh When,
0 , red shall e deemed 2n ariginal But all of which iogether shall constifie ng:
ans'the same instryment and an ﬁg%may Exechite this MBY By signing 3ny e.vﬁ%%m Afrseith

| 275

"For GHREEN' ECASQUUr For RalenipEement 811 “Chage 19013 |
Managing BaHRSE Ajiiees
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originals or ceunterparts. The delivery of signed counterparts by faesimile transmission er electronic
mail in “portable decument fermat” (".paf") shall be as effective as signing and delivering the

eQuUAterpart in persen.

945 Punslic:engsicAll public netices to a third party and all ether publicity concerning the
transactions contemplated by this MOU er any ether ancillary matters shall be jeintly planned and
ceordinatedby the Parties angd no Panty shall act unilateraljyin this regard withoutthe prior
appreval of the ether Parties, such approval shall net be unreasonably withheld. This Clause 8.16
shall net prehibit any public netice or disclosure required by law (in which ase the Parties shall
cooperate, in gead faith, in arder ta agree the cantent of such public Rotice er disclasure so far as

practicable prier to it being made).

8.16  Rights of third parities: Nothing expressed or impliedin this MOV is intended or shall be
construed to confer upen or give any persen, ether than the Parties herete any rights or remedies
under eF by reasen of this MOU er any transaction cantemplated by this MOU.

8.17  survivability: The terminationef this MOU shall in no event terminateer prejudice(a) any
right oF ebligation arising aut of eF aceruing under this MOU attributable to events or cireumstances
QecuFring prier te sueh termination;(b) any previsionwhich by its pature is intendedto survive
termination,, ineluding the provisiens of Clauses 4 56,7 and 8.

IN WITNESS WHEREGF, the Parties hereto have caused this MOU te be executed on the date first
written abeve:

'For GREEN ﬂw 1S Seg Seiltiohs LLP- For Dalmia Eement (Bharat) Lid.
M;nagi Part ' 3 r
ng Partner - -
M Jamsheer, Director _L"&‘E’/ 0
(Autherized Signatory) (Autherized Signatory)
Witnesses: Witnesses: Y

i. Marwan P), Head ef Operations 1.

ﬂg%_‘;g_d_ L= p o
_ Keny [ T SRnNERR )

2. Murfad. TP, Manager, EPR 2.

bl

Page li1 of 13 |

Page 276 of 1410




2974 1 277

Certificate of Co-Precessing b

Issued To : | |
Date ; |

This is te eertify that we have reeeived the fellewing guantities ef T of
pesteonsumer use plastic waste (MLP)/FeotweariRDF sent by M/S. en
behalf ef far fulfilling the EPR ebligatiens, frem (State) for Ce-pracessing in
eur Cement Kiln during the peried frem te . The same weuld be
safely and eempletely dispesed eff within 90 days ef receipt and thereafter will pot exist.
We eertify that the fellowing mentiened guantity has net been acceunted feor / billed te any
ether entity.

Waste Name ; Pest Eansumer Use Plastic /Feetwear /RDE
Wasie Quantity (Tens) ;

Fer Dalmia Cement (Bharat) Limited,

Authorized Signatory
Dispatch details for the peried __to forlocation
Collection (City Vehicle Dateof | Quantity Type of Plastic | Co-processor
Details | Receipt | received (MT) waste | name & location |
'''' C A | ARy B
= SRR
C =] =
td.
Lp Far Dalinke Ceraont 4Q|t\(a\zal)'-
Y SOLUTIONS LL
Aumotsed Page 12 of 13

artier
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ARRRXMAG 1

List of Banned Items

The material dispaiched by GREEN WORMS's unit te the Dalmia Cement (Bharat) Limited Cement
Plant shall net eantain following items that are in the banned ite list of Dalmia Eement (Bharat)
Limited fer Co-precessing:

Biemedieal waste

Asbesties; egntaining Wastes
Eleetronic serap

Entire Batteries

Explesives

Corrosives

Mineral Acid Waste
Radieactive Wastes

Unserted Munieipal waste

Pagei3 of 13
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FILE NO : KSPCB/KN/ICO/10059334/2024
Date of issue: 11-05-2024

KERALA STATE POLLUTION CONTROL BOARD
CONSENT TO
OPERATE/AUTHORISATION/REGISTRATION
ISSUED UNDER

The Water (Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981
and
The Environment (Protection) Act, 1986

Asper Application No. : 10059334
Dated : 16-02-2024

To

GREEN WORMSWASTE MANAGEMENT PVT LTD.
KSIDC, PLOT NO Al11B.
VALIYAVELICHAM,CHERUVANCHERY,,CHITTARIPARAMBA PANCHAYATH,
KANNUR,,,

Consent No. : KSPCB/KN/ICO/10059334/2024
Valid Upto : 31-01-2029
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1. GENERAL
1.1. Thisintegrated consent is granted subject to the power of the Board to withdraw consent, review and
make variationin or revoke al or any of the conditions as the Board deems fit

1 VALIDITY 31-01-2029
2 Name and Address of the establishment GREEN WORMSWASTE MANAGEMENT PVT
LTD.

KSIDC, PLOT NO A11 B.
VALIYAVELICHAM,CHERUVANCHERY,,CHITTA
RIPARAMBA PANCHAYATH, KANNUR,,,

E-Mail : Ashif @greenworms.org

Contact Number : 9656363502

3 Occupier Details JABIR K

MOTTAMMAL, ADIVARAM, PUTHUPPADI,
KOZHIKODE 673586

E-Mail : ashif @greenworms.org

Contact Number :

4 Local Body CHITTARIPARAMBA
5 Survey Number 165
6 Village Cheruvanchery
7 Taluk Thalassery
8 District KANNUR
9 Capital Investment(Rsin Lakhs) 517.0
10 Scale Medium
11 Category ORANGE
12 Annual fee(Rs) 35000.0
Total Fee remitted(Rs) 227500.0
13 Activity REPROCESS PLASTIC GRANULES PER DAY -15

Metric Tonnes
AGGLOMERATION/ GRINDING PER DAY -15
Metric Tonnes

14 Machinery details 742 HP
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2. CONDITIONS ASPER The Water (Preventigﬁga%% Control of Pollution) Act, 1974 - 1
2.1.Sewage/Effluent Treatment Plant consisting of treatment units having adequate capacity shall be made
functional as per the proposal submitted along with the application, before the commissioning of the
establishment. Additional facilities required, if any, to achieve the standards laid down by the Board u/s
17(1)(g) of the Water Act shall also be made alongwith.

\Water Consumption : 31000 I/d

|[Effluent Generation : 24800 |/d

2.2 Mode of disposal of treated effluent : soak pit

2.3 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

Max. permissible limit jMax. permissible limit
S| No. [[Parameter Unit |ffor disposal into land  |ffor disposal into inland

for irrigation/soak pit Jsurface water

A

1 fpH - |69 6-9
2 oo |mgif100 |z —
3 |cop |mg/T[250 250
4 ITSS mg/1 (100 100
5 iOiI and grease‘mg/l 10 10

3.CONDITIONS ASPER TheAir (Prevention and Control of Pollution) Act, 1981

3.1. Adequate air pollution control measures shall be provided before the commissioning of the
industry/establishment/DG set. Additional facilities required, if any, to achieve the standards laid down by
the Board shall aso be made along with.

4.CONDITIONS AS PER The Environment (Protection) Act, 1986

4.1.The construction activities as well as the operation of the industry / DG set shall be carried out strictly in
lcompliance with the provisions of the Noise Pollution (Regulation and Control) Rules 2000.

4.2.Used lead acid batteries, if any shall be disposed of in compliance with the provisions of the Batteries
|(Management and Handling) Rules, 2001

4.3.E-waste shall be disposed of in compliance with the E-Waste (Management) Rules, 2016.

4.4.The solid waste generated shall be treated and disposed of in compliance with the provisions of the Solid
\Waste (Management) Rules, 2016.

4.5.The plastic waste generated shall be disposed of in compliance with the provisions of the Plastic Waste
|(Management) Rules, 2016.

4.6.The hazardous waste generated in the unit shall be disposed of in compliance with the provisions of the
|Hazardous and other Wastes (Management and Trans boundary Movement) Rules, 2016

SPECIFIC CONDITIONS

5.1 The location of the industry/out let shall be as per the approved drawing attached.

5.2 Thisintegrated consent, unless withdrawn earlier and subject to condition No.1.1 shall be valid up to
31/01/2029. In case the operation of the Industrial plant is to be continued thereafter,application for renewal
of the consent isto be made before 30/11/2028.

5.3 The applicant shall comply with the instructions that the Board may issue from time to time regarding
prevention and control of air, water, land and sound pollution.

5.4 If any statement in the affidavit furnished along with the application is found false, the consent issued
will be revoked and further prosecution will be launched against the unit.

5.5 There shall be no fugitive emission from the premises.

5.6 The sound level (Leg) measured 1 m outside the boundary of the premises shall not exceed the Ambient
Air Quality standards in respect of noise specified for that area.
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5.7The particulate matter (PM 10&PM 55) measjrze?:f 1 m outside the boundary of the premises shall not
exceed the Ambient Air Quality standards in respect of noise specified for that area.

5.8 All operation likely to produce dust or noise shall be carried out within sufficiently closed and insulated
ppremises.

5.9 The domestic wastewater shall be treated through septic tank (1S 2470: 1985, Part |) and dispersed
through soak pit, with concrete bottom, honey comb structure, perforated ring side wall and 75cm thick
2mm sand envel ope around.

5.10 Effluent treament plant shall be established with treatment units like screening, oil and grease trap,
Equalization, SBR, Filtration and Ultrafiltraion and treated water tank.

5.11 .Every person engaged in recycling or processing of plastic waste shall prepare and submit an
annual report in Form-1V to thelocal body concerned under intimation to the concerned State
Pollution Control Board or Pollution Control Committee by the 30th April, of every year.

5.12 Statutory clearance required for operating the mill shall be obtained from the concerned departments
before commissioning the unit.

5.13 Adequate safety measures shall be provided in accordance with fire safety regulation

5.14 Proper Solid waste management system shall be provided in the unit, arrangements for collection,segregation, storage, handling
and disposal of solid waste including garbage shall be provided as per SWM Rules 2016 and the facility shall be maintained properly.
5.15 Provisions of Plastic Waste Management Rules 2016 and it’s amendments shall be complied with.
5.16 .The applicant shall put up asignboard of size 6ft. x 4 ft. near the main entrance of the plant to display
the name of the farm and the important consent conditions.

L™
Digitally signed bxcf)OBY GEd
Date: 2024.05.14T0:18:40 I1ST

SIGNATURE OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

To

M/s GREEN WORMS WASTE MANAGEMENT PVT LTD.

KSIDC, PLOT NO A11 B. VALIYAVELICHAM,CHERUVANCHERY, CHITTARIPARAMBA
IPANCHAYATH, KANNUR,

E-Mail : Ashif @greenworms.org

Contact Number : 9656363502

1. Thisdigitally signed document islegally valid as per the Information Technology Act 2000

2. For verifying this document please go to www.keralapcbonline.com and search using Certificate
Number/name of the unit/Application Number in “ Certificate Verification” link in the home page of the
Board's Phoenix website.
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| TOPQGRAFHICAL BITE PLAN DF PROPOSED COMBINED INDUSTRIAL SHED(GROUP G1), STORAGE SHED [ GROUP-H}AKND OFFICE BUILOING (GROUP- E),
| IN R5. ND:185, KSIDC, VALTYA VELICHAM, WARD 13 CHERUV&NCHERI,CH%&QMBA PANCHAYATH, , KANNUR DISTRICT,
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EPECIAL COMNDITIONS

This canseni 1o Lparate Far F.'.-:pnnsi{m ip ¥valigd tor uprmlmg_ 1he 1;:111“ {or the mannfnchire ol
products {Col 2 ol the rae (Col. 1) memioncd belony. Any changs i die prode s sl i quantity s
1n bt browpht 10 the nubee oF the Bownd ane Fresh consent has b

nhlained.

5. Deseriptien Quantity Undt
No.

Froduoct Dickxila
1. | camam 7 MTFA
2. | Solar Powar (Samerabon 5 kN

- 3

1. | Elmctric Power Gensration though WHRE | 7 | b

Tnter inetd Date Frodet 1heinllc
1, | cinker EE: | MTPA,

Thig congenr te operare for Bxpangeon 2 velid for operating the facility vt the Below tecitioned

peTrbed awtliets Tor the discharee of sewipe'mades effleent Aoy change: in the ontlets wog the quantity
Tias 1o be Brcglid 10l aotices of te Boerd and freel consent bee e be oblained

Cullel Mo_ | Nescripties ol { inded Musimum duily discharge | Foinl of dnposil
in KLD
Ehient Type : Sewage
1. | Sewaps | 2480 | Om kand for gardening
EMueol Uvpe - Trode EMuenl
1. Trade Effluamt-1 (RO 4241 LHlized As Cooling
Pamaals) Towar makeup
2 Trade Effluanl-Il (RO 1840 Ublized as Clinker Cocler
Repact) Epm&cml Kl Spray
and Camanl kill Spray
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EPECIAL COMNDITIONS
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Elj HINDUSTAN

13t August 2025
To
The Secretary,
Sri Vijaya Puram Municipal Council
Indira Bhawan, Sri Vijaya Puram,
South Andaman, A&N Islands
Sir,

The undersigned is an authorised operator managing the dry waste received from
Sri Vijaya Puram Municipal Council (SVPMC) at Dry Resource Centre (DRC) for pre-
processing of waste like segregation, baling/ bundling & storage. The following details of
the end facilities to which the waste is transported for recycling/end disposal are submitted
for your kind information.

S.No. [ Particulars
1. | Name of the authorised vendor Hindustan SWM Solutions
Pvt Ltd, Junglighat

2. | DRC details, location & ward Hindustan SWM Solutions Pvt
Ltd, Junglighat, Ward-6,7
3. | Details of Waste Collected from (Other Recyclables and Non
authorised dealer), if any Recyclables

4. | Details of Channelization to End Processing
Facility at Mainland (Name, address, SPCB/
PCCs authorisation/ consent number with
validity), with enclosures

e Recyclables M/s. Shree Renga Polymers
karur-639003

e Non-recyclables M/s.Dalmia Cement bharat Lid -
Dalmiapuram, Trichy 621651.

I hereby declare that the information provided above is true and correct to the best of my
knowledge and belief and channelized to the above-mentioned authorised end processing
facility in compliance with the Solid Waste Management Rules, 2016 and applicable
SPCB/PCC guidelines.

Name: Vardhaman Sakhlecha
Designation: Director

Place: Chennai
Date: 13" August 2025

Hindustan SWH Solutions Privaie Limited
I cUATIOD T N2017P IO 1151 3]

www.hindustan swm.coom

= ¢  New MNo. 103, PS Sivasamy Salai, Mylapore, Chennai, Famil Nadu 600004

Page 291 of 1410




BT (b afeTg TAMILNADU 07 FEB 20D CH 400795

¢« Qv “
Now o A ! W td i t ROUFBASHA,BA.,
L~ Hiadut an M Salddwes VL STAMP VENDOR LIC No: 8/B3/87
ar:i e NEW Ne® 17, OLD Ne: 8,
PPV KO STREET, MYLAPORE.
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E

This agreement for co-processing of non-hazardous plastic waste (Category
& Category IlI) as defined under PWM rules 2022 (hereinafter referred to
“Agreement”) is entered into on this 2274 day of March 2023 (“Effective
te”) at Chennai

B

BY AND BETWEEN

' /

Hindustan SWM Solutions Pvt Ltd, a company incorporated under the

€ompanies Act, 1956 having its registered office at Old No 57/2, New No.

103 PS Sivasamy Salai, Chennai-60004 (hereinafter referred to as

“Hindustan SWM", which expression shall, unless repugnant to the context,

ihclude its successors and permitted assigns); of the FIRST PART.

i AND

gzl.mk Cement (Bharat) L:lmit{:l, a company incorporated under the
mpanies Act, 1956 having its registered office at Dalmiapuram, Lalgudi
District, Tiruchirappalli, Tamil Nadu - 621 651 and having its corporate
office at 11th-12th Floor, Hansalaya Building, 15 Barakhamba Road, New
Delhi 110 001 (hereinafter referred to as "DCBL’, which expression shall,

unless repugnant to the context, include its succesgg "ﬁk pem:::i;/j
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HINDUSTAN SWM and DCBL are hereinafter individually referred to as a
“Party”, and collectively referred to as the “Parties”.

WHEREAS
A. HINDUSTAN SWM is engaged in the business of EPR Compliance;

A. DCBL and its subsidiaries are engaged in the business of manufacturing
and selling of cement at various locations in India and has plants located at
Thamaraikulam Village, Ariyalur -621 705, Dalmiapuram — 621 651, Tamil
Nadu, (hereinafter referred to as the units’) and are desirous to foster and
advance environmentally safe production practices.

B. HINDUSTAN SWM is desirous of disposing off Non-Hazardous Waste
generated at its plant/manufacturing unit located at various sites across
South India, in a safe and environment friendly manner; and

C. DCBL has agreed to co-process the Non - Hazardous Plastic Waste
generated by HINDUSTAN SWM and for the same has incurred huge capital
investment for making addition(s), alteration in its existing production
technologies, machinery/ equipment and/or manufacturing process etc.,
for co-processing the Non - Hazardous Plastic Waste.

NOW, THEREFORE, in consideration of the mutual agreements, promises,
covenants, representations and warranties set forth in this Agreement, the
receipt and sufficiency of which is acknowledged by the Parties, the Parties
hereby agree as follows:

1. DEFINITIONS AND INTERPRETATION:

1.1 DEFINITION:

In this Agreement (including recitals hereof and the Annexure hereto),
the following words and expression (either in capitalised letter or the first
letter of each word and expression in capitalised letters) shall have the
meaning assigned to them respectively below:

1.1.1 “Agreement” shall have the meaning as ascribed thereto in title
clause of this Agreement. The Annexures and recitals hereto shall
constitute an integral part of this Agreement and include all
addenda;

1.1.2 “Central Pollution Control Board” shall mean the Central
Pollution Control Board constituted under sub-section (1) of

section 3 of the Water (Prevention and Control of Pollution) Act,
1974 (6 of 1974);

( LV
‘“~Authorised Signatory
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1.1.3 “Change in Law” shall mean the occurrence of any of the
following events after:

(a) amendment, modification or repeal (without re-enactment
or consolidation) in applicable laws, of any applicable law,
including rules and regulations framed pursuant to such
law:

(b) a change in the interpretation or application of any
applicable law by any competent authority or by any
competent court of law including tribunals;

(c) the imposition of a requirement for obtaining any
consent(s), clearance(s) and permit(s) which was not
required as on the date of obtaining such consent(s)/
clearance and/or permit(s);

(d) a change in the terms and conditions prescribed for
obtaining any consent(s), clearance(s) and permit(s) or the
inclusion of any new terms or conditions for obtaining such
consent(s), clearance(s) and permit(s); and

(e} any change(s), modification(s), addition(s), or introduction
in relation to any taxes, assessments, cost or other
expenses, having a bearing/ liability on DCBL arising out of
this transaction as contemplated in this Agreement.

1.1.4 “Confidential Information” shall mean and include: (a) any
information supplied, whether written, verbally or in graphic,
electronic or any other medium, or in any manner and/or by any
mode disclosed to the Recipient Party within the framework of this
Agreement and whether marked as confidential or not, (b) all such
information as may be gathered by the Recipient Party which it
has acquainted itself regarding the Issuing Party including but
not limited to all reports, analysis, data, concepts, opinions etc.
whether shared with recipient Party or not, (c) all oral and written
information whether designated confidential or not:

I.1.5 [*Contracted Minimum Quantity” shall have the meaning
ascribed to it in Clause 3.1 of this Agreement;)

1.1.6 “Co-Process/Co-Processing” includes the process by which Non -
Hazardous Plastic Waste can be effectively disposed off by using it

in the cement kiln at a high temperature;

1.1.7 “Co-Processing Fees” shall have the meaning ascribed to it in
Clause 9.1 of this Agreement;

1.1.8 “Effective Date” shall have the meaning ascribed to it in title
clause of this Agreement;

1.1.9 “Force Majeure”: shall include:

(@) any act of god, earthquake, flood, inundation and/or

landslide;
storm, tempest hurricane, cyclone, er extreme
For Daimla CE )/5’&1‘ bances; - v’f
Lf’* Vg

"- mnsed Signatory
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(d) acts of terrorism;

(e) epidemic, pandemic, endemic;

() shut down / stoppage /disruption
/discontinuation/slowdown due to any activity including
but not limited to breakdown of machinery, labour
conflicts, strike, lockouts at the site of either of the Parties;

(8) act of war, hostilities (whether declared or not), invasion,
act of foreign enemy, rebellion, riots, weapon conflict or
military actions, civil war, sabotage affecting the Party or
Parties; and

(h) any other event, condition or circumstance, or
combination of events, conditions or circumstances,
beyond the reasonable control of the Party(ies) effecting the
performance of the obligations; and

(1) Change in Law that substantially alters the obligations of
DCBL hereunder or has a fundamental effect on the
performance of this Agreement.

1.1.10 “Government Authority” shall mean Government of India, state
government of [Tamil Nadu|, State Pollution Control Board,
Central Pollution Control Board or government department,
commission, board, bureau, agency, authority, instrumentalities,
court or other judicial, quasi-judicial or administrative authority;

1.1.11 “Non - Hazardous Plastic Waste” means the waste not falling
within the definition of hazardous waste as specified in the Rules
that is generated at the plant/ manufacturing unit of HINDUSTAN
SWM and confirming to the specifications as more particularly set
out in Clause 7 of this Agreement;

1.1.12 “Issuing Party” shall have the meaning as ascribed to it in
Clause 15.1 (Confidentiality) of this Agreement;

1.1.13 “Recipient Party” shall have the meaning ascribed to it in Clause
15.1(Confidentiality) of this Agreement;

1.1.14 “Rules” shall mean the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 (as
amended from time to time);

1.1.15 “Said Acceptance Receipt” shall have the meaning ascribed to it
in sub-clause 6.1.2 (Laboratory Test) part (c) of this Agreement;

1.1.16 “Scheduled Commissioning Date” shall mean the date on which
the Unit accepts the Non - Hazardous Plastic Waste from
HINDUSTAN SWM;

1.1.17 “State Pollution Control Board” or “SPCB” shall mean the
pollution control board commissioned in the state of Tamilnadu

For Dalrn_ia t (Bharat) Ltd.
78 ﬂ W/
Althorised Signatory
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1.1.18 “Term” shall have the meaning as ascribed to it in Clause

2.1(Terms) of this Agreement;

1.1.19 “Unit” shall mean the cement manufacturing unit of DCBL
situated at [Dalmiapuram and Ariyalur] wherein the Co-Processing
of the Non - Hazardous Plastic Waste would be carried out.

INTERPRETATION:

1.2.1 In this Agreement the following words and expressions shall have,
where the context so permits, the meaning assigned to them below;

(a)  reference to the singular includes a reference to the plural
and vice-versa;

(b) reference to any gender includes a reference to all other
genders;

(c) reference to a Party shall include its legal representative,
successor, legal heir, executor and administrator:

(d) reference to statutory provisions shall be construed as
meaning and including references also to any amendment or
re-enactment (whether before or after the Effective Date) for
the time being in force and to all statutory instruments or
orders made pursuant to such statutory provisions;

(e) reference to any Clause, Annexure, shall be deemed to be a
reference to a clause, an Annexure of or to this Agreement;

(f) headings in this Agreement are inserted for convenience only
and shall not be used in its interpretation;

() any word or phrase defined in the body of this Agreement
(including the recitals) shall have the meaning assigned to it
in such definition throughout this Agreement; and

(h)  the recital, annexures, to this Agreement shall be deemed to
be incorporated in and form an integral part of this
Agreement and shall have a binding effect on the Parties as
any other part of this Agreement.

TERM:

This Agreement shall come into effect from the Effective Date and shall
remain in full force and effect for a period of [10] consecutive years,
unless terminated earlier in accordance with the provisions of this
Agreement (“Term”),

LLJ"

For Daimia C:.Z{enl: (Bharat) Ltd.

(@Q}
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3.1

HINDUSTAN SWM understandgggé agregs that this Agreement shall be
renewed for a further period of [10 (ten) years| upon execution of a fresh
agreement with terms and conditions as may be mutually agreed
between the Parties and the Parties shall enter into such fresh agreement
at least [6] months prior to the expiry of the term of this Agreement.

SCOPE OF THE AGREEMENT:

[Subject to the provisions of this Agreement, HINDUSTAN SWM shall,
from the Scheduled Commissioning Date during the Term, supply to
DCBL on a monthly basis, a minimum quantity of Non - Hazardous
Plastic Waste as mentioned in the Annexure C Part | - Contracted
Minimum Qty. and price slabs (“Contracted Minimum Quantity”) on or
before the [last] day of each month. The Contracted Minimum Quantity
may be mutually increased by the Parties in writing.
o
3.1.1 Hindustan SWM shall supply 500 Metric tons of Category Il and III
in the month of March 2023 subject to DCBL requirement and
plant running status.

3.1.2 DCBL shall give EPR credits under PWM Rules 2022 to Hindustan
SWM and its clients equal to the Non - Hazardous Plastic Waste
supplied to it. For example: If Hindustan SWM Solutions supplied
100 tons Non - Hazardous Plastic Waste DCBL, then DCBL shall in
turn allocate EPR credits to the extent of 100 tons.

3.2 The Parties understand and agree that the Scheduled Commissioning

Date shall not be any time later than [30.04.2023) from the Effective
Date.

3 TRANSPORTATION:

4.1

4.2

4.3

4.4

The Parties agree that HINDUSTAN SWM shall provide suitable
dumpers/tractors/trucks or any other transit vehicles as per the
specifications, if any, prescribed by the Government Authority/SPCB to
HINDUSTAN SWM for transporting its Non - Hazardous Plastic Waste to
the Unit solely at the risk and cost of HINDUSTAN SWM as per
applicable laws.

HINDUSTAN SWM shall label the Non - Hazardous Plastic Waste
containers with the requisite details as per applicable laws.

HINDUSTAN SWM shall provide detailed characteristics of Non -
Hazardous Plastic Waste along with the shipment

DCBL shall not be liable for any loss or injury for HINDUSTAN SWM
deployed dumpers/tractors/trucks. HINDUSTAN SWM shall be liable
and responsible indemnify DCBL on account of all losses /damages, if
any suffered /incurred by DCBL,

For Daimia c[ment (Bharat) Ltd.

"= Authorised Signatory
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OBLIGATION OF HINDUSTAN agwu PRIOR TO TRANSPORTATION OF
NON - HAZARDOUS PLASTIC WASTE:

HINDUSTAN SWM shall prior to the transportation of Non - Hazardous
Plastic Waste from its manufacturing plant/ site/ project to the Unit,
ensure and be solely responsible to:

5.1.1 undertake that the waste is free from any toxic material that may
be notified by DCBL or the [Tamil Nadu] SPCB or Government
Authority prescribed under the relevant provisions of law in this
behalf for the time being in force, before disposing off its Non -
Hazardous Plastic Waste for Co-Processing to DCBL;

95.1.2 obtain all written confirmations/ authorizations from the
concerned Government Authorities with regard to handling of Non
- Hazardous Plastic Waste in relation to storage, packaging,
loading and transportation of Non - Hazardous Plastic Waste under
applicable laws and have the same renewed from time to time:

5.1.3 bear all costs, risks and liabilities associated with handling of Non
- Hazardous Plastic Waste s in relation to storage, packaging,
loading and transportation of Non - Hazardous Plastic Waste onto
the transit vehicle(s) deployed by HINDUSTAN SWM;

9.1.4 use sturdy packaging material strictly in accordance with the
applicable laws, guidelines and directives issued by Government
Authorities; and

5.1.5 provide the transporters/driver with: (a) material safety data sheet
as more particularly set-out in Annexure - A to this Agreement; (b)
Non - Hazardous Plastic Waste Delivery Challan; and (c) all other
necessary in transit documents required as per applicable laws. Or
as per DCBL requirement.

UPON ARRIVAL OF THE NON - HAZARDOUS PLASTIC WASTE AT
DCBL’S UNIT:

DCBL shall carry out the following tests upon the arrival of Non -
Hazardous Plastic Waste at the Unit:

6.1.1 Weigh Bridge Computation

The Non - Hazardous Plastic Waste consignment shall be duly
weighed at the weighbridge located in the Unit. The weighing of the
Non - Hazardous Plastic Waste shall be recorded, and the same
shall be binding on both the Parties.

6.1.2 Laboratory Test:

(a) To ascertain that the Non - Hazardous Plastic Waste is
strictly in compliance with the specifications and accepted

For Dalmia C'Emﬁﬂtlﬂwﬁﬁded in Clause 7 of this Agrgety eat, the qual\l:;/_y’
) G-'
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department of DCBL shall carry out necessary laboratory
tests which shall be conclusive, final and binding oh the
Parties;

(b) In the event the laboratory test shows variation in
specifications and acceptance limits as provided in Clause 7
of this Agreement, DCBL at its sole discretion shall decide
whether: (i) to accept the consignment of Non - Hazardous
Plastic Waste; [Or] (ii) reject the consignment of Non -
Hazardous Plastic Waste, and also provide a copy of the
laboratory tests to HINDUSTAN SWM;

(c) In the event DCBL accepts the consignment of Non -
Hazardous Plastic Waste then it shall acknowledge the Non
- Hazardous Plastic Waste receipts (“Said Acceptance
Receipt”) to HINDUSTAN SWM within 3 (three) working
days from the date of arrival of the Non - Hazardous Plastic
Waste consignments at the Unit;

(d) If DCBL is of the opinion that such Non - Hazardous Plastic
Waste that arrived at the Unit does not fulfil the
specifications and acceptance limits as provided in Clause 7
of this Agreement, but accepts the consignment of Non -
Hazardous Plastic Waste in terms of Clause 6.1.2(bj(i),
HINDUSTAN SWM shall pay liquidated damages to DCBL in
the manner as set-out in Annexure - B to this Agreement.
It is hereby agreed between the Parties that acceptance of
the Non - Hazardous Plastic Waste by DCBL in terms of
Clause 6.1.2(b)(i) shall not be considered as a waiver by
DCBL for breach of specifications of the Non - Hazardous
Plastic Waste by HINDUSTAN SWM, as specified in Clause
7. 1t is further clarified that such acceptance of Non -
Hazardous Plastic Waste under Clause 6.1.2(bj(i) shall not
preclude DCBL's right to claim liquidated damages in
accordance with the provisions of this Agreement. The
Parties also agree and acknowledge that the quantum of
liquidated damages specified in Annexure B is reasonable
and is a genuine pre-estimate of the losses that DCBL will
incur in this case of breach by HINDUSTAN SWM: and

() In case any consignment of Non - Hazardous Plastic Waste
in whole or part is declared unfit for the purpose of Co-
Processing by DCBL and is rejected in terms of Clause
6.1.2(b)(ii), it shall be duly lifted by HINDUSTAN SWM at its
own cost and risk within a period of 3 (three) days from
such intimation by DCBL to HINDUSTAN SWM. In case
HINDUSTAN SWM fails to lift the Non - Hazardous Plastic
Waste within 3 (three) days from the said communication,
HINDUSTAN SWM shall be liable to indemnify DCBL in
terms of Clause 12 of this Agreement. DCBL also reserves
the right to return such Non - Hazardous Plastic Waste to

_ HINDUSTAN SWM and HINDUSTAN SWM agrees to
For Dalm_!a Cer?lewq Ltd. Ug/,p/
ez
-
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7.2

7.3

7.4

97
indemnify DCBL %g any losses incurred in relation to the
same.

Any injury, death of any person (including, but not limited to employees
and agents of DCBL), damage or loss or destruction of any property
(including, but not limited to property of the Unit and its respective
employees and agents) resulting from or arising, in relation to handling
of the Non - Hazardous Plastic Waste at HINDUSTAN SWM’'s site,
including storage, packaging, loading and/or during transportation of
the Non - Hazardous Plastic Waste , shall solely be the responsibility of
HINDUSTAN SWM.

QUALITY OF NON - HAZARDOUS PLASTIC WASTE:
HINDUSTAN SWM understands that the Non - Hazardous Plastic Waste

supplied to DCBL for Co-Processing shall conform to the specifications
set out in the table below:

300

Acceptance Limit
description Measure
of Waste (UOM)
- Ash
- Liquid < 5%
- Solid < 20%
Size
Chloride % Sto 1% -1.5%
Sulphur % <1.5%
PCB/PCT < 50%
(Ppm)
Heavy <10
Material < 100
(ppm) < 25,00
Viscosity < =20%
(cSt) for
Liquid
Flash Point =60
(Deg
Centigrade)
for Liquid
GCV (ARB) | Kcal/Kg >2500
Moisture % <10%

HINDUSTAN SWM understands and agrees that DCBL shall Co-Process
Non - Hazardous Plastic Waste only if the same is in compliance with the
specifications and accepted limits as provided in Clause 7.1 of this

Agreement.

DCBL shall not accept waste which contains any banned substance
and/or any substance as set out in Annexure D to this Agreement.

A
Authorised Signatory
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(1) waste, which is fluid, slurry or paste;

(1)  waste, which
(iii) waste, which
(iv) waste, which

has an obnoxious odour;
is auto ignitable;
reacts with moisture to produce considerable amount

of heat or gases;
(v)  waste, which contains shock sensitive substances; and

(vi) waste, which

is not well packed prior to arriving at DCBL’s unit

and leaks/leaches out during transit.]

DUTIES AND OBLIGATIONS OF THE PARTIES:

HINDUSTAN SWM understands, agrees and undertakes that it shall:

8:1.1

8.1.2

8.1.3

8.1.4

8.1.5

8.1.6

8.1.7

For Dalmia ,ceT t,gha,aﬂqgﬁnnance of HINDUSTAN SWM’s

( L
a'uumonsed Signatory

supply Non - Hazardous Plastic Waste in terms of
this Agreement at the Unit;

be responsible for all obligations as contemplated in
this Agreement to ensure safe storage, packaging,
loading and transportation of the Non - Hazardous
Plastic Waste in the transit vehicle(s) deployed by
DCBL, at its plant/manufacturing unit as per
applicable laws;

be solely responsible for deputing its representatives
for attending meetings and answering any queries
raised by DCBL relating to Non - Hazardous Plastic
Waste, from time to time during the Term of this

Agreement;

permit DCBL designated persons to inspect the
process and source from where all such Non -
Hazardous Plastic Waste is generated and allow
sample collection, provided DCBL has to give a prior
intimation in writing of such visit to HINDUSTAN
SWM, at least 10 (ten) days in advance:

maintain the record of Non - Hazardous Plastic
Waste supplied at the Unit during each month of the
Term. Such records and any other pertinent
information shall be provided to DCBL as and when
required;

be solely responsible for transportation of Non-
Hazardous Plastic Waste generated at its
plant/manufacturing unit on to
dumpers/tractors/trucks or other transit vehicles as
per the specifications, if any, prescribed by the
Government Authority/SPCB and in compliance with
applicable laws;

ensure the implementation of the terms and

Page 301 of 1410
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9.1

9.2

9.3

9.4

10.

10.1

For Dalmia Cement (Bharat) Jj.xd .
A M L/
A

2999
this Agreement and shall comply with all

specifications established in this Agreement and as
per applicable law;

8.1.8 provide an orientation to the designated transporters
deployed by HINDUSTAN SWM, regarding the
security, health and safety rules as applicable for
handling of the Non - Hazardous Plastic Waste; and

8.1.9 not claim any right, interest or privilege in relation to
the Non - Hazardous Plastic Waste supplied to the
Unit.

DCBL understands and agrees that:

8.2.1 it shall CO-Process the Non - Hazardous Plastic
Waste from the plant/manufacturing wunit of
HINDUSTAN SWM to its Unit with reasonable care
and precaution.

PAYMENT TERMS AND INVOICING:

In consideration of DCBL Co-Processing the Non - Hazardous Plastic
Waste, HINDUSTAN SWM shall pay to DCBL fee towards Co-Processing
of the Non - Hazardous Plastic Waste, as more particularly provided in
Part -~ I of Annexure C (Payment Terms) to this Agreement (“Co-
Processing Fee”).

DCBL shall raise invoice on a weekly basis, in relation to the payment of
the Co-Processing Fee for the previous week in accordance with this
Clause 9.

HINDUSTAN SWM undertakes to pay the Co-Processing Fee within a
period of 7 (seven) days from the date of receipt of invoice.

HINDUSTAN SWM shall pay towards the invoices in the designated bank
account of DCBL, the details of which is more particularly provided in
Part - II of Annexure - C of the Agreement.

REPRESENTATIONS AND WARRANTIES:

Each Party represents and warrants to the other Party that:

10.1.1 it has right and has taken all requisite approval required to enter
into this Agreement and perform its obligations under this

Agreement and there are no legal or contractual impediment of
any nature for entering into this Agreement;

~ Authorised Signatory
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10.2

10.1.2

10.1.3

10.1.4

10.1.5

it is a duly organised agg ovglidl}r existing under the laws of India
with full power, authority and capability to do all acts
contemplated herein and, in the manner, and on the terms and
conditions stated, and such Party has obtained all necessary
consents and approvals thereof in terms of this Agreement;

it is not prohibited from entering into this Agreement; and that
this Agreement has been entered into by them willingly and
while keeping in mind not only their commercial interests but
also their commitment towards carrying out social and
sustainable initiatives;

there are no legal, quasi-legal, administrative, arbitration,
mediation, conciliation or other proceedings, claims, actions,
governmental investigations, orders, judgments or decrees of any
nature made, existing, or pending, which may affect the due
performance or enforceability of this Agreement; and

this Agreement is a legal, valid and binding obligation of the
Party, enforceable against the Party in accordance with its
terms.

In addition to Clause 10.1 above, HINDUSTAN SWM represents and
warrants to DCBL that:

10.2.1

10.2.2

10.2.3

10.2.4

For Dglmiac ent (Bharat) Ltd.

& Authorised Signatory

it has requisite resources and capacity to supply and deliver at
the Unit, Non - Hazardous Plastic Waste on a continuous basis,
as per the terms of this Agreement.

it has all necessary approvals/ permits by the Government
Authority for handling, storage, processing, treatment,
packaging, loading and transportation of the Non - Hazardous
Plastic Waste in accordance with the applicable laws and terms
of the Agreement;

it shall comply with all laws at its cost and expenses in
performing its due obligations in terms of the Agreement;

it shall obtain all necessary licenses and permissions and is
making all statutory payments as required from time to time,
including all applicable labour laws in India such as Contract
Labour Regulation and Abolition Act, 1970, Minimum Wages
Act, 1948, the Payment of Wages Act 1936, Workmen's
Compensation Act 1923, Maternity Benefit Act 1961, Employees
Provident Fund, Miscellaneous Provisions Act 1952, Employees'
State Insurance Act 1948, etc. as amended, modified or re-
enacted from time to time and as may be relevant for personnel
employed/engaged, directly or indirectly, by HINDUSTAN SWM
during the Term;

{ur
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10.2.5 it shall provide all nccegs%%;l and relevant information related to
Non - Hazardous Plastic Waste to DCBL, as and when required
by DCBL;

10.2.6 all the information related to the description, amount, nature,
and toxicity of Non - Hazardous Plastic Waste given by
HINDUSTAN SWM to DCBL under this Agreement is true and
correct;

10.2.7 no claim shall lie against DCBL by any personnel engaged,
directly or indirectly by HINDUSTAN SWM or any person
claiming on their behalf against DCBL in respect of any right or
benefit due to them in their employment; and

10.2.8 it is fully aware of the physical/chemical composition of the Non
- Hazardous Plastic Waste supplied to DCBL for Co-Processing
under this Agreement.

10.2.9 Consignments of Non - Hazardous Plastic Waste under this

Agreement shall not include any Hazardous Waste or part
thereof

11. COVENANTS:
11.1 HINDUSTAN SWM covenants with/ towards DCBL that:

11.1.1 it is aware and understands that DCBL has incurred huge costs
and made substantial capital investments in making necessary
additions and alterations in its production technologies and/or
manufacturing process to enable itself for Co-Processing of Non -
Hazardous Plastic Waste as requested by HINDUSTAN SWM,
thus HINDUSTAN SWM undertakes to supply Non - Hazardous
Plastic Waste as per the terms of this Agreement;

11.1.2 in the event DCBL is required to comply with any additional
statutory regulations and guidelines framed by Government
Authority relating to emission monitoring for demonstrating the
performance of Co-Processing of the Non - Hazardous Plastic
Waste at the Unit pursuant to this Agreement, the same shall be
complied with by DCBL and HINDUSTAN SWM shall share all
reasonable costs for the same; and

11.1,3 the Non - Hazardous Plastic Waste supplied to the Unit shall be
strictly in compliance with the terms of this Agreement and shall
not contain material of such nature due to which the safety or

operations of the Unit may be affected or compromised in any
manner whatsoever.

For Dalmia nt [Bharat) Ltd.
[ ¢
L aGinorised Signatory
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13.

13.1

13.3
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INDEMNITY AND PUBLIC LMBﬁQg'? INSURANCE:

DCBL, its employees, agents, successors and assignees shall be
indemnified and held harmless by HINDUSTAN SWM in case of any loss,
damage suffered/sustained by DCBL or its properties/ personnel or any
other third party/ personnel and their properties, arising out of or in
connection with, howsoever caused whether due to an accident, negligent
activity, omission, commission or acts of any nature by HINDUSTAN
SWM, its transporter, agents, representative or due to non-performance/
breach of the terms as contemplated in this Agreement.

Parties shall procure such public insurance cover at its own cost as may
be necessary or prudent under the applicable Laws with regard to
activity which is within the scope of that Party. The Parties shall also
effect and maintain such insurances as may be necessary for mitigating
the risks that may devolve on any third party as a consequence of any
act or omission while performing the respective obligations under this
Agreement. HINDUSTAN SWM understands that DCBL has incurred
huge costs and made substantial capital investments for making
addition(s), alteration in its existing production technologies, machinery/
equipment and/or manufacturing process etc., for Co-Processing of the
Non - Hazardous Plastic Waste and thus DCBL shall be a co-insured in
all insurance covers taken by HINDUSTAN SWM in terms of this
Agreement;

All insurances obtained by the Parties in accordance with Clause 12.2
(above), shall be maintained throughout the term of this Agreement. The
Parties shall ensure timely renewal and pay timely premiums as per their
respective insurance policies during the term of this Agreement.

TERMINATION

Both parties understand and agree that each shall have right to
terminate this Agreement prior to the expiry of the Term in case of the
following circumstances:

13.2.1 by serving a notice of 60 (sixty) days to the other party

13.2.2 forthwith, in case of any Change in Law or any impossibility of
any nature or for any reason due to which the performance of
this Agreement has become financially and/or operationally
non-viable;

DCBL understands and agrees that HINDUSTAN SWM shall have right to
terminate this Agreement prior to the Term in case of the following
circumstances:

13.3.1 if DCBL is in breach of the material terms of this Agreement and
fails to cure the same within a period of 90 (ninety) days despite

DCBL has been duly notified by HINDUSTAN ! o cure m::;//

.breach.
For Dalmia Cement (Bharat) Ltd,

~ Authorised Signatory
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13.5

14.

14.1

15.

15.1

15.2

. 3003
Either Party shall terminate this Agreement forthwith in case if:

13.4.1 If either party, becomes or is declared insolvent or bankrupt
under applicable laws by a court of competent jurisdiction, or is
unable, or admits in writing its inability, to pay its debts as they
mature, or takes or suffers any action for its liquidation or
dissolution due to such insolvency, or has a receiver or
liquidator appointed for all or any part of its assets.

Parties shall continue to discharge and perform its respective obligations
in terms of this Agreement till the date of termination of this Agreement.

FORCE MAJEURE

Neither Party shall incur any liability due to failure or delay in
performance of any obligation caused by Force Majeure save and except
any payment obligations already incurred, provided, however, that the
affected Party shall notify the other of the existence of the Force Majeure
within 5 (five) days and the effect thereof on its ability to perform its
obligations in terms of this Agreement and that the affected party
undertakes all reasonable efforts to mitigate the impact of the Force
Majeure on the other Party. If any Force Majeure endures more than 30
(thirty) days from the date of notification to the other Party, the Parties
shall meet and review in good faith the desirability and conditions of this

Agreement.

CONFIDENTIALITY:

All the Confidential Information disclosed by one Party (“Issuing Party”)
to the other Party (“Recipient Party”) within the framework of this
Agreement is and shall continue to be the exclusive property of the

Issuing Party.

The Parties must keep strictly confidential, all the Confidential
Information which they have had access to pursuant to this Agreement.
In addition, both Parties undertake to refrain from using the Confidential
Information for purposes other than those permitted under this
Agreement and to refrain from disclosing the Confidential Information to
third parties without the prior written consent from the other Party.
Notwithstanding anything contained in this Clause, information shall not
be deemed to be Confidential Information and the Recipient Party shall
have no obligation with respect to such information if such information:
(a) is in the public domain; (b} is independently developed by the
Recipient Party; (c) is disclosed pursuant to applicable laws or

306

regulations, orders of the court(s) or any other governmental authnﬁtie:c,?/

1

For Dalmia Ce&mnl: (Bharat) Ltd.
Qﬁ%uthamed Signatory
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16 GOVERNING LAW AND DISPUTE RESOLUTION:

16.1 Since the intent of this Agreement is to dispose of the Non - Hazardous
Plastic Waste in an environmental sociable manner, therefore, both
Parties shall reconcile the differences, if so arise, and shall make all best
efforts to comply with the terms of this Agreement and perform their
respective obligations in true spirit.

16.2 In case the Parties fail to resolve the dispute(s) within a period of 30
(thirty) days in the manner contemplated in Clause 16.1 (above), in such
case the Parties shall refer the dispute in the manner provided in Clause
16.3 and Clause 16.4 (hereunder).

16.3 Any dispute arising out of or in connection with this Agreement,
including any question regarding its existence, validity or termination, if
cannot be settled amicably within 30(thirty) days of raising of dispute,
shall be referred to and finally resolved by arbitration in accordance
with the Arbitration Rules of the Delhi International Arbitration Centre,
which rules are deemed to be incorporated by reference in this clause.
The seat of arbitration shall be New Delhi, India. The Tribunal shall
consist of a sole arbitrator. The language of arbitration proceedings
shall be English.

16.4 Both Parties shall not be released from their obligations under this
Agreement during the pendency of any dispute/arbitration proceedings.

17. NOTICES

17.1 Any notice provided for in this Agreement shall be in writing and shall be
sent by: (a) facsimile transmission, or (b} email, or (c) courier/registered
post/speed post, or (d) personal delivery:

In the case of notices to HINDUSTAN SWM and DCBL,

Contact Vardhaman Sakhlecha (HINDUSTAN SWM)
Address No 103 PS Sivasamy Salai, Mylapore, Chennai 600004

E-Mail Vard@hindustanswm.com
Contact SC Umasankar (DCBL)

Kdsas Dalmia Cement (Bharat) Ltd, Unit- Dalmiapuram, Main
Road Kallakudi PO, Tiruchirappalli- 621 651
Email sc.umasankan@dalmiacement.com

17.2 All notices shall be deemed to have been validly given on: (a) the business
day immediately after the date of transmission, if transmitted by
facsimile, or (b) the business day immediately after the date of
confirmation of transmission recorded on the sender’s computer in case
of email transmission, or (c) the date of delivery, where notice is given by
personal delivery, and (d) in case (a), (b) and (c) do not apply, the expiry
of 3 (Three) business days after posting, if sent by post or courier.

el

A0’
Authorised Signatory

For Dalmia
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17.3 Either Party may, from time to gme. change its address or representative
for receipt of notices provided for in this Agreement by giving information
to the other Party within a period of 10 (Ten) business days’.

18. MISCELLANEOUS
18.1 Further assurances:

18.1.1 The Parties to this Agreement shall, and shall use reasonable
endeavour to ensure that any necessary third party shall, from
time to time execute and deliver all such further documents and
do all acts and things as the other Party may reasonably require
to effectively carry out the full intent and meaning of this
Agreement to complete the transactions contemplated
thereunder. If, for any reason whatsoever, any term contained in
this Agreement cannot be performed or fulfilled, the Parties
agree to meet and explore alternative solutions depending upon
the new circumstances, but keeping in view the spirit and core
objectives of this Agreement whether before or after the Effective
Date.

18.1.2 Any green benefits, subsidies and/or other benefits of any
nature, if any, arising out of procurement/use of above Non -
Hazardous Plastic Waste supplied shall be claimed by DCBL and
HINDUSTAN SWM shall provide full support to DCBL in claiming
such benefits, subsidies and/or other benefits of any nature.
These could be related to CDM, PAT, CO2 Inventory, Bio mass
use.

18.1.3 HSWM shall reserve exclusive rights over the EPR credits
generated from HSWM'’s supply of non-hazardous plastic waste.

18.2 Amendments and waiver: No modification or amendment to this
Agreement and no waiver of any of the terms or conditions hereof shall
be valid or binding unless made in writing and duly executed by or on
behalf of the Parties. No waiver of any breach of any provision of this
Agreement shall be effective or binding unless made in writing and
signed by the Party purporting to give the same and, unless otherwise
provided in the written waiver, shall be limited to the specific breach
waived.

18.3 Assignment: This Agreement or any right or interest herein, shall not be
assignable or transferable by any Party except with the prior written
consent of the other Parties. Notwithstanding, anything contained in this
Clause 18.3, each of the Parties expressly acknowledge and agree that
DCBL shall have the unrestricted right to assign any right or interest
herein to its affiliate(s), all or any of its rights and interest here under
without the consent of any other Party, while serving a notice to
HINDUSTAN SWM in this regard.

For Dalmia{Le er;fljjrati Ltd.
p .

hﬂuthnrised Signatory
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18.5

18.6

18.7

18.8

18.9

3006
Relationship: The relationship of the Parties hereto shall be on a

principal-to-principal basis and shall be governed by the terms of this
Agreement. Any Party shall not be entitled to represent and / or hold
itself out to be the agent or associate of the other party or a service
provider in any manner whatsoever.

Reservation of rights: No forbearance, indulgence or relaxation or
inaction by any Party at any time to require performance of any of the
provisions of this Agreement shall in any way affect, diminish or
prejudice the right of such Party to require performance of that provision.
Any waiver or acquiescence by any Party of any breach of any of the
provisions of this Agreement shall not be construed as a waiver or
acquiescence of any right under or arising out of this Agreement or of the
subsequent breach, or acquiescence to or recognition of rights other than
as expressly stipulated in this Agreement

Independent rights: Each of the rights of the Parties hereto under this
Agreement are independent, cumulative and without prejudice to all
other rights available to them, and the exercise or non-exercise of any
such rights shall not prejudice or constitute a waiver of any other right of
the Party, whether under this Agreement or otherwise.

Other remedies: Any remedy or right conferred upon DCBL for breach of
this Agreement shall be in addition to and without prejudice to all other
rights and remedies available to it.

[Specific performance: The Parties agree that damages are not an
adequate remedy for DCBL and DCBL shall be entitled to obtain an
injunction, restraining order, right for recovery, seek for specific
performance of this Agreement or such other equitable relief as a court of
competent jurisdiction may deem necessary or appropriate to restrain
HINDUSTAN SWM from committing any violation or enforce the
performance of the covenants, representations and obligations contained
in this Agreement. These injunctive remedies are cumulative and are in
addition to any other rights and remedies the Parties may have at law or
in equity, including without limitation a right for damages.]

Non-exclusive remedies: The rights and remedies herein provided are
cumulative and none is exclusive of any other, or of any rights or
remedies that any Party may otherwise have at law or in equity. The
rights and remedies of any Party based upon, arising out of or otherwise
in respect of any inaccuracy or breach of any representation, warranty,
covenant or agreement or failure to fulfil any condition shall in no way be
limited by the fact that the act, omission, occurrence or other state of
facts upon which any claim of any such inaccuracy or breach is based
may also be the subject matter of any other representation, warranty,
covenant or agreement as to which there is no inaccuracy or breach.

18.10 Costs and expenses Each of the Parues hereto shall pay the;r own costs
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18.11 Partial invalidity: If 